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LOI: SABRA DEBA TES 

, 
LOK SABRA 

Tuesday, July 22, 1986/Asadha 31, 
1908 (Saka) 

---
The Lok Sobha met at 

Eleven of the Clock 

[MR. SPEAKER In the Chair] 

ORAL ANSWERS TO QUESTIONS 

[ 'English) 

Development of small scale iodustrial 
units in Lakshadweep 

*61. SHRI P. M. SAYEED: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether the issue of setting up small 
scale industrial units in Laksbadweep bas 
been considered; 

(b) if so, the names of specific industrial 
areas in which there is a scop~; 

Cc) the details of the scbeme which the 
Development Commissioner of Small Scale 
Industries bas chalked out; 

(d) whether some approximate time limit 
has been fixed by which the development 
programmes will be initiated; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (e). A stAtement is liven below, 

Statement 

(a) Yes, Sir. 

(b) and (c). The issue of setting up small 
scale industrial units in Lakshadweep bas 
been receiving continuous attention. In 
1979, the SISI, Trichur, c~nducted an Irdus-
trial Potential Survey of Lakshadweep Islands 
and recommended establisbment of industrial 
estates, common facility services, provision 
of infrastructural facilities and identified re-
source- based and demand -based industries 
for development in the small scale sector. In 
pursuance of the recommendations, industrial 
estates have been set up at Kavaratti and 
Andrott and a number of small scale units 
have come up. 

Another survey was conducted by SISI, 
Trichur, in 1986. With a view to giving 
further fillip to the pace of industrialisation, 
the recommendations of this survey wer.e 
considered at an Inter-Ministerial Meeting 
taken by the Union Minister of Indu~try in 
May, 1986. At this meeting a Group com .. 
prising the officers of the Development Com .. 
missioner (Srnall Scale Industries) and.tho 
Collector-cum-Development Commissioner t 
Laksbadweep was conshtuted to work out a 
Plan of Action as we)) as details of nucleus 
~1l to be set up by DeSSI for workIng out tbe 
feasibility studies of industries ba\ing poten-
tial for development in the area. 

The Action Plan prepared envisages, 
inter alia, setting up of a nucleus cel1 in tbe 
Union Territory of Lakshadweep by the Deve-
lopment Commissioner, Sl1.1all Scale Indus .. 
tries, which will examine in detail the poten .. 
tial for development of industries in horolo-
gical, electronics, and electro· mechanical 
industries besides other relevant ar~as keepin. 
in view the requirements of two broad cate I 
gories of man rower, namely~ less educated;; 
unskilled and tbe educated unemployed. One 
oJ ~lle Illain CODsic;ierations (Qr \~~ntificatton 
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of indsstries in Lakshadweep should be value 
addition in view of the high transport cost 
and other constraints. 

(d) and (e). Implementation ('f Action 
Plan has already been taken up. Sanction 
bas been issued for tbe creation of a post of 
Assistant Director to head Nucleus Cell and 
initiate appropriate action on the lines sug-
gested in the Action Plan. 

SHRI P. M. SA YEED : For the past two 
decades I have been representing Laksba-
dweep. I think, this is the first time that I 
am beginning the Question Hour. I am 
fortunate to get first place in the draw. I 
expect the Han. Minister also to be liberal 
while answering the question. You will re-
member that I asked the question of industri-
alisation of the Island in this very House in 
the last session and they bad assured that 
the industrie§ that would be set up in 
Lakshadweep would have :1 specific signi-
ficance because ecological balance was ad-
versely affected. Therefore, you also very 
kindly asked them to consider sympathetically 
to set up electronic assembling units in 
Lakshadweep. The Industry Minister was 
kind enough to set up an inter-ministerial 
committee. Its meeting also took place. They 
have considered this matter in minute detail. 
And a press note has also gone accordingly 
that they would set up electronic assembling 
units. Now I understand that they are deny-
ing it. They have started surveying the indus-
trial potential. A survey was conducted in 
1979. Again the survey was conducted in 
1986. This inter-ministerial committee also 
considered this survey. Again tbey have 
started the survey, only to study the survey 
reports. I do not know bv what time a con-
crete shape will take place so as to establish 
electronic assembling units in Lakshadw~ep. 
If the Hon. Minister assures the House about 
it, that would satisfy me. 

SHRI M. ARUNACHALAM: After the 
survey it was found that there were 52 in-
dustrial units that were existing there As 
far as electronic industry is concerned, an 
inter-ministerial committee meeting has been 
taken under the leadership of our Minister, 
-Shri N. D. Tewary. It has been decided to 
set up a nucleus cell in DC S5I Office to 
e"amjne the details and potential for deve-

lopment of industries and also for preparing 
the feasibility report. The possibilities of 
development of hOTological and electronics 
industries would also be explored by the 
nucleus cell. 

SHRI P. M. SA YEED : The Geological 
Survey of India bas conducted an extensive 
survey regarding the mineral resources in 
Lakshad\\eep. They have come out with 
the report tbat calcareous sand which is 
availa hIe in plenty in the lagoons, is a raw 
material for a number of industries like 
chemical, paper, even steel making. So, 
they have also suggested tbe escavation of the 
calcar:: ous sand to the depth of one metre 
without affecting adversely the ecological 
balance. On tbe basis of that, the Island 
Administration, after baving gone through 
the matter in detdil, have prepared a project 
repC'lrt and proposed to set up some white 
cement industries in Lakshadweep. For tbe 
past four years they ba ve been expecting 
approval from the Ministry. The raw 
material itself is scarce there. So, will the 
Han Minister look into this aspect and on 
the ba<:is of this project report give clearance 
at an early date? 

SHRI M. ARUNACHALAM: It is a 
fact tbat the Indian Bureau of Mines and 
Geological Survey of India have identified 
pho"phate deposit~. ] am not a\\'are of the 
proposal for setting up of the cement industry 
in Lakshadweep may affect tbe ecology of the 
Island. 

[Translation] 

MR. SPEAKER: Prof. Sahib, the word 
'Acharya' that I spoke yesterday was the 
translation of Professor. 

[English] 

PROF. MADHU DANDAVATE : I did 
not realise that. I ~hought you were referring 
to him. 

Sir I will ask a question on the basis of 
our Visit to Lak~hadwecp. When the Esti-
mates Committee Members visit!'d the 1 aksha-
dweep ',lands. ""e were taken to one island 
where hundred per cent women folk run a 
smaJ1 industry in which 't)"le), have the tinned 
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tuna fish. It is extremely tasty product •• 
(Interruptions). I know tbat you are a life-
time vegetarian but if you taste it once, all 
your life you will be on this food. Such a 
wonderful product .•. (Interruptions) 

MR. SPEAKER: He is trying to convert 
me . 

(Interruptions) 

PROF. MADHU DANDAVATE : Even 
realising that if you become non-vegetarian. 
you might be more tolerant during Zero 
Hour .•. (Intel rupt ions). 

lTrans/ation) 

SHRI BALKA VI BAIRAGI : Mr. Speaker, 
Sir, Prof. Dandavate is putting p()]itics at 
par with fish and thinks that if one tastes it 
even once it becomes a llfetime habit. 

tration but it is under-utilised. The Agri-
cultural Department has proposed to have a 
Fishery Development Corporation in that 
Island. After that \\e will consider the re-
quest of Prof. Madhu Dandavate. 

PROF. MADHU DANDAVATB: Where 
is the question of consultation. They can use 
the good offices of their Ministry, approach 
tbe Defence Ministry and make them a pro-
posal tbrough you. 

SHRI M. ARUNACHALAM: I will 
take up the issue with the Defence Ministry. 

MR. SPEAKER: Yes, you pursue it. 

[Translation] 

Letters of intfot for diesel and petrol 
pumps 

MR. SPEAKER: He thinks fish is a -62 DR. CHANDRA SHEKHAR 
vegetable food. TR!PATHI: Will the MiDlster of PETRO-

LELM AND NATURAL GAS be pleased 
[English] 

PROF. lvlADHU DANDAVATE: I 
would like to know from the Hon. Minister 
is it not a fact that though \ery fine product 
in the form of tinned tuna fish is manu-
factured in that Island, about a lakh of 
tonnes are left unsold and as a result of that, 
that tuna fish factory is in loss. Smce the 
Defence Forces very nluch require this tinned 
fish, I would like to know from the Hon. 
Minister wbether he will have a firm commit-
ment from the Defence Forces that this 
tinned tuna fish will be purcbased by them 
on a large-scale so that they will get good 
consumer market and 7 at the same time, 
the factory can become economical1y viable. 
It is a constructive question that I have 
asked and I require a positive constructive 
answer. 

MR. SPEAKER: And also there is one 
more question from the Chair. If it is so 
tasty. how is it that it is not sold ? 

SHRI M. ARUNACHALAM: I do not 
know the taste of the tuna fisb ••• (Interruptions). 
Already there is a canning unit existing in 
the Island under the control of the Admiois-

to state: 

(a) whether a report from the excise 
autl,o.-ities is necessary for issue of letters of 
intent f('lI diesel and petrol pumps; 

(b) if so, whether Government are aware 
of cases whc.re letters of intent have been 
issued without a report from excise autho-
rities, particularly in Lucknow city; and 

(c) the achon taken by Government in 
such cases to enforce statutory restrictions 
including action against guilty officials, if 
any? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEU~1 AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
No, Sir. No repor1 is necessary from excise 
authorities before issue of letters of intent 
for diesel and petroleum dealerships.. 

(b) and (c). Do not arise. 

DR. CHANDRA SHEKHAR TRIPATlII: 
Mr. Speaker, Sir, is the HOD~ Minister a'Ware 



of DQI11erOUS accidents Involving delubs due 
to running of petrol 01' diesel pumps with 
explosives or explosives used in the manu-
facture of crackers? If such accidents do 
take place, will the Government ask for a 
report from the Excise Department to check 
such accidents or will some alternative be 
considereCi in this regard ? 

SHR1MATI SUSHILA ROHTAGI : Sir, 
though this question is not directly relevant 
to the main question, yet it is quite justified. 
I would like to tell the Hon. Member that 
before the sale of explosives, clearance is re-
quired to be obtained, but if accidents still 
take place, it is very unfortunate. It is our 
earnest endeavour to check such accidents 
It is nol directly relevant to the main ques-
tion. 

DR. CHANDRA SHEKHAR TRIPATHI : 
Is it a fact that the procedure in Uttar 
Pradesh is that the State Exc.ise Authority 
submits its report only after the letter of 
intent h issued? Is it also a fact that the 
Indian Oil Corporation issues Jetter of intent 
or authority letter even if an adverse report 
is received and if so, what is tbe justifica-
tion of their report ? 

SHRIMATI SUSHI LA ROHTAGI: As 
I said in reply to the main question, tbat 
report from the excise authority is not re-
quired before issue of the letter of intent. 
The report is reqUired before the sale is made 
and that is obligatory. If any such violation 
comes to our notice, we do take action. In 
~is connection, I must say that in Uttar 
Pradesh, due to some historical reasons, the 
State's Sales Tax Department and the Central 
Excise Department have a peculiar relation-
snip. Motor Spirit Tax in U. P. comes 
under the Excise Department and not under 
the Sales Tax Department. Diesel and A via-
tion Fuel are txem pt from sales tax a :1d, as 
sucb, there is no double taxation. 

MR. SPEAKER : What do they do if 
the Department says no at a later stage. 

SHRlMATI SUSHILA 1l0HTAGI: 
Wilat IOrt 01 DO 1 

MR. SPEA~: If the 'DepatbJlalt 
says 80 8ftOf' the letter .f inDent is iaued. 

SHRIMATI SUS}ULA ROHTAG1: 
They can set up retail outlet after they 
formally get the letter of intent. Before it 
is commissioned, it is obliptory for them to 
get explosives clearance. 

SHRI RAMASHRA Y PRASAD SINGH: 
Mr. Speaker, Sir, I woukllike to kBGW fJ'om 
the Han. Minister whether the rules gcwern-
ing the allotment of distributorship require 
the prospective distributor to have a show 
room, godown for storage and sufficient 
finance and if so, the reason for allotting the 
distributorship to a person who fulfils none 
of these three conditions? 

SHRIMATI SUSHILA ROHTAOI: As 
per the rules, the person seeking distributor-
ship should have the financial resources be-
cause it needs an investment of RI. 2 lakbs to 
5 lakhs. If you have any case in mind where 
this criterion has Dot been adhered to by 
the Government, please do bring it to my 
notice, I shall certainly look into that. 
Another thing that I want to add here is 
that we have candidates belonging to the 
Social Objectives Category which include 
scheduled castes, scheduled tribes and free-
dom fighters, etc., who are entitled to babk 
loans. 

SHRI RAMASHRA Y PRASAD SINGH: 
Such people have been given distributorship 
in Daoapur, Bihar ••. (Interruptions) 

MR. SPEAKER: You give it in writiDB. 

[English] 

DR. V. VENKA mSH: .ENen after 
independence of 30 years in our eo\lIJtry 
there are places where we do not even have 
petrol pump. Particularly in my Kolar 
District, out of 13 talukas, there are 3 
talukas without a t>etrol pump. You can 
just imagine. In the remote places th-ey are 
very much required. I want to know from 
the Government whether any policy is made 
to see tbat the ~mote place is catered with 
a petrol pump and a diesel PUGlP? I 
want to know particulady in reprd to my 
diatJWt. 
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(7l'on,lotlon] 

MR. SPEAKER: You may please 
submit a representation. 

(&g/ish) 

Lol. of erode in transit from Bombay 
Higb 

+ 
*63. SHRI SHARAD DIGHE : 

SHRI Y ASHW ANTRAO 
GADAKH PATIL : 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state : 

(a) whether it is a fact that there is 
substantial transit loss of crude produced 
from Bombay H igb; 

(b) if so, the details of loss suffered 
during tbe last three years, year-wise; 

(c) whether any enquiry has been held 
into the losses; 

(d) if so, the outcome of the enquiry; 
and 

(e) the measures contemplated by 
Government to improve the situation ? 

THE MINISTER OF ST ATE IN THE 
DBPARTMENT OF PO\VER AND MINIS-
TBR OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : (a) to 
(e). A statement is given below. 

Statement 

(a) to (d). The difference between the 
production reported by ONGC and receipts 
acknowledged by refinelies/export customers 
has been as follows: 

Y~ar Productio" Difference 
(Mi /lion Tonnes) (Mil/ion Tonnes) 

1984-85 20.136 0.9 
1985-86 20.823 0.6 
1~86-87 5.242- 0.04· 
(April-June) 

·The difference is between production 
and despatch, aioQe receipt figures are not 
rot avaiJablo. 

Enquiry has indicated that the ditJer~nce 
is mainly due to errors and inaccuracies in 
measurements; handling and storage losses 
during processing and transit. 

(e) Some of the steps contemplated 
are: 

(i) Improvement in measurement 
devices, testing devices and record-
ing systems. 

(ii) Deployment of tankers with improv-
ed handling systems. 

(iii) Minimising floating stocks and 
multiple handling. 

(iv) Reduction of evaporation losses by 
lowering vapour pressure of crude. 

SHRI SHARAD DIGHE: Certain 
figures of these Josses have been given. But 
it is reported-that the losses are far more 
than what the figures have been given by tbe 
Government. May I know whether it is a 
fact that a confidential study by the Oil 
Coordination Committee to the Union 
Petroleum Ministry bas discovered that the 
gap between production and actual use is 
going up year after year, and during dle last 
5 years in terms of rupee-value, the loss 
has been Rs. 350 crores in respect of crude 
oil produced at Bombay High? 

SHRIMATI SUSHILA ROHTAGI: 
There are certain figures; we do not say that 
this is an actual loss. There is some dis-
crepar.cy of course. I t would be the endea-
vour of the Government to see,-\\'hatever 
be the n8me,-that it should come down. 
And a study was conducted. It was 
conducted much before it came out in the 
Press. According to that, the Oil Coordina-
tion Committee of the Ministry of Petroleum 
and Natural Gas constituted a committee 
comprising of the representatives of the Oil 
and Natural Gas Commission. OIL, IOC 
etc. on the 19 January 1985 .. That was 
precisely to identify the gap. This Com-
mittee identified the reasons and also 
submitted its report in May, 1986. It has 
also been considered by the Ministry in 
lune and July. We are tryina our best to 
see bow this could be rectified. 



11 JULY 22, 1986 

SHRI SHARAD DIGHB: May I know 
whether this loss is far in excess of permissi .. 
ble limits a 11 over the world ? 

SHRIMATI SUSHILA ROHTAGI: 
We do not know what the permissible limits 
are. The conditions prevailing in our 
country are much more complex. If you 
make a straight journey from one place to 
another, it may be much less. It should be 
much less. But I would like to state about 
the position to the Hon. Member, situated 
as we are, and under the present circumstan-
ces. There are number of steps through 
which they have to pass. It is not a 
straight journey. We know th~t oil has to 
come from Bombay High by the sub-way 
to Oron under the sea and it is a long 
journey. From there it has to be sent to 
tbe refineries, to the tankers. It has to be 
stored. It bas to go from motber vessel to 
daughter vessel and so on. There are so 
many other steps. During that step, there 
is some leakage. It is inescapable if there 
is some evaporation and we are trying to 
rectify these things as far as possible. 

SHRI ANANDA GAJAPATHI RAJU : 
A few months back the administered prices 
of petroleum were increased by over a 
tbousand crores This money was defended 
as required for the plan and for increased 
exploration and all tbat. May 1 know how 
much the exploration increased in these last 
few months? What are the contracts that 
they have placed and in what way bas the 
Plan been maintained? 

MR. SPEAKER: Is it relevant to this 
question? 

SHRI ANANDA GAJAPATHI RAJU : 
It is relevant. We have got Q. 63 and 
Q. 65. These could be clubbed. 

MR. SPEAKER: We come to that we 
will see. 

SHRI ANANDA OAJAPATHI RAJU: 
1 t is all tbe better, Sir. 

MR. SPEAKER: I will allow you when 
we come to Q. 65. 

SHRI BHATTAM SRlRAMAMURTY: 
During 1984-85 the gap seems to be about 
one mil1ion tonnes. The reasons are stated 
to be transit loss, storage loss and other 
errors and inaccUfacies in the measurement, 
etc. My question is this : To what extent 
this can be accounted for by way of storage 
loss, transit loss and also error and inaccu-
racy in measurement? Will you be able 
to give analytical figure? 

SHRIMATI SUSHILA ROHTAGI : It 
is not very easy to segregate and to work 
out each. But I can inform the Hon. 
Member that we share his concern and I 
would like to explain the reasons why such 
a thing happened. This could be stated to 
some extent. There is this ga p between 
1981-82 and 1984-85. This is what the 
Hon. Member wants to know. The produc-
tion from Bombay High has shot up from 
8 million to 20 millions. The refineries 
were only handling the imported crude and 
suddenly there was this increase of \\ork; 
they were not fully prepared to handle aU 
t}lese things. Therefore, this rapid increase 
in oil production put a tremendous pressure 
on the transportation, handling and storage 
facilities. I think the Hon. Member would 
appreciate that we were in a position to 
handle and manage things in such a short 
span of time. The Jos~es which have taken 
place have been minimised gradual1y. But 
at the same time I would like to point out 
tbat in 1984-85 tbere was 23 miWon tonn~s 
of crude which had to be moved by tankers 
in 468 voyages. It is not a single journey 
but 468 voyages. 40 vessels had to be 
hired for temporary storage. And several 
light weight operations had to be resorted 
to. Therefore, multiple handling in tranship-
ment contributed to that. All these factors 
contributed to that. 

[Translation] 

SHRI BANW ARI LAL PUROHIT: 
Mr. Speaker, Sir, as the Hon. Minister is 
aware, not only oil, but gas also bas been 
found near Bombay High and gas worth 
crores of rupees is being flared otT there for 
years ••• 

MR. SPEAKER: You give a separate 
notice for this question. 
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[English) 

Phasing out of two factories of Indian 
Telephone Industries 

*64. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of COMMUNI-
CATIO~S be pleased to state: 

(a) whether Government propose to 
pbase out two factories of the Indian 
Te1epbone Industries within the next few 
years; 

(b) if so, the details thereof stating the 
work force likely to be rendered surplus as 
a result thereof; and 

(c) tbe manner in wbich Government 
propose to deploy them ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yel 
Sir. because of technological obsolescence it 
is proposed to discontinue production of 
strowger and crossbar systems at Bangajore 
and Rae Bare1i factories in a pbased 
manner. 

(b) A statement is given below. 

(c) It is proposed to redeploy the work 
force that may be rendered surplus, in new 
product lines. 

Statement 

The provisiollal programme of phasing out of obsolescent swi/chilig equipment 
production by lndian Telephone Industries 

Production Line 

A. Bangalore 

1. Crossbar 

2. Strowger 

B. Ra.e Bareli 

1. Strowger 

2. Crossbar (lCP) 

Work force 
employed 

2773 

4450 

4222 

2024 

Likely date of phasing out 

Commencement 

1987-88 

1989-90 

1989-90 

1994 .. 95 

Completion 

1990 

1991* 

1991 

1996* 

"Note: Some production may continue for supply of spares etc. 

[Translation] 

SHRI MOHD. MAHFOOZ ALI 
KHAN: Mr Speaker, Sir, at the outset I 
welcome the introduction of eJectronic~ in tbe 
fieJd of telephcnes, but I would like to know 
what ",ould be t} e alternative ernpJo)ment 
for tbose employees who are working in old 
factories of str('wger and Cl os~bar systems? 

SHRI RAM NIW AS MIRDHA: I have 
plrcoady given tbe npmber of employees work .. 

ing in Bangalore and Rae BareJi factories in 
my reply and have also ~pecifical1y given the 
likely date of phasing out. I have also said 
that we arc gc jpg to introduce some new 
production systerrs and it will te our endea-
vour to absorb the employees of strowger 
and crosst ar factories in new systems of 
production, but we are not finding it possible 
as yet to instal the rew factories which we 
wish to set up. The reason is that we are 
not fiDdir g it possible to set up another fac-
tory at )3ansalore wjtb tile pna.pcjal o\1tla), 
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that bas been given to us in the S~venth Five 
Year Plan. 

[English] 

SHRI V. S. KRISHNA IYER: Sir, the 
Han. Minister has assured thi~ House a 
number of times after I became a Member of 
the House, that the digital electronic factory 
in Bangalore would be installed soon. Just 
now the HOD. Minister says that the Govern-
ment has yet to take a decision. 

MR. SPEAKER: No, no. He said 
that it is Dot feasible with the allocation 
which he has. That is what he has said. 

SHRI AMAL DATTA: But the point 
is: Is tbe Government taking any decision ? 

(InterruptionJ) 

SHRT V. S. KRISHNA IYER : Sir, they 
are phasing out exchanges in 1987-88. 
(1I1I£rruptions). Sir, another one year remai[]s. 
Then what will bappen to the staff? Nearly 
16,000 are working in Bangalcre and 
Rai Bareli. So the Government mm:t take a 
decision. For the past so many years they 
have been saying that they are going to take 
a decision, but they are deferring it. What 
win happe'n to the employees, Sir? 

MR. SPEAKER: Without money what 
can they do ? 

(l"terrup lions). 

SHRI V. S. KRISHNA IYER: What 
wit! happen to the staff ? 

SHRI RAM NIWAS MIRDHA: Sir, I 
share the concern of the Hon. Member on 
two points; firstly, that the eJectronic factory 
as it stood in Bangatore should come up so 
that we bave more electronic switching equip-
ment in our system, and secondly, how to 
re-dep1oy the staff which will become surplus 
because we want to phase out the crossbar 
and the strowger exchanges. But the present 
allocation of Rs. 4010 crores is not sufficient 
even to lift the production of the present 
factory not to say of the new electronic 
factory. We are in touch with the Planning 
Commis~ion as well as the Ministry of 
Pin~nce and I have conveyed to them tbe 

concern expressed by the Hon. Members, and 
we bope that we will get more allocatioDs so 
that at Jeast the electronic digital factory in 
Banga]ore comes up at the earliest 
opportunity. 

(Interrupt ions) 

MR. SPEAKER: Man lives on hope. 

(Interrupt ions) 

SHRI S. JAIPAL REDDY Sir, the 
Minister gave a frank reply that the 13000 
to 14000 workers wbo will be affected by the 
disconti[]uation of these factories would be 
re-deployed. So, what is also required is 
re·tooling or re-training of workers because 
the line of production will be entirely new. 
Is there any plan for re-training of WOr"fS ? 

(Interruptions) 

MR. SPEAKER: That will bave to be 
done. 

(/ffterruptions) 

SHRI S. JAIPAL REDDY: Retraining 
is as good as re-tooling. 

AN HON. MEMBER And tben 
retaining also. 

(Interruptions) 

SHRI RAM NIW AS MIRDHA: Tbey 
point made by the HOD. Member is very 
correct. Re-deployment would mean training 
them, rather re-training them for use in the 
electronics factory which is completely a 
different technology from the mechanical one 
which we are having now. We have drawn 
out a programme in a phased manner as to 
how they will be retIained and absorbed. 
Otherwise, they will Dot be useful in tbe 
years to come. 

Production of crude oil 

*65. SHRI AMAR ROYPRADHAN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the target fixed for crude oil pro-
duction during the current year; 

(b) whether this year crude oil produc-
tion bas been less tban during the previous 
years; and 
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(c) if so, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
30.21 m~lion tonnes. 

(b) No, Sir. 

(c) Does not arise. 

SHRI AMAR ROYPRADHAN: Sir, 
may I know from the Hon. Minister for the 
purpose of more production, what are the 
positive steps that have been taken to discover 
and explore oil, particularly in the North-
eastern region area, Bay of Bengal off -shore 
and onshore in North Bengal and North 
Bihar? 

SHRIMATI SUSHILA ROHT AGI: Sir, 
leaving out the latter part "blch is a spedfic 
part, this is a general question and to tbat I 
would like to tell the Hon. Member this. 
There is a proposal to make oil exploration 
efforts during the 7 th Plan period and the 
explora tory drilling target has been more 
than doubled. From 9,50,000 metres in 
the 6th Plan, it is 28,00,000 metres in the 
7th Plan. So, this has been, according to 
our mathematics, nearabout 3 times of tban 
what It was in tbe 6th Plan. Simultaneously, 
27 off-shore blocks have also been opened· 
to foreign companies to explore. The Russian 
assistance bas a]so been taken for integrate 
explora tion in Cauvery and com bay basin. 

SHRI AMAR ROYPRADHAN: While 
in the international market the oil price is 
going down ra pidJy and when the production 
is going to be raised day by day in our 
country, whether the Government wi1l consider 
to bring down the oil price? 

SHRIMATI SUSHILA ROHTAGI: No, 
Sir. 

SHRI ANANDA GAJAPATHI RAJU: 
I reiterate what I said earlier. What I 
wanted to know is that the administered 
prices of petroleum were increased tremen .. 
dously a few months back, with the justifica-
tion that the plan would be maintained and 
also exploration would be increased. Now, 

neither of which has happened. On tbe 
contrary, even though the prices are going 
down in the international market, we are not 
abJe to take much advantage of it. What is . 
the action the Go,!ernment is goiDg to take 
to see that these things are done '1 

SHRIMATI SUSHILA ROHTAGI: I 
am afraid, I do not agree with the Hon. 
Member. We are taking full advantage of 
the situation, just now. At the same time, 
we have to conform also to tbe plan targets 
and we are keeping our eyes open. In 
addition, I would like to point out that we 
have to see the projections of balance of 
paym'ent and foreign exchange reserves also. 
That is a very very relevant point. We have 
also to see the ~ontribution of domestic oil 
to the country's resources. All these factors 
cannot be ruled out. 

DR. KRUPASINDHU BHOI: I want 
to know from the intelligent ~1inister whether 
the detailed survt)s ha'e been rrade by 
NSRA, Geologic-al Survey of India and ber 
Department to get the survey informa tion 
and sedimentary basjn where generally bydro 
carbons occur. If so, how manv sq. kms. 
have tbey explored and what is the total 
reserve of crude hydro carbons available in 
our country ? 

SHRIMATI SUSHILA ROETAGI : Sir, 
I am very glad tbat he called me intelligent 
and I hope I would rise to tbe' occasion. 

All these e~p)oratory efforts which I have 
mentioned earlier, are expected to result in 
esta blisbing new hydro carbon reserves, 
which will add to tbe production in the 
Eighth Five Year Plan and in the succeeding 
Plans. -

SHRI P. KOLANDAIVELU: I want 
to know from the Hon. M mister . whether the 
target fixed by tbe Department is 30.21 
million tonnes. Supposing the target is 
achieved, I want to know whether we are 
self-sufficient in our country with regard to 
crude oil production. If Dot. how much of 
crude oil is being imported to our country? 
Even in the Kaveri belt, recently there was 
an exploration and they have found out in 
Narimalam area in Tamilnadu that the oil 
wbich is found in Narhnalam is the best of 
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its kind. I want to know bow much of 
production is expected in Narimalam. 

SHRIMATI SUSHILA ROHTAGI: I 
am supposed to reply to the latter part but I 
wiU reply the first part. 

MR. SPEAKER: Whichever can be 
satisfied. 

SHRIMATI SUSHILA ROHTAGI: I 
am afraid I cannot reply the second part but 
I can assure the HOD. Member that ... 

SHRI S. JAIPAL REDDY: AIADMK 
will be satisfied wlthout the answer also. 

SHRIMATI SUSHILA ROHTAGI: I 
would like the Member to be satisfied that 
steps have been taken to increase the pro-
duction of crude oil. We have adopted 
certain methods and we are taking steps to 
enhance production of oil and they will lead 
to very good results and, as a matter of fact, 
the W3.ter inj~ction method has already started 
in Bombay High oC'w It is expected to 
begin in Bomhay Hi!Zb South in September. 
1986. Moreover, we are taking up repair 
of 400 sick wells. This also will add to the 
rate of production in oil. In addition, I 
would also like to point out that there are a 
number of research centres in the K. D. 
Malavlya Institute of Petroleum Exploration, 
Dehradun. There is a drilling institute. 
There is a reservoir study in Ahmedabad. 
There is Ocean Technology Institute. Each 
one of it is making efforts to increase 
production. 

Illegal mining of coal 

*66. SHRI RAM DHAN: WiIJ the 
Minister of ENERGY be pleased to state: 

(a) whether illegal mining of coal is 
constantly on the rise in Bihar and Madhya 
Pradesh; and 

(b) if so, the steps being to taken 
prevent it ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b) A state-
ment is given below. 

Statement 
(a) No, Sir. 

(b) There i~ no organised illegal coal 
mining in the lease hold areas of the coal 
companies in Bihar and Madhya Pradesh. 
However, as the coal belt in the country is 
vast, certain persons at times violate the 
provisions of law and indu1ge in illf'gal extrac-
tion of coal, sporadically and stea lthily. 

The coal Mines Nationalisation Acts were 
amended in 1976 making illegal coal mining 
a cognizable offence punishable with imprison-
ment extending upto 3 years and fiDe extend-
ing upto Rs. 20,000. The vires of these 
amendments have already been upheld by the 
Supreme Court in 1980. The State 
Governments have been asked to take both 
punitive and preventive action against the 
offenders in terms of th: Nationalisation Act 
read with provisions of, the Indian Penal 
Code. Th~ State Governments in turn had 
already issued instructions to the district 
authorities. The coal companies have been 
directed to report the r.ases af illegal mining 
as and when detected by them to the Jaw 
enforcing authorities in the State. Besides, 
the coal companies in conjunction with the 
State Government's law enforcing authorities 
conduct regular raid~ to apprehend offenders. 
Regular patrolling and surprise checks are 
also being conducted by the coal companies. 

[Tralls/ation] 

SHRI RAM DHAN : Mr. Speaker, Sir, 
the Hon. Mmister has very cleverly admitted 
that illegal mining in Madhya Pradesh 
and Bihar is going on an in un-organised 
manner and not in an oJganised manner. 
It is a known fact that the politicians, the 
police administration and mafia gangs 
have fOlmed paraIJel governments in Bihar 
and even the trade union leaders are 
helpless there By trade union leaders: I 
mean the trade union leaders at all India 
level. The local trade union leaders are 
themselves involved in it. The helplessness 
of our Hon. Minister is tbat .••••• 

[English] 

SHRI ANANDA GOPAL MUKHO-
PADHYAY: Are you talking from your 
faith or knowledge-? 
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[Trans lation] 

SHRI RAM DHAN : From both dada, 
you do not worry. I agree, you come from 
Asansol constituency, but I need Dot give 
this clarification. 

MR. SPEAKER Ram Dhanji, make 
your question brief. 

SHRI RAM DHAN : It will be fifty 
per cent of the statement made by the 
Minister. 

MR SPEA KER : The statement is 
long, that is why it has been laid. 

[English] 

SHRI ANANDA GOPAL MUKHO-
PADHY A Y : I simply ask my friend to tell 
us whether he is talking from his own faith 
or knowledge. 

SHRI S. JAIPAL REDDY 
privilege. 

It is his 

MR. SPEAKER : When he becomes 
Minister, tto en I will allow him. 

(Translatior.] 

SHRI RAM DHAN : Mr. Speaker, 
Sir, the Hon. M mi~ter has admil ted that 
maintenance of law is the responsibility of 
the State. I agree that the Central Gov~rn
ment only express their helpness in the 
matter, but 1 have seen that the State 
Governments do not take interest in It. I 
would like to know from the Hon. Minister 
the number of cases of un-organised and 
illegal Inining that have been reported and 
the number of cases filed by the State 
Governments for taking legal action against 
such gangs? 

SHRI VASANT SATHE: Mr. Sreaker, 
Sir, in the first instance I would lIke to SdY 
that I am not prepared to agree to the 
al1egation made by the Hon. Member that 
at some places the local trade union leaders 
are part of the mafia. Trade union leaders 
cannot be connected with mafia. 

SHRI V ASANT SATHE : "fbis too I do 
not agree tba t the loea I trade union workera 
in Bihar are known-for their connection with 
mafia gangs. I do not want to say more in 
this regard. 

This is a fact that even the Supreme 
Court endorsed the law that waa enacted 
after the nationali~ation. No private person 
can undertake coal mining. This is an 
illegal and cognizable offence. As bas been 
admitted by the Hon. Member himself, 
this is a State subject. It is for tbe State 
Government to file cases and ensure punish-
ment. According to our information, 9 
cases in 1983-84 and 12 cases in 1984-85 
of illegal mining were filed in Girdih area. 
1 hese cases Yfere filed in the court, but are 
yet to be decided. Similarly, in Balumuchh 
area, one case in 1983-84, one in 1984-85 
and sevrn in 1985-86 have been reported 
by the State Go\'ernm~nt. 

SHRI RAM DHAN: Mr. Speaker, Sir, 
in the course 'of illegal mining, many 
labourers are killed due to caving in of the 
mines, most of whom are peor tribal labou-
rers. The c"ses of these peor labourers are 
just hu~hed up. They are crcIrated and their 
cases are hu~hed up Scrretimes, fven the 
State Go\'erf1!!'ent dn:s not get ary infer· 
mation about such cases. Even the all 
India Ie\ el trade unions cannot do an) thing 
because of the influence of the leea1 people. 
Therefcre, I w(luld like to know \\hethet 
Coal Mmes Labour "'{'1fare DepartlPent of 
the Go\ernrnent of lr.dla provides any heJp 
to such poor labourers? 

SHRI V ASANT SAl HE: Sir, bow 
is it possible. In the first place, it is an 
illegal act "hich does not come to the 
nonce of the coal mines authorities. Tbe 
Hon. Mtmper is himself sayinB tbe cases are 
hushed up and nobody knows about them. 
I do not know how relief or compensation 
can be ghen to such labourers when it does 
not come to the notice of anybody t even to 
the State Governments. The coal miniol 
authorities are not aware of it. 

(English] 

PROF. N. G. RANGA : This s~s to 
be a scandolous affair. SUI ely, it stould be 
within the power nf the Government to make 
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enqulnes and then come to know and as-
certain who have suffered in tbis manner 
and who have been killed; and to the extent 
that they get good enough information. it 
should be possible for the Government to 
give some consolation and some support to 
the bereaved families. I would like to ask 
my Hon. friend to explore the possibility of 
helping tbose people. 

SHRI V ASANT SATHE: I will be only 
very glad if some~ne lets us know about the 
unknown persoo .... 

PROF. N. O. RANOA They are 
known. The only trouble is, they are not 
oflicially known. 

AN HON. MEMBER 
known. 

Everything is 

SHRI VASANT SATHE: If everything 
is known to those knowledgeable peo~le, if 
that is brought to our notice, we will pass 
the information on to the State Government 
••• (Interruptions) I really do not understand 
why the Members are getting worked up. 
I have my fu)] sympathy for those who 
suffer The only thing is that the elL ..• 
(Interruptions) 

SHRI NARAYAN CHOUBEY : You 
send Prof. Tewary. He wiJl legalise the illegal 
mining. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTERPRISES 
(PROF. K. K. TEWARY) : Most of Mr. 
Choubey's people are doing these things. 

SHRI VASANT SATHE: I agree that 
ultimately the people and the leaders of the 
area should take care of the whole psycho-
logy of the area and take measures to see 
that illegal mining does not take place 
people do not suffer and they do not get 
hurt or die. This is the best way of doing it. 

SHRI BASUDEB ACHARIA : The 
number of prosecutions made for illegal mining 
is quite J~s than tbe actual ilJegal mining 
that is being done, particularly in Bihar in 
Jbaria coalfield area \Uld~r elL. May I 

know from the Hon. Minister what concrete 
steps he proposes to take to stop this illegal 
mining and k1so, in order to stop this 
illegal. mining whether Government propose 
to start new projects, where there are large 
reserves of good quality of coal? 

SHRI VASANT SATHE: We have plans 
to invest heavily in starting new projects in all 
these areas, but I do Dot think that can take 
care of any ilJegal mining if at all it is being 
done. This, I think, will have to be tackled 
mainly by tbe local authorities. As fOf as Coal 
authorities are concerned, whenever any such 
instance-and I bnc gi\cn an example-comes 
to OUf knowledge, we immediately take 
action against them. I informed the House 
last year that even in tbe States when they 
wanted to anow certain private bodies to do 
mining, we objected to that and the Bihar 
Government bas stopped any such mining by 
any private people. 

MR. SPEAKER : Shri Ananda Gopal 
Mukhopadhyay. Now we shall see tbe diffe-
rence between knowledge and faith . 

SHRI ANANDA GOPAL MUKHO-
PADHY A Y : Is the HOD. Minister aware 
that illegal mining operatIOns on a very large 
scale are also going on in West Bengal? 

SHRI V ASANT SATHE : I will be 
thankful If some concrete information is 
passed on by the knowledgeable_Member. 

MR. SP~AKER : Next Question. 

SHRI ANAND SINGH : Question No. 
67. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTERPRI-
SES (PROF. K. K. TEWARY) : Rose 

[Truns lat ion] 

SHRI BALKAVI BAIRAGI Mr. 
Speaker, Sir, my friend Shri Tewary has 
risen for the first time to reply after he 
becoce a Minister. I shall recite a couplet; 
please listen to it attentively: 

Meine Suna hai aapke paon meln hai kara, 
Aap bhl unlet taral fi,/~ nahin huzur. 
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PROF ~ K. K. TEW ARI : You please 
save yourself from him. 

MR. SPEAKER : Cboubeyji, you have 
made him a Minister and have silenced. 
bim. 

(English} 

Bhopal gas "jctims compansation case 

+' 
*67. SHRI ANAND SINGH: 

SHRI KRISHNA SINGH 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether the US Federal Judge 
Mr. Jobn Keenan fOT the Bhopal gas tra-
gedy compensation case in New York Court 
bas orderd that the Union Carbide Corpor-
ation must submit to the jurisdiction of 
Indian courts; 

(b) if so, tbe details thereof and the 
reaction of Government of India thereon: 

(c) what further steps are contemplated 
by Government of India in the matter' , 

(d) whether Government are considering 
to set up a Special Court with a High Court 
Judge to try this case as reported in the 
'Hindustan Times' dated 15th June, 1986; 
anJ 

(e) wbetber any other steps are under 
consideration of Government to obtain pay-
ment of interim compensation to the victim~ 
from the Union Carbide Corporation and 
expedite tbe final rayment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY) (a to c). 
A statement is given below. 

Statement 

(a) to (e). Yes, Sir. The details of the 
cond' . Itlons of the Order passed b~ U. s. 
Federal District Court Judge M;. John 
Keenan are I!s follows; 

(i) Union Carbi<le shall consent to 
submit to the jurisdiction of the 
courts of India, and shall continue 
to waive defences based upon tbe 
statute of limitations (By an Order 
dated 28th May, 1986 the judge 
clarified that the statute of limita-
tions will begin to run only after 
12 months after the date of entry of 
the Order, or in the event stay is 
granted against tbe Order, until 12 
months after the stay is lifted, 
whichever is later). 

(ii) Union Carbide shall agree to 
satisfy any judgement rendered 
against it by an Indian Court, and 
if applicable, upheld by an 
appellate court in that country, 
\\- here such judgement and affir-
mance comport with the minimal 
requirement of dlle proce.ses; 

(iii) Union Carbide shall be subject to 
discovery under the model of the 
United States Federal Rules of 
Civil Procedure after appropriate 
demand by plaintiffs. 

2. Because of the stipulation of these 
conditions~ it should now be possible to 
successfully seek enforcement of judgement 
tbat may be given by an Indian court, in 
the United States \\here the assets of Union 
Carbide. necessary to satisfy our claims, are 
located. 

3. A suit is proposed to be filed in the 
Court of District Judge, Bhopal shortly 
against Union Carbide Corporation for 
damages in respect of the Bhopal gas leak 
disaster. Every effort will be made for 
expediting the disposal of the case including 
moving for entrusting the ca5e to a Judge who 
will exclusively deal with the case. Other 
matters like the question of obtaining interim 
compensation for the victin1S Vvill be con-
sidered at an appropriate time af!er the 
filing of the suit. 

SHRI ANAND SINGH: As reported in 
several sections of the Press, the Union 
Carbide, while on the one band is trying to 
prolong the litigation, on the other band, 
tbey are diverting its assets and funds to its 
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sister concerns. So, I would like to know 
from the Government whether they have the 
information about their planning and second· 
ly how the Government is trying to stop 
them doing this. Are we trying to take the 
aid of the US Government or have any 
other suitable steps been taken to see that 
funds are not diverted or tbe money is not 
deflated, so that in tbe .end we may not 
land up winning a case against a bankrupt 
company? 

PROF. K. K. TEWARY : Mr. Spea~er, 
Sir, you know that following the judgement 
of US judge, Go\ernment of India is pIepar-
ing to file a case against the Union Carbide 
in the court of Bhopal District Jucge. 
Preparations are almost complete. Our 
Attorneys in the US have, in fact, arrived 
today and the Attorney General of India 
has a team of eminent legal experts. Together 
all these experts are working on a plaint and 
the case is going to be filed very soon in the 
District Judge's court. 

So far as attempt on the part of the 
Union Carbide to divert its funds or assets 
is concerned Government of India is keeping 
a constant 'watch on the Union CarbIde's 
assets and any attempt to divert its assets 
will be taken note of all appropriate steps 
there in America will be taken. 

SHRI ANAND SINGH : Since tbe 
liability arising out of Bhopal case is of 
tortuous nature to a very great extent and the 
law of torts is not very well established in 
India as it is in other countries, my appre-
hension is, probably the same man will be 
paid much less here as against what he 
would have been paid if it was tried in the 
USA. 1 would like to know from the 
Minister while they are trying to pursue this 
case aDd speed it up, whether he will clarify 
the law of torts and its procedures which will 
be applied in this case, so that the law may 
apply in the same mCioner here as it applies 
in US or UK and not in d milder nature. 

PROF. K. K. YEW AR Y : All the as-
pects referred to by the Hon. Member are 
being looked into by competent authorities. 
I made it clear at the very outset that the 
Attorney General bas a team of legal experts 

and they are preparing the plaiot. Naturally 
all these aspects will be looked into and the 
court will decide what ultimately wiJI be its 
shape and quantum of the damages. 

(Translation] 

SHRI K. N. PRADHAN : Mr. Speaker, 
Sir, even before this tragedy occured, the 
Union Carbide bad corrupted many poB· 
ticians and officers and now when this case 
is going to be instituted, the Union Carbide 
have all along tried to corrupt the people so 
as to keep the payment of compensation at 
the mmimum. Complaints to this effect "ere 
lodged wilh the GoveInment alor g with 
evid{ nee tbat a number of politicians ha\e 
J;one to U.S.A. and have issued statements 
there. Many ofikers ha\e openly gIven s'LIch 
statements which dearly indicate that they 
ate \\olkmg in the interest (If the Umon 
Carbice. Through yell, I would lIke to ask 
tte Hon. Minister whether action would be 
taken against such politicians as have sold 
themsehes and are traItors? Secondly, our 
officers who are on this job, are filhng up 
forms for the thild time. They have already 
done this exercise twice ealller, but all in 
vain. Five lakb people are affected due to 
this gas tragedy. Just now the Hon. Minister 
has Eaid th~t the C3se will be filed soon. Let 
me tell bim that I sl.all be convinced of his 
efficiency if he could tile the case \\ itbin the 
next six months. Five lakh people will ha\e 
to be medically examined and thereafter they 
will be examined by the experts and then the 
forms wilJ be filled up. Complaints 10 this 
dfect have been received a number of times 
Statements have been issued many times. 
One officer bas e\len given the statement that 
it bas not caused any adverse effect on 
pregnallt women. I would l}ke to know 
whether such officers would be dissociated 
with the preparation of this case? 

PROF. K. K. TEWARY : Sir, the Han. 
Member bas drawn attention to and have 
mentioned the politicia:1s as well as officers. 
I would like to tell him that there bas not 
been any kind of malpractice in the pre-
paration of this case on the part of the 
officers. Such a thing has never been brought 
t~ the notice of the Government. 

SHRI~. N. PRADHAN : I have sent a 
full fledged memorandum but no reply has 
been given so far. 
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PROF. K. K. TEWARY : Mr. Speaker, 
Sir, I do not think any officer has tried to 
de1i~erately weaken this case. If the Hon. 
MembeD has knowledge a~out any politician 
was bas committed such a heipous act either 
by taking bribe or through connivance with 
the Union Carbide, I thlDk tbe Hon. Member 
should reveal tbe names of such people 
before the House. Government have no 
knowledge about any politician doing such a 
thing. 

MR. SPEAKER : J shall not allow any 
names to be mentioned here. But, of course, 
he can give it in writing if there is any 
complaint and that cao be inquired into. 

PROF. K. K. TEWARY : If he has any 
information that some politician has indulged 
in such a thing, he may give jt to me. I shall 
welcome it and the Governrrent will certainly 
take ac~ion agalOst such people. Such an 
insinuation is of a very serious nature. In 
case the Hon ~lemher IC':llly has any such 
information, he may kindly pass it on to me. 
••. (Interruptions) .. 

MR. SPEAKER: You are saying the 
same thing that I have said. 

(J',lerruptior.s) 

MR. SPEAKER: Pradba'nji, I have 
already it clear. You take your seat. Don't 
do this, if there is some objection. I shall 
see to it. 

(Interruptions) 

[Eng/;sh] 

SHRI C. MADHAV REDDI: Sir, the 
Hon. Minister told us that the Government 
is having a close watch on the property of 
the Union Carbide in India but it is reported 
that the Indian property will not be enough 
to meet the liability of compensation. 

PROF. K. K. TEWARY : May I correct 
the Hon. Member? I said that we are keep. 
iog a close' watch ('n Carbide assets in 
America. 

SHRI C. MADHA V REDDI: As re-
gards !be Carbide assets in America I do not 
know what type of watch is being maintained 
in India but I would like to know whether 
any judgement here in India ... (Interruptions) 

MR. SPEAKER : Plea~e do not interrupt 
the Hon. Member. 

(Interruptions) 

PROF K. K. TEWARY: Sir, Telugu 
Desam campaign is for something else and 
not for the question. 

AN HON. MEMBER: You answer the 
question. 

PROF. K. K. TEWARY : I would reply 
to tbe question. I am not running away. 

(Interruptions) 

MR SPEAKER: No heated arguments. 
Why are you interrupting? Let him put his 
q eustion. otberw!se be would not be able to 
reply. Mr. Minister, }'ou have not to reply 
to that. 

SHRI C. MADHAY REDDI : Will any 
judgement given in the Indian courts be 
enforceable in the United States? If so, bas 
any action been taken by tbe Government to 
take an interim injunction against the transfer 
of assets in the United States? 

PROF. MADHU .DANDAVATE: 
Telugu Desam has nothing to do with it. 

PROF. K. K TEW AR Y : I did not burl 
any allegations; another Hon. Member 
hurled certain a 11 ega tions against unknown 
politicians. I 81)1 not JeveJliDg any allegations, 
nor am I naming any party. Why are you 
naming a party'} 

~1R. SPEAKER 
question. 

Please answer his 

PROF. MADHU DANDAVATE: My 
source is Mr. Tewary. 

MR. S PEA KER : No source of revelation 
i$ allowed, 
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PROF. K. K. TEWARY : I loathe to be 
your source .•. (Inturuptions) 

Mr. Speaker, Sir, I have made it clear 
that the case had to be filed in an American 
court precisely for the reason that the Union 
Carbide as')ets were largely located in the 
United States of America. The court gave its 
verdict and in pursuance of that, the courts 
in India will try the case. We have our 
Attorneys there and I can assure the Hon. 
Member -that Government is constantly 
watching and the Government is also aware 
of tbe high stakes involved ... (Interruptions) 

MR. SPEAKER: Let him filst answer 
the question. If be does not answer your 
question, I will ask him. Why are you 
interrupting? 

PROF. K. K. TEWARY : Therefore, 
there is no question of Government being 
lenient of Governme3t being not watchful. 

So far as injunction is concerned, there 
is no apprehens:on at th:s stage. If there is 
any apprehensIon on the part of Government 
that assets are beLlg d:sposed of, or these 
are not adequate to meet the dimensiJos of 
damages that we may like to claim in the 
court, in that case at an appropriate stage 
we may think of taking such an action. 

SHRI INDRAJIT GUPTA: You will 
excuse my saying so, but I do feel that thls 
House is not showirg adequate concern 
about the fact that thIs accident or disaster 
which took place in December 1984 and 
which is now already more than one and 
half years old, has created a situation in 
which not one single pie as a compensation 
or interim compensation has yet been paid to 
the victims of this disaster neither to the 
families of those who were kiJJed nor to 
those who have been badly disabled and 
crippled for life. They have not receiv{d a 
single pie till t9day, thopgh one and a half 
year have passed. I do not know whether in 
any other country such a thing would be 
tolerated. 

Secondly, an enquiry was instituted in 
between locally in Bhopal to find out the 
degre~ of culpability or responsibility for this 
disaster as far as the local people who were 
controlling the management of Union Carbide 

were concerned. Then that enquiry was 
suddenly withdrawn and the whole thing has 
been hushed up and nobody has been 
punished tiII now. 

Apart from the legal intricacies, I do not 
know whether our stand in the court has 
been vindicated or whether actual1y we have 
received a politerebuff from the Judge who 
himself has made some very caustic remarks 
while referring the matter back to the Indian 
courts. I would like to know pointedly what 
steps the Government proposes to take on 
an urgent basis to provide some interim 
compensation for these hapless people, or 
whether anybody connected with the res-
ponsibility for tbis disaster due to the 
callousness and neglect of safety precautions 
here is going to be punished or not. 

PROF. K. K. TEWARY: Let me reply 
Sir. The Hon. Member has said that nothing 
has been done. 

SHRI INDRAJIT GUPTA: I said about 
compensation. 

PROF. K. K. TEWARY : You said 
that nothing has been done for the hapless 
victims. 1 he Central Government alone has 
spent Rs. 60 crores. 

SHRI BASUDEB ACHARIA: That is 
relief. 

SHR..J INDRAJIT GUPTA: I am talking 
about the compensation. 

(Interruptions) 

PROF. K. K. TEWARY: About com-
ptDSalion, I am coming to that Mr. Speaker 
Sir, you will agree with me that the question 
of compensation will he decided only by the 
courts and we 3re going to file the case. It is 
for the courts to decide. The courts will 
decide the compensation and interim com-
pensation, also. We will have recourse to the 
courts, but that will be decided only after 
the case is filed. 

MR SPEAKER: One minute. Before I 
announce that this Question Hour is finished, 
may I jU'it urge upon the Minister? Due to 
the magnitude of the disaster, we have lost 
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so many Jives and we know only about the WRITTEN ANSWERS TO QUESTIONS 
people who have been killed. But we do not 
know about those people who are just livinS- [English] 
dead at the present time and their number"is 
innumerable. Wood-based Industries 

PROF. K. K. TEWARY 
about theIl;l also. 

We know *68. KUMARI PUSHPA DEVI: Will 

MR. SPEAKER: I would like you and 
also the Law Minister to pursue tbe matter 
urgen~ly. I know y.ou will do it. You two 
have to do it on a war-footing. I know that 
you will do it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : May I make a 
brief submission because Guptaji wanted 
to know. Actually, the Amcrkan Court have 
given a very sUong verdict in our favour, 
when they said that the US Multi-national 
Company would have to surrender to the 
jurisdiction of the Indian Court, because we 
connot administer their assets tbrou~h the 
decree of the Indian Courts, unless they 
submit themselves to the jurisdiction of our 
courts. Once they have submitted to the law 
and the Indian Courts, we are going to file 
the suit aud get adequate interim relief 
through our courts. 

SHRI DINESH GOSW AMI: The Law 
Minister should clarify one point. In the 
judgment of the US Court, nowhere it is 
said that the Union Carbide would not be 
able to transfer its assets from the United 
States. What preventive measures are you 
taking in this regard? 

SHRI H. R. BHARDWAJ: I would like 
to give the information to the Hon. Member. 
They did try to do it. We evaluated assets 
even in America during the proceedings that 
took place. There ~hould be no apprehen-
sion. We are not allowing any transfer of 
property in India. lhey. made one request. 
We have stopped their earlier efforts also. 

(Interruptions) 

PROF. K.- K. TEWARY : When the 
case is pending, bow can they transfer the 
assets? --_ 

the Minister of INDUSTRY be pleased to 
state: 

(a) the number of wood- based industries 
set up in different States; 

(b) whether some wood-based industries 
set up in Madhya Pradesh are facing crisis 
due to shortage of raw material; 

(c) whether the Union Government have 
advised the wood-based units to enter into 
collaboiation with ~mall and marginal 
farmers to produce the needed Jaw material 
on their waste-land; and 

(d) if so, how far such guidelines have 
been observed by the wood-based units? 

THE MINISTER OF INDUSTRY AND 
MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI NARAYAN DATT 
TIWARI) : (a) 92 units have been set up in 
various States which are functioning in the 
organ ised sector. 

(b) Government have no information. 

(c) No, Sir. 

(d) Does not arise. 

Power generation in private sector 

*69. SHRI MOHANBHAI PATEL: 
SHRI RAM SWAROOP RAM: 

Will the Minister of ENERGY be 
pleased to state : 

(a) the extent to which priva te sector 
has entered into the field of power genera-
tion in different States; and 

(b) what other measures are being taken. 
or proposed to be taken to increase the 
production of power in the country to meet 
the <1eman4 1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATURAL 
GAS : (SHRIMATI SUSHILA ROH-
TAGI) : (a) The present power generation 
capacity set up by the private sector utilities 
in diiferent States is 2132 MW. 

(b) The measures taken to increase the 
availability of power include expediting 
commissioning of new capacity, better 
utilisation of existing capacity, implementing 
shortgestation projects, reducing transmission 
and distribution losses, and implementation 
of energy conservation and demand mana-
gement measures. 

Industrial credit frozen in sick 
Industries 

*70. SHRI RAJ KUMAR RAI : 
SHRI BASUDEB ACHARIA ; 

Will tbe Minister of INDUSTRY be 
pleased to state : 

(a) whether a study conducted by tbe 
Association of Indian Engineering Industries 
has revealed that sixteen per cent of the 
industrial credit tota11ing Rs. 3274 crores is 
frozen with sick industrial units; 

(b) whether 98 per cent of tbe industrial 
units are small scale units; and 

(c) the proposals under, consideration of 
Government to make use of this money? 

THE MINISTER OF INDUSTRY AND 
MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI NARAYAN DATT 
TIW ARI): (a) to I c). The Association of 
Indian Enginel!ring Industry has conducted 
a study on industrial finance which is based 
on tbe statistiCS of the Reserve Bank of 
India. According to tbe Reserv'e Bank of 
India~s survey, the total number of sick units 
as on 31.12 84 was 93,282. T~e number 
o,-sick units belonging to the tmall scale 
sector was 91,450 which constituted 98 per 
cent of tne tot~l number ,?f sick. units. 

The statistics of the RBI also indicate 
that a sum of Rs. 3,638.39 crores is outsta-
nding against the sick units as on 
31.12.1984. This amount which represents 
the bank's credit to the units assisted by 
them has to be recovered. The banks make 
efforts to recover their dues. Banks provide 
reHef and also draw up rebabilitation prog-
rammes in case of potentially viable units 
to restore them to health and eventually 
recover (heir dues. The entire amount does 
not thus represent the extent of 'bad debts' 
or amounts to be written off as irrecoverable,. 
and cannot therefore be treated as frozen. 

Ro,'alty on crude oil 

*71. SHRI S. G. GHOLAP: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whether tbe Government's of Assam, 
Gujarat. etc. have demanded more royalty 
on oil extracted from their area; 

(b) if so, what is the royalty paid at 
present and what is the demand made by 
them; and 

(c) the action Government have taken to 
increase the rate of royalty? 

THE MINISTER .OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : (a) 
Yes, Sir. 

(b) and (c). 'The rate of Royalty on 
crude oil was Rs. 6 1/- per tonne from 
April, 1981. The main demand of the 
States was for revision of tbe rate to 20 per 
cent of crude oil price. In June, 1986 it 
was decided to increase the rate of royalty to 
Rs. 192. per cent tonne with effect from the 
1st April, 1984. 

Power thefts in Delhi 

*72. SHRIMATI PRABHAWATI 
GUPTA: 

DR. ·G. S. RAJHANS : 

Will the Minister. of ENER.GY be 
pleased to state: 
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(8) the number of cases of power thefts 
in Delhi during the last one year; 

(b) the number of persons held for 
power thefts and areas affected; 

(c) the actiolftaken against such persons; 
and I, 

(d) the steps taken to check the power 
thefts in Delhi in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OP'STATE IN THE MINISTRY OP 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : (a) 
and (b). During 1985-86, 344 cases of 
tbeft of electricity were detected by DESU. 
In the NDMC area 20 cases of theft of 
energy were detected during the last one 
year. The pilferages occurred mostly in the 
DESU districts of Najafgarb, Nizamuddin, 
Krishna Nagar, Jhilmil, Lawrence Road, 
Narela and Chandni Chowk. 

(c) In addition to such action as discon-
tinuance of electric connection, DESU 
penalises the defaulters by levying a 25 per 
cent surcharge for using excess connected 
load and charges tariff at the rate 'of Rs. 1 
per unit. NDMC also levies a penal charge 
per unit of electricity consumed unauthori-
sedly, in addition to recovering the estimated 
cost of the energy consumed. 

(d) Tbe measures taken to check the 
theft of power include extensive raids by the 
enforcement machinery to detect such cases. 
installation of improved electricity meters 
with devices to prevent fradulent abstraction 
of energy, levy of a surcharge on industrial 
consumers who do not observe the prescri-
bed power factor limits, and temporary 
connections for marriages etc. are now being 
sanctioned by DESU for a load upto 20 
KW instead of 2 K W. 

Delivery of judgement in Sanskrit in 
Allababad Hi'" Court 

*73. SHRI SYED SHAHABUD-
DIN: Will the Minister of LAW AND 
JUSTICE be pleased to state; 

(a) whether it is fact that a case was 
recently argued in the Allahabad High Court 
in Sanskrit and order was also passed in tbe 
same language; 

(b) whether Sanskrit is a working lan-
guage for the High Court and whether there 
was simultaneous translation of the procee-
dings in Hindi and English; and 

(c) whether the High Court has supplied 
authoritative translation of its order in Hindi 
or English for public information ? 

THE MINISTER OF LAW AND 
JUSTICE (SHRI A. K. SEN): (a) to (c). 
According to the information furnished by 
the Allahabad High Court, Justice Shri B. L. 
Yadav delivered seven judgments in Sanskrit 
(two on 17-5-1985 and five on 17-10-1985) 
and their translation by the same Judge in 
Hindi and English was also signed dated and 
pronounced in open court. 

Soft drink industry 

*74 SHRI CHINTAMANI lENA: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the criteria laid down by Government 
for sanctioning and for setting up of soft 
drink industry in the country; 

(b) the details of companies already in 
the business and the names of such compa-
nies which have been allotted new Jicence5 
by Government during the last three 
years; 

(c) whether it is a fact that some of the 
companie~ in the liquor business also manu-
facture soft drinks; 

(d) if so, the names of such companies; 

(e) whether any multinational companie$ 
have applied for Hcence to manufacture soft 
drinks in India; and 

(f) jf so. the details thereof and the 
action taken by Government thereon? 

THE MINISTER OF INDUSTRY AND 
MINISTER OF PETROLEUM AND 
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NATURAL GAS (SHRI NARAYAN DA TT 
TIWARI): (a) Soft drinks fall in the de-
licensed category for the purpose of indus-
trial licensing except for MRTP/FERA 
companies and subject to locational conside-
rations. 

(b) A statement is given below. No new 
licence has been issued during the last three 
years. 

(c) and (d). MIs. Me· dowel and Com-
pany and MIs. Mohan Meakins have already 
been malketing soft drinks. 

(e) No, Sir. 

(f) Does Dot arise. 

Statement 

List of S()/r Drinks Manufacturers in the Organised Sector 

SI. No. Name & Address 

1 2 

1. Sbri Krishna Bottlers Pvt. Ltd" 
Brindavan Tank Bund Road, 
Secunderabad. 

2. Vizag Bottling Co. (P) Ltd., 
A-4 Unit Industrial Estate, 
VisakbapatnaJIl. 

3. Vijayawada Bottliog Co., 
Vijayawada. 

4. Beverages & Food Products (P) 
Narangi, Gaubatt Assam. 

S. Steel CitJ Beverages Pvt. Ltd. 
P. Box No. 102, Jamshedpur. 

6. Jamshedpur Beverages, 
Jamsbedpur, Bihar 

7. Orient Beverages, 
Jamshedpur, Bihar. 

8. Delhi Bottling Co. P. Ltd. 

New Delhi. 

9. JB Bottling Co. P. Ltd., 
Rajouri-Garden, New Delhi. 

10. Pure Drinks Ltd. 
Najafgarh. 

t 1. Pore Drinks Ltd., 
Connauabt Place, New Delhi. 

Capacity (Million Location 
Bottles) 

3 4 

59.76 Brindavan Tank Road, 
Secunderabad. 

25.20 

57.60 

23.04 

57.60 

33.60 

3.00 

t 10.00 

46.08 

t 3 8.24 

Industrial Estate 
Vi5akbapatnam. 

Vijayawada. 

Narangi, Gauhati. 

Adityapur. 

Adityapur Industrial 
Area. 

Industrial Area, Patna, 

60-Najafgarh Road, 
New Delhi 

t 8A Rewari Line, Rajouri 
Garden, New Delhi. 

Najafgarh Road 
New Delhi. 
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1 2 3 4 
---------,---------~------------------

12. Pure Beverages Ltd., 
Industrial Estate, Baroda, 
Ahmedabad. 

13. Pure Drinks Pvt. Ltd., 
9 Grove Road, Worli Naka, 
Bombay-l 8. 

14. Saurashtra Bottling Pvt. Ltd., 
Aj i Indl. Esta te, Bhavaoagar Road, 
Rajkot. 

15. Sanghi Beverages Pvt. Ltd., 
Agra-Bombay Road, Indore. 

16. Parle Beverages Pvt. Ltd., 
Western Express Highway, Chakala, 
Andheri, Bombay. 

1 7. Poona Bottling Co., Pune 

18. Poona Beverages P. Ltd., 
Plot No. 25 to 27, MIDC Bhosan 
Indl. Estate, Poona. 

19. Duke & Sons Pvt. Ltd., 
Sunder Bag Estate, Chembur. 
Bombay. 

20. Roger & Co., 
18 Clare Road, Byculla, Bombay. 

21. Universal Drinks Pvt. Ltd., 
Wardqa Road, Nagpur. 

22. Tripty Drinks Pvt. Ltd., 
Jasatpur, P. O. Cuttack. 

23. Punjab Bevera&es Pvt. Ltd., 
180 IndI. Estate,. Chandigarh. 

24. Ludhiana Bottling Pvt. Ltd., 
Ludhiana. 

25. Mohan Bottling Co., 
Amritsar, Punjab. 

26. Jai Drinks Pvt. Ltd., 

J. L, Nehru Mars, Jaipur. 

76.80 

64.80 

34.56 

24.00 

30.06 

27.60 

57.60 

138.16 

6.08 

51.84 

14.40 

86.40 

20.16 

96.00 

86.40 

Industrial Estate, Baroda, 
Ahmedabad. 

9-Love Grove Road, 
Worli Naka, Bombay. 

Industr;al Estate, Aji 
Bhavanagar. 

Agra-Bombay Road, 
Indore. 

Western Express High-
way, Chakala, Andheri 
(E) Bombay. 

25 -2 7 Bhosari IndI. 
Estate, Poona. 

Bhosarj~ Poona. 

Chembur Road, Bombay. 

18 Clare Road, Bombay. 

Wardha Road, Bombay. 

Jagatpur 

180 IndI. Estate 
Cbandigarh. 

Ludhiana. 

Dhandari Kalan. 

J. L. Nehru Mara, Jaiput. 
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27. Vincent &: Co., 4.32" Vidyalaya Road, Selam. 
TirucbtrapaUi, Tamil Nadu. 

28. Spencer & Co. Ltd. 45.80 Madras abd Mtngalasiri. 
153. Anna Satai, 
Madras & MangaIagiri. 

29. Sri MapilJai Vinayagar, Not Indicated Madurai 
Aerated Water Works, 163 
Dindigal Road, Madurai. 

30. Soft Beverages Pvt. Ltd., 34.56 Madurai 
Madurai. 

31. Southern Bottlen (P) Ltd., 60.9! Madra .. 2. , 
26 Anna Salai, Guindy, Madras. 

32. Premnath Monga Bottlers Pvt. Ltd., 75.60 Meerut. 
Meerat. 

33. Kanpur Bottling Co., 106.56 Kanpur. 
G. T. Road, Kanpur. 

34. Agra Beverages Corpo. (P) Ltd., 76.80 Sikandra. 
Agra. 

35. Aqueour Victuals (P) Ltd., 43.20 Bareilly. 
Parsa Khera, BareiIly, U. p. 
~ 

36. Tasty Beverages Pvt. Ltd., 36.00 Vi11-Magarwara, Unnao .. 
16-74. Civil Lines, Kanpur. U. P. 

37. Mohan Meakin-Breweries Ltd., 2.96 Ghaziabad, U. P. 
Mohan Nagar, Ghaziabad. 

38. Black Diamond Beverages Ltd., 120.00 Calcutta. 
P-41, Taratola Road, Calcutta. 

39. Bangalore Sort Drinks Pvt. Ltd., 63.36 7th Milo Mysore Road, 
7th Mile Mysore Road, Banplore. BangaJol'e. 

40. Fizz Drinks Pvt. Ltd., 62.00 " Faridabad. 
Faridabad. 

41. Pure Drinks Pvt. Ltd. 64.80 Calcutta. 
209 Kamani Estate, Lower Circular 
R.oad, Calcutta. 

42. Mansarovar Bottling Co. Ltd., 86.04 HajibAbftf,(tJ. ~) 
Kotwali Road. Najibabad (U. P.) 
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43. Andhra Drinks Pvt. Ltd., 24.00 Madhurawada, "Andhra 
Madhurawada, (A. P.) Pradesh. 

44. "Sikand Polypack Pvt. Ltd., 120.00 8ahibabad Indl. Area. 
Sahibabad Indl. Area, Sabibabad, 
Ghaziabad . 
. 

45. Thumsup Beverage Pvt. Ltd., 120.00 Kho1apur, Raigad. 

IGholapur, Raigad, Ma1}.arashtra. 

46. Sakthi 80ft Drinks Pvt. Ltd., 43.20 Malappuram, Kerala. 
100-Race Course Road, Coimbatore. 

47. Jain Bottlers Pvt. Ltd., 32.04 Delhi-Meerut Road, 
68, Scindia House, Connaught Place. Rithani, Meerut. 
New Delhi. 

48. Premier Aerated Waters Ltd., 
Lamington Road, Bombay. 

49. Turi Aerated Waters Ltd., 

69, Tardeo Road, Bombay. 

50. Pinakini Beverages Pvt. Ltd" 

GudipalJipadu, Nellore, 

Andlua Pradesh. 

Revival of sick and closed IDdostries 
in West Bengal 

*75. SHRI AMAL DATTA: Will the 
Minister of INDUSTRY be pleased to 
state: 

<a) ,whether Union Governu:ent have 
any plan to beJp the reopening of large 
number of sick and closed jndustries in West 
Bengal: and 

(b) jf so, the details thereof? 

THE MINISTER OF INDUSTRY AND 
MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI NARAYAN DATI 
TIWAR Y): (a) and (b). The Central 
Government have la id down guidelines for 
lackJin, tbe problem, of iQdU$trb~1 sicknes$ 

Not indicated. Lamington Road (North), 
Bombay. 

Not indicated. 69, Tar<Jeo Road, 

Bombay. 

12.00 Nellore, Andhra Pradesh. 

in the country in October 1981. All cases 
of sick units, including those relating to West 
Bengal are dealt with in accordance with 
these guidelines. 

Regional training centre for plastic: 
teclmology in Orissa 

*76. SHRI LAKSHMAN MALLICK: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether it bas been decided to start 
a new regional training centre for plastic 
technology in Orissa; and 

(b) if so, the amount sanctioned for tbis 
purpose alongwith the share of Union Gove-
rnll)~nt as weU as tbe State of Orissa ? 
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THE M1Nl~TER OF ~TATE IN 1HE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). It is proposed to set up an 
extension centre of tbe Central Institute of 
Plastics Engineering and Tools (CIfEl) in 
Orissa during the 7th Five Year Plan. 

The Project Report submitted by CIPET 
v.as discussed "ith the State Government 
and CIPET representatives. The CIPET is 
now preparing the final proposal which is 
awaited. The funding pattern wi1l, tberefore, 
be cecided after consideration of the final 
re~ort. 

Shortfall in po'iter production 

*77. DR. K.G. ADIYODI: 
PROF. K.V. THOMAS: 

Will the :Minister of ENERGY be 
pleased to state: 

(a) the States affected by power cuts 
during May and June 1986 ; 

(b) the extent of shortfall in power pro-
duction during the above period and the 
reasons thereof ; 

(c) the steps taken to overcome shortfall 
of power in future; and 

(d) the names of national grids expected 
to supply power to the South especially 
Kerala during failure of power generation by 
hyde] projects ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
M1NISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHJLA 
ROHTAGI) : (a) In !\-lay, 19h6, power cuts! 
restrictions in varying degrees existed in all 
the States except Andbra Pradesh and Kerala. 
In June, 1986, except Madbya Pradesh and 
Andhra Pradesh, aU other States had power 
cuts/restrictions in varying degrees. 

(b) Power generation I during May and 
June, 1986 was Jess than the programme by 
0.8 p~r cent and 1 per c~nt respectively. 
The shortfall W.:lS mainly due to reJu~ed 

hydel generation on account of low reservoir 
levels and forced outages of thermal units. 

(c) The steps taken to improve the 
supply of rower jnclude expediting commi-
ssioning of new capacity, better utilisation of 
existing capacity, implementation of short 
gestation projects, reduction in transmission 
and distribution Josses, and implementation 
of energy conservation and demand manage-
ment measures. 

.. 
(d) Southern Region is connected to the 

Ea"tern and Western Regions and, subject to 
system constraints, surplus power, jf any, can 
be made available to the Southern States, 
including Kera]a t from these grids. Surptus 
rower can also be supplied to Ktra]a from 
the oth('r State system in the Southern 
Region. 

Reduction in production of oil from 
Bombay High 

*78. PROF. RAMKRISHNA MORE: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(.a) whether it is proposed to cut back 
the rate of oil productIon in Bombay High 
when the Oil and Natural Gas Commission 
has drawn up p]an to maintain the level of 
production for another five ytars through 
enhanced ojI rerovery and infill drilling; 
and 

,b) if so, the reasons therefore and bow 
it is likely to affect further development of 
Bombay High besides overall reduction in the 
oil production? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
fvtINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : 
la) No, SIr. 

(b) Does not arise. 

New industries in Kerala 

*79 SHRI THAMPAN THOMAS: 
Will the Mmister of INDUSfRY be pleased 
to state: 
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(a) whether Government have issued any 

new licences to establish new industries in 
Kerala in 1986 ; and 

(b) if so, the details thereof separately 
for private and public sector? 

THEI,MINISTBR OF INDUSTRY AND 
MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI NARAYAN DATI 
TIWARI) : (a) and (b). During January-
June, 1986, 9 letters of intent and 9 indus-
trial licences were granted under tbe provi-
sions of Industries (Development and Regu-
lation) Act for setting up of industries in 
Kerala. Out of these, 3 letters of intent and 
2 industrial licences are for setting up of 
'New Undertakings.' 

Of the above letters of intent and indus-
trial licences, while 5 letters of intent and 5 
industrial licences were granted to public 
sector undertakings including State Industrial 
Develol ment Corporation, the remaining 4 
letters of intent and 4 industrial licences have 
i'een issued to private sector undertakil1gs. 
Details of all letters of intent and industrial 
licences issued are teing published rf'gularly 
by the Indian Investment Centre in their 
'Monthly Newsletter.' Copies of this publi-
cation are being sent to the Parliament 
Library 'regularly. 

Power break-down in Delhi and 
Western U.P. 

*80. DR. B.L. SHAILESH : 
SHRI BALASAHEB VIKHE 
PATIL: 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether Delhi and some areas of 
W.estern U,P had a major power break-down 
for over 8 bOUTS on 26 June, 1986 following 
a senous dlstUJ bance ' in tbe nortr.ern grid 
and this was followed by po\\er cuts and 
.but-doWDs on sL!bsequent da)s also; and 

(b) if so, the steps being taken to pre-
vent such major break-downs during the 
summer months and make DES U more 
dependable and also to build necessary 
infrastructure for power generation and distri-
bution in the capital ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINJSTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHR1MATI SUSHILA ROHTAGI) : 
(a) There were grid disturbances in the 
Northern Region on the 26th June, J 986 
resulting in load-shedding in Delhi and 
power failure in parts of the Northern Region 
including Western U P. Power supply was 
affected for o\er eIght hours and was 
normalised on 26th June by about lOp m. 
There were DO power break-do\\ns on subse-
quent days due to tbe above disturbances. 

(b) The measures initiated to prevent 
power breakdowns in Delhi include islanding 
of Delhi system in the event of fluctuations 
in the frequency due to distul ba Dces in the 
system, detection of hot spots, preventive 
maintenance of eqlJipmept and tran~miS~lon 

lines, strengthening of tran~mission and 
distribution system on djfft"rent voltage levels 
and augmentation of generation capacity of 
DESU. 

SuppJy of short weight L.P .G. 
C)linders in Delhi 

513. SHRI PRAKASH V. PATIL : Will 
the Minister of PETR OLEUM AND 
NATURAL GAS be pleased to state : 

(a) whether it is a fact that 32 agencies 
in the capital have been found supplying 
LPG cylinders less in weight during this 
year only; 

(b) whether Government have launched 
legal proceedings in all such cases ; and 

(c) whether such offences are proposed 
to be made cognisable? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHR1MATI SUSHILA ROHTAGI) : (a) to 
(c). The information is being collected and 
will be laid on the Table of the Sabha. 

Allocation of Kerosene to Karnataka 

514. DR. V VENKATESH : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 
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(a) whether sPy allocation of kerosene 
oil bas been made to Karnataka State during 
t 985 and in the first quarter of this year ; 

(b) if SO, tbe month-wise breakup; and 

(c) if not, the reasons tberefor ? 

THE MINISTER OF STATE TN THE 
DEPARTMENT OF PO\'IER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHI LA ROHTAGI) : 
(a) Yes, Sir. 

(b) A statement showing monthwise 
kerosene al1ocations made to Karnataka 
State during 1985 and in the first quarter of 
~ 986 is given below. 

(c) Does not arise. 

Statement 

Figures in tonnes 
Month 1985 1986 

January 28""50 31365 
February 28250 30365 
March 25390 28000 
April 25390 
May 25390 

lune 24890 
July 26140 
August :6640 
September 26140 

October 27000 
November 30365 
December 30365 

Total 324210 

Illegal orcupatlon of quarters of 
Heavy Engineering Corporation, 

. Rancbi 

51 s. SHRI SIMON TIGGA: Will the 
Minist~r of INDUSTRY be pleased to state: 

(a) whether it is a fact that a large 
number of quarters of Heavy Engineering 
('orporar:on, Ranchi are occupied by un-
authorised persons; 

(b) if so, the tolal Dumber of such 
quarters, category-wise; and 

. (c) the action being taken against the 
illegal occupants? 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC 
ENTERPRISES (PROF. K.K. TEWARI) : 
(a) Only 2.5% of Corporation's quarters are 
under unauthorised occupation. 

(b) fategory-wise 
follows :-

F Type 

E TYre 
CD Type 
A(T) T)pe 
B Type 

DT Type 

A (P) Type 

ST Type 
Room 0 

Total 

quarters are as 

1 
6 

21 
3 

163 

64 

19 

7 
4 

---
288 

(c) In the case of unauthorised occupa-
tion of quarters by empJoJ ees of the Corpo-
ration, disciplinary action is initiated against 
the employees coneerned in addition to 
recovery of rent at market rate. Action for 
eviction is also taken under Public Premis~s 

Eviction of Unauthorised Occupants Act. In 
respect of non-employees, action is taken 
under the at-ove Act as well as action under 
Indian Penal Code for criminal trespass. 

Renovation and Modernisation Scheme 
for Therma) Power Stations 

516. SARI C. JANGA REDDY: 
DR. A. K. PATEL: 

Wi11 the Minister of ENERGY be pleased 
to stat~ : 
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(a) whether a Centrally sponsored ren-
ovation and modernisation scheme for about 
36 thermal power stations is being imple-
mented to improve their performance; 

(b) if, so the names of the units, the 
improve~ent made in each one and the 
e~tilllated expenditure for the scheme ; and 

(c) the estimated average efficiency 
(toad factor) improvement in the concerned 
units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF ST A. TE IN THE MINISTRY 
OF PETROLEUM AND NATUR;\L GAS 
(SHRIMATI SUSHILA ROHTAGJ): (a) 
to (c): A Centrally sponsored renovati0n 
and modernisation scheme to improve the 
performance of existing thermal stations is 
being implemented in 32 po\\er stations. 
Names of these power stations and estimated 
cost of their renovation are given in state-
ment given below. The renovation program-
me is in the process of implementation and 
the results will be known after the cOIT'ple-
tion of the scheme. It is expected that the 
plant load factor of the power stations 
covered under th,e scheme will impro\e 
from an average of 46% to about 53%. 

Statement 

Detail of sanctioned estimated cost 
of R & M schemes 

s. Renovation 
No. Scheme 

1 

1. Badarpur 
2. I. P. 
3. Faridabad 
4. Panipat 
5. Bhatinda 
6. Panki 

Sanctioned Esti-
mated Cost 
(Rs. Lakhs) 

2 

2870 60 
4402.85 
4001.64 
1869.65 
4173 70 
3703.11 

1 

7. Obra 
8. Harduaganj 
9. Korba 

10. Amarkantak 
11. Satpura 
12. Gandhinagar 
13. Dhuvaran 
14. Ukai 

I 
15. Koradi 
16. Nasik 
17. Bhusawal 
18. Paras 
19. Kothagudem 
20. Ennore 
21. Tuticorio 
22. Ne) veli 

23. Talchcr 
24. Cbandrapura 
25. Bukaro 
26. Durgapur 
27. Patratu 

28. Barauni 
29. Karbigabia 
30. Santaldih 
31. Bandel 

32. Durgapur (DEL) 

2 

5030.00 
6947.42 
1714.06 
1044.98 
2390.70 
1921.47 
1948.69 
3387.82 
3329.80 

847.00 
88.50 

259.75 
4688.35 
9 <?I 1.48 

f12.76 
49'iO.78 

3572.50 
3212.60 

t002.00 
835.20 

3845.00 

1946.00 
518.00 

2192.00 
3581.00 

2380.00 

Post Office facility in villages 

517.SHRI AMARSINH RATHAWA: 
Will the rvlinister of COMMUNICATIONS 
be pleased 10 state the target fixe~ for pro-
viding po!>t office facility in the village with-
out such a facility during the year 1986-87 ? 

THE ~nNISTER OF STATE OF THE 
rvlIN!STRY OF COMMUNICATIONS 
(SHRI RAM Nl\V AS MIRDHA): Out of 
5,57,1 39 v iIlJges in the country, post 
offices have been provided in I, 26, 290 
villages. In addition, postal counters have 
been set up in 48, ~ 85 villages at which 
posta) facilities are provided for specified 
durations. The {emaining villaaes ate visite<l 
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by branch postmasters/villages postmen! 
extra-departmental delivery agents, who while 
visiting villages deliver postal articles, pay 
money orders, sell postage stamps and 
statioDero/, clear letter boxes and collect 
articles for despatch. It will therefore, be 
seen that postal facilities are provided in 
rural areas on a universal basis. There are 
at present no specific targets for opening new 
rural post offices as the existing network is 
by and larse adequate to meet the present 
needs. However, the norms for opening 01 
post offices are under review and depending 
on resources being available, a further ex-
pansion can be considered on a selective 
basis. 

Extra departmental aDd Departmental 
sub post offices downgraded 

and closed 

518. ~ROF. NARAIN CHAND 
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether any Extra Departmental or 
Departmental sub Post Offices have been 
downgraded or closed during tbe financial 
years 1984-85 and 1985-86 on account of 
their running in loss ; 

(b) the number and names of such 
cases in which tbe closure/downgradation 
aas been effected, State-wise and; 

(c) whether all such cases would be 
reconsidered and tbe closure/downgradation 
decisions would be reviewed ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF COMMUNICATIONS 
(SHRI RA~{ NIWAS MIRDHA): (a) 
During 1984-85 and 1985-86, in all 7675 
Extra Departmental Sub Post Offices were 
downgraded (Up to December. 1985) and 
119 Sub Post Offices were closed. These 
downgradations,'clo'mres were based Dot 
only on loss sustained but other factors 
such as the workload and their location to 
the nearest existing post office, were also 
ta'u~n into account. 

(b) The Dumber of Post Offices dOWJl-
graded/closed Postal Circlewise is iadicatcd 
in -tile atatCDlplt J aA\J II .,Won ~ . 

Names of places would be indicated as 
early as possi ble. 

(c) No. Sir. There is no proposal to 
reconsider these cases as the action taken is 
based on approved norms/policies of the 
De.,artment. 

Statement-I 

Number of extra departmental sub 
post offices downgraded during 1984-85 
and 1985-86. (Up to December, 1985). 

Sl. No. Name of the 
Circle 

Total No. of 
EDSOs down-

graded 

1. Andbra Pradesh 1730 
2. Bihar 582 

3· Delhi 6 
4. Oujarat 388 
5. Jammu & Kashmir 64 
6 Karnataka 952 
7. Kerala 196 
8. Madbya Pradesh 580 
9. Maharashtra 241 

10. North Eastern 29 
11. North Western 357 

12. Orissa 31 
13. Rajasthan 326 
14. Tamil Nadu 1298 
15. Uttar Pradesh 855 
16, West Bengal 40 --_--

Tota] 7675 -----
Statement II 

Number of Extra Departmental Sub 
Offices/ Departmental Sub Offices 
closed during 1984-85 and 1985-86 : 

Sl. No. Name of the 
Crrcle 

1984-85 1985-86 

1. 

~, 

1 2 

Andbra Pradesh 
I Bil1ar 

3 4 

8 2J 
... .-
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1 2 3 4 

3. Delhi 2 11 
4. Gujarat 20 
5. J & K 
6. I:'arna taka 5 2 
7, Kerala 
8. Madbya Pradesh 1 1 
9. Maharashtra 5 6 

10. North Eastern 
11. North Western 4 
12. Orissa 
13. Rajasthan 16 2 
14. Tamil Nadu 1 5 
IS. U.P. 4 
16. West Bengal 2 

---~---

Total 39 S'9 
= 119 

Foreign brand names 

519. SHRI ANANDA PATHAK: Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred 
question No. 4636 on 1st April. 1986 
regarding use of fort!'ign brand names by 
companies and state: 

(a) the definition of a foreign brand 
name and an Indian brand name; 

(b) whether the hybrid names like Hero-
Honda, Ind-Suzuki. are registered in India 
under the Indian Trade and Merchandise 
Marks Act, 1958 ; and 

(c) if so, who are tbe owners of these 
hybrid names ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) : The Trade and Merchandise Marks 
Act does not contain any definition of foreign 
brand Dame thOl.\gh the term is generally 
understood to be in relation to trade marks 
OWned by a foreian national or a foreign 
~mpany. 

(b) No, Sir. 

(c) In the light of reply at (b) above, 
does not arise. 

Telephone facilities in Rural Area 

520. SHRI JAGANNATH PATTNAIK 
Will the Minister of COMMUNICATIONS 
be pleased to stale: 

ciS'S whether Government have consider-
ed ~;esslty of providing telephones in the 
rural areas an the country ; and 

W jf so, the detaIls regarding the plan ff Government alongwItu the amount 
earmarked for providing telephone facilities 
in the rural areas, state-wIse, during the 
Seventh Five Year Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yes, 
Sir., 

(b) 9000 villages are planned to be 
provided with telephone factlity in the form 
of long distance public t'!lephone in the 
country dUrlog the Seventh Plan period. 
Circle wise details are given in the statement 
given below. The expenditure will be met 
from the lump sum grant glven to the res-
petcive Circles on yearly basis. 

Statement 

Targets for opening Long Distance 
Public Telc!phone Combined Offices 

duriug 7th Five Yea, Plan 

S. No. Name of Circle 

1 2 

1 . Andhra Pradesh 
2. Bihar 
3. Gujarat 
4. J & K 

.. 5. Karnataka 
6. Kerala 

Target for 
LOPTs 

3 

200 
1140 

420 
200 
460 
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1 

7. 

8. 

9. 

10. 

11. 
12. 
13. 
14. 
15. 

2 

Madhya Pradesh 

Mabarashtra 

North East (including 
Assam, Meghalaya, 
Manipur, Tripura, 
Mizoram, Nagaland, 
Arunachal Pradesh). 

North West (inc1uding 
Punjab, Haryana, 
Himachal Pradesh) 
Orissa 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 
(inc1u(\ing Sikkim) 

3 

1100 

950 

800 

350 
450 

1600 
30 

650 

650 

Total 9000 

Relicwof Legal Ajd Scheme and 
Advocates Fees. 

521. SHRI MANIK REDDY: 
Dr. CHINTA MOHAN: 

Will the Minister of LAW AND JUS-
TiCE be pleased to state: 

(a) whether it is a fact that the reaction 
to the present legal aid scheme amongst the 
weaker sections of the society is unfavou-
rable ; 

(b) if so, whether the entire scheme is 
proposed to be revIewed; and 

(c) whether Government propose to put 
limits on fees charged by most of the advo-
cates which is making administration of 
justice out of reach of average honest 
citizen? 

THE MINISTER OF bTATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): (a) No Sir. 
On the other hand, the Local Aid movement 

has become popular among the weaker 
sections of the society. 

(b) This does not arise, in view of (a) 
above. 

(c) The advocates associated with Legal 
Aid programmes are paid only a modest fee 
and there is no necessity of any further 
limitation on their fees. There is no proposal 
to put liplits 00 fees charged by other 
Advocates. 

Transfer of technology to Canada by 
O. N. G. C. 

522. SHRI MULLAPPALLY RAMA-
CHANDRAN : \ViII the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to sta te : 

(a) whether the Oil and Natural Gas 
Commission bas agreed to transfer techno-
logy to Canada; 

(b) if so, the nature of the technology 
proposed to be transferred; 

(c) the expected annual foreign exchange 
likely tc be obtained thereby; and 

(d) whether any other country has 
indented for the same technology; if so, 
details in this regard ? 

THE MINIST-ER OF STATE IN THE 
DEPARTMENT OF POWER AND THE 
MINISTER OF STATE IN THE MINI-
STRY OF PETROLEUM AND NATURAL 
GAS (SHRIMATJ SUSHILA ROHT AGI) : 
(a) Yes, Sir. 

The technologyl involves an improvement 
over the existing designs of photo-inclino-
meter. 

Photo inclinometers are used while 
drilling oil-wens. 

(b) An improved version of photo-
inclinometer. 

(c) US $ 4,000/- per unit. Approx. 2S-
30 units are expected to be sold per year. 

(d) Not SO fat. 
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Raising of pay ceiling in Public 
Sector uoits 

523. SHRI J? R. KUMARAMANGA-
LAM : Wlll the Minister of INDUSTRY be 
pleased to state: 

(a) ~wbether pay ceilings in tbe pubJic 
sector units ~ re i"eirg raised as reported in 
tbe 'Times of India' dated 4 July, 1986; 

(b) if so, whether in dO~l1g so Govern-
ment pre-pose to keep in view the already 
existipg wide disparities between the salaries 
of Government staff and public sector units; 
and 

(c) \\ bether the Ct-a inran- cum- Man2g-
ing Directors of Putltc Sector }'Ia\e teen 
getting 1 per cent net prGfit as corrmission, 
apd if so, t}-le amounts paid so far, for the 
last three )'t"ars, public sector undertaking-
wise? 

THE MINISTER OF STATE IN THE 
DEPARTMFNT OF PUBL1C ENTER-
PRISES (PROF K. K. TEW AR Y) : (a) 
There is no such proposal. 

(b) As and when there is a revision, all 
aspects such as salaries and perqul~ites 

available to tbe Government staff will be 
kept in view; 

(c) The CMDs of Public Sector units do 
not receive any commission on net profit. 

Enquiry against MIs Hindustan 
Le\'er Limited 

524. SHRI SODE RAMAIAH : Will 
the Minister of INDUSTRY be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 1190 on 4 March, 1986 regarding 
enquiry against Hmdustan Lever Limited 
and state the re'lult of the enquiry? 

THE MINIS,ER OF STATE IN THE 
DEPARTMENT OF INDCSTRJAL DEVE-
LOPMENT (SHKI M. ARUNACHALAM) : 
The arguments have since been part1y heard' 
by the MRTP Commission and the case is 
fixed for 7th and 8th August, 1986 for 
further hearins. 

Etrect of introduction of !'Jew Vehicles 
on A uto Component Manufacturers 

525. SHRIINDRAJIT GUPTA: Will 
tbe "Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact that tbe introdu-
ction of new generation of vehicles, espe-
cially Japanese, is prov:ng to be a major 
deterrent to the mancfacture of auto compo-
nents in Ind m; and 

(b) if so, the steps Government propose 
to take to tackle this prctlcm ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF lNDLS1RIAL DEVE-
LOPMENT (SHRI M. ARCNACHALAM) : 
(a) and (b). The indigencus manufacturers 
have ceen adequate1y meeting the demand 
of auto components both in terms of quan-
tity and QualIty. Wlth the introduction of 
new ranges of vehicles in various categories. 
Government have en,:oulaged the compl nent 
JT'anufacturers to augmept 1he production and 
upgrade the tecbndogy through new foreign 
coll ... borations, fiscal concessions and 
delicensing etc. to meet the requirements of 
new generaticn of vehicles. 

Eoyironmental requirements around 
coal-mining and power projects 

526. SHRI N. DENNIS : Will the 
Minister of ENERGY be pleased to state: 

(a) whether recently Government have 
taken steps to meet environmental require-
ments around coalmining and power project; 
and 

(b) the d~tails regarding the new thermal 
power project!) which are being provided 
with highly efficient electrostatic precipitators? 

THE l\f)N1STFR OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINI-
STRY OF PETROLEUM AND NATURAL 
GAS (SHRI1\lATI SUSHIl A ROHTAGI) : 
(a) and (b). The project reports .for develop-
ment of coal mmes are prepared taking into 
account the overall impact on the ecological 
settins of the ar~a. Detailed Environment 
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Management P1ans are prepared 'and got 
approved from the Dfpartment of Environ-
ment. All necessary provisions for redama-
tion of land. afIC'restation and other prote-
ctive measures are incorporated therein. 

As far as the thermal power stations are 
concerned, the Central Board for the 
prevention and Control of Water Pollution 
bas fixed standards for particulate matter 
emission and sulphur dioxide contro)' While 
appraIsing the new projects for thermal 
power stations, detaIled consideratlOn is 
g:ven to envIronmental aspects so as to see 
that the emissions are within the permissible 
limits. 

EIpansion of Indian Telephone Industries 
unit at PaJgbat, KeraJa 

527. SHRI V. S. VIJAYARAGHAVAN: 
\\ jJJ the MinIster of COl'vlMUNICATIONS 
be pleased to state : 

(a) whether the origipal proposal In 

regard to the de .. elopment of the Ir:dian 
Telephone Induslfle" unit at PaIghat, Kerala 
bas been given up or cbanged; 

(b) if so, the reasons thereof; 

(c) whether the expansion \\ill be carried 
out as per tbe onginaJ plan; and 

(d) if so, the facts thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICA110NS 
(SHRI RAM NIWAS MIRDHA): (a) No, 
Sir. 

(b) Does not arise, 

(c) Yes, Sir. 

(d) During the current Five Year Pla~, 
tbe Palghat l:nit is being expanded to reach 
a prodllction capacity of 1.6 lakh lmes per 
annum consisting of-

0) 60,O()O equivalent lines of Digital 
Trunk Automatic Exchanges; 

(ii) 50.000 llDes of Electronic Private 
Auto .. nlti~ Branch E"chan~es; and 

(iii) 50~900 lines of Rural Automatic 
Exchanges. 

Profits earned aDd losses iocur.red by 
Public Sector Undertakings 

528. SHRI T. BASHEER : Will fhe 
Mini5lter of INDUSTRY be pleased to 
state: 

(a) tJoe number of Central Government 
public undertakings which made profit during 
last year; 

(.b) the names of those undertakings and 
their projects: and 

(c) names of those which incurred less 
during the same period and the losses 
incurred? 

THE MINISTER OF STATE IN THE 
DEPARl MENT OF Pt:BLIC ENTERP-
RISES (PROF. K. K. TEWARY) : (a) As 
per the Public Enterprises Survey 1984-85 
placed on the' Table of the House on 27th 
Februnry, ] 986, 113 Central Public 
Enterprises have made net profits for the 
year 1984·85 amounting to Rs. 2023 30 
crores. 

(b) and (c). The names of the enterprises 
which have earned profits and those which 
ha\ e incurred losses along\\ ith the amount of 
pront/loss in each case are available in 
Volume I of the Public Enterprises ~urvey 
1984-85 at page Nos. 52-57. It is presumed 
that in part (b) of the question the Hon'ble 
Member is referring to "Profits" and not to 
"Projects" . 

Travancore Cochin ChristiaD 
Succession Ad 

529. SHRI SURESH KURUP: wm tho 
Mini'iter of LAW AND JUSTICE be pleased 
to state; 

(a) whether it bas come to the notice of 
the Union Government that the Travancore 
Cocbin Chrhtian Suc<.:ession Act has been 
nullified due to a judgement of the Supreme 
Court; 

(b) whether Government intend to bring 
fOfwarJ a legislation to overCome tbe dim· 
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cu1ties the Christian coa rrunity in Kerala 
in facing due to this judgement; and 

(c) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) Yes, Sir. 

(b) and (c). No sucb proposal is under 
consideration of the Government. The State 
Government of Kerala is considering the 
question of unification of the laws of 
succession among Christians in tbat State. 
That Government has been requested to 
take into consideration the decision of the 
Supreme Court in Mary Roy Vs. State of 
Kerala and Others while considering tbe said 
question. 

[Trans/at ion] 

Postal Insurance policies 

530. SHRI JITENDRA PRASADA 
Will the ~mister of COMMUNICATIONS 
be pleased to state the total number and 
value of postal insurance policies issued 
during 1985-86 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) 
1,95000 

Rs. 159 crores. 

[English] 

Commis~ionjng of teltphone 
exchanges in Kerala 

531. SHRI P. A. AN~ONY Will the 
Minister of COMMUNICATIONS be 
pleased to state 

(a) whether Government are aware that 
, many sanctioned telephone exchanges in 

Kerala have not been commissioned due to 
various reasons; and 

(b) if so, the time by which these 
exchanges will be commissioned and lines 
expanded? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 

(SHRI RAM NIWAS MIRDHA): (a) Yes. 
Sir. 

(b) Sanctioned exchanges will be com-
missioned progressively during the 7th Plan 
period depending upon the completion of 
Telephone exchange buildings and material 
supplies. 

Setting up of Major Government 
Projects in Rajasthan 

532. SHRI VIRDAI CHANDER JAIN: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government of Rajasthan 
have made repeated requ~sts to the Union 
Government during th~ last five years to set 
up some major Government projects in the 
State; 

(b) if so, the details of these projects 
and the reRctiOD of Union Government 
thereto; and 

(c) the present position in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBL1C ENTER-
PRISES (PROF. K. K. TEWAR1): (a) to ~ 
(c) : Information is being collecte~ and will 
be laid on the Table of the House. 

Generation of Interna' Resour('es for 
Development Projects by Public 

Sector Undertakings 

534 SHRI BRAJAMOHAN MOHANTY: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) Whether public sector undertaking 
bave been instructed to generate their own 
finance for Seventh Five Year Plan develop-
mental projects from their ioteral resources; 

(b) jf so, what is their response. 

(c) the names of Public Sector Under-
takings which have expressed their inability 
in this regard; and 

(d) the reaction of Government thereto? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEW ARY): (a) to 
(d) The contribution of Public Enterprises 
towards Seventh Plan Financing bas been 
given in Chapter- 4 of the Seventh Plan 
document Volume-I, Appendix· III. Further 
details are available in page nos. 53 to 56 
of the same document. The assessment of 
internal resources to be generated by the 
Central Public Enterprises bas been done 
after taking into account the estimates fur-
nished by the concerned enterprises. 

Uparading of technology for Food 
Processing Industry 

535. SHRI BRAJAMOHAN MOHANTY: 
Will the Minister of INDUSfRY be 
pleased to state : 

(a) whether any attempt has been made 
to upgrade the tecbnology of food processing 
in the country: 

(b) if so, the details thereof; 

(c) whether any attempt has been made 
to promote export of such products; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. 

(b) Food processing industry covers a 
wide spectrum of products based cn fruits 
and vegetables, cereals, milk. meat and 
marine products, tea, coffee and cocoa pro-
ducts and soft drinks etc. The upgradation 
of technology for these items is a continuous 
process. For technological upgradation. a 
number of items of machinery for food 
processing and packaging including integrated 
aseptic packaging system have been anowed 
for import under OGL. The import duty has 
also been reduced on imports of some items 
of food processing and packaging machinery. 
As a result of these measures, many new 
varietie~ of !'cmi-processed and processed 
food products such as Pasta products, Potato 
products. ready.to-eat food snackc;, weaning 
food, fruit Juices, flavoured soft drink coo-
~trate etc. have been [Qa'k~ted in India. 

(c) and (d). The Government has taken 
a number of measures to increase exports of 
fruits and vegetables and their products. 
These measures include Cash Compensatory 
Support, import replenishment to registered 
exporters, facility of duty dra\\<back, assis-
tance for market development, periodic 
dialogue with the State Agricultural Export 
Commissioners for increasing production of 
agricultural products. Institutional changes 
have also been brougbt about in the from 
of setting up of tbe Agricultural and 
Processed Food Products Export Deve-
lopment Authority (APEDA). 

New Sugar and Alcohol Policy 

536. SHRI ANIL BASU : 
SHRI ANANDA PATHAK: 
SHRIMOHANBHAIPATEL: 

Will the Minister of INDUSTRY be 
pleased to state = 

(a) whether partial de control and sizable 
increase in prices of molasses, flOW being 
considered by Government as the new sugar 
and alcohol policy, wiH adversely effect 
a1cohol-ba~ed industries \\ hicb direct]yemploy 
over 10,000 persons; 

(b) jf so, whether Government wiIJ keep 
this aspect also in mind at tre time of fram-
ing the new sugar and a]cohol polley; and 

(c) whether the alcohol -based industries 
and distiJl~rs and their employees will be 
taken into confidence before announcing the 
new sugar and alcohol policy? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M ARUNACHALAM): 
(a) to (c). Formulation of a new policy on 
molass{"s and alcohol wiJI DO doubt involve 
consideration of all relevant issues inciudlD& 
the question of decontrol of molasses and 
implications thereof. 

Setting up of H)del Power Plant in 
Orissa 

537. SHRIMATI JAYANTI PATNAIK : 
Wi1l the Minister of ENERGY be pleased 
to state; 
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(a) the number of proposals for setting 
up of hyde) power plants received by his 
Ministry from different States as on 31st 
December, 1985; 

(b) the number of proposals to set up of 
hydel power plants in Orissa and other 
States ~hich have approved by the Planning 
Commission; 

(c) the cost of each of these hydel power 
plants; and 

(d) the steps taken to implement these 
proposals? 

THE ~nNISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-

TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : (a) As 
on 31.12.1985 proposal for 20 hydro-
electric projects bad been received in Central 
Electricity Authority and clarifications sought 
from the project authorities, which were 
awaited. 

(b) to (d). Sixty-four hydro-electric pro-
jects, including five in Orissa, have been 
approved by the Planning Commission for 
implementation during the 7th Plan period. 
A statement indicating the latest cost of these 
hydel projects is given below. Most of these 
projects are for execution by the State autho-
rities. 

Statement 

SI. Name 0/ Project State Installed Latest COlt 

No. Capacity (Rs. CroreJ) 
(MW) 

(1) (2) (3) ( 4) (5) 

1. Western Yamllna Canal Haf}ana 6X8 81.55 

2. Sanjay CBbaba) Himachal Pradesh 3 X 40 147.00 

3. Andhra Himachal Pradesh 3 X 5.65 30.00 

4. Upper Singh Stage-II Jammu & Kashmir 2 X 3S 76.46 

5. Thein Dam Punjab 4 X 150 7S 1.48 

6. UBDC Stage· II Punjab 3 X 15 51.90 

7. Mahi Bajaj Sagar Rajasthan 2 Y 25+2 X 45 163.94 

8. Maneri Bbali Stage-II Uttar Pradesh 4X76 212.66 

9. Tehri U Uar Pradesh 4x2S0 1065 86 

10. Lakbwar Vyasi Uttar Pradesh 3 X 100+2 X 60 424.99 

11. Vishnu Prayag Uttar Pradesh 4 X 120 370.02 

12. Kadana PSS Gujarat 2 X 60 86.36 

13. Indira Sarovar Madhya Pradesh 4 x 125 475 .. 80 

14. Bansagar Tons Madbya Pradesh 3XI05+2X15 339.86 

+ 3 X 15 

15. Hasdeo Bango Madhya Pradesh 3X40 43.86 

16. Tillari Maharasbtra 1 X60 $5.24 
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(1) (2) (3) (4) (5) 

17. Bhira Tail Race Maharashtra 2)( 40 63.14 

t 8. Bhandardara Maharashtra lXlO+lX35 39.91 

19. Pawana Maharashtra 1 X 10 14.42 

20. Bhatsa Maharasbtra 1 X 15 12.25 

21. Khadakwasla Maharashtra 2x8 14.29 

22. Ujjani Maharashtra 1 X 12 16.32 

23. Pench ~aharashtra/~.P. 2X80 61.80 

24. Srisailam Stage II Andhra Pradesh 3/ 110 58.00 

25. Nagarjunasagar RBC Extn. Andhra Pradesh 1 X 30 15.26 

26. Nagarjunasagar LBC Andhra Pradesh 2X 30 46.41 

27. A. P. Power House at Balimela Andhra Pradesh 2 X30 31.15 

28. pochamped Andhra Pradesh 3X9 25.27 

29. Penna Ahobilam Aodhra Pradesh 2 X 10 21.56 

30. Upper Sileru St. II Andbra Pradesh 2 x60 49.84 

31. Varahi Karnataka 2X15+2:X45 191. 70 

32. Ghataprabha Karnataka 2 X 16 28.31 

33. Kalinadi St. Il Karnataka 2 X 30 ~ 3 X 40 327.40 
+3X40 

34. Gangavali Kamataka 2 X 105 217.00 

35. Shivpur Karnataka 2x9 18.22 

36. Idamalayar Kerala 2 X 37.5 89.00 

37. Kakkad Kerala 2 X 25 5000 

38. Idukki St. 11 Kera)a 3 X 130 80.00 

39. Kallada Kerala 2 X 7.5 12.50 

40. Lower Periyar KeraJa 3 X 60 142.09 

41. Kadamparai PSS Tamil Nadu 4X 100 164.50 

42. Lower Mettur Tamil Nadu 4X2 X 15 147.00 

43. Kundah-V Addl. Tamll Nadu 1 X 20 10.10 

44. Parson's Valley Tamll Nadu 1 X 30 13.73 

45. Eastern Gandak Canal Bihar 3X5 27.40 

46. North Koeal Bihar 1 X 12 31.32 

47 .. Hirakud 7th Unit Urissa 1 X 3'7.5 27 .. 00 

48. Upper Indravati Orissa 4X lS0 380.6S 
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49. Upper Kolab Orissa 3 X 80 186.04 

50. Rengali Extn. Orissa 3 '>( 50 40.67 

51. Upperl,Ko)ab Extn. Orissa 1 X 80 18.62 

52. Ramrnan St. II West+ Bengal 4 X 12.5 56.41 

53. Teesta Falls I to IV West + Bengal 3 X 3 X 7.5 80.70 

54. Karbi Langpi Assam 2 x 50 78.50 

55. Dhansiri Assam 15X1.33 15.40 

56. Umiam Umtru S1. IV Meghalaya 2X 30 88.37 

57. Salal Central 3>~115 567.35 

58. Dulhasti Central 3 X 130 410.58 

59. Chamera Central 3 X 180 809.29 

60. Tanakpur Central 3X 40 118.51 

61. Koel Karo Central 4 X 172.5 391.83 
+1 X 20 

62. Kopili (Kopili PH) Central 2X25X2X50 185.65 

63. Doyang Central 3 X 35 126.61 

64. Panchet Hill Central 1 X40 41.29 

Facilities to phone subscribers after 
formation of TeJepbone Nigam 

538. SHRI SOMNATH RA'IH : "'lill 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the benefits that have accrued to 
phone subscribers after the formation of 
Telephone Nigam; 

(b) whether Government have conducted 
any survey in this regard; 

(c) whether certain facilities have been 
curtailed after formation of Telephone Nigam 
in regard to overseas calls; and 

(d) the steps Government are taking to 
ensure that facilities to subscribers are not 
curtailed after the formation of Nigam? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF COM MUNlCATIONS 

(SHRI RAM NIWAS MIRDHA) : (a) Faci-
lIties e"lended to phone subscribers after the 
formation of Telephone Nigam are given 
in the Statement given below. 

(b) No, Sir. 

(c) No. Sir The procedures have been 
streamlined both for booked and direct-
dialled overseas calls. 

(d) The Mahanagar Telephone Nigam 
Limited bas to obtain specific prior appro-
val of the Telecommunication Board for 
withdra\\ing an existing service. 

Statement 

1 . Collection of bills has been 
introduced through branches of 
three nationalised banks, making 
it easier for the subsaibers for 
payment of their dues. 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

Special precautionary and preven-
tive steps taken for expeditious 
clearance of faults on cables during 
Monsoon. 

New exchanges are being commis-
sioned earlier than their scheduled 
dates. 

A new service ' 18 9' has been 
introduced for booking priority 
cal1s-.. Procedure of putting through 
these calls has also been strea-
mlined. 

Detailed billing is being introduced. 
6000 subscribers in Bombay have 
already been issued detailed bills. 

AU Area Managers met the sub-
scribers without appointment on 
all Saturdays in May, 86, for 
better dialogue. During June to 
September, 86, they will meet the 
subscribers on last Saturday of 
each month. Commercial and 
Accounts Officers meet tbe subscri-
bers without appointment every 
Saturday. 

Initiated dialogue with various 
users groups to find out and miti-
gate their grievances. 

Better subscriber access has been 
provided through advertisement 
campaign to this effect providing 
information on contact persons for 
different problems. 

[TranslationJ 

CODUDissiooing of S.T.D. Service Centre 
ill Gopalgaaj (Bihar) 

539. SURI KALI PRASAD PANDEY: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

<a> whether a decision was taken about 
two years ago to commission a S.T.D. 
Service Centre in Gopalsanj (Bihar), but the 
same bas oot so far been commissioned; 

(b) if so t the reasons therefor; and 

(c) the time by which tbe said Centro 
would be commissioned and the annual 
expenditure involved thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) No, 
Sir. 

(b) Does not artse. 

(c) Gopalganj is at present baving a 
manual exchange. After automatisation and 
availability of transmission medium, STD 
facility to Gopa]ganj is likely to be provided 
during this Plan period subject to the 
availability of resources· 

[English) 

Coalfields 10 Talchar region 

540. SHRI CHINTAMANI PANI· 
GRAHl: Will the Minister of ENERGY be 
pleased to state : 

(a) whether the South Eastern Coalfields 
Ltd. bas been entrusted with the responsi-
bility of running coalfields in Talcbar region 
in Orissa ; 

(b) if so, tbe number of coalfields in 
this region handed over to South Eastern 
Coalfields Ltd. and the number of workers 
engaged therein; and 

(c) the production cost of coal per tonne 
in this region 1 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) Yes, Sir. 

(b) Seven coal mines in the Talcher 
region with over 7200 workers have been 
handed over to South Eastern Coalfields 
Limited. 

(c) Production cost of coal in the region 
is estimated to be of the order of about 
Ra. 186/- per toone. 
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Purchase of rigs by ONGC 

541. SHRJ S. M. GURADDI : Will 
the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that Oil and 
Natural Gas Commission purchased seven 
off-shore rigs for approximately Rs. 375 
crores from (i) Hitachi, Japan (ii) Robinship 
Yard, Singapore and (iii) CFEN of France 
during the ]a5t two years; 

(b) whether it is a fact that some major 
structural defect~ were noticed in some of 
the rigs; 

(c) if so, the deta iIs thereof; 

(d) whether legs of three jack up rigs 
supplied by Robinship Yard, Singapore and 
CFEN, France developed faults; 

(e) whether ONGC spent Rs. 25 crores 
to repair these three rigs; and 

(f) whether any amount has been re-
covered from the suppliers for these 
damages? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) 
(a) No Sir. 

(b) to (d). Yes Sir. Cracks developed in 
the legs of two rigs built in 1982 by Robin 
Shipyard of Singapore and one rig built in 
1981 by CFEN of France. 

(e) So far an amount of Rs. 3.10 crores 
has been incurred Oil the repair of the legs of 
two rigs. 

(f) No amount cwuld be recovered from 
the suppliers as the Warrantee period of 
these rigs had already expired. A claim has 
however been lodged witb the insurance 
compan)'. 

Setting up of power units OR 

cooperalhe basis 

542. SHRI SRIKANTA DATTA 
NARASIMHARAJA W ADIY AR : Will the 
Minister of ENERG Y be pleased to state : 

(a) whether there is a proposal under 
the consideration of Government to set up 
power units on a cooperative basis; 

(b) whether some public and private 
sector industrial units are planning to set up 
power units on cooperative basis; 

(c) whetber those units have sougbt the 
permission of Government; and 

(d) If so, the details of the proposal 
received and action taken thereon? 

THE MINISTER OF STATE 
IN THE DEPARTMENT OF POWER 
AND MINISTER OF STATE IN THE 
M1NISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHT AGI): (a) to (d). Proposals have 
been received for setting up captive power 
units on a cooperative basis by industrial 
units in the public and private sectors. The 
total capacity prop~!.'ed to be instal1ed in 
TamIl Nadu. Orissa, Haryana and Gujarat is 
about 830 MW and the total estimated cost 
is about Rs. 789 crores. Installation of 
captive power plants is being permitted where 
the requirement of power is 1arge and conti-
nuous and reliable supply is necessary. 
Approval to proposa]s in specific cases can 
be accorded after availability of necessary 
inputs such as coal and liquid fuels has been 
tied up on a sustained basis. 

[Translation] 

Setting no of courts for cases 
relating to womea 

543. SHRI DILEEP SINGH BHURIA: 
Will the Minister of LAW AND JUSTICE 
be pleased to state : 

(a) whether Government propose to set 
up separate courts for disposal of cases 
r"latins to women in th~ countcy; and . 
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(b) if so, the time by which tbese are 
likely to be set up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) Except the 
family courts, there is no other proposal to 
set up separate courts for disposal of case 
relating to women. 

(b) Does not arise 

[English] 

New drug policy 

544. SHRI V.S. KRISHNA lYER : 
DR. G. VIJA Y A RAMA RAO : 
SHRI MAHENDRA SINGH: 
SHRI K.V. SHANKARAGOWDA: 
SHRIMATI KISHORI SINHA: 

Will the 1-finister of INDUSTRY be 
- pleased to state : 

(a) whether Government have finalised 
the new drug policy; and 

(b) if so, the saHent features thereof? 

THE MINISTER OF STATE IN THE 
. ,DEPARTMENT OF INDUSTRIAL 

DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) No, Sir. 

(b) Does not arise. 

Guidelines for wages and price 
fixation in Public Undertakings 

545. SHRI K V. SHANKARAGOWDA: 
Will the Minister of INDUSTRY be pleased 
to state : 

(a) whether Union Government propose 
to evolve a new set of broad guidelines for 
the functioning of public sector enterprises 
particularly ,in regard to wages and fixation 
of prices; 

(b) if so, by what time the new guide-
lines will be issued and the details of the 
guidelines; 

(c) whether it is a fact that a seminar 
on improvement in productivity in public 
enterprises was heJd on 7 May, 1986; 

(d) if so, what were the other subjects 
discussed in the seminar; and 

(e) whether the new norms under study 
were also discussed in that seminar? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUPLIC ENTER-
PRISES (PROF. K. K. TEWARY): 
(a) and (b). The recommendations of Arjun 
SeD Gupta Committee in regard to 'Wage 
Policy in Pl;p~ic En terprises' and 'Pricing in 
Public Enterprise'>' are being examined by the 
Government with a view to formulating 
specific policies in these areas and a policy 
decision is yet to be finalised. 

(c) to (e). The Parliamentary Forum on 
Public Sector, the Centre for Public Sector 
Studje~ and the National Productivity Council 
had organised a seminar on "Improvement 
in Pr0ductivity in PurJic EnterpIises" during 
6, 7 (!nd 8th May, 86. 

The Seminar discussed various issues 
related to improvement in productivity during 
its various Business Se::.sioJls like (i) Policy 
Framewcrk for Prcductivity; (ii) Inter 
Ministerial Cooperation for Productivity; 
(iii) Organis ng for Productivity at enterprise 
level; (iv) Manning Technological Changes; 
and (v) Human Resource Development. 

[Translalion] 

Electrification of Scheduled Caste 
and Tribal villages 

546. SHRI RAM BHAGAT PASWAN: 
Will the Mhister o~ ENERGY be pleased 
to sta~e : 

(a) the percentage of villages in the 
country proposed to be electlified during the 
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Seventh Five Year Plan and the percentage 
of Scheduled Caste Bastis and Tribal villages 
out of them; 

(b) whcth~r only 5 per cent Scheduled 
Castes Bastis and Tribal villages have fa far 
been electrified and if so, the steps taken by 
the Union Government in this regard; and 

(c) whether priority has been given in 
tbe Seventh Plan to electrify all the Scheduled 
Caste villages and if so, the details thereof '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER AND ~nNIS
TBR OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) .lnd 
(b). During the Seventh Five Year Plan, it 
is proposed to electrify 1.18 lakh villages, 
which is about 20 per cent of the inhabited 
villages as per 1971 census. The Planning 
Commission have not fixed any separate 
targets for electrification of Tribal villages 
and Harijan Bastis. 

Out of a tota I of 1 ,09,791 tribC!J villages, 
43,188 vi llages con"tituting 3 9.3 per cent 
have been electrified upto the end of March, 
1986. Harijan Bastis adjoining 1,52,046 
electrified villages have been provided with 
the facility of street lighting. 

(c) With a view to accelerating the pace 
of rural electrification in the backward areas 
including Harijan Bastis, the Rural Electri-
fication Corporation bas libera1i~d the terms 
and conditions of loan assistance for RE 
schemes for such areas. The Rural EJectri-. 
fication Corporation is a1s(\ closely monitor-
ing the progress of these schemes. 

[English] 

Setting up of second Digita' Electronic 
Switching Equipments Factory in 

Rajasthan 

548. SHRIMATI BASVARAJESWARI: 
Will tbe Minister of COMMUNICAT~ONS 
be pleased to state : 

(a) whether the Department of Tete-
~mJDtJni~tions i$ $Cttin~ up tb(: s~onO· 

Digita) Electronic Switchin. 
factory in Rajasthan; 

(b) wbether it is a fact tbat during 1983 
the then Communications Minister had stated 
in that the second Digital Electronic Switch-
ing Equipment factory would be &et up-- in \ 
Bangalore in collaboration with CIT Alcatel; 

(c) if so, by what time a final dccisiota 
would be taken about the setting of this 
factory; and 

(d) the details thereof ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATION~ 
(SHRI RAM NIWAS MIRDHA) : (a) No, 
Sir. 

(b) Yes, Sir. 

(c) and (d). It has become necessary to 
reconsider the phasmg of the second ESS 
factory in the ligbt of limited investment 
allocation in the Seventh Plan, that bas been 
possible in view of overall resource cons-
traints, and consequent reduction in require-
ment of switching equipment. 

Position is under continuous review of 
the Government. 

Power crisis In States 

549. SHRI V. TULSIRAM : 
SHRI MURLIDHAR MANE: 
DR. G.S. RAJHANS : 
SHRI T. BASHEER : 

Will the Minister of EN ERG Y be ple~ 
to state : 

(a) whether almost all the _States in the 
country have been hard pit by power c~is; 

(b) if so, the names of the States which 
have been adversely effected ~aDd where-
agriculture and industry have been hard bit; 
and 

(c) the steps being taken by the Union. 
Government to overcome such a situatiOn and 
maintain proper and regulaT supply or pOWer 
to tll~ Stat~ throup National-trids ? 
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. THE MINISTER OF STATE IN mB 
B&lM\1'NENl' OF POWER. AND MINI-
TER OF STATE IN THS MINlna.v OF 
PETROLEUM AND NATURAL GAS 
(IIItlIMATI SUSIULA 1l0000AGl) : '(a) and 
(b). D-BI tho period Api! t'lltmc, t 986. 
1ktar Pta4es11, Kamataka. Tamil Nada, 
Bihar;, DVe. Oris .. ad North Bastern 
R.cwioa fated -power .tlortap of more than 
10 per cent. Power cuts/restrictions of varying 
... ecs ... eafoereed .. industries. Power 
_PIr .. ..riaultoral sector was maGe b¥ 
staggeriDI of rora11oad,. groupiag of feedols 
and limitins hours of power supply in some 
of the States. 

·(c) TIie steps 1at~ to ftnprbVe the 
iU~ Of ~ itk!tode expediting cotnmis-
I'ffinidk of ~ att*eity, betttr Utilisation of 
existing capacity, implementing short ges-
tation projects, reducing transmission and 
distribution losses, implemeutati&b of energy 
conservation and demand management 
fijeasutes It nd arranging transfer of energy 
from surplUs to deficit Stat •. 

DftIletilty Ib ptting orc1i1Wy trouk 
tails. 

550. SHRI BANWARI LAL PURO-
HIT: Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether it is a fact tbat the general 
public has to face areat difficulty in making 
ordinary trunk AUS and have to wait for 
hours ta&ether, and 

(b) if so, the steps proposed to remove 
tMs~ltY' 

THE MINISTER OF STATE OF THE 
trftftiSft(y '8F 'COtWM~tIONS 
(9Mt.IJR~ Nl~ tMfImm(,: (a)'No 
Sir. 00 an avenp SO to 78 per cent 
cmIiftarr. ti"UIIk -caUt IMoome otfective 
.. 'IIbIjor·dties .... tIre~08btrr. About 44 to 
6t ,.cent..r·4he ____ 6J'dioary tru_ 
ealls become efFectivo within tbe prescrilteci 
DOrlllS of two hours. Urwent and higher prio-
riW trank .. lIJt_ l~' 1,o0l'itY ~ver 
tlle.o~ Ull1tk .... ~ tiJoIe<Or"_f¥ 
tmak~ JfIWeb ....... 'e.ae~_ iBOI'e thaD 
OPC tnnsitt, ~r""'. 

(b) Further attempts to bring an overall 
improvement in the tnmk tetepheae servJQIs 
.are beiq made, by CDtrlPuterisio& ma., Df 
the functions of the trunk Exc~. is motrD 
and major cities. 

'1'" .. of appdlftl ... t of top aead_ 
ID pabHe _tor 

55 1. SHRI VUA Y KUMAR MISHRA : 
wm "lie M-iaiseer of INDUSTtly be pleased 
18....,.: 

(a) whether Government propose to 
increase the term of appointment of the top 
exetutives in the public sector; 

-(b) if so, the details of the p,fQP88IlI; 
and 

(Q) whether alongwith aD incrc(lase of the 
term of .those appointments. Go.vernmeot 
also propose to make executives in the public 
sector answerable to the Department for 
their lapses in the production and administra-
tive mismanagement of the unit ? 

'f.HE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER.PRI-
SES ~PROF. K. K. rnWARY) : (a) and (b). 
Yes, Sir. Government have already issued 
orders regarding appointment of Chief Exe-
cutives, Functional Directors in public-seator 
undertakings for a period of 5 years on con-
tract basis with a provision that the Govern-
ment will have the option to terminate the 
services witb three months' notice. 

(c) The Chief E:Jf.CCutives/FunctieuaJ 
Directors in public sector undertakings arc 
always answerable ,to tbe Government lor 
their lapses and mis-management of the unit 
irrespective of the period of their tenurc. 

Agreement on production cooperadOD 
by USSR "JIll JJHELJDd HMT 1Jd. 

552. SHill BHATTAM SRIRAMA 
MURTY ! 

SHIU D. :N. REDny : 

'WiD the 'Minister of JNDU~R.Y be 
pleased to state: 

(.) wltethor it t... r,faa tbM Qe U$SR 
.."""~ fan ...... ,., widl ... -~HtNwr 



aec:fticads Ltd. on ~ion COOperation 
m electrical r~otives and \tfth Hlndustan 
MadilDe Tools Ltd. for the production <Jf 
eotbl'1Jterlsed machine (Oots and pol'ysrapbic 
equipment; 

(b) if so, the tt.tailJ thereof; 

~) wh4.~ similar ' Qt~ Ire pro-
pOS.o4 to De t.ad)od between USSR. aod 
other public alld priva&e ""or ~ompaAics; 
and 

(d) if so, the details thereof? 

THE MtNISTBlt OF ST A TB IN THB 
DBPARTMENT OF PUBLIC ENTBRPR.I-
SES (PROF. K. K. TEWARY): <a> No, 
Sir. 

(b) to (d). The questions do not arise. 
Ministry of IndustTy ar-e not aware of sucb 
agreements. 

Expeaditure on Bhopal gas tragedy 
~om pensation case 

553. SHaI MURLI OEORA : Will the 
Minister of INDUSTRY be pleased to 
state the amount that Government of India 
have spent on enaging lawyers in cODnectioa 
with the Bhopal gas tragedy compensation 
case in USA and India ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTB.IAL DEVB-
LOPMENT (SaRI M. ARUNACHALAM) : 
So far an amount Rs. 2.8 crores bas been 
spent in this reaard. 

Allotm ... of IIG/-petral JllBftPS 

S54. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : Wilt tt.: Minister 
of PETROLEUM AND NATUR.AL "GAS 
be pleased to state: 

<a> "'bether it is a fact that a number of 
LPG agencies and petrol pumps have been 
allotted durina 1 January, 1985 to June, 
1986; and 

(b) if so, detailS tbereof, State .. wise ? 

TBB ~INISTER OF STAts IN TItS 
DBPARTMENT OF PQWE1t AND MlNlS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATWltAl. GAl 
(SHRIMATI SUSHILA R.Oa.tAQl) : ~ 
Yes, Sir. 

(b) The requisite informatimi .. tf9m-
the statement given below. 

Statemeat 

Sl. 
No. 

Name of the No. of Retail No. of 
State Outlets (Pet- LPG 

1 2 

1. Andhra Pradosb 
2. Bihar 
3. Glijarat 
4. Haryana 
5. Himachal Pradesh 

r~/Djesel) aistribu ... 
dealerships torships 
allotted clttl'- al10ued 
iOS 1-1-8S durifW 
to June, 1-1--8'5 
1986. to June' 

86. 

3 

SO 
83 
63 
22 
10 

4 

6. Jammu & Kaslllnir 7 
6J 
3~ 

441 
65 
4B 
64 

63 
33 
65 
29 
10 
18 
41 
53 
Sl 

7. Karaataka 
8. Kerala 
9. Madhya Pradesh 

10. Maharashtra 
11. Punjab 
12. Rajasthan 
13. Orissa 
14. Tamil Nadu 
1 s. Uuar Pradesh 
16. W. Bengal 
1 7. Cbandigarh 
18. Delhi 
19. Goa, Dam.tn & Diu 
20. Pondicherry 
21. Dadra & Nagar Ha yeli 
2'2. ATUna.dlal Pradesh . 

,23. ~ 

3' 
83 
,65 

SS 

4 
3 

I 
2 

al 

It. 
29 
JJ 
21 
63 
91 
S8 
I 

'7 , 
1 

••• 
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1 2 3 4 

24. Manipur 7 4 

25. Meghalaya 8 2 

26. Mizoram 1 

27. Nagaland 4 

28. Tripura 2 2 -----
832 890 . ---

Alcohol Policy 

555. SHRl AlIT KUMAR SAHA: 
W.ilLth~ Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that all the official 
committe"'s had recommended against partial 
or total decontrol of molasses as well as for 
pegging at a low level the price of molasses 
as it was only an effluent of the sugar indus-
try, and no additional production cost was 
involved to this; and 

(b) if so, whether Government are 
keeping these recommendations in view be-
fore fixing new sugar and alcohol policy? 

. THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). A number of Committees, ipclu-
ding expert agencies have examined various 
issues. including the question of fixation of 
prices of molasses and alcohol. The recom-
mendations of these committees/agencies are 
kept in view while reviewing matters relating 
to alcohol and molasses including fixation of 
prices thereof. 

-The existing policy regarding molasses 
and alcohol is presently under detailed 
review. 

[Translation] 

Allotment of new equipment for Faizabad 
Telephone Exchange 

5'56. SHRI NIRMAL KHATTRI : Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether under the scheme to equip 
Faizabad Telephone Exchange witb new 
equipment, the Uttar Pradesh Circle has sent 
any scheme or proposal to the Centre for the 
allotment of new equipment; and 

(b) when this new equipment would be 
alJotted and commissioned ? 

T~ MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) Yes, 
Sir. 

(b) Due to constraints in the availabili-
ties of switching equipment, the allotment of 
new equipment to Faizabad has not been 
considered. 

[Englishl 

Action performance plan for Bharat 
Heavy Electricals Ltd. 

557. SHRI D. N. REDDY: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether any action performance plan 
bas been chalked out by Government for 
Bharat Heavy Electricals Ltd. and other 
public sector units to ensure that the plan 
targets are not slipped; and 

(b) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBl.IC ENTERPRI-
SES (PROF. K. K. TEWARY) : (a) and (b). 
The Public Sector Units chalk out their own 
annual operational plans each year. These 
are monitored at tbe corporate level by the 
PSUs. Selective indicators are monitored 
by the Government also. Tbe annual perfor-
mance plan for 1986-87 covers para-meters, 
such as, production, prpfits, inventory, 
sundry~debtorsJ amongst others. 

Production of telecommwJication 
equipment by Rae Bareli unit of 

Indian Telepbone industries 

558. SHRI H. M. PATEL: Will the 
Minister of COMM UNJCATIONS be pleased 
to state; , 
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(a) whether Government propose to 
introduce latest telecommunication technology 
at Rae Bareli Unit of Indian Telephone 
Industries (ITI). 

(b) if so, whether such plans have been 
made for any other units of ITI also; 

(c) if so, tbe details tbereof; and 

(d) whether the production of equipment 
and feeding components would be disconti-
nued at crossbar switching factory at Rae 
BareH Unit? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) to (c). 
No, Sir. At present there is no proposal 
under consideration of Government for 
introduction of latest telecommunication 
technology at Rae Bareli Unit of Indian 
Te]ephone Industries Limited. 

Cd) No, Sir. 

NOD-Utilisation of funds by ONGC 

559. SHRI BALWANT SINGH 
RAMOOWALIA: Wi1I the Minister of 
PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a1 whether it is a fact that the Oil and 
Natural Gas Commission did not utilise the 
funds remarked for development work during 
1985-86 ; and 

'(b) if so, the reasons for not achieve 
the target fixed in regard to development 
works by Oil and Natural Gas Commission '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGl) : 
(8) ONGC has' utilised the pJan allocation 
of Rs. 2100 crores (RE 1985-86) according 
to the available provisional figures. 

(b) Does Dot arise. 

Model Post OfBces ill "-ala 

560. SHRI VAKKOM PURUSHOTHA-
MAN: Will Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether there are any model Post 
Offices in Kerala ; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) whether there is any proposal to, 
sanction any new model Post Office in 
Kerala 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) No, 
Sir. 

(b) The question does not arise in view 
of reply to part (a) above. 

(c) The DepartmenCs aim is that -every 
post office must attain a minimum standard 
in terms of equipment, upkeep and quality 
of service. This means that the limited 
resources available to the Department have 
to be judiciously deployed among post offices 
located in different Circles and different areas 
within the Circle so that there is no dissatis-
faction on this score among the staff as well 
as members of the Public. The Question of 
'model post offices' in Kerala or any other 
Circle has to be considered against this back-
ground. However, within the normal resour-
ces allotted and subject to usual financial 
limits, postal authorities can always pay 
special attention in selected cases depending 
upon relative importance. 

(d) As part of a plan to improve the 
quality of postal service in the State one 
post office in each district, mainly in tbo 
district head Quarter towns is being: se}ected 
by the Circle authorities for concentrated 
attention. There is however no proposal to 
sanction any new post offices to sene a. 
model post offices. 
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Del • ,.. ... Watt B.... on 
Problems of Paper JDdostry 

~d'l. S!lR:I NAR.AYAN CaouBEY : 
SHRIMATIOBSTA 

MUKHBlUEE : 

Will the Minister of IN~STRY be 
pleased to state : 

<a> whether a 1 7 -Member delegation of 
West Bengal State Assembly had met him 
recently on the problems of paper industry 
in the State and on the question of scrapping 
tal pIllea, fteigbt equalisation scheme ; 

(b) if so, tbe details of the demands 
made by the delegation; and 

THB MINISTER OF STATE IN THE 
DBPARTMENT OF INDUSTRIAL 
DBVBLOPMBNT (SHRI M. ARUNA-
CHALAM) : <a> Yes, Sir. 

(t) TIe points made b, tbe delegation 
..... tbUows :-

(i) The critical problem of raw material 
abortap beioa faced by all the laqJe 
p8IIeI' mills. ira West Be .... al wiJ.l 
have to be sorted out by evoJviJw 
an el"octivc Natioaal PoIic:y whereby 
raw-materials needed can be made 
freely available irrespective of State 
bouIldariea. 

~ To ~'felct)me teetrootogical obsoles-
~ .erste1y ~g tbe viabinty 
of t1tt larpt Paper Milts, it is nece-
ssary to implemtnt a programme ar 
modernisation with adequate finan-
cial support from Alllodia Financial 
Institutlona. 

tIi) 'Ale ')*:111. of assistaaee already 
...-d .poe ill die ~ of Beapt 
.... Mila "Ihoulcl be apIe.-nted 
by all. Bub ~ '10 dIM 
the unit can rcopoa .. _ ...... 
delay. 

f .... TilagaWIJ 'Paper Mila _u" be 
aadODalile. _ a..emm.tof Jadia 
in tile Pablic iIltlNSt. 

(v) United Bank of IDdia should with-
draw die c-. It .. lied before tbe 
Cafcat. Hilb Cnrt so that ... 
Paper Pulp Company can secure 
iastiNoo.l Fioaace _y laypodleca-
tiOD of its assets. 

(vO Freight equalisatroD schemel for 
coal and steel mould be abelialled 
or should be extended to other raw 
materials for industrial use. 

(e) The delegation was infolltned as 
follows :-

0) The State Govemmeot should 
fumish details of raw material 
reqoirements, supplies beintJ drawl'l 
from neighbonring States and the 
extent of shortfall being experienced 
for considering the matter futher. 
Moreover, import of pulp and 
waste paper is permitted under 
GaL free ()f customs levies and the 
paper mills could resort freely to 
these soanes to augment the availa-
biltty of raw materials. 

(ii) The Industrial Reconstruction Bank 
of India has been specifica)]y esta-
blished for the purpose af revjval 
of sick industries aDd the efforts ef 
the Basks are dif'octed towaftil 
re\'ival of sick units ill West Dcapt. 
The Board for Industrial and Finan-
cial Reconstruction would also start 
functioning shortly aDd would be a 
major instrument for speedy revival 
of sick units. 

(iii) The FiBaacial Institutions are 
a1Jeaci, taking actio. to implemettt 
the pack. of assistanoe agreed 
apeD is tbe case ()f Beapl Paper 
MiHB. 

(i¥) The Piaaacial Instit1ltfoDl are 
cOP .. in worlclrBa out flecessary 
packaae of measures required for 
revival and rellatrilitatioa.of Tilalarh 
Paper Milia. 
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(v) Most 4JI the other maUetB Meued 
j() by ,_ .dekwation per'aiP to die 
role of FiGanc:ia.l lostit\ltions aDd 
Banks falling within tbe adminis-
trative jurisdiction of Ministry of 
Finance aad sllouW be taken up 
with dsat Ministry appropriately. 

Iocrease 1A prJce. of MarutJ vehicles 

562. SHRI C. MADHAV REDDI : Will 
the Minister of INDUSTRY be pleased to 
ltate : 

'a) -wbottler it is a fact that recently-thole 
bas been a substantial increale in tbe prices 
of the Vt hic1~ being produced by Maruti 
Udy.og Limited ; and 

.(b) jf so, the extent of t1le pric-e rise of 
the different Maruti vehicles and the facto. 
responsible for the price rise 1 

THE MINISTER OF SlATE IN THE 
DEPARTMENT OF PUBUC 
ENTERPR1c)ES (PROF. K. K. TEW ARY) : 
(a) Yes, Sir. 

(b) A statement is .given be1o'N Higher 
.cost of production on account of apprechttiQo 
of )fen and increased fiscal levies etc. made 
prke increase inevitable. 

Statement 

Prior of MaruI; vehicles ex-Iactory 

Model 

1 

Maruti 800 
(White & Blue) 

MaOlti 800 
Red, Brown & Green 

Maruti 800 A C 

Maruti 800 DX 
Maruti 800 V 

fFR~) 

Wl(lte & BlQe 

Increase in ex ... factory 
price per vehicle (Rs.) 

2 

6,800 

6,050 

8,700 

8,800 

6,noo 

1 

Maruti 800 V 
(FRV) 

Red, Brown & Green 

Maruti &66 VI 
(HaV) 

White & Blue 

Maruti 800 VT 
(HRV) 

Red, BroQ &.G.teen 
Maruti Gypsy 

5,250 

5,860 

s,oso 

7,900 

Kedvfog S~ Co ..... 

563. SHRIMATI GEETA MUKHER· 
JEE : Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it is a fact that the Union 
Government have prepared a noCe listina 
steps the States should take in the task of 
reviving sick companies ; and 

(b) if so, tbe details of the sUJJestiOQ.S '1 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF INDU9rRIAL 
DEVELOPMENT j8HRI \M. ARUNA-
CHALAM) : (a) ~(b). There is DO policy 
note in which the steps to be taken by State 
Governments in this -regard have been exclu-
sively spelt out. All matters relating to sick 
units are dealt with in accordance with the 
policy.auideliaes issued by tho GO'lerm&ent 
jp October 1981, tbe ~I~t f~tw:a or 
wbich woce furnisbed jp roply to.J.,ok ~ 
Unstarred Question No. 204 of 23 JUNUJ .. 
1985. The precise role played by the State 
Government in such cases depends on the 
diagnostic studies made by banks aad iiaan-
cial imtitutions and the package _Is 
evolved by them on case to case basis. 

Amendment to JudJ .. EyJdeaee Act 

Sfi4. SHRI P KOLANDAIVELU: wm 
the Minister bf LAW kND JUSYJOIl' bo 
ple&se\i to state : 
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(a) whether thf"re is any proposal for 
amending some of the sections of the Indian 
Evidence Act in view of the trend in medico-
)rgal cases ; and 

by augmentation in availability of LPG. 
bottling capacity, transportation arrangements 
and other infrastructure. 

(b) jf so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) No, Sir. 

(b) Does not arise. 

Waiting list for L P.G. connections 
in VVestern region States 

565. SHRI RANJlT SINGH 
GAEKWAD : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to 
state: 

(a) whether it is a fact that there is no 
waiting list for LPG including double connec-
tions in Southern States; 

(b) jf so, the waiting list for L.P .G. 
connections in Western region States; and 

(c) the time by which the waiting list is 
likely to be cleared ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHJLA ROHTAGI) : 
(a) No, Sir. 

(b) The approximate number of persons 
on waiting list for LPG connections in the 
States of Western region as on 1.4.1986 was 
as follows :-

Madbya Pradesh 
Gujarat 
Mabarashtra 
Goa 

1,73,730 
5,58,400 
7,87,540 

22,810 

(c) Release of new LPG connections in 
the country inc1uding in the Western Region 
is made under the annual enrolment progra-
mme of the oil industry and is determined 

DeJay in supply of L p.G. In Greater 
Bombay and Thane 

566. SHRI HUSSAIN DELWAI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether it is a fact that there is 
delay in getting L.P.G. refills by the consu-
mers in Greater Bombay and Thane district 
of Maharashtra; 

(b) if so, the reasons for the same; and 

(c) the action taken or proposed to be 
taken to provide adequlte and timely supply 
of L.P.G. to the consumers? 

THE MINISTER OF STATE 1N THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINIS1RY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGl): (a) 
and (b). There has been some delay in 
the supply of LPG refills by certain distri-
butors in Greater Bombay and Thane 
District of Maharashtra due to their 
having; 

(i) 1. R. problems with Deliverymen; 
(ii) Financial constraints; 

(iii) Erratic scheduling of Orders; and 
(iv) Inadequacy of cylinder storage. 

Law and Order situation in Ulhasnagar' 
resu1ting in curfew also affected delivery of 
LPG refills. 

(c) The affected distributors have stepped 
up delivery of refills by extended werking 
hours. Oil Companies are assisting distri-
butors having financial and operational 
problems to over-come their difficulties. 

Energy Source for villages 

567. KUMARI D. K. THARADEVI : 
Will the Minister of ENERGY be pleased 
~o sta~ ; 
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(a) whether there is aoy proposal to 
provide at least one energy source for each 
vil1age; and 

(b) if so, by when 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
and (b). The Department of Non-Conven-
tional Energy Sources is considering a 
programme for village level integrated energy 
projects, based on a combination of renew-
able energy sources. The systems configura-
tion is conceived in terms of an optimal 
mix of energy producing devices and s),stems 
for a given village. 

Opening of branch post offices in 
Andbra Prade~b 

568. SHRI O. BHOOPATHY: Will 
tbe Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of branch post offices 
to be opened in tbe country during 1986-87; 
and 

(b) the number of such post offices to 
"" opened in Adilabad aDd Karimnagar 
Districts in Andhra Pradesh 1 

THE M1NtSTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM N1WAS M1RDHA): (a) and 
(b). Th~re are at present, 1,28,470 post 
offices established in the rural areas of tbe 
country and tbe postal needs of the rural 
sector are, by and large, adequately served 
by this extensi\e r:etwork. It ha~, therefcle, 
become necessary to review the criteria being 
fonowed bitherto in (1pening of rural post 
offices so that within the limited resources 
available under tbe Plan, tbe needs of the 
least developed areas can be taken care of. 
As and when this exercise is final ised, a fresh 
assessment is to be mad e as to tbe justifica-
tion for more post offices in the rural areas 
of the country. In view of tbis position, 
DO firm proposals have been formulated as 
yet lor opening of new branch post offices 
in Jbf eo_tty durias 1986-67, in~ludin, 

the districts of Adilabad aad Karimllagar iD 
Andbra Pradesh. 

Foreign collaboration agreemeDts 

569. DR. DATTA SAMANT: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) the number of foreign collaboration 
agreements approved by Government m 
1983, 1984 and 1985; and 

(b) the total number of such agreements 
approved by Government prior to 1983 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Government has approved 
673, 752 and 1024 foreign collaboration 
proposals in the year 1 983, 1984 and 1985 
respectively. 

(b) 4338 proposals for foreign colla bo-
ration were ~pproved by the Government 
during period from 1969 to 1 982. 

Protection to Auto- Ancillaries 

570. DR. CH1NTA MOHAN: Will 
the Minister of INDUSTRY be plrased to 
state : 

(a) whether Government have promised 
full protection for allto·anciJ1aries as repolt-
ed in the 'Economic Times' of 4 July, ! 986; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPAR1MEt'oT OF INDu~iR1AL. 
DE"flOfME~T (~HRJ M. ARUNA-
CHAL A 1vL: (a) ard (b). 1 he GoveJrn:ent 
bas teen according pricrity for tbe cevelop-
ment cf Auto Ancj})ary industry in tbe 
countIy. With a v:ew to augment the 
protection and·rr.oderation of tbis industry, 
Government have encoura~ed the indigenous 
manufacturers to urgrade their technology 
througb new foreign collabOJalions. Certain 
fiscaJ concessions ba ve also been extt'Dded to 
this industry. This industry has since been 
dd~nsed, 
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Examination of M.R.T.P. Cases 

S 71. SHRI HAFIZ MOHD. SIDD1Q : 
SHRI KAMLA PRASAD SINGH: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether M.R.T.P. Commission is 
exammmg cases of Monopolistic restrictive 
and Unfair trade practices; 

(b) if so, how many of them originated 
during the last six months and what are the 
details thereof; and 

(c) whether the Commission has been 
asked to expedite the cases pending with it ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF lNDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) Yes, Sir. 

(b) During the last six months i.e. from 
1st January, 1986 to 30th June, 1986, the 
Monopolies and Restrictive Trade Practices 
Commission received 1712 cases. The 
break-up of these cases is as foHows : 

Restrictive Trade Practices cover-
ed under Section 10 of the 
M.R.T.P. Act. 1588 

Unfair trade practices covered 
under Section 36A of the 
M.R.T.P. Act. 124 

Total 1712 

(c) The Commission t~kes appropriate 
action as per the provisions of the M R. T.P. 
Act, 1969 and the rules made thereucder. 

Setting up of BHEL unit in Kerala 

572. 5HRI K. KUNJAMBU: Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) whether Government of Kerala has 
requested the CeJlfre to set up a pnit of 

Bharat Heavy Electricals limited in Kerala 
to manufacture equipments like O"otors, 
transformers etc.; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEW AR Y): (a) and 
(b). No such proposal is under consideration 
of Government. 

Expansion of Indian Telephone 
Industries unit at Bangalore 

573. SHRI E. AYYAPU REDDY: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) y.. bether staff of Indian Telephone 
Indus,tries Ltd., Bangalore are facing 
retrenchment on account of abandoning 
the manufacture of strowger exchange system; 
and 

(b) \\ hether expansion of the unit of 
the IT. 1. at Banga Jore has been pending 
deCISIon for tbe last two years? 

THE MIN]STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) The 
staff IlkeJy to become surplus due to phasing 
out of manufacture of strowger exchange 
equipment in tbe Bangalore Unit of Indian 
Telerbone Industries is proposed to be 
redeployed in new projects. expansion of 
existing product lines, and divel slfication to 
new product hnes. 

(b) (Jovernment had taken 8 decision 
in 1983 to set up a second dIgital ekctronic 
switchlrg eqUipment fac10ry in Bangalore. 
This decision could not be implemented 
owing to the limited allocatIon of Rs. 4010 
crores only to the Departments of Telecom-
munications for the 7th telecommunication 
plan. 

Electricity from Nepal 

574 SHRI VISHNU MODI: Will the 
Mini~ter Of ENER,G Y be pleased to state : 
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(a) whether there is any proposal from 
the Government of Nepal to give electricity 
to India; 

(b) if so, the salient features of this 
proposal; and 

(c) whether World Bank is agreeable to 
finance this project and if not, the sources 
from which the cost on this project will be 
met? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGl): (a) to 
(c). No, Sir. At pn:sent there is no specific 
proposal from the Government of Nepal to 
give electricity to India. However. talks 
have been going on betw¢en India and Nepal 
on the utilisation of water resources for 
different purposes including power generation 
in the mutual interest. So far agreement 
bas been reached only on undertaking 
feasibility studies for Karnali Project. World 
Bank have agrct:d to finance the feasibility 
studies and preparation of a feasibility 
report. India has indicated its willinfne~s 
in principle, to purchase surplus power from 
this project. 

Strike in Maruti Udyog Ltd. 

575. SHRI SHANTARAM NAIK: 
Will tbe Minister of JNDUSTRY be pleased 
to state: 

(a) whether there was a labour strikt! in 
Maruti Udyog Ltd. in the month of June 
1986; 

(b) whether the strike has since been 
called off; 

(c) the number of workers suspended or 
dismissed from service; 

(d) whether production during the strike 
period suffered; and 

(e) if so. the extent thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-

Written Anlwe,,, 

PRISES (PROF. K. K. TEWARy): (a) and 
(b). No, Sir. However, a few workers 
resorted to slow down and sabotage for 
about a week in June, 1986. 

(c) Five workers 
suspension and charge 
acts. 

were placed under 
sheeted for these 

(d) and (e). lhis sabotage and go slow 
led to a shortfall in production by about a 
thousand vehicles. 

S. T. D. facility in Kozhencherry and 
KattappaOB in Kerala 

576 PROF. P. J. KURIEN: Will the 
Minister of COMMUNICATIONS be plea .. 
sed to state : 

(a) the details of proposed expansion of 
telecommunication facilities in the Patbanam-
thitta and Idukki districts during the Seventh 
Plan; and 

(b) the time by which STD facility will 
be provided at Ko:zhencherry and Kattap-
pana? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATJONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
details are given in the statement given 
below. 

(b) Kozhencberry and Kattappana have 
not been planned for STD facilities durina 
7th Plan period. 

Statement 

Details of Telecommunication expansion 
schemes propos~d during 7th Plan 
subject to availability of store~' 

and resources 

(a) Idduki District 

Two new exchanges have been opened 
and 3 more are proposed to be opened in 
the remaining period of 7th P1an. 

Ten exhanges have been expanded so far 
adding a total capacity of 406 lines. 10 



addition it is proposed to expand tbe follow-
iaa excbaoses• 

1. Katappaoa 
2. Thodupuzha 
3. Vandiparier 

4. CheIachuvadu 
5. Arikuzha 
6. AftChiri 
7. Chittirapuram 
8. Kaloor 
9. Kodikulam 

10. Upputhara 
11. Elappa ra 

(b) Patllllam fhitta 

200 to 300 lines 
8,()O to 900 Hnes 
90 line MAX HI 

to 200 lines MAX II 

9 to 2S lines 
9 to 25 lines 

35 to 90 lines 
35 to 45 lines 
35 to 45 lines 
35 to 45 lines 
35 to 35 lines 
45 tu 90 lines 

9 exchanges have been expanded so far 
aiding a total Ctll'acity of 335 lines. In addi-
tion it is propsefJ to expand the following 
cxctumlJes -: 

1. Adoar 300 to 600 lines 

2. Konni 90 to 200 MAX· II 

3· Kumbanad 200 to 400 lines 

4. Kunnamthannam 90 to 200 lines 
MAX-II 

s. Pandalam 200 to 400 lines 

6. Pathanamthitta 600 to 700 lines 

7. Ranni 300 to 400 lines 

~ ... Tiruv.aHa 1000 to 1 300 lines 
'9. Thannithoda 25 to 35 

NSD Service 

1. Thodupuzba connected to NSD during 

J985-&6. 

2. Patbaosmthitta district headquarter is 
proposed to be connected to NSD pro-
vided transmission medium is ready. 

Transmission systems 

1. Idiluki-Mannar 60 Chi UHF-already 
working 

2. Idduki-Paipara TF 48 Ernakulam-
already workiOI 
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3. Patbanamthitta - Kottayam- 60 channel 
UHF under execution. 

4. 3-PCM Systems in PatbanaDldtitta 
Districts are planned. 

In addition 

22-8 ChI Systems I 
25-3 ChI Systems' 
22-8 ChI Systems t 
23-3 Chi Systems I 
have been approved 

Telex Eexchange 

Idduki District 

Pathanamthftta 
District 

Telex exchanges are proposed to be in-
stalled at Pathanamthitta and Idduki district 
during 7th Plan subject to demands comiD. 
up there. to justify Telex Exchanges facility. 

Import of sets of mobile telephoDes 

577. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether there is any proposal under 
the consideration of Government to import 
sets of mobile telephones to clear the waiting 
list and meet the future needs fer the mobile 
radio tdepbone service in Delhi; 

(b) whether equipment was procured by 
the Telecommunication Research Centre for 
its experimental project from a US firm; 

(c) if so, the details regarding its per-
formance; and 

(d) the details regarding the plan of 
Government so far as the question of private 
subscribers and Government's quota is con-
cerned? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NJW AS MIRDHA): (a) Yes, 
Sir. There is a proposal to import 200 Nos. 
of Radio Mobile Telephone Units. 

(b) Yes, Sir. The equipment was earlier 
i'llported from Mis. Motorola Inc. U.S.A. 

(c) There are 58 mobile Telephones 
workins and the performance of tbis mobile 
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telep}Ma,pe .ystem is quite sati&factory. There 
bas been no interrul'tion in the services till 
date because &f system faUare. However, 
there have been very few faults of minor 
nature. 

(d) There are no separate quota for 
Ooverl)JIlent and private subscribers for 
allotment of mobile telephones. 

Retention price of levy Cement 

578. DR. B. L. SHAILESH: Will the 
Minister of lNDUSTR Y be pleased to state : 

(a) whether the Cement Industry bas 
again proposed to Government to grant in-
crease in tbe retention price of levy cement; 
and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). Yes, Sir. Cement Industry bas 
sought increase in the retention price of levy 
cement due to cost escalation in power tariff, 
price of coal, movement of coal by railways, 
increase in the DA rates, etc. No decision 
bas been taken by Government so rar in this 
rcprd. 

DESU 's dues to Badarpur Thermal 
Power Station 

S 79. DR. B. L. SHAILESH: Will the 
Minister of ENERGY be pleased to state: 

(a) whether the Delhi Electric Supply 
Undertaking owes to the Badarpur Thermal 
Power Station a sum of Rs. 400.82 crores 
for electricity supplied upto March 31, 
19-86; 

(b) if so, how did these arrears accu-
mulate; 

(c) how DESU proposes to di~harge 
tbis liability; and 

(d) die steps being takeft to tone up 
I>BSU's finaneial standina ? 

THE MINISTER OF ITATE IN THE 
DEPARTMENT OF POWER ANg 
MINISTER OF STATE IN THE MINIST&Y 
OF PETROLEUM AND NATURAL GAS 
(SliRIMATI SUSHIL.\ aOHTAGI): (a) 
and (b). According to Delhi &leetric SuppIJ 
Undertaking, their total liability towards 
Badarpur Thermal Po\\'er Statioa on account 
of power purchased upto 31 st March. 198' 
is approximate1y Rs. 397 crores. This com-
prjses tbe arrears accumulated darin. the 
past 10 years. Tbe arrears have aeew.:aulatad 
on account of inadequacy of electricity tariff 
of DESU vis-a-vis the increase ill lbe cost 
of inputs for power generation and increased 
cost of purcbase of power from other sources 
to meet the requirement of Delhi and con-
sequential incurring of defi~it by DESU. 

(c) and (d). It may not be easy for 
DES U to liquidate the arrears. Efforts arc 
being made to run DESU on sound com-
mercial lines. 

Deputationists in Heavy EogioeeriDg 
Corporation, Ranchi 

580. SHRI SIMON TIGGA: Will the 
Minister of INDUSTRY be pleased to state: 

(a) the number of employees in Heavy 
Engmeering Corporation, Ranchi woo have 
been posted there on deputation. catcaoI'J-
wise; 

(b) the number of employees who were 
later absorbed in HEC; and 

(c) whether Government plans to absorb 
all deputationists ? 

THE MINISTER OF STATE IN TltB 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY): (a) 
5 Nos. (Executives-2 and Non-executives-
3). 

(b) None. 

(c) No, Sir. 

Ancillary Industries Ilrouad HeaVJ Eagl. 
oeeriDg Corporatioo, R.aadIi 

581. SHRI SIMON TIGGA : Will tbe 
Minister of lNDUSTRY be pleased to •• ; 



(a) tbe number of ancillary industries 
around Heavy Engineering Corporation, 
Ranchi; 

(b) the number of ancillary industries 
allotted to the local tribals; 

(c) the llumber of ancillary units closed 
in the Jast two years with reasons therefor; 

(d) whether there is any proposal for 
opening new ancillary units there; 

(e) jf so, by what time; and 

(f) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY): (a) 67 

(b) 5 

(c) Nil 

(d) No, Sir. 

(c) Does Dot arise. 

(f) The existing needs of HEC are being 
met with tbe units already set up. 

Telepboue connections in Rancbi, Bibar 

582. SHRI SIMON TIGGA: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the total number of telephone con-
nections in Ranchi, both temporary and 
permanent; 

W,itten Answers 

Introduction or computers In courts 

583. SHRI C. JANGA REDDY: 
DR. A. K. PATEL: 
SHRI SHANTARAM NAIK : 

Will the Minister of LAW AND 
JUSTICE be pleased to refer to the reply 
given to Unstarred Question No. 4048 on 
25th March. 1986 regarding introduction 
of computers in the courts and state: 

(a) whether any decision has since been 
taken in the matter; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) No, Sir. 

(b; Does not arise. 

Production 80d prOfit/loss in BHEL 

584. SHRI C. JANGA REDDY: 
DR. A.K. PATEL: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) the total production and profitability 
of BHEL, alongwith the production and 
profit/loss figures for each of BHEL's units 
in each of the Ja~t three years; 

(b) whether bulk of BHEL's profits 
come from supplies to State Electricity 
Boards; 

(c) the number of Boards which have 
complained about the prices or the quality 
of the equipment supplied to them; and 

(b) the number of persons on the wait- (d) tbe action taken on these 
iog list in Rancbi; and complaints? 

(c) the time by which telephones will be 
allotted to all the applicants in Ranchi ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Total 
number of temporary and permanent tele-
phone connections workin& at present in 
Raochi is 7448. 

(b) 1128. 

(c) The existing waiting list at Rancbi 
win be cleared in the next three years. 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PUBLIC 
ENTERPRISES (PROF. K. K. TEWARY) : 
(a) The information is given in the state-
ment given below. 

(b) No, Sir. 

(c) and (d). BHEL has not received any 
complaints from State Electricity Boards 
about prices. However, durinl 1985 -86 
it received complaints from 4 State Electricity 
Boards relating to problems like lenerator 
windings, fan bearing failure etc., which were 
attended to. 
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Dellcensing of chemical industry 

585. SHRI MOHANBHAI PATEL: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government are contempla-
ting to delicensc the chemical industry; 

(b) the Dames of the products which 
would come under the policy; 

(c) the total number of Industries likely 
to come under the scheme; and 

(d) when it is likely to be introduced? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (d). Proposals for delicensing of 
certain cattlOries of Chemicals are still to be 
finalised. 

Survey conducted for locating Petrol/ 
Diesel/LPG agencies in H P. 

586. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of PET-
RoLEuM AND NATURAL GAS be pleased 
to state: 

(a) the names of the places in Himachal 
Pradesh, District-wise, which have been 
surveyed for tbe location of Petrol/Diesel 

pumps and the sanction of LPG agencies 
during the last three years including tbe 
current financial year; 

(b) the name of places found suitable for 
this purpose and the follow up action taken 
by tbe Indian Oil Corporation in this regard; 
and 

(c) the time by which the pumps/gas 
agencies are likely to be allotted ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND THE 
MINISTER OF STATE IN THE MINISTR'Y 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
and (b). The locations included by the Oil 
industry in the annual Marketing Plans 
1984·85 and 1 985 - 8 6 for LPG distributor-
sbips and MS/HSD Retail Outlets in 
Himachal Pradesh are given in the attached 
Statement. The Marketing Plan for 1986- 87 
for these products has not been finalised. 
Tbe present position of the locations pertain-
ing to IOC is also given in the statemcDt 
given below. 

(c) In view of the various steps which 
precede the allotment of a dealership/distri-
butorship, it is not feasible to indicate a 
definite time-limit for allotting these pumpsl 
gas agencies. 

Statement 

Name of tbe 
Company 

1 

Location 

2 

Revenue District Present Position 

3 4 

Rdail olllier (Petrol/Diesel) Dealershipl included In marketing Plans from 
1984-85 to 1985-86. 

JOC Kaze Labau} Spiti Advertised. But 
no response. 

Sheoghi Sbirnla LOI issued on 
20.6.86. 

Mebatpur Una Interviews con-
ducted. 
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1 2 3 4 

Moranda Kangra -do-

leori Simla LOI issued on 

20.6.86. 

HPC Baddi Solan Advertised. 

Dadore Mandi -do-

LPG Distributorships included in Marklling Plans from 1984-85 10 1985-86 

BPC Simla Simla LOI issued on 
23.7.85. 

HPC Simla -do- Commissioned 
OD 14.3.86. 

HPC Kangra Kangra Interviews 
conducted. 

HPC Dera Gopipur -do- To be adverti'Od 

Absorption of Reserved Train£d Pool 
employees in Postal and Telecommuni-

cation Departments 

587. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMUNI .. 
CATIONS be pleased to state: 

(a) whether any steps have been taken 
to absorb tbe Reserved Trained Pool 
employees in both the Postal and tbe TeJe-
communication Departments, consequent 
upon the relaxation in the ban; 

(b) if so, the steps taken in this regard 
alongwith the number of Reserved Trained 
Pool personnel who have been provjded jobs 
till date in each Department separately, and 

(c) if not, the reasons therefore and the 
likely date by which Reserved Trained Pool 
Staff would be regulariscd ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) to 
(~). 

shortly. 

Postal 
The implementation of this recent relaxa-

tion of the ban orders by the Ministry of 
Finance is under consideration of the Depart-
ment of Posts. Neverthdess, orders for 
absorption of R TPc Candidates selected upto 
1981 have already been issued. The absorp-
tion of [he remaining batches of RTP candi-
dates is under consideration. 

(a) and (b). 

Tele(1om. 

The implementation orders on certain 
relaxations of ban by the Ministry of Finance. 
are under consideration of the Department 
of Telecommunications. 

(c) The date by which all the Reserved 
Trained Pool Staff can be absorbed, cannot 
be correctly indicated. 

Opening of new Extra Departmental 
Post Offices 

588. PROF. NARAIN CHAND PAllA-
SHAR : Will the Minister.of COMMUNI-
CATIONS be plca5ed to stat~ ; 
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(a) whether a number of proposals for 
the opening of Extra Departmental Branch 
Post Offices in the country, as per ex.isting 
norms, have been found justified but kept 
pending on account of the ban imposed on 
recruitment and the filling up of existing 
vacancies; 

(b) if so, the number of such proposals 
State-wise, at the end of the Sixth Plan; 
and 

(c) whether any new Extra Departmental 
Branch Offices would be opened now that 
the ban has been partially relaxed in May, 
1986 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) and 
(b). A part of the target for rural post offices 
kept in Annual Plan 1983- 84 and the target 
for 1984-85 could not be fulfilled because 
under the ban orders the required posts could 
not be created. The number of rural post 
offices which could not be opened upto 
31.3 85 is indicated State!UT wise in the 
annexure. 

(c) The programme of opening of rural 
post offices through the last Six Five year 
Plans has already resulted in a comprehen-
sive rural postal infrastructure and further 
expansion will necessarily take into account 
this position a~ well as the general pa ucity 
of resources. It is also necessary that the 
existing norms are reviewed taking into 
account the Dresent level of development. 
Subject to these considerations, it is possible 
that on a selective basis further extension 
of postal facilities in backward areas may be 
undertaken. 

AnDexture 

The number of rural post offices as on 
31.3.85 which could not be opened 

due to ban on creation of posts 

SI. 
No 

Name of the State/ 
Union Territory 

No. of 
offices 

1 

1. 
2. 

2 

Andbra Pradesb 
Bihar 

3 

80 
179 

I 2 

3. Delhi 

4. (a) Gujarat 
(b) Dadar & Nagar Haveli 

S. Jammu & Kashmir 

6. Karnataka 

7. (a) Kera]a 

(b) Lakshadweep 

8. Madhya Pradesh 

9. (a) Maharashtl a 
(b) Goa 

10. North Eastern 
(a) Assam 

(b) A Tllnachal Pradesh 
(c) Manipur 
(d) Megha]aya 
Ce) Mizoram 
(f) Nagaland 
(g) Tripure 

11. North Western 
(a) Punjab 
(b) Haryana 
(c) Himachal Pradesh 

12. Orissa 

13- Rajasthan 

14. (a) Tamilnadu 

(b) Pondichery 

15 • Uttar Pradesh 

16. (a) West Bengal 
(b) Sikkim 

(c) Andaman & Nicobar 
Islands 

Total 

116 

92 

37 

93 

197 

227 

174 

48 
15 
20 
26 
10 
17 

8 

40 
28 
18 

118 

S2 

84 

555 

237 
13 

2 

2370 
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Functioning of UHF system at Swargbat 
In Bilaspor District of Himachal 

Pradesh 

589. PROF. NARA1N CHAND PARA-
SHAR: Will tbe Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whetber Government are aware that 
the UHF system installed at Swarghat in 
Bilaspur District of Himachal Pradesh has 
not been functioning properly since its ins-
tallation and is subject to frequent disrup-
tions; 

(b) if so, the number of days for which 
it was out of order since its inception in .. 
1984; 

(c) whether any steps inc1uding the post-
ing of technically trained staff specially 
qualified to deal with the system including 
its repairs at Swarghat have been taken; 

(d) if so, tbe details ther(!of; and 

(e) if not, the reasons thereof? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) UHF 
link is working between Bilaspur and 
Chaodigarh with repeater at Swargbat. Tbe 
system is working satisfactorily. 

(b) The total interruption of the system 
during the years of 1 980 to t 986 is only 63 
hrs. 30 mts. 4 System was installed in 1979 
and not in 1984. 

(c) Not applicable in view of (a) 

(d) Not applicable in view of (a) 

(e) Swarghat is only a repeater station 
without dropping facility; technical staff 
posted at Bilaspur only; _ 

Supply of Kerosene to States 

S90. SHRI CHINTAMANI lENA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) the annual requirement of Kerosene 
oil in the country, State-wise; 

(b) the annual indigenous production of 
kerosene oil and the quantity of kerosene oil 
imported annually to meet tbe demand; 

(c) whether Government are aware tbat 
the demands of many States are not met 
fully and tbey are facing great shortage of 
kerosene oil; 

(d) whether Government are aware that 
due to shortage of kerosene oil in those 
States. it is being sold in black market on 
very high prices; and 

(e) if so, the steps being taken to meet 
the demand of kerosene oil of each state fully 
to ease the situation? 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF FOWER AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHR1MATI SUSH1LA ROBT AGJ): (a) 
Kerosene requirements of various States and 
Union Tcrrilories are assessed by allowing a 
5 per cent growth over the aBocatioDs made 
in the corresponding reried of the previous 
ye ar. 00 a four-month- block basis and 
a] lcca tions are made accordingly. Besides 
the regular allocation, additional ad-hoc 
releases are also made to meet specific situa-
tions like flood, drought, cyclone~ shortage 
of LPG/soft coke, etc. The quantity of 
kerosene allocated to the States/Union 
Territories in the year 1985-86 is given in 
the statement given below. 

(b) The indigenous production of kero-
seoe oil and the quantity of kerosene oil 
imported during 1985-86 are as under: 

(Figures in million tonoes) 
( Provisional) 

Indegenous Production Impo,.ts 

4.08 2.48 

(c) to (e)_ AlIocation of kerosene oil to 
various States/Union Territories is made iD 
accordance with the policy stated in the reply 
to part (a) above. However, to meet 
increased demand. allocation of kerosene for 
the past Winter Block (Nov., 85 to Feb •• 
86), the outsoing Summer Block (MarcbJ 86 
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to June, 86) and the present Monsoon Block 
(Jul),. 86 to Oct., 86.1 have been made after 
allowing a growth rate of 7.5 per cent, 7 
per cent and 7 per cent respectively. In 
addition to this, some more allocations of 
kerosene on ad·boc basis have been made to 
a number of States to meet specific situations 
like drought, floods etc. 

While the allocations made are considered 
adequate to meet the genuine demand, 
sporadic reports about shortage of kerosene 
and sale of the product in the black-market 
are received. However, since distribution of 
tbe allocated quantity of kerosene within the 
States is done and controlled by tbe respec-
tive State Governments, they have been 
advised from time to time to streamline tbe 
distribution system to ensure its equitabls 
distribution to different areas in the States, 
aad also to take stern action, against those 
iodulgina in malpractices, under the Essential 
Commodities Act 1955 and the Prevention 
of Black·marketing and Maintenance of 
Supplies of Essential Commodities Act, 
1980. 

Statement 

Slate-wise kerosene allocations mack 
during 1985.86. 

(Figures in torrnes) 

s. No. Name of State/Union 
Territory 

Allocation 
(1985-86) 

J 

1. 
2. 
3. 
4. 
s. 
6. 
7. 
8. 
9. 

10. 
11. 

2 

Aodbra Pradesh 
Arunachal Pradesh 

ADdaman & Nicobar 
Assam 
Bihar 
Chaadigarh 
Dadra .t N. Havell 
Delhi 

Gujarat 

Goa, Daman & Diu 
Haryana 

3 

434968 
7030 
2310 

195390 
327200 

15580 
2230 

176000 
575520 

22300 
116180 

1 

12. 
13. 
14. 
1 S. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. 

26. 
27. 
28. 
29. 
30. 
31. 

2 3 

H imacbal Pradesh 26225 
Jammu & Kashmir 49910 
Karnataka 332050 
Kerala 186400 
Madhya Pradesh 272360 
Maharashtra 1096030 
Manipur IS220 
Megbalaya 12110 
Mizoram 4390 
Naga)and 7400 
Orissa 108850 
Punjab 236430 
Pondicherry 11280 
Rajasthan 185110 
Sikkim 5440 
Tamil Nadu 490360 
Tripura 16680 
Uttar Pradesh 681460 
W. Bengal 558230 
Lakshadweep 640 

----
Total 6171283 

----
Supply of kerosene to States Cor 

Rural Areas 

591. Dr. V. VENKATESH : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) the position of demand and suppt; of 
kerosene oil obtained durina each of tho 
last three years and as at prescnt, State-
wise ; 

(b) the present position of per capital 
demand and supply of kerosene oil in the 
rural, urban and metropolitan arca ; and 

(c) the special stops taken to make kero-
sene oil available easily and at cheap rates 
in the remote tribal, hill and rural areas '1 

THE MINISTER OF STA TB IN TBB 
DEPARTMENT OF POWER AND TSB 



MINISTER OF STATE IN THB MINISTRY 
'OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SOSHILA ROHTAGI: (a) to 
(c). K.erosbDe requirtments of various States 
and Union Territories are assessed by allow-
iog 5 per cent arowth over tho allocations 
made in the correspoodins period of tbe 
previoQl year, on a rout-month-block basis 
and allocations are made accordingly. 
Besides, the regular allocations. additional 
ad-hoc releases are also made to meet speti-
ftc situations like fiood, drought, cyclone, 
sbortap of LPG/soft coke etc. A statement 
showil1l Statewise keroseoe allocations and 
suppliel made during the last three years 

and current year is given below. As retail 
distribution of korosene oil it done and 
controlled by tbe State Govommentl, no 
separate data showing per capita consump-
tion of kerosene in rural, urban and metro-
politan areas is maintained. 

To make kerosene oil available easily 
and at authorised prices in the remote uibal J 

hill and rural areas, tbe oil companies have 
planned to open more SKO /LDO dealcnbips 
and Taluka Kerosene Depots in rura,l and 
far-flung areas of different States/Union 
Territories. 
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lacrease In price of petroleum 
products 

592. DR. V. VENKATESH: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state ; 

(a) the number of times the prices of 
petrol and other petroleum products were 
increased during the last three years ; and 

(b) the reasons for this frequent 
increase? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND THE 
MINISTER OF STATE IN THE MIN1STRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGl); (a) 
During the past three years from 1 98 3 till 
date, the pr ices of major petroleum products 
have been increased on three occas!ons as 
given under : 

1. 15-2-1983 

2. 17-3-1985 
3. 1-2-1986 

(b) The price increase were on account 
of increase in input cost, exchange fluctua-
tion, duty, etc., increase in the cost of 
refining and _ marketing and escalation in 
capital costs for providing infrastructure for 
new and expanding projects, the need for 
raising additional resources for the plan and 
the need for containing the repid growth 
in the consumption of petroleum product sand 
curtailing the value of imports. 

1 

1. 
2. 

Allotment of Petrol Pumps in 
Karnafaka 

593. DR. V. VENKATESH: Will the 

CouDtry 1983 
--------
Qty. Value 

2 3 4 

lraq 3.62 776.92 

Abu Dhabi 0·49 114.21 

Minister of PETROLEUM AND NAWRAL 
GAS be pleased to state : 

(a) th~ number of petrol pumps allotted 
to Karnataka during tbe last three years; 
and 

(b) the number of petrol pumps allotted 
to Kolar district of Karnataka '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND THB 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : (a) the 
Oil Companies have allotted 90 Retail Outlets 
(Motor Spirit/Diesel) in Karnataka State 
during the last three years. 

(b) Out of the above, 2 Retail Outlets 
were allotted in Kolar district of tbat 
State. 

Import of Crode 

594. SHRI JAGANNATH PATTNAIK : 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state the 
names of the foreign countries with whom 
contract for supplying crude had been arrived 
at along-with the amount of foreign ex-
change paid, country-wise aod year-9lfise 
during the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHTLA ROHTAGI): The 
names of the countries with whom contract 
was concluded for supply of crude oil and 
the amount of foreign exchange paid country-
wise and year-wise is given below: 

Quant ity : Million T01UW$ 

Value : Rupee lerona 

1984 1985 ------- --------
Qty. Value Qty. Value 

5 6 7 8 

3·16 753.23 2.11 540.82 
0.47 117.50 0.50 127·82 
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1 2 3 4 

3. Iran 3.51 757.51 

4. USSR 3.45 736.66 

s. Saudi Arabia 2.03 429.85 

6. Nigeria 0.50 103.18 

7. Oman 

8. Algeria 

--- ---_ 
13.60 2918.33 --- ----

Import of {detroleum.} products 

595. SHRI SHARAD DIG HE : 
DR. B. L. SHAILESH : 

Will tbe Minister of PETROLEUM AND 
NA TURAL GAS be pJeased to state : 

(8) the names of tbe countries with 
which contracts have been signed for import 
of petroleum products during the curren t 
calender year and the quantities proposed 
to be imported ; and 

(b) whether it is proposed to make 
spot purchases of these products keeping in 
view the easy conditions prevailing in the 
international oil market ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (~.HRIMATI SUSHILA 
ROHTAGI) : (a) aad (b). Contracts 
have not been signed with any country, 
to-date, during the current calendar 
year for the import of petroleum 
products. Except for the quantities to be 
purcbased from USSR. under the Trade 
Plan agreement, petroleum products are 
generally purchased on the spot market. It 
is proposed to follow tbe same practice 
Ibis year also, 

5 6 7 8 
_.. 

2.42 567.22 0.86 223.08 

3.54 851.03 3.00 740.89 

1.78 416.31 ~.01 496.82 

0.51 118.80 0.18 45.82 

0.61 159.37 0.39 97.64 

O.5C 140.00 

--- --- --- -~-

12.49 2983.46 9.55 2412.89 _-- --- --- ---

Increase in price of sugarcane 
molasses 

596. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether Government propose to 
increase the price of sugarcane molasses; 
and 

(b) jf Dot, whether its export wiIJ be 
allowed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M ARUNACHALAM): 
(a) Variation in the existing prices of molas-
ses is a part of tbe exercise on formulation 
of new policy on molasses and alcohol which 
has not yet been finalised. 

(b) In view of inadequate availability of 
molasses even for indigenous requirement, 
the question of export does not arise, at 
present. 

Legal aid to Poor Schemes in 
Lakshadwtep 

597. SHRI P. M. SA YEED : Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether some of the States and 
\lniop Territories provide free lepl aid to 
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Scheduled Castes/Scheduled Tribes under the 
Civil Rights Act, 1955; 

(b) whether the Union Government have 
requested the Administration of Lakshadweep 
to provide free legal aid to the people there 
and if so, the result thereof; 

, 
(c) whether the State and Union Terri-

tory Governments have been asked by the 
Centre to provide free legal aid to all the 
low income group people or only to those 
belonging to the Scheduled Castes/Scheduled 
Tribes; and 

(d) if so, the details of orders in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAVv AND JUSTJCE 
(SHRI H. R. BHARDWAJ): According to 
the information furnished by the Committee 
for Implementing Legal Aid Schemes : 

(a) A uniform pattern has been evolved 
by the Committee. Legal aid is available to 
members of Scheduled Tribe and Castes in 
respect of all their litigation and, accordingly, 
for any proceedings under the 1955 Act 
also. 

(b) Legal Aid Programme has not yet 
been extended to Lakshadweep. 

(c) and (d). Under the model pattern, 
while Legal Aid is available to every member 
of the Scheduled Tribes and Castes, it is also 
avaiJable to other low-income groups of 
people not earning more than Rs. 6,000 per 
annum. 

B. H. E. L. employees working in 
Goindwal Project in Amritsar 

S98. SHRI P. M. SAYEED: Will the 
Minister of INDUSTRY be pleased to 
state : 

(a) whether it is a fact that tbe Bharat 
Heavy Electricals Limited employees working 
at Goindwal Project in Amritsar District 
have left the project and gone to the Regional 
Office at Cbandigarh; 

(b,) the reasons advanced by the emplo-
yees for this action and the number of such 
employees; 

(c) the Joss suffered by the project due 
to the above situation; and 

(d) the action taken by Government on 
the demands of those employees of Bharat 
Heavy Electricals Limited ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF PUBLIC ENTERPRI-
SES (PROF. K. K. TEW AR Y) : (a) to (d). 
Five BHEL employees working at Goindwal 
Project went to Chandigarh to meet tbe 
General Manager of the Project as they felt 
insecure consequent to the killing of a few 
persons in the vicinity. The production in 
the first quarter (April-June 1986) fell shert 
of the target by Rs. 27 lakhs mainly due to 
insecurity felt in the area as tbere was no 
police post nearby. The matter was taken up 
with the Government of Punjab who bave 
since set-up a police post at Goiodwal. 

Demands of Indian and Eastern Newla 
paper Society regarding indigenous 

Newsprint 

599. SHRI P. M. SA YEED : Win the 
Minister of INDUSTRY be pleased to refer 
to the reply given to Unstarred Question No. 
6 7 3 7 on 1 5 April, 1 98 6 regelr.ding demands 
of Indian and Eastern Newspapers Society in 
respect of indigenous newsprint and state: 

(a) whether all the items included in the 
Memorandum presented to the Prime Minis-
ter have since been examined; and 

(b) if so, the action taken by Govern-
ment thereon seriatum ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). The subject matter of the 
question relates to the Ministry of Informa .. 
tion and Broadcasting. On the basis of the 
information made available a statement con-
taining tbe details of the demands made by 
the Indian and Eastern Newspaper Society 
in a Memorandum submitted to the Prime 
Minister on 17.3.1986 and the reaction of 
the Government thereon is liven below~ 
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Statement 

SI. 
No. 

1 

Demands made by lENS 

2 

1. The newspaper industry should be 

accepted as service industry baving 
a definite social objective and com-
mercial considerations like return 
on capital or profits should not be 
liven predominance; 

2. Ways and means should be adopted I 
to reduce the cost of production of I 
indigenous newsprint manufacturers, I 

3. As a short term policy, Government I 
should grant moratorium on interest I 
Payment and loan repayments due to I 
Central Government from newsprint I 
units during the gestation period. I 

4. Large quantity of newsprint shonld 
be imported especially when tbe 
international prices are low. 

5. Customs duty on imported news-
print should be abolished. 

Reaction of the Government 
thereto 

3 

The Second Press Commission went into 
various aspects of the press as an industI'J 
and has made certa in recommendatioos 
which have been considered by the Gove-
rnment but no decision has been taken 
yet. 

The recent hike in the prices of the indi· 
genous newsprint produced by NEPA 

M i11s, H industan Newsprint Ltd., Mysore 
Paper Mills and Tamil Nadu Newsprint 
and Paper Mills had to be effected after 
a detailed study by tbe Ministry of Indus-
try. It bad not been possible to meet the 
losses of the Mills and to convert Govern-
ment loans granted to these mills into 
equity. The major contributory factors in 

tbe prices of the indigenous newsprint are 
forest roya Ity rates, power tariff, taxes on 
captive power generation etc. These fall 
within the domain of the State Govern-
ments concerned. The Centre can, at best, 
appeal to them to consider reduction 
therein. This has been normally done. 

Consistent with the country's policy to 
attain self-reliance, the quantum of the 
newsprint to be imported is worked out 
after assessing the availability of indige-
nous newsprint. 

Customs duty on importrd newsprint has 
recently been reduced to Rs. 550/- per 
MT after a detailed study by the Bureau 
of Industrial Costs and Prices (BICP). 
There is no proposal, at present, to alter 
the rates of the customs duty on DeWS-

print. 
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6. Customs duty on imported items of 
daily use like pre-sensitized negative 
off-set plates, RC paper, Graphic 
art films etc. should be reduced, 

7. Suitable guidelines for all wage-
boards should be evolved keeping 
in view the interest of national 
economy and the need for avoiding 
the distortion in the wage-structure. 

8. The draft of the long-term policy 
being formulated should be gi ven to 
lENS Viell in advance for active 
consideration. 

9. Necessary foreign exchange should 
be allocated for import of the back-
log of the newsprint due to news-

paper establishments. 

10. Import of newsprint should be de-

canalised. 

11. Adequate finance should be exten-
ded to newspaper establishments by 

the financial institutions for moder-
nisation. 

12. D. A. V. P. advertisement rates 
should be revised. 

3 

The customs duty on photo polymer 
(relief image)-plate, polymer plate, proces-
sing equipment, automatic film for usc in 
printing industry and colour scanner bas 
already been reduced to 35% ad-valoram 
as part of budget for 1986-8 7. It hal, 
however, not been possible to accept the 
suggestion for reduction of customs duty 
on other items like graphic art films, RC 
paper, printing ink, art paper etc. 

Wage boards for newspaper industry are, 
at present, set up under the provision of 
the Working Journalists and Other News-
paper Employees (Condition of Service 

and Misc. Provision) Act, 1955. Future 
policy for setting up such boards has not 
been formulated. 

Broad parameters of the draft long-term 
Newsprint Policy have already been dis-
cussed with the representatives of lENS. 

This matter wilJ be considered while for-
mulating the newsprint allocation policy. 

It has not been possible to decanaliso tIae 

import of newsprint as canalisation of 
import of newsprint throught S. T. c. baa 
been considered to be more advantageous 
to newspapers, particularly of small and 
medi um categories. 

Newspapers are free to make their own 
arrangements with the financial institutions 
for raising funds for modernisation of the 
industry. 

D. A. V. P. advertisement rates have 
already been revised upward by 30 per 
cent with effect from 1.9.198S. 
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Structural changes in Coal India Ltd. 

600. SHRI Y ASHW ANTRA 0 
GADAKH PATIL: Will the Minister of 
ENERGY be pleased to state: 

(a) whether Government propose to 
bring about structural changes in the Coal 
India Ltd; and 

(b) if so, the details thereof and the 
objective in view '1 

TIm MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : (a) No, Sir. 

(b) Does not arise. 

De-reservation of items from small-
scale iodustries sector 

601. SHRI YASHWANTRAO 
GADAKH PA TIL: Will the Minister of 
INDUSTRY be pleased to state: 

(a) whether Government have decided 
to de-reserve some items from the small-
scale industries sector; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) its effect on small-scale industries? 

THE MINISTER OF INDUSTRY AND 
MINISTER OF PETROLEUM AND NATU-
RAL GAS (SHRI NARAYAN DATI 
TIWAR Y): (a) Reservation/de-reservation 
of items for manufacture in the small scale 
sector is a continuing process. Government 
of India bas appointed an Advisory Com-
mittee on Reservation under the Industries 
(Development and Regulation) Act to make 
recommendations in respect of items which 
should be reserved for exclusive production 
in the small scale sector. Decisions are 
taken on the basis of recommendations made 
by this Committee. On the recommendations 
of tbe Advisory Committee, the Government 
vide its Notification dated the 30th May, 
1986, reserved 7 new items, dereserved 1 4 
items and made cbange in nomenclature in 
respect of 18 items. 

(b) The following items were dereserved 
as per Government Notification dated the 
30th May J t 986 :-

1. Indigo. 
2. Roofing tiles-plastic. 
3. Flooring tiles-plastic. 
4. Flooring tiles-Glass. 
S. Glass tube. 
6. Glazed tiles upto 10 ems x 10 ems. 
7. Nail cutters. 
8. Sheep shearing machine. 

9. Cooking ranges upto 4 bot plates/ 
boiler plates with/without baking 
oven hot cases upto 4 K W. 

10. T. V. deflection components. 
11. Electronic cigarette lighters, 
12. Electronic flasb guns. 
13. Hearing aids. 
14. Handles and locks- auto. 

The following criteria are adopted in 
dereservation of items :-

(i) Industries where large imports are 
being allowed and/or where large 
scale smuggling may be taking 
place. 

(ii) Industries in higb technology areas 
or tbose requiring greater inlpetus 
for promoting exports which should 
necessarily be of large size in order 
to reduce costs and be competitive 
internationally. 

(iii) Industries where because of cons-
traints on size, the small scale sec-
tor is unable to ensure quality 
production and canDot induct 
modem technology. 

(c) Dereservation is .not likely to affect 
these units as the existing small scale units 
manufacturing these items will continue to 
enjoy all incentives and concessions that are 
applicable for the units in the small scale 
sector. 

Recomme8datioDl for scrapping of 
Paper Control Order 

602. SHRI YASHWANTRAO 
GADAKH PATIL: 

SHRI MANIK REDDY : 
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Will the Minister of INDUSTRY be 
pleased to sta te : 

(a) whether the Joint Committee of the 
Paper Industry bas recommended scrapping 
of the Paper Control Order; and . 

(b) jf so, the reaction of Government 
thereto .. ? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). The Joint Committee on the 
Paper Industry bas suggested certain alter-
natives for supply of white printing paper to 
the education sector, which is at present 
regulated by the Paper (Regulation of Pro-
duction) Order, 1978, and Paper (Control) 
Order. 1979. No final view has yet been 
taken by the Government in the matter. 

Expert Committee 00 working of 
Cement Corporation 01" India 

603. SHRI YASHWANTRAO GADAKH 
PATIL: 

PROF. RAMKRISHNA MORE: 
DR. G. S. RAJHANS : 
SHRI BHATTAM SRIRAMA 

MURTY: 
SHRI PRIYA RANJAN DAS 

MUNSI: 

Will the Minister of INDUSTRY be 
pleased to sta te : 

(a) whether the Expert Committee on the 
working of tbe Cement Corporation of India 
has submitted its report ; 

(b) if so, the main conclusions/recom-
mendations of the Committee; and 

(c) the action taken thereon by Govern-
ment? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARJ): (a) to 
(c). The Review Committee appointed by 
Government covered various aspects of the 
working of the Cement Corporation of India 
(CCI) and. ba, $ubmitted its findinss and 

recommendations, inter·aJia, on tbe following 
main points :-

1. Organisational and management 
aspects; 

2. Financial and accounting aspects ; 

3. Technical and technological aspects; 

4. Project planning and Management ; 

5. Capacity Utilisation; 

6. Maintenance of plant and equip-
ment and down-time analysis; 

7. Inventory; 

8. Cost of production ; 

9. SeIling expenditure and 

10. Marketing in general, pricing etc. 

On the basis of the findings/recommendations 
of the Committee, the services of Shri A.P. 
Mabesbwary as Chairman & Managing 
Director of CCI were terminated on 27.5.86. 
Some other recommendations of the 
Committee like reduction in cost of produc-
tion, improved maintenance etc. are already 
under implementation. Efforts are being 
made to cut down inventory. The other 
recommendations of the Committee are being 
studied and action in respect of these nece-
ssarily involves some time. An over-all 
improvement of the working of CCI is a 
continuous process and actioQ is accordingly 
being taken both by CCI and Government 
on the various recommendations of the 
Committee. 

Power available for domestic, COIDDIer-
cial and agricultoral sectors in 

Uttar Pr:Jdesh 

604. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of ENERGY be 
pleased to state: 

(a) the percentage of power available in 
Uttar Pradesh to the domestic. commercial 
and agricultural sectors as against the total 
availability of power and need in each 
sector; 

(b) whether Government have any pro-
posal to vndertake a-n extensive 'tud1 of t)le 
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bydel power potential in the State to 
augment the power supply to meet the 
demand to the maximum ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

(a) whether in a joint survey conducted 
by the Delhi Fire Service and the Delhi 
Development Authority a number of LPG 
depots in Delhi were identified to be hazard-
ous for the safety of the people in tbe area ; 
and 

DEPARTMENT OF POWER AND (b) if so, the details thereof and the 
MINISTER OF STATE IN THE MINISTRY action taken by Government in the matter 7 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : THE MINISTER OF STATE IN THE 
(a) Information is being collected and will DEPARTMENT OF POWER AND THB 
be laid 00 tbe Table of House. MINISTER OF STATE IN THE MINISTRY 

PETROLEUM AND NATURAL GAS 
(b) and (c). The total hydro-electri HRIMATI SUSHILA ROHTAGI) : (a)...tc( 

potential of the various rivers in UUa . During a joint survey conducted at the 
Pradesh has been tentatively assessed a IDstance of the Delhi Administration by the 
9726 MW at 60% load factor. Delhi Fire Service, the Indian Oil Corpo-

ration and the Delhi Development Authority 
Inquiry into Fire at Kadi in the first fortnight of July, 1986, 4 LPG 

god owns weJe found unsuitable owing to the 
60S. SHRI MOHD MAHFOOZ ALI locations beirg densely populated and con-

KHAN : Wi1l the Minister of PETROLEUM gested industrial areas. Action is in hand by 
AND NATURAL GAS be pleased to state: DDA and the respective oil companies for 

relocation of these godowns. 

(a) whether the inquiry into the devas-
tating fire in the explora tory weIl at Kadi in 
Mehsana district in December, 1985 has 
beeo completed ; and 

(b) if so, the salient features of the 
findilJgs and the action taken/proposed to be 
talren by Government in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): 
(a) Yes, Sir. 

(b) A Committee has been set up by 
ONGC to examine the report of tbe Enquiry 
Committee. Appropriate action on the 
findings of the Enquiry Committee would be 
taken by ONGC after the examination is 
over. 

Sldfting of L.P.G. depots In Delhi 
606. SHRI MOHD. MAHFOOZ ALI 

KHAN: 
SHRI MOHANBHAI PATEL: 

Win the Minister of PETROLEUM AND 
NA ruRAL GAS be pleased to state : 

[Trans/ation] 

Abolition of Oil Selection Boards 

607. SHRI MOHO. MAHFOOZ ALI 
KHAN: 

SHRIMATI GEETA 
MUKHERJEE: 

SHRI SAMAR BRAHMA 
CHOUDHARY: 

WiJl the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether 'Oil Selection Boards' 
comprising of retired judges were constituted 
in view of complaints of corruption in the 
appointment of oi1 deaJersjdistlibutors ; 

(b) if so, what has been the experience 
about the working of these Boards; 

(c) whether these Oil Selection Boards 
are now proposed to be abolished; and 

(d) if so, the reasons therefor '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER AND THE 
MINISTER OF STATE IN THE MINISTRY 
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OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): 
<a> Oil Selection Boards h~aded by retired 
Judges of High Court were set up with a 
view to ensuring objectivity in the selection 
for distributorships of oil marketing 
companies. 

(b) The Oil Selection Boards have been 
working sat'isfactorily. 

(c) No, Sir. 

(d) Does not arise. 

[English) 

No Objection Certificate for occupati~ 
of S8Dchar Bhawan 

608. SHRI RAM DHAN: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether his Ministry has obtained 
the 'No Objection Certificate' from the 
competent authority for the occupation 
of the 'Sanchar Bbawan' New Delhi; and 

(b) ",hetber it is a fact that the bui1ding 
does not have adequate fire fighting arrange-
ments '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
formal 'No Objection Certificate' was not 
obtained before occl.lpati0n of Sanchar 
Bhawan. However, Electricity and water 
connection which are provided only to the 
building which have been granted 'No Objec-
tion Certificate', ba ve been gh en to this 
building. Hence, the No Objection Certificate 
implied. 

(b) It is not a fact. Building has adequate 
arrangement of Fire detection and fire 
fighting arrangement with t\\ 0 fire escape 
stair cases at two ends. Ho\\ever, natural 
Hghting to stair case is b~ing improved and 
an additional ~tair ca~e as an escspe route is 
being provided. 

Cable Factory in Azamgarh district 

609. SHRI RAM DHAN: Wi)) the 
Minister of INPlJSTR Y be pleased to ~tate ; 

(a) whether it is Union Government'. 
policy to set up one industry in each district ; 

(b) whether Union Government propose 
to set up a cable factory at Lalganj in 
Azamgarh District (Uttar Pradesh) ; and 

(c) if so, the time by which it is proposed 
to be set up ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) No decision has so far been 
taken by the Government for setting up an 
industry in each district in the country. The 
industrialisation cf specific districts/areas is 
primarily the responsibility of the State 
Governments concerned. Central Govern .. 
ment supplements their effort by providing 
various concessions and incentives. 

(b) No, Sir. 

(c) Does not arise. 

Modified Industrial Licensing Policy 

610. SHRI ANAND SINGH: 
SHRI SODE RAMAIAH : 

wm the Minister of lNDUSTRY be 
pleased to sta te : 

(a, whether Government have modified 
or propose to modify the industrial licensing 
policy by fixing the minimum production 
limits for industrial units to be viable and to 
allow increase in capacities to existing units 
to such viable limits; 

(b) if so, the industry-wise limits fixed 
for the purpose ; and 

(c) the stfPS taken to enforce the scheme 
vigorously, while eliminating possibilities of 
unaccounted production by factories '! 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE .. 
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). The scheme of re·endorsement of 
industrial capacity with reference to the 
minimum economic scales of operation was 
recently annouDced vide Press Note No. 15 
(1986 Series) dateQ 27th May, 1986 copies 
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of which have been supplied to the Parlia .. 
.~ent Library. The Press Note indicates the 
details of minimum licensed capacity per 
.nnum in respect of 6S articles and also the 
steps being taken to implement the scheme on 
tbe basis of a fast track approach for quick 
disposal or such applications. 

Completion of gas-based power projects 

611. SHRI ANAND SINGH: 
SHR,[ CHINTAMANI JENA : 

Will tbe Minister of ENERGY be 
pleased to state : 

(a) whether it is a fact that the imple-
mentation of three gas-based power projects 
bas been or is likely (0 be delayed O\\'lOg to 
delay in appointing consultants; 

(b) if so, steps so far taken for the 
implementation of the projects; 

(c) the details of the schedule laid down 
for implementation; and 

(d) the steps being taken to complete 
tbe projects as per sched ule ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI .. 
STE~ OF STATE IN THE MrNISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
to (d). The first units of the three gas based 
power projects are scheduled for commiss-
iqning 24 months after the date of place-
ment of order for the main plant and 
equipment. The remaining units will be 
commissioned thereafter at intervals of two 
months each. The first units of the steam 
turbines are scheduled for commissioning 36 
months after placement of the order and 
the subsequent units wiJI be commissioned 
t~reafter at intervals of four months each. 
W~I~ ,~ank essj§tance for the projects has 
been tied-up and action has also been 
in\t~at~d to invite International Competitive 
Bids for the supply of plant and equipment 
and lor appointment of consultants. The 
projects are expected to be implemented as 
~ ~b~~u}f an~ ~re ar~ 00 dela)'$, 

Functioning of Lok Adalats 

612. SHRI ANAND SINGH: Will the 
Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Lok Adalats have proved 
to be a popular means of settling disputes 
out of court; and 

(b) if so. the types of cases that are 
placed before Lok Adalats and the percen ... 
tage of pending cases before various courts 
which have so fat been settled through Lok 
Adalats in each State/Union Territory? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): According to 
the information furnished by the Ccmmittee 
for Imp1ementing Legal Aid Schemes: 

(a) Yes Sir. Lok Adalats have become 
very popular for settling disputes 
out of courts. 

(b) All types of case~, namely, civil. 
matrimonial, revenuey motor 
vehicles, insurance, labour and 
disputes of mi~ce1Janeous nature are 
placed before the Lok Adalats for 
disposal. Further details regarding 
the percentage of pending cases 
before various courts etc are not 
readily available. 

A\'ailability of Maruti Cars/Vans to 
MediCOS 

613. SHRI ANAND SINGH: Will the 
M;ni~ter of INDUSTRY be pleased to 
state : 

(a) whether there is any scheme for out-
of-turn reJea~e on sale of Maruti Cars and 
Maruti Vans to medical practitioners for 
\\hom such vehicles are professiona1ly 
n~cessary to help them discharge their social 
oblig:ltion to serve the suffering humanity 
more efficiently; and 

(b) if Dot, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PR.ISES (PROf. K. l<. TEW AR Y) ! (a) 



IUKi (b). Tbe Supreme Court bas laid down 
detailed guidelines to regulate the allotment 
of Maruti vehicles to various organisation. 
institutions and individuals out of manufa-
cturers quota as per the statement given 
below. 

Statement 

I. Any organisation/institution coming 
witbin the definition of 'State' under 
Article 12 of the Constitution of 
India. 

II. Any hospital or recognised 
Charitable organisation or educa-
tional institutions registered or 
incm porated under a statute or 
having recognition under Section 
80-G of the Indian Income Tax 
Act, 1961. 

Ill. Individuals 

(a) An individual suffering from 
physical handicap so as to 
render him incapable of using 
public transport would be 
eligible for allotment provided 
tis income togetberwith the 
income of bis or her spouse 
or h is or her guardian does 
not exceed Rs. 60,000/- per 
year. 

(b) The President of India, Vice-
President of lndia. Cabinet 
Ministers Ministers of State 
in the Union Cabinet and 
Governors of States and 
Cabinet Ministers in State 
Government, the Chairman 
of the Public Service Commi-
ssion the Chief Election 
Commissioner. tbe Auditor 
and Comptroller General of 
India and the Attorney 
General of IndIa. 

(c) The Speaker and the Deputy 
Speaker of the Lok Sabba the 
Chairman and the Deputj 
Chairman of the Rajya Sabha, 
Speakers of State Legislative 
Assemblies, Cbair persons of 
State Lesislative Councils and 

Leaders of OppOSition parties 
in Par] iament and in ttit 
State Legislatures. 

(d) The Cbief Justice and other 
Judges of the Supreme Court 
and the Chief Justice and 
other Judges of the High 
Court. 

(e) Public servants not below the 
rank of, Additional Secretary 
to {be Government of India. 

(f) Serving Members of the 
Armed Forces not below the 
rank of Brigadier in the Army 
or equivalent rank in the 
Navy or the Air Force. 

(g) Manufacturers of components 
parts for utilisation in tbe 
manufacture of Marun 
Vebiclies. The number of 
this category will be restricted 
to ten per year. 

(h) Employees of Maruti Udyog 
Limited. Limited to fifty 
vehicles p~r year. 

(i) Individuals in recognition of 
their outstanding humanitarian 
services to the society or to 
tbe nation. The number of 
this ca tegory will be restricted 
to ten per year. 

(j) Individuals cases of undue 
hardship on humanitarian 
grounds. The number of this 
category will be restricted to 
five per year. 

(IV) Error Category i.e. individuals 
whose applications for regular 
SlJlotment could not be registered on 
account of any genuine error. 

Setting up of grassroot polyester 
filament )arn producing oits 

614. SHRI MOHANBHAI PATEL: 
SHRI CHINTAM~l mNA, 
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Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government are considering 
setting UP of grassroot polyester filament 
yam producing units in some States including 
Gujarat; 

(b) jf so, the names of places and States 
where these are to be set up; 

(c) the time by which these units will 
start; and 

(d) the annual turnover from each unit? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
l.OPMENT (SHRI M. ARUNACHALAM) : 
(a) Yes, Sir. During the last one year, 12 
Letters of Intent have been issued for 
setting up of grass-root plants for the manu-
facture of Polyester Filament Yarn in 
different States including Gujarat. 

(b) The Place/District and the States 
where these units are to be set up are given 
below: 

Siale 

Assam 

Andhra Pradesh 

Bihar 

Gujarat 

Haryana 

Place / Diltrict 

Exact location will be 
settled to the satisfaction 
of the Government. 

Backward Area. 

No- industry District. 

Ankleshwar, 
District. 

District lind 

Bharuch 

Jammu & Kashmir Jammu 

Karnataka 

Kerala 

Centrally declared bac-
kward District. 

Nadumangadu, District 
Trivandrum (Category 
'C' Backward Area) 

Madhya Pradesh No-industry district. 

Maharashtra Mauda, Ramtck Taluk, 
Distt. Nagpur. 

lJ HaT Pradesh AJlababad. 

West Bengal Haldia. District Midna-
pur, Category cB'1 
Kalyani, District Nadia 
(Category 'B') 

(c) Normally it takes about 3 to 4 
years for setting up grass-root plants. 

(d) The annual turn-over of each unit 
depends upon the production, the prices of 
product prevailing at that time, etc. 

[Trans/a lion] 

Telegraph offices in Azam~arh district 
(U ttar Pradesh) 

615. SHRI RAJ KlTMAR RAI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the names of the places in district 
Azamgarh of Uttar Pradesh where telegraph 
offices are to be set up or post offices are 
likely to be provided with telephone facility; 

(b) whether Government propose to 
introduce the Morse system for sending 
telegrams at Thekma, Surajpur, Mao'ada-
pur, Dubari and Slpab post offices in district 
Azarngarh; 

(c) if so, the time by which it is Iike]y 
to be introduced; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRl RAM N1WAS MIRDHA): (a) One 
existing Combined Office is to be converted 
to Department Te]egraph Office. 54 Public 
Telephones are planned to be provided 
during the 7th Five Year Plan in Azamgarh 
District the names of tbe places are given in 
Statement given below. 

(b) No, Sir. not at present. 

(c) Does not arise in view of above. 

(d) Morse facility at villages Thekma, 
Surajpur, Maryadpur ~ Dubari and Sipah is 
not jUititied due to insufficient traffic. 
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Statement 

Names 01 places where Telegraph OjJlceJ 
and Public Telephones are planned to be 
provided in Azamgarh District during 

7th Five Year Plan 

Telegraph Offices 

1. Maunath Bbanjan bas been proposed to 
be converted into Departmental Tele-
sraph Office. 

Public Telephones 

I. Handsabad 

2. Naubrar Dewara 
3. Sbeopur 
4. Hazipur 
5. Gunjepur 
6. Misripur 
7. Norha Kbas 
8. A mouri Hasyanpur 
9. Gigratpur 

10. Mababutpur 
11. Taure Cbaubepur 
12. Khurhat 
13. Bhusan 
14. Mande 
15. Piasta 
16. Pitra 
17. Sarwan 
18. Raini 
19. Kisandaspur 
20. Hafispur 

21. Kolpur 
22. lagdishpur 

23. Gambhirpur 
24. Nandbon 

25. Mangrawan 
26. Lohasa 
27. Ushar Kushar 
28. Tabarkishundepuri 
29. Jala]pur 
30. Barhaya 
31. Kusmasa 
32. Dahapur 

written Answer" i5~ 

33. Bharsahan 
34. Iasarakhurd 
35. Belan 
36. Maupur 
37. Airabuzey 
38. Tandwa 
39. Buxur 
40. leoH 
41. Pauri Kalan 
42. Pakarikalan 
43. Bansgoon 
44. Sithauna 
45. Rasulpur 
46. Malbanpur 
47. Newalagopalpur 
48. Gohta 
49. Ushari Kburd 
50. Katiram 
51. Satnabilas 
52. Pauri 
53. Nawadauhas 
54. Jarsingpur 

[English] 

Providing of STD and telegraph facilities 
to District Azamgarh (U. P.) 

616. SHRI RAJ KUMAR RAI: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the norms followed in selecting a 
district for providing STD and telegraph 
link; 

(b) whether the prescribed norms are 
fulfilled in case of Azamgarh district of 
Uttar Pradesh; and 

(c) if so, when the STD and telegraph 
J ink are proposed to be provided for the 
Azamgarh district? 

THE MINISTER OF STATE OF TUB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
norms followed in selecting a district bead-
quarter for provision of STD and telegraph 
link are as follows : 



For STD Facility 

The district headquarters ase priority 
stations for connecting them on STD with 
respective State Capitals. However, the 
prerequisites for provisions of STD from a 
station ale: 

(i) Installation of automatic exchange 
of appropriate type at that station. 

(ii) Availability of reliable transmission 
medium includiog multiplexing 
equipment required for linking that 
station to national network. 

(iii) Availability of appropriate termi· 
nations in tbe Trunk Automatic 
Ex.change to which the station is to 
be connected. 

(iv) Availability of required terminating 
equipment in tbe local exchange at 
that statioD. 

For Telegraph Link 

The norms for teleprmter link between 
two departmental Telegraph Offices are based 
on traffic and distance. A teleprinter link is 
prdriled 'ftcm-

0) the telegraph operations exceed 50 
per day and the distance is upto 
200~· 

(ii) the telegraph operating exceed 200 
per day and the distance is between 
2ttl to 2000 Kms. 

(iii) the telegraph operations exceed 300 
per aay and the distance as over 
20()O Kms. 

(b) No, Sir. 

(c)(i) STD link for Azamgarh is Iike]y to 
be provided after commissionina of 
the transmission system towards tbe 
oed of tbe 7th plan. 

Oil Aumptb is already connected 
Delhi via Microprocessor based 
Store and Forwattf System located 
at Varanasi. 

Steps by Telepbone Nigam to meet 
mOD soon threat 

617. SHIt} RAJ KUMAR RAJ: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Telephone Nigam, Delhi 
bas takon steps to meet the monsoon threat; 
if so, the details thereof; and 

(b) the other proposals to mak e the 
telephone service up-to-da1e in metro and 
other big cities of the country? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SARI RAM NIWAS MJRDHA): (a) Yes, 
Sir. The details of the steps taken are given 
in the Statement given below. 

(b) The other important steps taken to 
make telephone service upto-date in metro 
and other big CIties of the country are: 
replacement of outlived exchanges, induction 
of electronic local and trunk exchanges, 
dIgital microwave, Coaxial and PCM inter-
change junctions circuits, computerisation of 
various telecommunication services. 

Statement 

The important mea~res taken 10 
ensure faultless functioning of the 

telephones during mOnsoon 

(i) PressurisatlOD of cables which 
enables immediate detection of 
cable damage and its rectification 
preventing cable break-downs. 

(ii) Use of jelly filled cables to prevent 
ingress of moisture. 

(iii) Patrolling of cable routes to moni-
tor road dIgging operatioDs and 
immedia te detection of tbe cable 
damage. 

(iv) Flooding of trenches to detect 
damages before these are closed. 

(v) Laying of main cabJes in ducts 
to protect tbese from external 
damascs. 
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(vi) Formation of inter-utility coordina-
tion boards to have c10se liaison 
with the other utility services 
working in the vicinity of under-
ground cables for avoiding damages 
to telephone cables. 

(vii) Use of sophisticated fault localisa-
" tion instrument to get accurate and 

quick results. 

Shortage or alcohol 

618. SHRI S. G. GHOLAP: Will the 
Minister of INDUSTRY be pleased to state: 

(a) ~ h elher it is a fact that there is 
scarcity of alcohcl in the country; 

(b) if so, to what extent; 

(c) whether Government are importing 
duty· free industrial alcohol; and 

(d) if so, to what extent? 

THE MINISTER OF STATE IN THE. 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). As per the projec-
tions made by the State Goveroments/Cni on 
Territory Administrations at the time of 
last meeting of Central Molasses Board on 
22.2.86, the e~tjmated availability of a1cobol 
was likely to be short of its demand in the 
country by at-out 3000 lakh litres during 
the current alcohol year] 985 ·86 (December, 
1985-November. ] 986). 

(c) and (d). )n order to improve the 
availability of alcohol for indL!strial users, 
about 900 lakh Jitres of alcohol (denatured) 
has been permitted to actual users (industrial) 
for duty free import during February, 1985 
to 30 6 86. 

Sick Industries 

619. SHRIMATl PRABHAWATI 
GUPTA: Will the Minister of INDUSTRY 
be pleased to state: 

(a) the number of sick industries in the 
c04ntry as on 31 Pecember, 1985; State-
wise; 

(b) the names of sick industries; and 

(c) the steps taken in this resa~d to 
restore the health of these units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) :- (a) The data on sick iDdust~ 
units assisted by banks are collected by the 
Reserve Bank of India as per tbe definition 
of sickness adopted by it. The latest S,-te ... 
wise data on sick industrial units (large an~ 
small scale units) as available from it. far 
the period ending December 1984 are given 
in the statement given below. 

(b) In accordance with the practices aDd 
usages customary among bankers as also in 
conformity with the provisions of the 
statutes governing na tionalised banks, it 
will not be possible to divulge the names 
of individual units/parties drawing loan 
credits from the banks. 

(c) Government have issued certain 
policy guideJines for various Central Minis-
tries, State Governments and Banks and 
Financial Institutions in October, 1981 for 
the revival and rehabilitation of potentially 
viable sick units. The salient features of 
these guidelines were furnished in reply to 
Lok Sabha Unstarred Question No. 204 OD 
23.] .1985. Government have also coacted 
a 1egislation, namely "The Sick Industrial 
Companies (Special Provisions) Act, 1985 
which inter-alia provides, for setting up of 
a Board for Industrial and Financial 
Reconstruction to look into the cases of 
companies which have become sick. 

Name of the 
State/Union 

Territory 

1 

]. Andhra Pradesh 

2. Assam 
3. Bihar 

4, Gujarat 

No. of sick pnits 
(Large and 
small scale) 

2 

5414 
2887 
SSS8 

~»I 
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1 

5 Haryana 
6. Himachal Pradesh 
'7. Jammu & Kashmir 
8. Karnataka 
9. Kerala 

10. Madhya Pradesh 
1 I. Maharasbtra 

12. Orissa 
13. Punjab 
14. Rajasthan 
15. Tamil Nadu 
16 Uttar Pradesh 
17. West Bengal 
18. Goa Daman & Diu 
19. Andaman & Nicobar 
20. Chandigarb 
21. Delhi 
22. Dadra and Nagar 

HaveJi 

23. Manipur 
24. MeghaJaya 
2S. Mizoram 
26. Nagaland 
2 7. Pond icherry 
28. Tripura 

29. Arunachal Pradesh 

Total 

2 

1310 
321 
677 

6271 
1568 
4172 
8415 

3839 
1173 
3509 

]8309 
9171 

13702 
3]6 

23 
130 

1911 

3 

595 
209 

2 
65 

197 
182 

2 

92792 

Payment of Royalty to foreign share-
holders by Cigarette Manufacturing 

Units 

620. SHRI SYED SHAHABUDDIN: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the names of cigarette manufacturing 
units in tbe country with their sanctioned 
and installed capacity; 

(b) whether these are wholly or partially 
owned by Indian nationals and the names 
of major foreisn shareholders, if an)'; 

(c) whether their products are beiDI 
marketed under a foreign brand name and 
if so, the rate of royalty payable; and 

(d) the total amount paid by each such 
company as royalty during the last three 
years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) A statement is given below. 

(b) Only thrre units, namely, Mis. ITC 
Limited, MIs. Godfrey Phillips India Limited 
and MIs. V. s. T. Industries Limited have 
foreign shareholding. 

The major foreign shareholders are the 
following: 

(1) M/ s. ITe Limited: 

(a) Tobacco Manufacturers (India) 
Limited. 

(b) Rothmans International 
Limited. 

(c) Hungerford Holdings Limited. 

(2) Mis. Godfrey Phillips Tndia Limited: 

(a) Phillips Morris of USA. 

(3) M/s. V. S. T. Industries Limited: 

(a) Raleigh Investment Company 
Limited. 

(b) Rotbmans International 
Limited. 

(c) Tobacco Manufacturers (India) 
Limited. 

(c) "Chesterfield" marketed by Mis. 
Godfrey PhilJips India Limited is foreign 
owned. The company has stated that 
the use does not involve any monetary 
consideration. 

(d) In the light of the reply siven to 
part (c) t does not arise. 
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State.eDt 

List of Cigarette Manufacturers in Organised Sector 

SJ. Name of the Company 
No. 

1. 'M/s. ITC Limited 

2. -do-

3. -do-

4. -do-

s. -do-

6. Mis. J & K Cigarettes Limited 

7. M/s. GTC Industries Ltd., 

8. -do-

9. M/s. Godfrey Phillips India Ltd., 

10. M/s. New Tobacco Company 

11. -do-

12· M/s. Crown Tobacco Limited. 

13. M/s. Master Tobacco Co. Ltd. 

14. M/s. V. S. T. Industries Ltd., 

15. M Is. Nav Bharat Enterprises Ltd., 
(Cigarette Division) 

16. M/s. International Tobacco Co. Ltd., 

t 7. M/s. A~ia Tobacco Co. Ltd., 

t 8. Mis. Universal Tobacco Co. Ltd., 

LPG bottling plants and godowns 

621. SHRI SYED SHAHABUDDIN: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) whether the Indian Oil Corporation 
has reviewed the location of LPG bottling 
plants and godowns in the urban areas all 
over the country; 

(b) whether a decision has been taken 
to shift the plants and 80downs from \lrban 
areas; 

Location Capacity 

Bombay 7,700 

Calcutta 4,800 

Bangalore 19,000 

Mongbyre 6,800 _, 

Saharan pur 13,700 

Jammu 4,500 

Bombay 10,000 

Baroda 4,500 

Bombay 8,000 

Calcutta 11,200 

Bicovole 4,500 

(Andbra Pradesh) 

Bombay 180 

Bombay 400 

Hyderabad 25,600 

Hyderabad 8,900 

Guldhar, Ghaziabad 5,000 

Hosur, Tamil Nadu 4,500 

Hyderabad 1,800 

(c) if so, the target date by whicb 
shifting is likely to be completed; and 

(d) the names of urban areas where such 
plants and godowns are located at present? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND THE 
MINISTER OF STATE IN THE MINIS-
TRY OF PETROLEUM AND NATURAL 
GAS (SHRIMATI SUSHILA ROHTAGI) : 
(a) Yes, Sir. 

(b) to (d). It is not proposed by IOC 
*0 ,et tbe Sodowps Qf its LPG distributors 
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shifted from urban areas provided they 
hold requisite c1earances from the various 
statutory and administrative authorities. 
The Corporation presently has 1364 LPG 
distributorships located predominantly in 
the urban areas. The Corporations LPG 
bottling pJants at Kanpur and Delhi are 
proposed to be shifted to alternative sites 
by August, 1987 and March, 1988 
respectively. 

Coatr.cts for oil drUIiDg to Indian 
entrepreneurs 

~22. SHRI SYED SHAHABUDDIN: 
PROF. RAMKRISHNA MORE: 

Will tbe Minister of PETROLEUM AND 
NATURAL GAS be pleased to state : 

(a) the progress made in the award of 
contfllcts for on shore and off shore drilllDg to 
private Indian entrepreneurs with or without 
foreign collaboration; 

(b) the particulars of the drilling activity 
at present by any agency other than the OJI 
and Natural Gas Commission; and 

(c) the partict:1ars of the drilJing activity 
in hand by the oa and Natural Gas Com-
mission includipg tbe Dumber of rigs in 
operation? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEU:\.1 AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
The position is as follows: 

Onshore: ONGC have awarded a con-
tract for the charter hire of 3 
onland rigs to ~1 Js Essar Con-
struction Limited, Bombay. No 
contract has been awarded so 
far by OIL for on land drilling 
rigs to any private Indian 
entrepreneur. 

OJf~hore : No contract bas been awarded 
so far by ONGC and OIL for 
offshore drilling rigs to any 
private Indian entreprene\1f. 

(b) Oil India Limited is carrying out 
drilling in Assam, Arunachal Pradesh. North 
East Coast and Andamans. 

(c) ONGC is carrying out drilling through 
68 onland rigs and 1 7 offshore rigs in the 
following areas :-

Onlhore: Assam, NagaI and, Tripura, 
West Bengal, Bihar. Himachal 
Pradesh, Tamil Nadu, Andhra 
Pradesh, Gujarat and Rajasthan 

Offshore: Bombay Offshore Project, West 
Coast and Andamans. 

All India Judicial Service 

623. SHRI SYED SHAHABUDDIN: 
WiJJ the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) whether his attention has been drawn 
to ttc plea of the All IndIa Judges Associa-
tion for the constitution of an All India 
Judicial Service; and 

(b) if so, the prese""t position regarding 
the constitution of such a Service? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LA\}-/ AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) No, Sir. 

(b) However the matter is under con-
sideration of the Government and it is not 
possible to indicate any definite date. 

Loss of indGstrial prodcction in Kerala 
due to power cut 

624. DR K. G. ADIYODI: 
PROF. K V. THOMAS: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) the number of fC!ctories in lock-out 
and persons unemployed during the months 
of May and Jun~; 1986 in Kerala due to 
power cut; 

(b) the total loss in production of indus-
trial goods during the same period; and 

(c) the number of Central Public Sector-
enterprises closed due to power cut ? 



16S W rllken AnJwer, ASADHA 31, 1908 (SAKA) Written Answer" 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). According to Department of 
Power, there was no power cut in Kerala 
during the month of May, 1986. The State 
Government, however, imposed 100 per cent 
power cut on all HT and EHT consumers 
with effect from 13.6.1986 

The latest available information about 
lock-outs and loss of production resulting 
therefrom is available only upto April, 1986. 
During the period January-April, 1986 there 
were 14 lock-outs in Kerala involving 2323 
workers and resulting in loss of production 
estimated at Rs. 93.9 lakhs. 

(c) According to latest available informa-
tion, lay-off in HMT -Kalamassery affected 
3000 employees. However, with intensIfication 
of monsoon and filling up of reservoirs to 
normal levels, power supply situation in the 
State is expected to be comfortable. 

·~I High prices of Becosule Capsules and 
, Sur"ex-T 

625. SHRI MANIK REDDY: 
SHRI M. RAGHUMA REDDY: 

Will the Minister of INDUSTRY be 
pleased to state : 

(a) whether it has come to the notice of 
Government tbat Becosule Capsules and 
8urvex-T tablets are being sold in the market 
a t very high prices; 

(b) if so, the prices fixed for each of 
these drugs by Government; 

(c) tbe reasons for their high prices; and 

(d) the action taken against the manu-
facturer for charging prices of these drugs 
more than th~ priced fixed by Government? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF INDlJSTRIAL DEVE-
LOPMENT SHRI M. ARUNACHALAM) : 
(a) Becosule Capsules and Surbex-T Tablets 
are being sold at prices as per the orders of 
the Bombay High Court. 

(b) to (d). The prices fixed by the Govern-
ment and those being charged by the com-
panies as per Orders by the Bombay High 
Court are given in the statement given below. 

Statement 

81. No. Name of the 
formulations 

Pack size Price fixed Price currently 
being charged 

by the Company 

1. 

2. 

3. 

4. 

Becosule Caps. 

Becosule Caps. 

Surbex-T Tab. 

Surbex-T Tab. 

20's B 

1 DO's B 

25's 

100's 
------------- ---- ---- --_ -

New electronic telephone exchanges 

626. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether Government have started 
work on the setting up of one e1ectronic tele-
phone excba"ge in each district; 

by tbe Govt. 

7.58 

33.30 

8.08 

29.18 

8.84 

33.10 

10.03 

33.51 

(b) if so, the number of electronic ex-
changes set up in different districts of Orissa 
so far; and 

(c) the details and the number of such 
telephone exchanges set up in other states? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
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(SHRI RAM NIWAS MIRDHA): (a) No. 
Sir. However, Government is setting up 
Electronic exchanges in those district head-
quarters where automatic exchanges have not 
been installed. 

(b) No Electronic exchange bas so far 
been set up in any district headquarter of 
Orissa. 

(c) The Information is given in the state-
ment given below. 

Statement 

Details 0/ Electronic exchanges set up at district Headquarter 0/ States. 

Name of State Name of Distt Hq. No. of Exchanges 

1. Andbra 1- Kuroool 2 

2. Hyderabad (Saifabad) 

2. Bihar 1. Gaya 1 

3. Gujarat 1. Mehsana 3 

2. Gandhinagar Under jnstaJJation 

3. Ahmedabad 

4. Jammu & Kashmir 1. SrioBgBr 1. U oder installation 

s. Karnataka 1- Gulbarga 1 

6. North-East 1. Dibrugarh 3 

2. Impbal 

3. Jorbat 

7. North-West 1. Sirsa 2 
2. Gurgaon 

8. Rajasthan 1. Palimarwar 3 

2. Alwar 

3. Sriganganagar 

9. Maharashtra l. Bombay 11 

to. West Bengal 1. Calcutta 2 

11. Tamil Nadu I. Madras 3 

12. Delbi 1. Delhi 11 

13. Uttar Pradesh I. Kanpur 3 

2. Nainital 

3. Almora. 
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Large Paper Mills 

627. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) the number of large paper mills in 
the coun~~y at present; 

(b) whether Government propose to 
create additional capacity during the Seventh 
Five Year Plan; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) There are 29 integrated large size paper 
mills (as on 1.1.1986) in the country having 
an installed capacity of above 20,000 tonnes 
each for manufacture of pulp and paper and 
paperboard. 

(b) and (c). Besides the existing installed 
capacity in the country, an additional capacity 
of 32.57 lakh tonnes bas been approved as 
on 1.4.1986 by way of Industrial Licences! 
Letters of Intent/Registration with DGTD 
and Sectt. for Industrial Approvals which is 
under various stages of implementation. 

Production hit by deficit of Coke 

628. SHRI SOMNATH RATH: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a) whether Government are aware of the 
fact that on account of deficit of coke the 
production of many industries bas gone down; 
and 

(b) if so, steps taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). Production of coke bas re-
Bistered a positive growth during 1985 -86 
and 1986-87 (Apri.May) and there is no 
evidence to show that production of many 
industries bas gone down on account of de-
ficit or coke. Every effort is beiDa made to 

maintain increasing trend in production of 
coke. 

I Offshore oil drilling In Orissa 

62'. SHRI SOMNATH RATH: Will 
the Mi~ister of PETROLEUM AND NATU-
RAL GAS be pleased to state: 

(a) whether the Oil and Natural Gas 
Commission has commenced offshore drilling 
operations in Orissa and if so, the parti-
culars of locations; and 

(b) whether there is any proposal to 
commence drilling at other places during the 
Seventh Five Year Plan? 

THE MINISTER OF STATE IN THE 
DEP~R.TMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) (a) 
and (b). Oil and Natural Gas Commission 
are not operating in Orissa offshore. 

Oil India Limited have so far drilled 8 
wells in Mahaoadi offshore; I is under drilling 
and 5 more wells arc proposed to be drilled 
offshore in the 7th Plan. Oil India Limited 
also propose to drill 8 wells on land in 
Orissa during the VII Plan. 

Offer to foreign oil companies to 
participate In oil exploratiOil io 

India. 

630. SHRI CHINTAMANI PAN I 
GRAHl : Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state : 

(a) whether some officers of his Ministry 
went on a global selling tour recently to 
U. S. A. to attract foreign oil companies to 
involve them in reaching higher levels of 
production in the field of oil in the country; 
and 

(b) if so, the details of the terms offered. 
to foreign companies and the success achie .. 
ved so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND THB 
MINISTER OF STATE IN THE MlNI .. 



· . 
"'rillm A_we,.s 

STRY OF PETROLEUM AND NATURAL 
GAS (SHRIMATI SUSHILA ROHTAGU: 
<a> A higb level Indian delegation led by the 
then Minister of State of Petroleum and 
Natural Gas visited tbe U. K. and the 
U. S. A. to make the presentations at 
London an~ Houston respectively to the 
international oil companies for tbe tbird 
round of exploration licensing in the Indian 
offsbore. 

(b) The contract will be in the form of 
production sharing with : 

The possibility of a seismic option. 

No signature or production bonus. 

No royalty payment. 

No minimum expenditure commrtment. 

No limit on the allocation of annual 
production for recovery of cost. 

Profit oil share based on post tax 
rates of return or multiples of investment 
recovered. 

No ring fencing of blocks for cor-
porate tax purposes. 

Suitable provisions for proouction 
and pricing of gas. 

Corporate income tax at 50 per cent. 

Purchase of production for domestic 
consumption to be at international 
market price. 

Companies may bid for one or more 
blocks, singly or in association with other 
companie" 

Assisoments would be permissible. 

Response in terms of sale of basin and block 
data has been satisfactory. Last date for 
receipt of bids is 1.12.1986. 

Benzene plant in Codaln 

611. PROP. K. V. THOMAS: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have taken any 
final decision regarding tbe establishment of 
Benzene plant in Cochin by tbe Coohin Oil 
Refineries; and 

(b) whether Hindustan Organic Chemicals 
and Kerala State Industrial Development 
Corporation are also applicants for a 
Benzene-Toluene plant at Cochin ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Approval has been accorded to Mis 
Cochin Refineri\!s Limited for installation of 
an Aromatics Plant with facilities for pro-
duction of 87,200 tonnes per annum of 
benzene at Cochio. 

(b) Mis Kerala State Industrial Deve-
lopment Corporation Limited had applied 
for a Benzene- Toluene Plant at Cochin. 

Addition to power generation capacity 
in Kerala 

632. PROE. P. J. KURIEN : Will the 
Minister of ENERG Y be pleased to state: 

(a) the total power generation capacity 
which is gOing to be added in KeraJa during 
the Seventh Five Year Plan; 

(b) the total allocation made for this 
porpose; and 

(c) the details of the plan made together 
with the completion schedule of the projects 
to be undertaken ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMA TI SUSHJLA ROHT AGI): (a) 
and (c). A capacity addition of 530 MW 
is envisaged during the Seventh plan period 
from the following projects in Kerala: 



178 WrItten Answl!'" ASADHA 31,1908 (SAKA) Wrltl81l bswers 174 

s. No. Project Benefits during 
VII Plan 

Commissioninz Schedule 

t. Idamalayar (H) 2X37.5MW Unit I rolkd in 85- 86 
Unit II 1986-87 

2. Kakkad (H) 2 x 25 MW 1989-90 

3. Idukki II (H) 3 X 130 MW Units 1& n commissioned 
Unit III 1986-87 

4. Kallada (H) 2X7.S MW 1988-89 

(b). The Power Sector aJlocation for 
Kerala for the Seventh Plan is Rs.396.80 
crores. 

S. T. D. service from Cochin to 
foreign countries 

633. PROF. K. V. THOMAS: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the time by which S. T. D. service 
from Cochin to foreign countries will be 
commissioned; 

(b) when the electronic telex exchange 
in Ernakulam, Kemla will be commissioned. 

(c) the number of telephone exchanges 
which will come under the Dew Ernakulam 
telecommunication district; 

(d) the number of telephone appJica-
tions pending in the ErnakuJam telecommuni-
cation district at the end of June, 1985; 

(c) the steps being taken to give tele-
phone connections to the waiting applicants; 
and 

(f) when the S. T. D. connection bet .. 
ween Parur and Ernakulam will be esta-
blished ? 

THE M1NISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MJRDHA) : (a) The 
S. T. D. service from Cochin to foreign 
countries is expected to be commissioned by 
March 1987. 

(b) The Electronic telex exchange in 
EmakuJam, Kerala is expected to be ready 
by June 1987. 

(c) The number of telephone exchanges 
that will come under the new Ernakulam 
Telecom. District is 104. 

(d) The number of Telephone appli-
cations that are pending in the Ernakulam 
Telecom. District by tbe end of June 1986 
is 14531. 

(e) Expansion schewes ba~e been taken 
up to provide additional telephone connec· 
tions for the waiting applicants. 

(f) S. T. D. connection between Parur 
and Ernakulam is likely to be extended by 
the end of 7th Plan. 

Proposal to set up industries witb 
Non-Resident Indians ioyestmeat 

634. SHRI SRIKANTA DATTA NARASI-
MHARAJA WADIYAR : Will the Minister 
of IN D USTR Y be pleased to state : 

(a) whether Government have a proposal 
to set up some industries in Kamataka and 
Some other States with Non-Resident (NRI) 
investment; 

(b) if so, the number of industries pro-
posed to be set up by Non-Resident IndiaD$ 
in Karnataka and other States in the current 
financial year; 

(c) the places identified in Karnatak& fqr 
the location of such industries; and 

(d) tll~ details thereof? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. AR UNACHALAM) : 
(a) BDd (b) A total number of 19 letters of 
intent and SJA Registrations have been 
issued, from January to June, 1986, to the 
non-resident Indians for setting up industries 
in various States. Out of this, two proposals 
are for setting up units in Kamataka. This 
figure does Dot include proposals to set up 
100 per cent Export Oriented Units. 

(c) and (d) Details of the letters of 
inteDt issued to nOD-resident Indians and 
otbers are available in the supplement to 
the 'Monthly Newsletter' published by the 
Indian Investment Centre, New Delhi, copies 
of which are available in the Parliament 
Library. 

Permission to expand capacities of 
industries 

636. SHRI SR1KANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of INDUSTRY be pleased to state: 

(a) whether Government have allowed 
industries in six sectors to expand their 
capacities; 

(b) if so, what are those six sectors and 
the number of industries allowed to expand 
their capacities; 

(c) whether the benefit is going to be 
provided to the MR TP companies; and 

(d) the details of the industries going to 
be allowed to expand their capacities 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT{SHRIM.ARUNACHALAM): 
(a) to (d). Under the provisions of the 
Industries (Development and Regulation) Act 
1951 and the rules made thereunder, under-
takings including those falling within the 
provisions of MR TP Act arc free to come up 
with proposals for expansion of industrial 
capacity in respect of the scheduled industries 
and such applications are considered on 
.merits. However, in accordance with the 
liberalised licensing policy and procedure, 
industrial licences are fe-endorsed for higher 
~pacities wjthoqt bavio$ to obtaiQ an 

expansion licence. Government decisions were 
announced vide MiniUry of Industry Press 
Notes No.1 and 2 (1986 Series) dated 
15.1.86 and 1.1.86 respectively and Press 
Note No. 15 dated 27th May, 1986, copies 
of which have been made available to tho 
Parliament Library. 

Import of erode from U.S.S.R. 

637. SHRI V.S. KRISHNA IYER: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

(a) the quantum of crude oil supplies 
from Soviet Union during 1986-87 as per 
the agreement; 

(b) whether the Soviet Union bas agreed 
to a cut in prices in view of the fall in inter-
national prices; and 

(c) if so, whether Government propose 
to take up with the Soviet Union to sell the 
crude to lndia at prevailing mark.et prices 
under Indo-Soviet trade protocol of 1986 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHJLA ROHTAGl) : (a) It 
is proposed to conclude a contract for the 
import of 3.5 mi11ion tonnes of crude oil 
from the Soviet Union during 1986. 

(b) and (c). Contract for import of crude 
oil is being finalised with the Soviet Union 
at market related prices. 

Setting up of Power Station at 
YeJabsnks nea .. BsngaJore 

638. SHRI V.8. KRISHNA IYEa: 
Will the Minister of ENERGY be pleased 
to state : 

!a) whether the Central Electricity 
Authority bas dedared as feasible and 
economical the setting up of 120 MW 
generating station at Yelabanka near 
Bangalore; 

(b) if so.. the reason for not giving 
cleara.nce so far; ano 



177 Wrltt~n An awerS ASADHA 31, 1901 (SAKA) Written Answer, 171 

(c) whether Government propose to 
give clearance to the above 120 MW 
generating Station at YeJahanka near 
Bangalore in view of the fact that Karnataka 
is facing acute power shortage ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PuWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI StJSHILA ROHTAGI) : (a) to 
(c). The Central Electricity Amthority had 
approved the Yelabanka gas turbine project 
in the State sector subject to the availability 
of fuel oil and environmental clearance. 
While environmental clearance has been 
accorded, an investment decision regarding 
the project can be taken after the availability 
of fuel oil on a sustained basis has been 
established. 

Hydro-electric schemes 

639. SHRI MOOL CHAND DAGA : 
Will the Minister of ENERGY be pleased 
to state: 

(a) whether a number of hydro-electric 
schemes totalJing 4,785 MW sanctioned by 
Planning Commission have been languishing 
since 1972, if so, the reason therefor; 

(b) whether another set of schemes 
agreegating to 4,869 mw have been techni-
cally cleared by Central Electricity Authority 
and are pending approval with Planning 
Commission; 

(c) tbe reasons for delay in sticking to 
schedules and the steps taken to achieve the 
targets; and 

(d) the steps being contemplated by 
Planning Commission and Central Electricity 
Authority to achieve timely targets? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS. 
TER OF STATE IN THE MINISTRY Ott 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : 
(a) Hydro-e1ectric projects totall ing 1 760 
MW sanctioned by Planning Commissiop 
in or before 1972 are yet to be commission-
ed. Out of this, a capaci ty of 140 MW bas 
since been rotated. Details of these projects 
together with reasons for delay are given in 
statement given below. 

(b) The information is being collected 
and will be laid on the Table of tbe Hoase. 

(c) and (d). The main reasons of delay 
in completion of the projects relate to diffi-
culties in land acquisition. change in tbe 
scope of the projects, delay in supply and 
non-sequential supply of equipment, paucity 
of funds, shortage of construction materials, 
labour problems, unexpected geological 
conditions encountered at the sites and design 
and engineering problems. 

The States have been advised to strengthen 
their projects management organisations, 
employ modern mointoring techniques, in-
tensify inspections, and ensure the timely 
availability of various inputs. In addition, 
expert teams of the Central Electricity 
Authority periodically visit the projects and 
assist in the identification and overcoming of 
constraints in implementation. 
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Statement 

R~alOns lor delay in commissioning vI projects sanctioned by Planning Commission 
In 0,. before 1972 

Sl. 
No. 

Name of Project 

1. Tehri (U.P.) 

2. Kadana PSS 
(Gujarat) 

3. Tillari 
(Maharashtra) 

-+ 

4. Bhira Tail Race 
(Maharashtra) 

Installed 
Capacity 

(MW) 

Date of 
sanction 
by PIg. 
Comn. 

4 X 250 2.6.72 
for 4 X 150 

2 X 60 10.10.72 

1 X60 June, 72 

2 X40 25.11.70 

s. Pench (Common- 2 X 80 13.12·72 

6. 

M.P ./Maharashtra) 

SalaJ 3 X 115 Feb. 70 

Curb on cODsumption of petroleum 
products 

640. SHRI MOOL CHAND DAGA: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to 8tat~ ; 

Original Date 
of comng. 

Likely date 
of comng. 

1981-82 

VIII Plan 

1978-79 

1987-88 

1977-78 
----
Rotated in 
May, 1986 

1982-83 
-----

1986-87 

1987-88 

1978-79 
----

Unit-I 
rotated in 

1985-86 
Unit-2-
1986-87 

1974-75 ----
1986-87 

Reasons for delay 

Delay in land acquisition 
and paucity of funds. 

Geological problems, 
organisational and 
management problems. 

Non-availability of ade· 
quate funds. 

Problems in acquisition 
of land, non· availability of 
adequate funds" scarcity 

of construction materials. 

Geological problems, 
contractual problems, 
scarcity of construction 
materials, non-availability 

of adequate funds. 

Geological problems, 
change in designs, in-
crease in quantities, 
contractual problems. 

(a) whether Government have introduced 
a package of measures for curbing the 
consumption of petroleum products as indi-
cated by them at the time of recent price 
bike in the petroleum products; 
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(b) how much saving in the consumption 
of petroleum products has been effected as a 
result of tbose measures; 

(c) which Ministry/Department of the 
Union Government leads in consumption 
of petroleum products and which has a 
minimum cODsumption; and 

(d) how much saving has been effected 
by each Ministry {Department in the consump-
tion of petroleum products after the recent 
bike in their prices '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : 
(a) Apart from fiscal measures, tbe other 

1984 1985 

measures identified taken include; replace-
ment of oil with coal wherever feasible, and 
of inefficient boilers with efficient ones, 
studies in State Transport Organisations for 
adopting more efficient practices; develop· 
ment of fuel efficient equipment and advices 
viz. kerosene and LPG stoves; promotion of 
alternative fuels like soft coke, biogas, solar 
energy, etc., and impressing upon all Govern-
ment Departmen ts and Undertakings to cut 
down costs and consumption related to 
petroleum products. 

(b) As a result of these measures and 
other related factors there has been a 
reduction in the consumption of major 
petroleum products, as indicated below~ 

during the period Feb. - May, 1986 as 
compared to the corresponding periods of 
1984 and 1985 : 

(Qty. in '000' TOllnes) 

1986 % Growth Rates 
------ -_--- ----- -------

Products Feb.-May Feb.-May Feb.-May Col. 3 Col. 4 

M.S. 677.5 752.3 

H.S.D.O 4599.8 5271.1 

S.K.O. 1863.1 2005.7 

(c) and (d). The consumption of petrol. 
etc., in the Ministries is governed by the 
budgetary provision made each year for the 
purchase of fuels. Collection of information, 
on the desired lines, will involve considerable 
time and labour which may not be com-
mensurate with the purpose sought to be 
achieved. 

Connecting rural post offices by 
telephone service 

641. SHRI JAGANNATHPATTNAIK: 
SHRIR.M.BHOYE: 

Will the Minister of COMMUNI-
CATIONS be pleased state : 

--- ---
Col. 2 Col. 3 

791.3 +11.0 +5.2 

5229.1 +14.6 -0.8 

2067.3 + 7.7 +3.1 

(a) the n umber of telephone connections 
given in urban areas and rural areas res-
pectively in different parts of the country 
during Sixth Five Year Plan period, State-
wise; 

(b) how many villages in the country. 
particularly in the State of Orissa, have 
telepbone connections as per target fixed for 
the State during the Sixth Five Year Plan; 
and 

(c) whether Government plans to connect 
all the rural post offices by telephone service, 
if so, when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
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(SIIkI RAM NIWAS MIRDHA): (a) The 
number of telephone connections working in 
urban and rural areas in the country at tbe 
end of 6th Five Year Plan, state-wise, is 
tfven in the statement given below. 

(b) The total number of villages connect-
ed with LDPTs in the country during the 
Sixth Five Year Plan are 11,774, out of 
which 380 have been provided in Orissa 
against a target of 290. 

(c) No. Sir. It is not possible to connect 
all the rural post offices by telephone service 
because of resource constraints. 

Statement 

SI. Name of the 
No. State 

Working connection 
on 31.3.85 

Urban 

1. Andbra Pradesh 1,40,861 
2. Bihar 52,953 
3. Gujarat 2, 15,690 
4. Jammu & Kashmir 13,079 
S. Karnataka 1,50,267 

6. Kerala 
1. Madhya Pradesh 
8. Maharashtra 
9. North Eastern 

Region. 
10. North Western 

Region. 
11. Orissa 
12. Rajasthan 

13. Tamil Nadu 
14. Uttar Pradesh 
15. West Bengal 
16. Delhi 

95,025 
88,703 

2,13,853 

34,511 

1,64,968 
22,539 
83,766 

2,04,193 
1,52,210 
2,27,178 
2,69,512 

Rural 

54,988 
13,782 
42,734 

4,659 
28,622 
43,462 

6,787 
35,418 

7,767 

14,902 
12,348 
10,555 

71,738 
32,906 
12,514 
2,205 

Pants .... ent for deliberate mismanagement 
of companies 

642. DR. G S. RAJHANS: Will the 
Minister of INDUSTRY be pleased to state: 

<a) whether Union Government have 
recently decided that tbe dcJibers te mis-

management made by aoy company will be 
puoishod; 

(b) if so, how Government propose to 
find out and check about deliberate mis-
management of a company; and 

(c) what punishment is to be awaaded 
to such company ? 

THE MINISTER OF INDUSTRY AND 
MINISTER OF PETROLEUM AND 
NATURAL GAS (SHRI NARAYAN 
DATT TIWARI): (a) to (c). There are 
various provls1ons in the Companies Act 
relating to in, estigation, inspection, special 
audit etc. througl) which mismanagement of 
companies can be detected by the Govern-
ment. Likewise there are enabling provisions 
in the Act for taking correcthe and 
remedial action, e.g., for removal of 
managerial personnel, for regulation of 
company's affairs by the Court and for 
appointment of Government Directors etc. 
in the event of mismanagement of a company. 

Growth rate of capital goods output 
during 1985-86 

643. SHRIINDRAJIT GUPTA: Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether it is a fact that the pro-
duction of capital goods increased by 
only 3.3 percent against the overaH Industrial 
growth rate of 6.1 per cent during the 
year 1985-86; 

(b) if so, the details thereof and the 
reasons therefor; 

(c) whether the Prime Minister has asked 
t~e Industry Ministry to take immediate 
fiscal and non·fiscal measures to protect the 
domestic capital goods industry; and 

(d) if so, the measures being taken in 
this direction? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) The growth rate for capital 
goods industries was 3.3 per cent while that 
of overal1 industries was 6.3 per cent durios 
1985 .. 86. 
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(b) A statement showing growth rates 
registered by certain selected capital goods 
industries during 1985-86 is given below. 
The growth of capital goods industries would 
have been bigher but for certain factors such 
as demand bottlenecks. infrastructural and 
raw material constraints, etc. 

(c) Prime Minister has expressed his 
concern about performance of capital goods 
sector and has suggested certain measures. 

(d) Inter-Ministerial consultations are 
taking place at various levels. 

Statement 

Growth Rates of Selected Capital 
Goods IndustTles during 1985-86 

S1. 
No. 

Industry Growth rate in 
1985-86 over 
1984-85 

1. 
2. 
3. 
4. 
s. 
6. 
7. 
8. 

9. 
10. 

Power transformers + 7.3 
Electric Motors + 6.3 
Boilers + 13.1@ 
Machine tools (-) 16.4@ 
Diesel engines (stat.) + 8.0 
Ball & roller bearings + 27.4 
Agricultural tractors (-) 10.0 
Motor starters & 
contractors + 2.7 
Rail way wagons + 0.8 
Commercial vehicles + 6.4 

@ The growth rate is based on value of 
production at constant prices. 

Proposal to reduce Goveromeo t 
Representatives 00 Boards of Public 

Sector Undertakings 

644. SHRI INDRAJIT GUPTA : Wtll 
the Minister of IND USTR Y be pleased to 
state: 

<a> whether Government propose to re-
duce Government representatives on the 
Boards of public sector undertakings; and 

(b) if so, the details and purpose tbereef? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTERPRI-
SES (PROF. K K. TEWARY) : (a) and (b). 
Yes, Sir. With a view to grant greater 
autonomy instructions have already been 
issued to all tbe administrative Ministries to 
have not more than one nominee Director on 
the Board of Public Sector Undertakings 
except in the case of Public Sector Under-
takings dealing with items more or less 
exclusively withrn the purview of Public 
Sector (e g. coal, steel, mines, petroleum, 
etc.) or undertakings engaged in trading and 
marketing (e g S.T.C., M.M.T C , etc.) where 
more than one could be justified depending 
upon needs of the situation. 

Supply of shortweight L.p.G. 
cylinders to conlumers in 

Aodbra Pradesh 

645. SHRI V. TULSIRAM ; Will the 
Mimster of PETROLIUM AND NATURAL 
G AS be pleased to state : 

(a) whether cases of supply of sbortweight 
LPG cylinders In Andhra Pradesh have come 
to the notice of Government; if 80, details 
thereof; and 

(b) the steps taken I proposed to be 
taken for supply of proper and full weight 
cy linders of L.P. Gas to the consumers in 
the consumers in the country '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER AND THB 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHATAGI): (a) 
and (b). Some such cases have been reported 
to the oil marketing companies in the normal 
course of business. Institutional arrangements 
exist in LPG botthng plants as also with 
LPG distributorships to ensure filling and 
supply of LPG cyhnders in correct weight. 
The oil marketing companies are taking steps 
for increased use of superior quality cylinder 
seals to prevent pIlferage/loss of product in 
transit. The field staff of oil companies 
carries out periodic inspections of distributcrs' 



i8~ "',it len A.nswers JULY 22, 1986 Written Answers 188 

showrooms/godowns and makes random 
checks of cylinders for correctness of weight. 

Expansion programme of telephones 

646. SHRI V. TULSlRAM : Will the 
Minister of COMMUNICATIONS be pleased 
to state : 

(a) whether Government propose to pro-
vide 210 lakh main telephone connections 
and 250 lakh telephone stations by the end 
of the century : 

(b) if so~ the State-wise break up of the 
programme upto the end of the Eighth plan; 
and 

(c) the steps contemplated to ensure 
efficiency of the system within the proposed 
expansion programme? 

THE MINISTER OF STATE OF THE 
MINIS1RY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) 
Estimated demand for the whole country is 
expected to reach a figure of 300 lakb lines 
by the end of this century. Provision of the 
main telephone connections as also telephone 
stations depends upon the availability of 
funds to the Department of Telecommuni-
cations. 

(b) Question does not arise. 

(c) Improvement in telecom. services is 
expected to be achieved by replacing life 
expired equipment, automatising manual 
exchanges, ducting for the protection for 
underground cables as also computerisation 
of services in the Metro and several other 
important cities, bringing in new technology 
etc. Consideration is also given to balance 
10Dg distance network for bringing improve-
ment in subscriber trunk dialling network. 

Setting up of Mobile Courts 

647. SHRI BANWARI LAL PUROHIT: 
SHRIMATI N. P. JHANSI 

LAKSHMI: 

Will the Minister of LAW AND JUS-
TICB be plcasod to state : 

(a) whether there IS a proposal under the 
consideration of Government to launch 
mobile courts in the country for quicker and 
door to door justic to the people; 

(b) if so, when such mobile courts are 
likely to be launched and the names of the 
cities in which the same will be Jaunched; and 

(c) to what extent the people will get 
relief and how much pressure on the lower 
courts will be reduced thereby "1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) There is no 
such proposal under consideration of tbe 
Government. 

(b) and (c). Does not arise. 

News item captioned "Loophole in 
licenSing to manipulate capacity" 

648 SHRI BANWARJ LAL PUROHIT: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether the attention of Government 
has been drawn to a news item captioned 
"Loophole in licensing to manipulate capa-
city" appearing in the 'The Hindustan Times' 
dated 15 June, 1986; 

(b) if so, whether the planning Commis-
sion has revealed tbat there are several 
loopholes in existing licensing procedure for 
manipulating the Jicensed capacity by the 
industries in the country; 

(c) if so, whether Government propose 
to revise the procedure of granting industrial 
licenses with capacities to the industries in 
the country; and 

(d) if so, by when and bow and if not, 
tbe reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (d). The news report briefly refers to the 
study made by a planning Commission con-
sultaot 00 tbe fUDctioDiDs of tbe Industria) 
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Licensing Policy. It has inter alia been 
pointed out that industrial licensing was not 
generally a constraint in achIevement of plan 
targets. It has also been mentioned that as 
against the first Three Plan periods licensing 
has been progressively more liberal and in a 
l~rge number of industries tbe licensed capa-
city was adequate to fulfil the plan targets. 

However, the industrial licensing policy 
and procedure are constantly reviewed with a 
view to liberalising and streamlining them 
further to achieve the production targets laid 
down for the Seventh Plan period. A number 
of steps such as delicensing of certain indus-
tries, broad bandmg, re-endorsement of 
industrial capacity, endorsement of capacity 
arising out of modernisation renovation 
replacement etc. bave been t~ken witb thi~ 
end in view, 

H ike in tyre prices and recommen-
dations of Satyapal Committee 

649 SHRI BANWARI LAL PUROHIT: 
Will the Minister of INDUSTRY be pleased 
to state: 

(a) whether Government are aware tbat 
the tyre manufacturers in the country have 
recently raised the tyre prices from 5 to 7.5 
per cent; 

(b) if so, the reason for this price hike 
on tyres; 

(c) whether Central Government has 
received the recommendations of the Satyapal 
Committee in this regard; and 

(d) if so, the finding of the committee 
and steps taken for its effective implemen-
tation in a time-bound manner? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM): 
(a) and (b). The Automotive Tyre Manu-
facturers Association have informed Govt. 
that they had to incI else tbe prices of tyres 
and tubes by 5 % and 6 to 7% respectively 
in May, 1986, on accountof rise in cost of 
inputs as well as other factors which influ-
ence tbe cost of the end product such as 

salary, wages, freight, administrative expenses 
etc. 

tc) and (d). The Satyapal Committee was 
appointed to recommend measures for 
rationalisation of product specification, 
standardisation of raw materials with a view 
to achieving cost optimisation, rationalisation 
and improvement of distribution system of 
automotive tyres and technological improve-
ments. The Govt"rntrent have received the 
report of tbe Satyapal Ccmmittee which 
deals with tt-ese issue and a]so covers impor-
tant questior,s-sllch as modernisatioD, exttn .. 
sion of tbe certificat on of n arks scheme of 
the lSI to ti'e tyre industry, development of 
healthy trade practices and the establishmcnt 
of a National Research Institute for carrying 
out both basic and adaptive research. The 
report bas been discussed initially with the 
concerned Departments and Ministries and 
was also pJaced before the Deveiopment 
Council for Tyre Industry for consideration. 
As various policy issues have been raised in 
the Report it is not possib]e to indicate any 
definite time frame for its implementation. 

Corporation to boost noo-conventional 
energy sources 

650. SHRI BALASAHEB VlKHE 
PATIL: Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is proposed to set up a 
corporation to finance and promote the 
development of non-conventional energy 
sources; 

(b) jf so, the details thereof including its 
organisational set up, functions and activites; 

(c) the initial capital allotted for tbe 
project and the mode of its disposal utility; 

(d) the time by which said corporation 
is likely to start functioning and provide 
grants for research and loans for the commer-
cial exploitation of non-conventional energy 
sources; and 

(e) the terms aLd conditions for provid-
ing loans and grants to private organisatiOns/ 
institutions in tpis resard ~ 
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THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) to (e). With a view 
to promoting projects in the area of new and 
renewable sources of energy on a wider scale . ' 
It is proposed to set up a Renewable Energy 
Development Agency. A provision of Rs. 10 
crores has been made for this project during 
the Seventh Five Year Plan. The details and 
modalities of the Agency are under exami-
nation of the Government. 

Increase in price of alcohol 

651. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of INDUSTRY 
be pleased to sta te : 

(a) the quantity of alcohol in ported 
annuelly; 

(b) what is its landed cost and its distri-
bution cost; 

(c) the cost of indigenous alcohol ; 

(e) if so, the number of times the Bureau 
of Industrial Costs and Prices has recom-
mended increase in alcohol prices; and 

(f) the reaction of Government in that 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). The duty free import of alcohol 
(denatured) has been permitted from 
February, 1985 onward to actual users 
(industria 1) who arrange its imports. The 
import of about 90 thousand kilo Htres has 
so far been aUThorised. According to import 
applications, given by the actual users 
(industrial), the C.I F. prices of imported 
a1cohol range between S 240 to $ 265 per 
kilo litre in bulk and $410 to $550 per 
kilo litre in drums. The information of 
quantities actually imported and actual im-
ported price is not readily available. 

As per Ethyl Alcohol (Price Control) 
(d) whether there is a demand to incre- Order, 1 971 , the indIgenous base price of 

ase its prices; alcohol is as follows :-

(i) Absolute alcohol conforming to lSI 
Standard No. 321-1952, naked, for 
equivalent volume at 100 per cent 
v Iv strength. 

(ii) Rectified Spirit conforming to lSI 
Standard No. 323-1959 naked, for 
equivalent volume at 100 per cent 
v/v strength. 

(Iii) Rectified Spirit conforming to lSI 
Standard No. 323-1959, naked, for 
equivalent volume at 94.68 per cent 
vI v strength. 

Base Price 

Rupees nine hundred sixty and paise 
seventy per kilo litre. 

Rupees eight hundred seventy three and 
paise thirty seven per kilo litre. 

Rupees eight hundred twenty six and 
paise ninety per kilo litre. 

(d) Yes, Sir. (f) The question of increase in the price 
of alcohol is linked with formulation of new 

(e) The Bureau of Industrial Costs and policy of molasses and alcohol whicp, ll~s DQt 
Pdees submitted a report in August, 1983, yet been finalised. 
reeommendins increa.se in the price of 
alcobol, 
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[Troulation] 

Vaeancies of JlHIges iB Supreme 
Court and High Courts 

652. SHRI NIRMAL KHATTRI : 
SHRI VAKKOM PURUSHO~ 

THAMAN 

Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) the number of posts of Judges of the 
Supreme Court and the Hjgh Courts 
lying vacant at present State-wise; and 

14. 
1 S. 
16. 
17. 
18. 

Orissa 

Patna 

Punjab & Haryana 
Rajasthan 

Sikkim 

3 
6 , 
2 
1 

Total 64 

Construction of Head Post OIRee 
building at Faizabad 

65~. SHRI NIRMAL KHATTRI 
Will the Minister of COMMUNICATIONS 

(b) the time by which these posts are be pleased to state : 
likely to be filled up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) A state-
ment giving the required information is given 
below. 

(b) It is not possible to indicate the 
time by which vacancies of Judges will be 
fined up. 

Statement 

Supreme Court 

11- This includes 8 due to increase of the 
strength of Supreme Court on 10/5/1986 
after enactment of the Supreme Court 
(Number of Judges) Amendment Act, 1986. 

High Courts 

1. Allahabad 
2. Andhra Pradesh 

3. Bombay 

4. Calcutta 
5. Delhi 
6. Gauhati 
7. Gujarat 
8. Himachal Pradesh 
9. Jammu & Kashmir 

10. Karnataka 
It. Kerala 

12. Madhya Pradesh 

13. Madras 

14 
4 
5 
3 
3 

4 

3 

3 
4 

(a) whether there is any proposal to 
construct a new building for the head post 
office at its present site and a new building 
in the city post office at Faizabad (Uttar 
Pradesh); and 

(b) if so, the details thereof and if Dot, 
the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA) : (a) A 
proposal for re-construction of building for 
Faizabad Head Post Office on the existing 
site is under consideration and the project is 
proposed to be included in the Annual Plan 
for 1987 - 88 subject to availability of funds. 
There is no proposal under consideration for 
construction of departmental building for the 
Faizabad City Post Office. 

(b) Faizabad City Post Office is a NOD-
delivery Lower Selection Grade Post Office 
functioning in a rented building. Depart-
mental land is not available for the constru-
ction of new post office building there. 

Setting up of Office of Divisiona) 
Engineer, Telepbones at Faizabad 

654. SHRI NIRMAL KHA TTRI : Will 
the Minister of COMMUNICATIONS be 
please to state : 

(a) whether an office of the Divisional 
Engineer, Telephones under the Telephones 
Department, Faizabad is proposed te be sot 
up; and 
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(b) if so, when it would be done? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) No 

Sir, 

(b) Does not arise. 

[English] 

Increase in price or coal supplied to 
steel p.ants by Bhara t Coking 

Coal Ltd. 

6SS. SHRI D.N. REDDY 
SHRI H. M. PATEL 

Will the Minister of ENERGY be pleased 
to state: 

(a) whether Bharat Coking Coal Ltd. 
bas decided to increase the prices of its prime 
coking coal supplies to steel plants by Rs. 
ISO/-per tonne; 

(b) if so, the reasons therefor and the 
new prices at which coal will be supplied to 
the steel plants ; 

(c) whether any measures are being taken 
to streamline the working of the Bharat 
Coking Coal Ltd. and reduce its working 
losses; and 

(d) whether this will have an adverse 
effect on the coal consumed by common 
man? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a\ No, Sir. 

(b) However, the price of washed coal 
supp1ied to steel plants by Bharat Coking 
Coal Ltd. is settled by negotiation between 
the parties from time to time, depending 
upon the price of raw coal notified by the 
Government, increase in statutory levies 
payable to State Governments and escalation 
in op.:ratiog cost due to wage increase and 
escahillon in cost of stores and other 
inputs. 

(c) Yes, Sir. A Committee under the 
Cbairman$bip of Sbri A.N. Banerjee, retired 

Chairman -cum-Managing Director, Central 
Mine Planning and Design Institute Ltd. bas 
been appointed to make an indepth study of 
the working of BCCL with a view to identi-
fying the various problems plaguing the 
Campany and finding cut remedial measures. 

(d) No, Sir. 

[Translation] 

Loss of Electricity in transmission 

SHRJ BALWANT SINGH RAMOO-
WALIA: WIll the Minister of ENERGY be 
pleased to state: 

(a) whether Government have given any 
concrete suggestions to State Governments 
to minimise the loss of Electricity in trans-
mission; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE lN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHR1MATI SUSHI LA ROHTAGl) (a) and 
(b). Yes, Sir In February, 1986, a set of 
guidelines ba\e been issued to the State 
Electricity Boards/State Go"ernments for 
reduction of the T & 0 losses. The mea-
sures suggested for bringing down the losses 
include :-

(i) Identification of ';lcments in the 
distnbution systems responsible for 
excessive losses and preparation of 
schemes for strengthening of sub-
transmis~ion and distribution 
s}stems; 

(it) Improvement of power factor by 
installattion of capacitors; 

(iii) Setting up of vigilance squads to 
conduct surpr he inspections; 

(iv) Provision of cut-outs after the 
meters to prevent direct tapping of 
power; 

(v) Installation of energy meters inside 
tc:m per proof boxes; and 

(vi) Comparing monthly meter readings 
of industrial consumers with those 
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(English) 

of other simnar consumers with 
a view to detecting significant varia-
tions in consumption. 

Connectillg Kerala by STO with Gulf 
countries 

service between Calcutta and Nagpur is ~ 
expected to become operative shortly 

Construction of Post Ollke building at 
Gole Bazar Kharagpur (West Bengal) 

659. SHRI NARAYAN CHAUBEY): 
Will tbe Minister of COMMUNICATIONS 

657. SHRI VAKKOM PURUSHO- be pleased to state: 
THAMAN : Will the Minister of COM .. 
MUNICATIONS be pleased to state: 

(a) whether there is any proposal to 
COnnect cities of Kerala with Gulf countries 
through international STD facilities; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : (a) Yes l 

Sir. 

(b) International Subscriber Dialling to 
gulf countries is likely to be provided 
during 7th Five Year Plan period The faci-
lity will be provided to all stations in Kerala 
which are available on National Subscriber 
Dialling, Network. 

Night air mail service 

658. SHRI NARAYAN CHAUBEY: 
Will the Minister of COMMUNICATIONS 
be pleased to state whether Government 
propose to reintroduce night air mail service 
as was done 1950-60 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): The 

(a) whether the construction work of 
Post Office at Gole Bazar, Kharagpur (West 
Bengal) has been completed ; and 

! 
(b) if so, when? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) and 
(b). No, Sir. 

The project is expected to be completed 
by end of January, 1987. 

Modernisation of Telephone Service 
in Andhra Pradesh 

660. SHRI C. MADHAV REDOI: 
Will the fvlinister of COMMUNICATIONS 
be pleased to state : 

(a) whether the Department of Tele-
communications has prepared any plans for 
the improvement and modernisation of tele-
phone services in Andbra Pradesh during the 
current year ; and 

(b) if so, the details thereof "1 

THE l\UNISTER OF STATE OF THB 
l\ilNISTRY OF COMMUNICATIONS 
~SHRI RAM NIWAS MIRDHA) : (a) Yes, 

night air mail service fL1nction~d earlier upto Sir. 
1973. It has been reintroduced from 
2.6.1986, but the link between Calcutta and (b) Details are given in the statement 
Nagpur is not functioning at present. The given below: 



Statemeat 

Programm~ of Improvem~"t and Modernisation in Andhra PrGtle$h du.rlng 1986-87 

1. Ducting 
Installation 
Electronic 
exchanges 

Vijaywada 
Telepbone 
District 

2.3 Kms 
4000 lines 

Hyderabad 
Telephone 
District 

6.S Kms 
10000 lines 

A. P. Telecom. Circle 

1.575 Kms 
400 lines of Digital Rural 
Electronic exchange at 
Armoor. Installation of 600 
lines of the above equipment 
will be started at Kotha-
guddam. Expansion by 1000 
lines Electronic excbanae at 
Kurnool has been planned. 

~. Replacement! 300 lines (Conver- Nil 200 lines 
Conversion sion MAX III to 

MAX II type) 

4. PCM 2 Systems 

s. Comuterisation 

115 Systems 8 Systems 

The work on comuterisation of Automatic Trunk Ticketing is completed in one 
exchange and is expected to be completed in another exchange in Hyderabad Te1e-
phone District during 1986 -87. 

The work relating to computerisation of Trunk billing is under process. 

6. 1000 lines of SXS Telex is being replaced by 2000 line SPC Telex at Hyderabad. 

7. Public Utility Co-ordination Boards have been set up for Co.ordinating the work 
of different agencies to prevent demage to the cables. 

8. "Mission Better Communication"-a programme for overall improvement in Tele-
com services has been launched with effect from 1-4-86. 

Utilisation of allocated fuods by 
Oil India Limited 

661. SHRI C. MADHAV REDOI: 
Will the Minister of PETROLEUM AND 
NATURAL GAS be pleased to state: 

<8> whether there have been shortfalls in 
plan expenditure, drilJing metreage and crude 
production by Oil India Limited during 
1985-86 ; 

(b) if so, the reasons therefor; and 

(c) the measures proposed to be taken to 
ensure utilisation of allocated funds drillina 
and crude production according to the tarsets 
laid down in the plan ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : 
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<a> and (b). Yes, Sir. The main rea SODS for 
shortfalls were as under : 

Plan ~xpendilure : Slippage in procure-
ment of certain equipment and facilities, 
substantial discounts in some drilling con-
tract; and deferment of some projects. 

Drilling metreage : Delay in clearance of 
project, delays in delivery and commission-
ing of rigs. 

Production: Reservoir and production 
problems in Jorajan; reduced development 
dJiUina; delay in receipt of pumps and 
compressors. 

(c) Some of the steps are: 

(i) Streamlining of equipment procure-
ment procedures. 

Hi) Retaining an internationally reputed 
agency for the reservoir aDd pro-
duction problems at Jorajan. 

(iii) Efforts for expediting investment 
approvals. 

Mlaimisio& accideDts due to LPG 

662. SHRI SHARAD DIG HE: 
the Minister of PETROLEUM 
NATURAL GAS be pleased to state: 

Will 
AND 

(a) the number of accidents due to LPG 
and the number of persons killed and injured 
during the last three years ; 

(b) whether any enquiry has been made 
to ascertain causes of tbese accidents ; and 

(c) the steps Government have taken or 
propose to take minimise these accidents? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 

Year 

1983-84 
1984-85 
1985-86 

No. of 
Accidents 

188 
164 
220 

No. of pOl'SOlll 
d~d ioj\ltOd 

90 176 
57 164 

100 21» 

(b) Each LPG accident is enquired into 
by the oil company concerned aDd a report 
sent to the Chief Controller of Exploaiy~. 
Remedial action as nwessary is taken ia U. 
light of these reports. ' 

(c) Steps taken in this regard include :-

(i) Educating the customers in safe 
handling of LPG equipment through 
Audio-Visual Media, Safety Adver-
tisement in Dailies and Maaa zincs. 

(ii) Distribution of safety literature and 
other instructions at the tiqae of 
release of new connection. 

(iii) Organising customers safety clinics 
with the help of organisations like 
Rotary Club, Lions Clubs, Mahila 
Sewa Samaj etc. 

(iv) Organising training for delivery boys 
and mechanics of distributors. 

(v) Setting up of Emergency Service 
Cells at selected locations to attend 
to emergencies arising out of LPG 
leakage on holidays or outside 
working hours of distributorships. 

(vi) Standardisation of LPG equipment 
by importing technology. 

(vii) Incorporation of additional 1IJ1\f", 
checks in the bottling plants. 

L.P .G. dealers aDd C08SUIDed 

663. SHRI SHARAD DIGHE: 
the Minister of PETROLEUM 
NATURAL GAS be pleased to state: 

Will 
AND 

(a) the number of L.P.G. consumers in 
the country durins the last tbree years ; 

(b) the number of authorised LP.O. 
dealers in the country du~ that periQC\ i 
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(c) whether it is a fact that LPG dealers 
are concentrated almost entirely around 
urban centres; and 

(d) the Dumber of people in the cities of 
Delbj~ Ahmedabad, Lucknow and Bombay 
waiting for LPG connections as on 31st 
May, 1986 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE~MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : 

(a) As on 

1.4.84 

1.4.85 
1 4.86 

(b) As on 

1.4.84 
1.4.85 
1.4.86 

(c) Yes, Sir. 

(d) Delhi 
Ahmedabad 
Lucknow 
Bombay 

74.37 Lakhs 

89.53 Lakhs 
106.45 Lakbs 

1807 ' 
2230 
2742 

5.39 Lakhs 
1.53 Lakhs 
0.84 Lakhs 
0.65 Lakhs 

Mobilisation of resolll"ces by 
Mahanagar Telephone Nigam Limited 

664 SHRI SHARAD DIG HE : Will 
the Minister of COMMUNICATIONS be 
pleased to. state: 

(a) the amount Mabanagar Telephone 
Nigam proposes to invest during the current 
financial year, in Bombay and Delhi; 

(b) bow the Mahanagar Telephone Nigam 
proposes to mobilize resources ; and 

(c) whether Govemment contemplate to 
revise the conditions for the bonds to be 
floated and to make them attractive by pro-
viding for concessions like priority in connec-
tions for bond holders '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
Mabanagar Telephone Nigam Limited pro-
poses to spend about Rs. 1 75 crores as 
Capital expenditure during the current 
financial year in Bombay and Delhi. 

(b) The expenditure will be met from 
internal resources to the extent available and 
the balance by public borrowing. 

(c) In addition to the existing bond 
scheme, Government bas come out with a 
new series of bonds. The bonds will carry 
interest rate upto 10 per cent and the interest 
income will be completely free from Income 
Tax. Bonds will also be exempted from 
Wealth Tax without any limit. 

Petrol pumps in Tamil Nadu 

665. SHRI N. DENNIS: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of petrol pump agents in 
Tamil Nad u at present ; 

(b) the number out of them who are 
freedom fighters or belong to Scheduled 
Castes/Scheduled Tribes and other weaker 
sections of the society, district-wise; and 

(c) whether Government propose to allot 
some more petrol pumps in Tamil Nadu, 
particularly in the backward areas of the 
State during 1986· 87 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): 
(a) There are 12 77 Retail Outlets (Petrol/ 
Diesel) operating in Tamil Nadu at present. 

(b) The requisite information is given in 
the statement given below. 

Cc) New R~tail Outlets for Petrol/Diesel 
will continue to be opened in Tamil Nadu. 
includmg in the backward areas, in accor .. 
dance with the Marketing Plans of the Oil 
IDdustry. 
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S. 
No. 

1. 
2. 
3. 
4. 
S. 
6. 
7. 
8. 

9. 
10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 

Statement 

Name of the 
District 

Tanjore 
Madurai 
Anna 
Kanyakumari 
Tirunelveli 
Trichy 

Pudukotai 
Pasurnponmuthu-
ramaJingam 
Coimbatore 
Periyar 
Salem 
Ramnad 
I>harampuri 
Nilgiri 
Madras 
Chengalpet 
Ncrth Arcol 

t 
South Arcot 
TiruchirapalIi 

The No. No. of 
of Retail Retail 
Outlet Outlet 
(Petrol! Petrol} 
I>iesel) I>iesel 
dealerships dealer-
awarded to ships 
Se/ST. awarded 

4 

2 

3 
2 
7 
4 

2 

4 

2 

7 
3 
2 

1 
10 

5 

4 
2 
1 

to FF. 

1 

1 
1 

Since, there is no reservation for the 
weaker sections of the Society as such 
no statistics is being maintained on 
them. 

MRTP Act, provision for public 
undertakings and co~opera five 

societies 

666. SHRIMATI GEETA fvtUKHER-
JEE : Will the Minister of INDUSTRY be 
pleased to state : 

(8) whether Government propose to 
pring public undertaldnss and co-operative 

societies under the provisions of the Mono-
polies and Restrictive Trade Practices Act; 
and 

(b) if so, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). Various suggestions for protec-
ting the interests of the consumers, incJudin& 
inter alia, a proposal for bringing Govern-
ment Companies and co-operative societies 
within the purview of the Monopolies and 
Restrictive Trade Practices Act as regards 
consumer grievances, are presently under the 
consideration or Go\'ernment. No final 
decision has been taken in tbis behalf. 

[Translation) 

Ban on opening of new branch Post 
Offices 

667. SHRI VIRDHI CHANI>ER JAIN: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the number of new branch post 
offices opened and of those upgraded, State-
wise, during the Sixth Five Year Plan; 

(b) whether Government have imposed 
a ban on opening of new branch post offices 
and if so, since when; 

(c) whether Government propose to 
remove the ban in respect of desert and bill 
areas", here postal facility is available in a 
very limited area; and 

(d) if so, by what time and if not, how 
long this ban will continue '1 

THE MINJSTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) The 
number of post offices opened during the 
Sixth Five Year Plan Circle wise is furnished 
in the statement given below. Upgradation 
of post offices is not a Plan Scheme. Howe-
ver, informa tiOD in regard to the number of 
branch post offices opened Circle-wise during 
the Sixth Five Year Plan Period (1980-85) 
is being collected and will be laid on t\e 
table of tbe House. 
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(1,) No, Sir. Tbere ts no ban on creatkm 
Of De. branch post offices as sucb. However, 
there is a ban on creation of posts, and 85 
opening of new post offices also involves tbe 
creation of posts, a baD on creation of posts 
in fact results in new post offices not being 
.ned except by \\'8y of diversion of posts 
from ~tber establishments. 

(c) and (d). Havina reprd to the exten-
sive postal infrastructure already established 
in tbe rural areas, a fresh assessment is beiDI 
made in regard to the actual needs and prio-
rities and norms for opening of post oflicell 
is also under review. As and when these 
excercises arc completed, it is possible that 
new post offices may be opened in remote/ 
backward areas including desert/hilly areas. 

Statement 

Post OjJicel ope,,~d Durnig th~ Sixth Five Year Plan$, Circle-wise 

Name of the Circle 

1. Andhra Pradesh 

2. Bihar 

3. Delhi 

4. Gujarat 

S. J & K 

6. Kamataka 

7. Kerala 

8. Madbya Pradesh 

9. Maharasbtra 

10. North Eastern 

II. North Western 

12. Orissa 

t 3. Rajasthan 

14. Tamil Nadu 

t 4. Uttar Pradesh 

16. West Bengal 

80-81 

237 

184 

8 

84 

SO 

90 

75 

209 

183 

lOS 
111 

141 

157 

75 

toO 
75 

81-82 

*)05 

175 

5 

60 

50 

85 

56 

181 

145 

105 

65 

65 

94 

85 

220 

105 

82-83 

49 

121 

3 

45 

25 

50 

15 

100 

80 

101 
49 

45 

55 

40 
161 

61 

83-84 

147 

212 

98 

32 

50 

70 

262 

216 

169 
99 

123 

144 

105 

331 
144 

84-8S Total 

1 

6 

1 

3 

1 

1 

6 

7 

6 

6 

3 

5 

1 

3 

4 

539 

698 

16 

288 

160 

276 

217 

758 

631 

486 

330 

377 

455 

306 

815 

389 

Total 1884 1601 1000 2268 54 6812 

lSnrUsh] 

l\fIGMg of coal cleposi ts In Galarat 

668.SHRI AJdAtlSINH RATHAWA: 
Will the Minister of ENERGY be pleased to 
ttate ~ 

(a) whether any survey has been COD-
ducted to locate coal deposits in the country 
during tbe Jast five years; 

(b) if so. the names of the areas and 
States which have been suneyed and the 
details of achievement made; and 
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(c) whether a large quantity of coal 
deposits has been found in Gujarat also; if 
so, the details of coal deposits found and tbe 
stcps taken to mine it ? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) Yes, Sir. 

(b) During the last 5 years, Geological 
Survey of India has been engaged in regional 
exploration for coal by mapping and drilling 
in 21 Coal/Lignite fields spread over tbe 
country. The new areas identified are as 
under :-

Brambani Coa lfield in Dumka district 
and Auranga Coalfield in Palamau district 
of Bihar. Mand- Raigarh coalfield in Ra igarh 
district and Ramkola Tatapani coalfield in 
Sarguja district of Madbya Pradesh. Part of 
Trans-Ajoy coalfield and Domra Panagarh 
belt in Birbhum district of West Bengal. 

Hingir basin in Sambalpur district of 
Orissa, West Kbasi h ills district of Megba-
Jaya, Jairampur area in Tirap Distt. of 
Arunachal Pradesh, Bahur area in Pondicberry 
and concf!aled Gondwana Basin beneath 
Deccan Trap in Nagpur and Yeotma1 dis-
tricts of Maharashtra As per assessment 
made by Geological Survey of Indla upto 
June, 1985, the coal reserves in India is 
1.55,901. 71 m. tes. for coal seams of 0.5 

meters and above in thickness and down to a 
depth of 1200 meters. 

(c) No large coal deposits have been 
found by Geological Survey of India in 
Gujarat. Oil and Natural Gas Commission 
while driJJing for oil in Gujarat discovered 
coal reserves to the tune of 63 billion tonnes 
in Mehsana-Kalol area at depths varying 
from 700 to 1 700 meters. These deep coal 
seams are Dot capable of being mined by 
conventional mining methods. ONGC have 
prepared a pilot project as an R&D effort 
in the field of insitu coal gasification. 

International S. T. D. service from 
TrivaDdruru 

669. SHRI T. BASHEER: Will the 
Minister of COMMUNICATIONS be pleased 
to state; 

(a) whether there is any proposal under 
tbe consideration to include Trivandrum in 
the International Subscriber DialJina network 
during the current year; and 

(b) if so. with which countries it it 
likely to be connected and the details tbereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yes 
Sir. International Subscnber Dialling Service 
from Trivandrum has already been commis-
sioned with effect from 30.6.1986. 

(b) At present the service is available for 
1 3 countries viz. Austria, Australia, Belgium, 
France, West Germany, Hong Kong, Italy, 
Japan, Malaysia, Netherlands, Singpore, 
Turkey and U. K. 

Ban on export of medicinal plants 

/ 
670. SHRI P. R. KUMARAMANGA-

LAM: Will the Minister of INDUSTR \' be 
pleased to state: 

(a) whether the proposed Nationa1 Drug 
Pharmaceutical Policy is to be framed in 
keeping with the National Health Plan and 
to ensure full exploitation of the indigenous 
medicina1 plants; and 

(b) whether Government propose to put 
a ban on export of various medicinal plants 
as raw material and export only proven 
medicint::$ for various diseases such as high 
blood pressure, diabetes, etc ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). While formulating the new Drug 
Policy all relevant factors would be taken 
into consideration. The proposed Drug 
Policy would be self explanatory. 

Settiug up of Drug Authority of India 

671. SHRI P. R. KUMARAMANGA-
LAM: Will the Minister of INDUSTIlY 
t>e pl~e,se~ t9 state ; 
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(a) whether there is any proposal to set 
up Drug Authority of India on the pattern 
of Steel Authority of India, to monitor and 
streamline the functionlOg of the pubhc 
sector pharmaceutical companies; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M ARUNACHALAM): 
(a) No, SIr. 

(b) Does not arise. 

Setting up of Lok Adalats 

672. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAYANI : Will the MInister 
of LAW AND JUSTICE be pleased to 
state : 

(a) whether it is a fact that Lok Adalats 
are gaining popularity and are beIng welco-
med from many quarters; 

(b) the number of Lok Adahts held in 
various parts of (Jujarat and the country 
during 1.1.86 to 30 6.86; 

(c) the number of cases put up 10 each 
Lok Adalat during 1.1.85 to 30 6.86; 

(d) the number of those settled amicably; 
and 

(e) the target to hold more Lok Adalats 
in the country during 1.8.86 to 31 12.87 ? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF LAW AND JUSTICE 
\SHRI H. R. BHARDWAJ) : (a) Yes, Sir. 

(b) As per information available with 
CILAS. the po~itlon is as under:-

Name of tbe State 

t 

1. Bihar 
2 Gujarat 
3. Andbra Pradesh 

Number of 
Lok Adalats 

2 

4 
18 
11 

1 2 

4. Haryana (Permanent Lok 
Ada1ats set up) 2 

s. Kamataka 1 
6. Orissa 4 
7. Rajasthan 31 

8. Tamil Nadu 1 
9. Uttar Pradesh 52 

(1985-86) 
10. Delhi 2 
11. Pondicherry 1 

(c) In so far as Gujarat State legal Aid 
and Advice Board IS concerned, the informa-
tion is as under :-

Lok Adalat No. of cases 
put up 

During 1985) 

83rd 407 
84th 116 
85th 252 
86th 205 
87th 140 
88th 185 
89th 213 
90th 965 
91 st 269 
92nd 176 
93rd 488 
94th 236 
95th 606 
9(;to 11 S 1 
97th 112 
98th 290 
99th to 116th 5905 

(from 1.1.85 to 23.6 86) Information 
relating to 
other states 
is not avai-
lable. 

-----
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(d) 
--------~~ 

No. of Lok 
Adalats 

Cases disposed Advice 

(During 1985) 

83rd 

84th 
85th 

86th 
87th 
88th 
89th 

90th 
91th 
92nd 

93rd 
94th 
95th 
96th 
97th 

98th 

(from 1.1.86 to 
23.6.86) 

off or com pro- given 
mised 

281 

72 
174 

18t 
89 

134 
126 
434 
254 

74 

338 
172 
327 
718 

60 
290 

3 

8 

4 

24 

5 

8 

4 

6 
3 

99th to J 16th 3705 308 

Information regarding 
to other States is not 
available. 

(e) Lok Adalats are not regularly consti-
tuted courts and are usuaJIy organised by the 
State Legal Aid and Advice Boards as Volun-
tary Agencies. In some States, the State 
Boards have proposed bolding of weekly Lok 
Adalats. 

[Trans/arion) 

Theft of wire in Delhi 

673. SHRI KALI PRASAD PANDEY: 
Will the Minister of ENERGY be pleased to 
state; 

(a) whether there has been a case of 
theft of wire worth about Rs. 5 lakhs in 
Delhi; 

(b) the names of persons against whom 
action has been taken so far in connection 
with this case of theft of 1354 metres of 
wire at Alaknanda/Kalkaji site; 

(c) whether the stolen wire has since 
been recovered if so., on which dates and 
if not, the reasons therefor; and 

(d) the progress made so far in the 
case? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF POWER AND 
MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
NATURAL GAS (SHRIMATI SUSHILA 
ROHTAGI): a) There has been no such 
case in DESU. 

(b) to (d). Do not arise in view of 
answer to part (a) above. 

Setting up of a Paper Mill in Saran 
Division of North Bihar 

674. SHRI KALI PRASAD PANDEY: 
Will the !\linister of INDUSl'RY be pleased 
to state: 

(a) whether Government propose to set 
up a big paper mill in Saran Division of 
North Bihar where raw material is available 
in abundance, so as to meet paper shortage ; 
and 

(b) if so, details thereof '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (~HRI M. ARUNACHALAM) : 
(a) and (b). As on 1.1.1986, there are 
7 paper mills in the State of Bihar with an 
installed capacity of 89,4(lO tonnes for 
manufacture of paper anJ paperboard. 
Besides this, an additional capacity of 
1 04,484 tonnes bas been approved by way 
of Industrial Licence~ and Registration with 
DGTD, as on 1- 4- 1986, which is under 
various stage of implementation. The 
Central Government bas at pIQCDt DO 



proposal to establish a piper mill in Saran 
Division of North Bihar. 

[English] 

Disparity in rates of gas supplied 
to VBriOUS iDC1ustrfal units in OUjll1'8t 

675. SHRI RANJIT SINGH 
GABKWAD: 

SHRI AMARSING 
RHTHAWA: 

Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) whether it is a fact that ONGC bas 
made a proposal to increase the rate of gas 
from Rs. 963/- to Rs. 2878/- per thousand 
Cdbic metre for industrial use; 

(b) whether Government are aware that 
gas connections of industrial units which do 
Dot sign agreements with ONGC for supply 
of gas at the increased rate will be discon-
nected? 

(c) wbether it is also a fact that there is 
a wide disparity in the rates of gas supplied 
by ONGC to Power Stations, GUJarat State 
Fertilizers, IFFCO, and industflal umts 
located in G IDe industrial Estates at 
Ahmedabad etc., in Gujarat ; and 

(d) if so, whetber Government propose 
to rationalise rates of gas on a SCientific 
basIs for various indust rial uses and especJal 
Iy special rates for backward areas? 

THE MINISTER OF STATE IN THE 
J)EPARTMENT OF POWER AND 
MINISTER OF STATE IN THE MINISTRY 
OF PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
ONOC have proposed to increase the price 
of natural gas to Rs. 2878/1000 M 3 for 
consumers where gas substitutes furnace OJI 
for DOD-fertilizer use. Not all these consu-
mers were earlier paying the pric" of 
lls. 963/-. 

(b) No gas supplies have so far been 
disco~ted b), ONGC. 

~16 

(c) ONGC's suggested rates vary accord-
ing to the use of gas. In many cases, the 
price being paid by different consumers is as 
rer the expired contracts and that is why 
there is a dispar ity in the rates. 

(d) The issue of pricing of Datural gas 
for various uses is under Government's 
consideration. 

Setting up of gas based power station 
In Gujarat 

676. SHRI RANJIT SINGH 
GAEKWAD : Will the Minister of ENERGY 
be pleased to state : 

(a) whether Gujarat State GO\'emment 
has made a proposal for setting up of more 
gas based pov.er statIOns in Gujarat in view 
of shortage of power and movement of coal 
from coalfields situated at a long distance; 

(b) whether the State Government has 
asked for permJssion to set up a gas based 
power station, at Gandhar near Cambay 
Oil & Gas Field; and 

(c) if so, the reaction of Union Govern .. 
ment thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : 
(a) The State Government have proposed the 
utilisation of gas for power generation and tbe 
Gujarat ElectriCIty Board had suagested the 
setting up of gas based power stations at 
Kawas and Mahuva. 

(b) No specific proposal has been 
received for setting up a gas based power 
station at Gandhar. 

(c) Does not arise. 

Iocrease in aonual production of 
Vehicles 

677. KUMARI D. K. THARA DEVl 
Win tbe Minister of INDUSTRY be pleased 
to ltate i 
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(a) whether there is an increase in the 
annual production of Bicycles, Two Wheelers, 
Mopeds, Three Wheeler Motors, Cars, Jeeps, 
Mini Vans, Trucks, Small Tractors and 
Tractors in comparison to 1984; 

(b) if so, details tbereof; and 

(c) their estimated production in the year 
2000 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) Except for Bicycles and Tractors, there 
has been an increase in the production of 
other types of vehicles during tbe year 1985, 
as compared to 1 984. 

(b) A statement is given below. 

(c) Production plan for the year 2000 
has not been drawn by the manufacturers. 

Statement 

Comparative details 0/ production of 
Veh ic/es dUring the years 1984 and 

1985 are a" under:_ 

Nos. in '000' 

Class of vehicles 1984 1985 

Passenger cars 64 102 
Jeeps 22 27 
LCVs 33 35 
Scooters 297 422 
Mopeds 379 446 
3-Wbeelers 42 49 
Bicycles 589 556 
Tractors 79 78 
Motorcycles 175 248 

Annual production and consumption 
of Cement 

678. KUMARI D. K. THARA DEVI: 
Wil1 tbe Minister of IND USTR Y be pleased 
to state: 

(a) whettier it is' a fact that the country 
has attained self-sufficiency in cement; 

(b) the annual production and consump-
tion of cement; 

(c) the estimates of production and 
requirement in the year 2000; and 

(d) the steps being taken to improve the 
quality of cement and its packaging '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) No, Sir. 

(b) Production and consumption of 
cement during 1985-86 was of the order of 
33.1 million tonnes and 33.4 miIIion toonts 
respectively. 

(c) While no projection in respect of 
production of cement in the year 
2000 has been made. the Working 
Group on Cement Industry in its report of 
July, 1984 had estimated the demand for 
cement by 2000 at 87 million tonnes. 

(d) According to Cement (Quality Control) 
Order, all cement manufactured and sold in 
the country has to conform to the relevant 
standards prescribed by lSI. lSI marking on 
all cement bags has been made compulsory 
from 1.7.83. To improve packing of cement 
use of second hand jute bags has been dis-
continued and improved variety of new jute 
bags to lSI specifications are required to be 
used by cement manufacturers. Constant 
efforts are being made to improve further 
the quality of bags with a view to reduce 
seepage etc. 

Oil Exploration in Himalayan Region 

679. SHRI G. BHOOPATHY : Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) whether any new oil and natural gas 
bases have been located in the Himalayan 
region; and 

(b) jf so, the steps initiated to dnll and 
exploit these bases '1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS: 
(SHRIMATI SUSHILA ROHTAGI) : (a) 
No, Sir. 

(b) Does not arise. However, explora-
tion for hydrocarbons is continuing in this 
basin. 

Housing facility to labourers in Coal 
Mines 

681. SHRI G. BHOOPATHY : Will the 
Minister of ENERGY be pleased to state: 

(a) the number of labourers engaged in 
the coal mines in the country; and 

(b) the number of labourers who have 
been provided with housing facility? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE): (a) and (b). The total 
number of labourers engaged in the coal 
mines in the country exceeds seven and-a-
half lakhs, out of which 6,58,900 are in 
Coal India Limited as on 1-6.86. It is esti-
mated that nearly 2.90 lakhs of these have 
been providc!d houses, including non-standard 
houses. The housing satisfaction in Coal 
India Ltd. is 42.5%. 

Expenditure on Ramagundam Super 
Tbermal Project 

682. SHRI G. BHOOPATHY : Will the 
Minister of ENERG Y be pleased to state : 

(a) tbe estimated expenditure on Rama-
gun dam Super Thermal Project; and 

(b) the amount already spent and the 
present capacity of production of the plant ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
SHRIMATI SUSHILA ROHTAGI): (a) The 

total estimated cost of the Ramagundam Super 
Thermal Power Project (3 X 200 MW + 3 X 
500 MW) including associated transmission 
system, is Rs. 1918.00 crores. 

(b) Upto June, 1986 approximately Rs. 
977.29 crores have been spent on this pro-
ject. Three units of 200 MW each with a 
total capacity of 600 MW have been com-
missioned so far. 

Setting up of Aromatic Complex at 
Cocbin 

683. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INDUS-
TR Y be p]eased to state: 

(a) whether Central Government have 
received any proposal from the Governmen t 
of Kerala regarding the Aromatic Complex 
at Cochio; 

(b) if so, the details thereof; 

Cc) whether any study has been made to 
determine the feasibility of the proposal; and 

(d) the decision taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (d). Sugge~tions about setting up of an 
Aromatics Complex in Kerala have been 
received from time to time. In this regard 
approval has already been accorded to MIs 
Cochin Refineries Limited for installation of 
an Aromatics plant with facilities for produc-
tion of 87,200 tonnes per annum of Benzene 
at Cocbin. 

L.P.G. Cylinders manufacturing units 
in Kerala 

684. SHRI MULLAPPALLY RAMA .. 
CHANDRAN: Will the Minister of INDUS-
TR Y be pleased to state : 

(a) the number of L.P.G. cylinder manu" 
facturing units in India;_ 
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(b) the number of such units in Kerala 
and their respective annuaJ production capa-
city; 

(c) whether during the past two years 
the units in Kerala have utilised their full 
capacity; and 

(d) jf not, the number of cylinders manu-
factured and sold by these units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) The number of LPG cylinder manufac-
turing units in India is 41. 

(b) The names of LPG cylinder manu-
facturing units regi~tered in Kerala, with their 
capacitIes, are given below: 

Name of the Uni! Registered capacity 
No~. 

1. MIs. Alampally Bros Ltd. 
Alwaye 

2. Shri Vineet Mathew, Cochin 

3. Mis. Cyril lnds. Aroor 
Alleppy 

4. MIs. Kerala Electricals & 
Allied Engineering Memola 

4. Mis. Century Cylinders & 
Appliances (P) Ltd., Calicut 

1 lakh 

3 lakhs 

1 2 lakhs 

3.3 lakhs 

1 lakh 

(c) and (d). None of the registered units 
are in productIOn. 

l\1arketing problems Lccd by LPG 
cylinder manufacturers in Kerala 

685. SHRI MULLAPPALLY RA~1A

CHANDRAN: Will the Minister of INDUS-
TRY be pleased to state: 

(a) whether the Government of Kerala 
bas brought to the notice of the Union 
Government the problems of marketing faced 
bv the L.P.G. cylinder manufacturing units 
in Kerala; and 

(b) the criteria adopted by the nationa-
lised oil companies for placing orders with 
cylinder manufacturing units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) There are five units in Kerala registered 
with the Directorate Ger.eral of Technical 
Development for manufacture of LPG cylin-
ders but none of the units are in production 
at present. The Government of Kerala bad 
requested the Ministry of Petroleum and . 
Natural Gas to place orders for cylinders on 
MIs Kerala Electrical and Allied Engineering 
Company Limited. As this unit had not 
obtained the requisite c1earances before 31.3. 
1986, the Oil companies have Dot been able 
to place orders on it for procurement of 
cylinders during 1986-87. 

(b) Orders for procurement of LPG 
cylinder~ during 1986-87 have been placed 
by the oil marketing companies on those 
manufacturing units which had supplied 
cylinders during 1985·86 as also on those 
who had obtained the prescribed clearances 
from Chief Controller of Explosives, Indian 
Standards Institution and Oil Industry~s 

Technical Committee before March 31, 1986. 

Vacancies of High Court Judges 

686. SHRI C. MADHAV REDDI: 
Wilt the Minister of LAW AND JUSTICE 
be pleased to state: 

(a) the details of tbe proposals received 
from the State Governments for appointment 
of judges for filling up vacancies in the 
various High Courts, which are pending with 
the Union Government for more than six 
months, State-wise; and 

(b) the action taken in the matter so 
far 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
H. R. BHARDWAJ) : (a) A statement giving 
the required information is given below. 

(b) The matter is engaging the attention 
of the Government in consultation with the 
,onc~Tned constitutional authorities. 
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Statement 

SI. No. Hiah Court No. of proposals 

~ . Allahabad 
2. Andhra Pradesh 

pending over six 
months 

3. Bombay 3 
4. Calcutta 1 
S. I>eJhi 1 
6. Gaubati 
7. Gujarat 
8. Himachal Pradesh 
9. Jammu & Kashmir 

10. Karnataka 8 
11. Kerala 

12. Madbya Pradesh 
13. Madras 
14. Orissa 
15. Patna 
16. Punjab & Haryana 
1 7. Rajasthan 
18. Sikkim 

Tom1 13 

Criteria for allotment of L. P. G. 
agencies 

687. SHRI HUSSAIN DALWAI : Will 
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state : 

(a) the criteria fixed for allotment of 
LPG agencies in urban and rural areas in 
the country; 

(b) whether there is any monitoring 
authority which controls these allotments; 

(c) whether various petroleum corpora-
tioQS have been given earmarked areas for 
their operation; and 

( d) wb~thcr there is allY ovet lapping and, 
if so, the method utilised to avoid suctb over-
lappin, ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMAII SUSHILA ROHTAGI): (a) 
Towns with a population of around 20,000 
and above and offering potential for economi-
cally viable marketing of LPG are being 
taken up in a phased manDer. 

(b) There are r our Oil Selection Boards 
for making selections for these distributor-
ships also. 

(c) No, Sir. 

(d) While the oil marketing companies 
operate in a large number of common 
markets, each company serves its own LPG 
consumers. 

Setting up of gas-based power plants 
in Gujarat, Rajasthan Bod 

Uttar Pradesh 

688. DR. DATTA SAMANT : Will tbe 
Minister of ENERGY be pleased to state: 

(a) whether the National Thermal Power 
Corporation (NTPC) is setting up three gas-
based power plants in Gujarat, Rajasthan and 
Uttar Pradesh; 

(b) if so, the capacity of each of these 
plants. with estimated cost of each; and 

(c) whether this power is likely to be 
costlier than the thermal power ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) Yes, 
Sir. 

(b) The total instalJed capacities of the 
~laQts in Gujarat, Rajasthan and U. P. is 
about 600 MW, 410 MW and 6()O MW 
respectively. Tbeir estimated total costs are 
about Rs. 416 Cl'ores, Rs. 320 crOles and 
Rs. 477 ~rore$ respectively. 
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(c) While the capital costs of these pro-
jects are lower tban those of coal based 
thermal stations, the cost of generation will 
be higher due to the high input cost of tbe 
fuels. 

Waiting Jist for Maroti Cars 

690. KUMARI PUSHPA DEVI : Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) tbe number of applicants on the 
waiting lists for Maruti Cars, State-wise; and 

(b) tbe steps taken to clear the lists? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBL1C ENTER-
PRISES (PROF. K. K. 1 EWARY) : (a) A 
statement is given below. 

(b) MUL is stepping up production to 
meet the demand. 

Statement 

Waiting list for MaruI; Cars as on 
1.4.1986 

State/U.T. 

Assam 
Andhra Pradesh 
Bihar 
Chandigarb 
Delhi 
Goa 
Gujarat 
Haryana 
J & K 
Karnataka 
Kerala 
Maharasbtra 
Madhya Pradesh 
Orissa 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 

Total 

Number of the 
applicants in the 

waiting Jist 

393 
2936 
1445 
4116 

21414 
228 

1994 
403 
567 

2798 
2020 

11550 
1400 
746 
680 

1472 
2411 
2123 
4215 

62971 
------------------------~----~-----

Arjuo Sen Gupta Committee Report 
on Public Undertakiogs 

691. SHRI PRAKASH V. PATIL: 
Will the Mini~ter of INDUSTRY be pleased 
to state: 

(a) whether Government have accepted 
any of the recommendations of ArjUD Sen 
Gupta Committee Report; 

(b) if so, the details thereof; and 

(c) the time by which these will be put 
into effect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWAR Y): tal to 
(c). Government have accepted a number of 
recommendations made by Dr Arjun Sen 
Gupta Committee. Some of the important 
recommendations accepted are formation of 
two holding companies. in the engineering 
sector-one with headQuaters at Allababad 
and consisting of Bbarat Heavy Plates and 
Vessels Ltd., Bharat Pumps and Compressors 
Ltd., Triveni Structurals Ltd. etc. and the 
other v. ith headquarters at Calcutta consist-
ing of Bharat Brakes and Valves Ltd .• 
Lagan Jute Machinery Co. Ltd., Bharat 
Wagon Engineering Co. Ltd., etc.; granting 
of an initial tenure of 5 years to Beard level 
Executives; and enhancement of delegation 
of powers to the Boards of Public Enter-
prises to incur capital expenditure on town-
ship, residential Quarters etc. 

Decisions regarding tenure of Board level 
executives and delegation of powers for 
incurring capital expenditure on township, 
residential Quarters etc. have already been 
implemented. The formation of two bolding 
companies in the engineering sector is in the 
process of implementation. 

Production of cars for export 

692. SHRI PRAKASH V. PATIL: 
Will the Mmister of INDUSTRY be pleasec1 
to state: 

(a) whether it is a fact that many of 
tbe sman nations in South East Asia havo 
been successfully competing with advanced 
nations and are even beatins them in ~ 
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sale of motor cars manufactured by them in 
foreign countries; 

(b) wbether India bas expertise to 
produce such cars which could be sold in 
foreign countries; and 

(c) if so, steps taken by Government 
to encourage setting up of such car units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) There is no internationally reputed indi-
aenous manufacturers of passen ger cars in 
Soutb East Asian region. 

(b) Yes Sir. 

(c) Maruti Udyog Ltd. are negotiating 
with East European and neighbouring 
countries fot export of Maruti cars. 

Disposal of appJication for Industria) 
licences from States 

693. SHRI V. S. VIJAYARAGHAVAN: 
Will tbe Minister of INDUSTRY be pleased 
to state: 

(a) whether any time limit has been 
prescribed for the disposal of applications 
for industrial licences and letters of intent 
received from tbe States; 

(b) if so, the details thereof; and 

(c) the number of applications received 
from Kerala during 1985-86 and the number 
disposed of ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE· 
LOPMENT (SHRI M. ARUNACHALAM) : 
<a> and (b). Yes. Sir. The time limit for 
composite applications, including these from 
MR TP companies, is ninety days While for 
other applications sixty days bas been laid 
down. 

(c) During tbe period 1985-86, 48 
Industrial Licence applications were received 
under tbe provisions of Industries (Deve)op-
went and RC$ulatjon) Act, 1951 for tbe 

graint of letters of intent for locating indus-
·tries in Kcrala State. Out of these, 4S were 
disposed of. 

Manufacture of nylon by Petrofil 

694. SHRI K. KUNJAMBU: Will the 
Minister of INDUSTR Y be pleased to 
state: 

(a) wbether there is any proposa1s 
before the Ministry to set up a unit of 
Petrofil in Kerala to manufacture nylon; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) No, Sir. 

(b) Does not arise. 

Amount spent on oil exploration in 
KeraJa 

695. SHRJ K. KUNJAMBU: Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the total amount spent on oil 
exploration in the Kerala region so far; 

(b) whe[her the work done there so far 
has yielded any positive result; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MJNlSTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGl): (a) 
About Rs. 13 crores upto March 3), 1986. 

(b) and (c). No hydrocarbon discovery 
bas so far been made in this area. 

[Translation] 

Lok Adalats In Bihar 

696. SHRI KALI PRASAD PANDEY: 
wm the Minister of LAW AND JUSTICE 
b~ pleas~d t,"l stat~ ; 
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(a) the number of Lok Adalats held in 
Bihar so far; 

(b) the number of cases disposed of at 
each pJace; and 

(c) the effect of these Lok Adalats on the 
work-load of other courts there? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : According to 
the Committee for implementing Legal Aid 
Schemes: 

(a) Six (up to 25.5.1986) Lok Adalats 
were held in Bihar. 

(b) In all, 4887 cases have been dispos-
ed of by these Lok Adalats. 

(c) The results achieved so far show 
that they would be able to lighten the 
burden of the Courts to a considerable 
extent. 

Waiting list for telephone connections 
in Bihar 

697. SHRI KALI PRASAD PANDEY: 
Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) the category~wise number of appli-
cants on the waiting list for telephone 
connections in each district of Bihar; 

(b) the time by which telephone connec-
tions will be provided to them; 

(c) whether Government propose to 
make any special arrangement during the 
current year in this regard; if so, tbe details 
thereof; and 

(d) the hurdles being faced by the 
Government in providing telephone connec-
tions to all the applicants Viitbin this year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) The 
waltmg list for telephone connections, 
category-wise in each District of Bihar is 
given in the statement given below. 

(b) The present waiting list is likely to 
be cleared progressively by the end of 7th 
Five Year Plan except at Patna. 

(c) There are proposals to increase the 
switching capacity by 4,980 lines and to 
provides 4,000 Telephone Connections 
during 1986-87. 

(d) Adequate switching equipment, cables 
and funds are not available to meet the full 
demand for telephone connections during 
the current year. 

Statement 

Waiting list in Districts of Bihar 
as On 30-6-1986 

81. Name of O.Y.T. Non-
No. District OYT 

]. Dbanbad 91 635 
2. Begu Sarai 2 42 
3. Gaya 219 
4. Hazaribagb 7 101 
5. Gumla 11 
6. Singbbhumi 87 1024 
7. Muzaffarpur 188 404 
8. Bhagalpur 3 41 
9. Siwan 21 

10. Deogar 51 
11. Nalanda 80 
12. Purnca 18 
13. Palamu 23 
14. Bhojpur 10 
15. Patna 258 5346 
16. West Champaran 41 
17. Ranchi 1104 

Total 

726 
44 

219 
108 

11 
1111 

592 
44 
21 
51 
80 
18 
23 
10 

5604 
41 

1104 

636 9171 9807 

The waiting list in remaining Districts 
is 'NIL'. 

[EngliSh] 

Manufacture of push button telephones 
by I. T. I., Bangalore 

698. SHRI E. AYYAPU REDDY: 
Will the Minister of COMMUNICATIONS 
be pleased to state. 
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(a) whether the I. T. I., Baogalore is 
manufacturing push button telephones; and 

(b) if so, .when these tcJephones are 
likely to be released to the customers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) Yes 
Sir. 

(b) The Push Button Telephones are 
expected to be released to customers during 
1986-87. 

Survey for export of three wheeler 
scooters 

699. SHRI E.AYYAPU REDDY: Will 
the Minister of INDUSTR Y be pleased to 
state: 

(a) tbe number of three-wheeler scooters 
manufactured in the country during the year 
1985; and 

(b) whether any market survey has been 
made for tbe export of three-wheeler scooters, 
especially to South East Asia, Gulf and 
African countries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
lOPMENT (SHRI M. ARUNACHALAM) : 
:a) A total no. of 49267 three-wheeler 
K:ooters were manufactured during the year 
1985. 

(!) No, Sir. 

Hydro Electric project under construction 
in Kerala 

700. PROF. P. J. KURIEN: Will the 
Minister of ENERG Y be plea~ed to state : 

(a) the details of Hydro-electric project 
under construction in the State of K~rala; 

(b) the time of completion and expected 
generation capacity; 

(c' the details of projects pending 
clearance with the Union Government; and 

(d) the targeted generation capacity for 
the State of Kerala by the end of Seventh 
Plan and the anticipated demand '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHT AGI) : (a) 
and (b). There are five Hydro-electric projects 
under construction in the State of Kerala The 
names of the projects, number of units with 
capacity, expected generation capacity and 
likeJy time of completion is given in the state-
ment-I given below. 

(c) There are three hydro-electric projects 
in Kerala which have been cleared by the 
CEA and are awaiting sanction by the 
Planning Commission. Details of these 
projects are given in statement II given 
below. 

(d) The in~talled generating capactiy in 
the State of Kerala by the end of the VlIth 
Plan is expected to be 1542 MW. Antici-
pated peak demand of power, in the State of 
Kerala, by the end of Vlltb Plan is expected 
to be 1659 MW as per 12th Annual Power 
Survey. 

Statement-I 
Details of on-going majer/medIUm Hydroelectric projects in Kerala. 

SI. Name of Project No. of UOI(! Total Likely date of 
No. and capac;ty capacity commissioning 

(MW) (MW) of project 

1. Idamalayar 2-37.5 75 1986-87 
2. Kakkad 2-25 50 1989-90 
3. Idukki St-I1 3-130 390 1986-87 
4. Kallada 2-7.5 15 1988-89 
5. Lower Periyar 3=60 180 VIIlth 'Plan 



Statement-II 

Details 0/ project s awaiting sanction by 
Planning Commission 

st. Scheme Installed 
_ No. Capacity 

(MW) 

l. Puyankutty St. I 2 X 120 
2. M uvattupuzha lX6 

3. Chimoni 1 )( 2.5 

Coal mining projects in "'est Bengal 

701. SHRI AMAL DATTA: Will the 
Minister of ENERGY be pleased to state: 

(a) the value of coal mining projects 
approved for West Bengal in the Seventh 
Five Year Plan; 

(b) whether imp!ementation of any of 
these projects has started; if so, the details 
thereof and the amount spent; 

(c) the difficulties being encountered in 
implementation of the projects; and 

(d) the steps taken so far to overcome 
these difficulties? 

THE MINISTER OF ENERGY (SHRI 
V ASANT SA THE) : (a) Three projects with 
a total investment of Rs. 208.78 crore have 
been approved during the Seventh Five Year 
Plan Period. In addition Revised Cost 
Estimates/Revised Project Reports have been 
approved in respect of 2 projects costing 
Rs. 75.27 crores. 

(b) The implementation of these projects 
has been taken up and at the end of March, 
1986, an expenditure of Rs. 40.71 crores 
had been in curred, 

(c) These projects are currently progress-
ing as per schedule but implementation of 
one of the projects is likely to be affected 
due to non-avaiJabjJjty of land. 

(d) In order to expedite acquisition of 
land ministeriaJ leve) meetinss have been held 

and tbe matter is being fol1owed up by the 
Coal Company with the State Government 
authorities. 

Outstanding dues from State Electri-
city Boards and Electricity Generating 

Undertakings to Coal India Ltd. 

702. SHRI AMAL DATIA : Will the 
Minister of ENERGY be pleased to state: 

(a) the dues of different State Electri-
city Boards and Electricity Generating 
Undertakings to Coal India Ltd. and other 
coal mining undertakings, indicating the 
period for which such amounts have been 
outstanding; 

(b) the dues from National Thermal 
Power Corparation to Coal India Ltd. and 
other Coal mining undertakings with the 
period for which such amounts have been 
outstanding; 

(c) the reasons given by the defaulting 
organisations for non-payment of dues : 

(d) the steps being taken to recover tbe 
dues; and 

(e) whether some penalties have been 
imposed on defaulting undertakings in any 
way tilJ now and if so, the details thereof? 

THE MINISTER OF ENERGY (SHRI 
VASANT SATHE) : (a) and (b) Outstand-
ing dues (including full biJIs and claims for 
deductions) to CIL from State Electricity 
Boards and NTpC and Other Power Utilities 
as on 31.5.86 is given in Statement-} given 
below. The outstanding dues to SCCL is 
given in Statement-II given below. 

(c) and (d). The reasons for non-payment 
of coal bills are constraints of resources with 
SEB's, disputes over grade of coal supplied 
etc. 

Various steps are being taken to recover 
arrears, These include constant fonow up by 
the Coal Companies at Govt. levels, resolu· 
tion of disputes by mutual discussions. 
singing of agreements between Coal Compa-
nies and Electricity Boards etc. 
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A Standing Committee with Coal Con-
troller as Chairman bas also been constituted 
to decide claims for deductions or any part 

thereof being outside the terms of contract 
between the concerned agencies. 

(e) No, Sir. 

Statement-I 

Out,tanding dues (including full bIll and claims for deductions) to elL from 
State Electrtcity Boards and Power utilttles as on 31.5.86 

Total Outstanding 

A, Ele. Poards 

BSBB 4255 
UPSEB. 6500 

OSED 1770 
PSEB 4006 
TNEB 679 
HSEB 3024 
RSEB 252 
MSBB 4954 

MPBB 4350 
GEB 2489 
WBSEB 2398 
APED 12 

Total of 'A' 34689 

B. Other Power Undertakings 

DPL 1904 
DVC 5480 

DESU 1837 
BTPS 5827 
CESC 224 

NTPC 3378 
ABC AND OTHERS 444 

OTHERS SO 

Total of 'B' 19144 

C. Total Dues (A+B) 53833 

One Month to One Year 

1282 
2599 

1187 
1489 

662 

1237 
i22 

1551 

2391 
1892 
1979 

16391 

491 
1653 
1118 
1035 
207 

3134 
333 

34 

8005 

24396 

(Figures in lakhs of Rs ) 

One Year and above 

2973 
3901 

583 
2517 

17 

1787 
130 

3403 
1959 
597 
419 

12 

18298 

1413 

3827 
719 

4792 
17 

244 
111 

16 

11139 

29437 
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Statement-II 

The dues from different State Electricity Boa,ds 10 SCCL 
as on 18.7.1986 are indicated below: 

(Figures in Rupees Laths) 

Current Bills Interest Total No. of Days delay of 
payment Bills. 

APSEB 

MSEB 

TNEB 

214 

11 

101 

248 

37 

75 

462 

47 

176 

1 to 5 

10 to 15 

10 to 15 

CONTD. 

326 360 686 

NTPC 112 

[Trans [ation] 

Complaints received and disposed or 
by Postal Department 

703 SHRI JITENDRA PRASADA: Will 
the Minister of COMMUNICATIONS be 
pleased to state the number of complaints 
received and disposed of by Department 
during 1985-86 ? 

THE MINISTER OF STATE OF THE 
MINISTERY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA) : The 
number of complaints received and disposed 
of during the year 1985-86 is as follows: 

No. of complaints 
received: 

No. of complaints 
disposed of : 

8,17,735 

8,27,765* 

(*This includes 10,030 complaints dis-
posed of from those pending as on 1-4-85). 

Philatelic Exhibitions held by Postal 
Department 

704. SHRI JITENDRA PRASADA: Will 
tbe Minister os COMMUNJCATIONS be 

98 210 

pleased to state, the number of Philatelic 
exhibitions held by Postal Department during 
1985-86 ? 

THE MINISTER OF STATE OF THE 
MJNISTRY OF COMMUNICATIONS 
(SHR[ RAM NIW AS MIRDHA) : Three 
Philatelic Exhibitions were beld by the 
Department of Posts during the financial year 
1985 -8 6. Out of these (three exhibitions, one 
was held at National level and the other two 
at circle level. 

[English] 

Long term export plan for Public 
Sector Units 

70S. SHRI INDRAJIT GUPTA : Will 
the Minister of INDUSTRY be pleased to 
state: 

(a) whether Government have asked tbe 
public sector units to draw up long term 
export plans; 

(b) if so, the details thereof; and 

(c) the reactioll of public ~tor unite' 
thereon? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF PUBLIC ENTERPRI-
SES (PROF. K.K. TEWAR Y) : (a) to (c). 
With a view to broad-basing of their opera-
tions and to playa bigger role in the export 
effort of the country, the Public Sector 
Undertakings (PSUs) of the Department of 
Public Enterprises had been asked to draw up 
long term export plans. The PSUs have since 
drawn up their tentative long term export 
plans. 

Fiscal and Industrial policy for Paper 
Industry 

706. SHRI MANIK REDDY : win the 
Minister of INDUSTRY be pleased to state: 

(a) whether a long term fiscal and indus-
trial policy for paper industry is in the 
offing; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) and (b). The long term fiscal policy of 
Government bas already been announced. 
Government is engaged in a study of the 
problems and future development strategy of 
the paper/newsprint industry. 

Foreign offer for setting up power 
projects 

707. SHRI MANIK REDDY: 
SHRI p. R. KUMARA-

MANGALAM: 

Will the Minister of ENERGY be 
pleased to state : 

(a) whether several countries have offered 
bilateral assistance and modern technology 
to set up hydro-electric and thermal power 
projects; 

(b) whetber paralled technology is not 
available from indigenous sources; and 

(c) whether it will be ensured that 
import of technology in no way eff!cts the 
production of indigenous power equipment 
by Indian UQ its like BHEL ? 

THE MINISTER OF ST A TE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
tSHRIMATI SUSHILA ROHTAGI) : (a) to 
(c). Broad offers have been received from 
some countries expressing their interest for 
participation in power projects in India by 
way of supply of equipment or execution on 
turn-key basis with possibilities of financing. 
These offers do no necessarily contain an 
element of technology transfer. Bilateral 
assistance is resorted to in certain cases 
wb~re there is a firm possibility of mobili-
zing additional resources. Primary reliance, 
however, continues to be on indigenous 
sources for ~quipment/ technology for power 
projects. 

Functioning of LPG agencies at 
GUrgaon 

708. SHRI BALASAHEB VIKHE 
P~TIL ; Will the Minister of PETROLEUM 
AND NATURAL GAS be pleased to state: 

(a) the number of L. P. G. agencies in 
GUrgaon at present; 

(b) whether L. P. G. is in short supply 
there and if so, the reasons therefor and by 
what time the supply is expected to be 
normal; 

(c) whether there is any scheme for 
surprise checks on the L. P. G. retail out-
lets to ensure their proper working; 

(d) if so, when was the last surprise 
check made and the action taken if any; 

(e) whether there is any proposal for 
setting up a complaint cell to look after the 
complaints of the consumers in this regard, 
if so. by what time it is likely to start fun-
ctioning; and 

(f) the measures taken to-restrict the 
number of unauthorised consumers in Gur-
gaon being encouraged by L. P. G. agents ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PO\\'ER AND MINI-
STER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGJ) : 
(a) Four. 
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(b) Except for a marginal ~uppJy tack-
log with one distributorship of Hindustan 
Petroleum Corporation Ltd., due to abstn· 
teeism of delivery men, the LPG supply 
position in Gurgaon is at present normal. 

(c) Yes, Sir. 

(d) The last surprise checks of the 
distributorships at Gurgaon were carried out 
by the oil Companies between July 11 and 
13, 1986. These did not reveal any mal-
functioning (except backlog in one distri-
butorship) . 

(e) The existing customers service cens 
of the oil companies at Delhi Inter alia 
cater to the customers at Gurgaon also. 

(f) L.P.G. distributors are under instru-
ctions to supppJy LPG to authorised 
customers only. Inspections are made and 
appropriate action is taken under tbe mar· 
keting discipline guidelines by the oil 
Companies to check release of unauthorised 
connections by LPG agents. 

power requirement in kerala 

709. SHRI V. S VIJAYARAGHAVAN: 
Will the Minister of ENERGY be pleased to 
state: 

(a) tbe total power capacity which exists 
at present in Kerala. 

(b) whether the present capacity is quite 
inadequate to meet the growing power requi-
rement in Kerala; and 

(c) if so, the specific steps proposed to be 
taken to meet the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMEN T OF POWER AND MINI-
STER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
Kerala bas an instalied capacity of about 
1309 MW at present. 

(b) During 1985·86 and till May, 1986, 
Kerala was, by and large, able to meet its 
requirement of power. However, since June, 
1986 due to failure of monsoon, the State 
is facing power sbortase· 

(e) Assistance, 10 the extent possible, is 
teiJ1g provided to KeraJa (10m the neigh. 
bouring ~yst{D"S in the region New car-acity 
addition of 530 MW is envisaged in Kerala 
during the Seventh Plan period. The State 
would also receive its share of power from 
Central Sector Projects in the Southern 
Region. 

[Translation] 

Post Office Savings Bank Accounts 

710. SHRI JITENDRA PRASADA: Will 
the MInister of COMMUNICATIONS be 
pleased to state the number of Post Office 
Savings Bank Accounts as on 31st March. 
1986 and the value of deposits made 
therein? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NJWAS MIRDHA): No. of 
Post Offices Savings Bank Accounts (inclu-
dingCTD/RD/TDetc.) as on 31.3.1986 
: 904 Lakhs. Value of deposits made 
: Rs. 5205 Crores. 

Revenue from postal services 

711. SHRI JlTENDRA PkASADA: 
Will tbe Minister of COMMUNICA1IONS 
be pleased to state : 

(a) the total revenue from posta] services 
during the year 1985-86; 

(b) the total expenditure incurred there 
on; and 

(c) the net profit earned or loss incurred 'l 

THE MINISTER OF STATE OF THB 
MINiSTRY OF COMMUNICATJONS 
(SHRI RAM NIWAS MIRDHA): (a) to 
(c). The final figures for 1985·86 are not 
yet ready. The rosition as projected in the 
final Grant for 1985-86 is as under: 

Rs. 500.00 Crores 

Rs. 659.48 Crores 

Rs. 159.48 Crores (Loss) 
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(English) 

World Bank aid for power projects in 
Kerals 

7 J 2. PROF. p. J. KURIEN : Will the 
Minister of ENERGY be pleased to state: 

(a) the names of power projects which 
are pending for over five years in Kerala; 

(b) the initial estimate of each project 
and th: ktest cost: 

(c) the reasons for delay in the execution 
of these projects; 

(d) whether there is any proposal to 
seek aid from the World Bank for any of 
these projects; and 

(e) if so, tbe details thereof and the 
likely year of completion? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY OF 
FETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI) : (a) to 
(c). Names, of the power projects which 
were sanctioned over 5 years ago and are 
under execution in Kerala together with their 
initial estimated cost and the latest cost aod 
the reasons for delay in execution are indica-
ted in the statement given below. 

(ft) No, Sir. 

(e) The expected completion time of the 
projects is indicated 10 the Annexure. 

Statement 

Details of on-going major/medium hydroelectric P" }jeer in Kerala 

S1. Name of Project Installed Original Original Comng. Reasons for 
No. ------- Capacity cost schedule delay 

Date cf sanction (MW) ---_ -------
Latest cost Likely date of 
(Rs. ers.) commissioning 

1. Idamalayar 2 -" 37.5 23.40 1978-79 Contractual 
---- --- problems, non-
7.9.1983 89.00 Unit-l rotated availability of 

1986-87 adequate funds. 

2. Kakkad 2 X 25 18,60 1984-85 -do----- --- ----
10.9.1976 50.00 1989-90 

3. Idukki St II 3 X J 30 31.68 ]984-85 Contractual 
----- --- ---- problems, delay 
9.11.1979 80.00 Units 1 & 2 comnd. in deliveries, 

1986-87 problems of 
equipments. 

LPG connectioDs in Kerala 
{ 

713. SHRI P. A. ANTONY: Will the 

(a) the names of places in Kerala pro-
posed to be covered by the new LPG COD-

nections during the current year; and 
Minister of PETROLEUM & NATURAL 
(i AS be pleased to state : 

(b) the likely time sche<;1ule for opening 
those outlets '1 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) 
and (b). New LPG connections in Kerala 
during the current year will be released 
through existing distributors at various loca-
tions, apart from the new distributorships 
which will get commissioned during the 
course of the year. Out of the 52 locations 
at which the oil industry is taking steps for 
establishment of new distributorships, Letters 
of Intent have been issued for tbe nine Ioea· 
tions given below : 

Location Revenue District 

1. Ollur Trichur 
2. Balaramapuram Trivendrum 
3. Perinthalmanna Manalpuram 
4. Peerimade Iddukki 
5. Katpetta Wayenad 

6. Trivandrum Trivandrum 
7. Amba]apuzh3 Alleppey 

8. Kaipamangaiam Trichur 
9. Kanjirapalli I Ponkunnam Kottayam 

In view of the various steps which precede 
the commissioning of a distributorship, it is 
not feasible to indicate as to when all of 
these will be commissioned. 

Generation of power through captive 
cooperative generation at industrial 

estates 

714. SHRI K. V. SHANKARA 
GOWDA: Will the Mmister of ENERGY 
be pleased to state: 

(a) whether to tide over the present 
power crisIs, Punjab, Haryana and' Delhi 
Chamber of Commerce and Industry has 
urged the Governmen t to explore the possi-
bility of generating power through captive 
co· operative generation at industrial estates; 

(b) if so, whether the Chamber has 
submitted a Memorandum in which they ba\e 
pointed out that industrial sector was willing 
to set up cooperative generation facilities; 

(c) if so, whether Government are likely 
to encourage setting up of such captive co-
operative generation facilities; and 

(d) if not, the main reasons thereof and 
the other suggestion made in the Memoran-
dum for power generation and how many of 
the suggestions have been accepted '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS 
(SHRIMATI SUSHILA ROHTAGI): (a) to 
(d). The information is being collected and 
will be laid on the Table of the House. 

Translation of Constitution in all 
languages recDKJ]ised by Sabitya 

Academy 

715. SHRI SHANT A RAM NAIK : Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) the language in which the Constitu-
tion of India bas so far been translat~d by 
his Ministry; 

(b) whether there is any proposal to get 
the Constitution translated into all the langu-
ages recognised by the Sahitya Academy; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) The Official 
Languages Wing of tbe Legislative Depart-
ment is only responsible for the translation 
of the Constitution into those official langu-
ages specified in the Eighth Schedule. This 
hJS so far been done in Assamese, Bengali, 
Gujarati, Hindi, Kannada, Malayalam, 
Marathi, Oriya, Punjabi, Telugu, Urdu and 
Sanskrit. Translation in Tamil bas also been 
completed and the draft is under scrutiny by 
the State Government. Work relating to 
translation into Sindhi and Kashmiri bas also 
been taken up and is at an early stage. 

(b) No, Sir. 

(c) Sahitya Academy bas recognised tbe 
languages listed in the Eighth Schedule and 
also others like Mythili. Rajastbani,' Dogfi, 
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Manipuri, Konkini and Nepali with a view 
to promote these languages. The Official 
Languages Wing of the Legislative Depart-
ment bas a different role as detailed at (a) 
above. 

Plan for Free Legal Aid 

716. DR. CHINTA MOHAN: Will 
the Minister of LAW AND JUSTICE be 
pleased to state: 

(a) whether Government have any 
positive plans for free l~gal aid to the needy 
as reported in Times of India dated 1 atb 
July, 1986 under the caption "Litigation 
cells for poor in offing;" 

(b) if so, details tbereof; and 

(c) whether the eaIning capacity clause 
for entitlement is proposed to be raised to 
Rs. 2000/- p.m. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JlJSTICE 
(SHRI H. R. BHARDWAJ): (a) and (b). 
Government of India have constituted a 
High- Powered Committee for Implementing 
Legal A Schemes (CILAS) \\'hich is operating 
certain schemes for extending Free Legal 
Aid to the poor. One of the programmes 
adopted by the Committee is to provide 
Legal Aid in Court Cases at Supreme Court, 
Higb Court, District and Taluka level. 
Under this Scheme every citizen whose 
income does Dot exceed Rs. 6000/- per 
annum from all sources is entitled to free 
Jcpl aid. This limitation as to tbe income 
is not applicable in case of persons belong-
ing to Se/ST, Women and Cnildren. 
The CILAS is at present actively engaged 
in the formulation of a draft Bill on Legal 
Aid. 

(c) There is no such proposal. 

lnerease in use of Fructose 

717. SHRI BALLASAHEB VIKHE 
PATIL: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether the u~e of Fructose bas been 
iocreasi \\8 every year; 

(b) if so, the total yearly consumption 
thereof. State-wise, during the last three 
years; 

(c) the ways and sources by which the 
required quantity of Fructose is made avail-
able in the market and the expenditure 
incurred thereon every year; 

(d) whether any proposal is under the 
consideration of Government to manu-
facture fructose in the country; 

(e) jf so, the details thereof; and 

(f) if Dot, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) : 
(a) to (c). No data on these is maintained 
centrally. 

(d) and (e). Government have already 
issued 4 Letters of Intent with a total 
capacity of 68,000 tonnes for manufacture 
of High Fructose Syrup. In addition a 
capacity of 26,000 tonnes has also been 
approved by wa) of DGTD registrations. 
The item has been delicensed since March, 
1985 and registrations under delicensed 
scheme are also being allowed. 

(f) Does not arise. 

12.00 brs. 

RESIGNATION BY MEMBER 

[English] 

MR. SPEAKER: I have to inform the 
House that I have received a letter from 
Shri S. B. Chavan~ an elected member from 
<;;;n~e~ Constit uency of Maharashtra, 

Ignmg his seat in Lok Sabha. I have 
accepted his resignation with effect from 21 st 
July 1986. 

(Inle"uptiolu) 

MR. SPEAKER: Mr. Saifuddin Chow-
"bary, are you OD a point of order ? 
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(/nterrup t;o ns) 

MR. SPEAKER : Order, order. I have 
allowed him. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): This is about the reported claim 
of the leader of the Gorkhaland Agitation 
that the Central Government has invited 
him to come to Delhi. .. (Inte"ruptions) 

MR. SPEAKER: I will find out the 
facts and then I will see. I will find out the 
facts and tell you. 

SHRI SAIFUDDIN CHOWDHARY: 
We want a statement from the Minister. 

(Interruptions) 

SHRI BASUDEB ACHARIA (Bankura) : 
What we want is ... (lnte"uplionl) 

MR. SPEAKER: You may want any-
thing! But what I have said is that I want 
to ascertain the facts. Without ascertaining 
the facts, I cannot do it. 

SHRI SAIFUDDIN CHOWDHARY: 
Will you direct the Government to issue a 
statement denying it, if it is untrue? 

(Interruptions) 

MR. SPEAKER: What is your point 
of order? Please do not interrupt me. It is 
finished. I have given my verdict. Do not 
interrupt me. 

(Interruption $) 

MR. SPEAKER: Are you a new 
member? I have already told you that I 
have to ascertain tbe facts. On that only t 
I can do something. 

(Interruptions) 

MR. SPEAKER : You are an Hon. 
Member. You are a leader. I have told you 
that I have to ascertain the facts. 

(lnterrup I ions) 

SHRI SAIFUDDIN CHOWDHARY: 
The Government should come forward 
with a statement. Until and unless they 

do it, how can we know the stand of the 
Government. 

(Interrupt ions) 

MR. SPEAKER : Please sit down. 

SHRI SAIFUDDIN CHOWDHARY: 
What is your opinion, Sir? 

SHRI BASUDEB ACHARIA: I am 
talking about the secessionist movement that 
is going on in Darjeeling ... (Interruptions) 

MR. SPEAKER: That is what I am 
saying •. 

SHRI BASUDEB ACHARIA: The 
Government should make a statement. 

MR. SPEAKER: I have to ascertain 
the facts and then ask them. 

SHRI BASUDEB ACHARIA : The facts 
are with you, Sir .•• 

MR. SPEAKER: Where are the facts 
with me ? The statement from some people '1 

SHRI BASUDEB ACHARIA: No, 00. 
I am not talking about that . .. (lnterruptiolU) 

MR. SPEAKER: Please sit down. No 
talking. 

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : I would like to bring to your notice 
that there is a reliable and serious report 
from sources in United States that Pakistan 
is on the verge of making ... 

MR. SPEAKER: We shall find out. 
I have already written, and I will find out 
and see if there is any basis. Then only 
will I allow it. Sit down. 

SHRI S JAIPAL REDDY: On nuclear 
issues ..• 

MR. SPEAKER: Mr. Reddy. if I find 
tbat it is a fact, that I will take it UP. 

SHRI S. JAIPAL REDDY: It has also 
been confirmed by sources close to circles in 
America. 
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MR. SPEAKER: It is all right, but I 
will have to ask from our Government. 

[Translat ion] 

SHRI HAR1SH RAW AT (Almora): 
Mr. Speaker, Sir, I have given a notice. 
Assam police have resorted to firing on 
linguistic minorities in Assam as a result of 
which several person have been killed and 
many have been injured. 

[English] 

MR. SPEAKER: Why is that Hon. 
Member on his legs, when I have asked Lim 
to sit down ? Why is be interrupting? 

(lnterruptions)* * 
MR. SPEAKER: This a State subject. 

Not allowed. Not allowed. 

(Interruptions) * * 

MR. SPEAKER : Not aJIowed. I cannot 
transgress rules in your favour. 

SHRI MANORANJAN BHAKTA 
(Andaman & Nicobar Islands) : In Karim-
ganj in Assam, the minority communities are 
feeling insecure. 

MR. SPEAKER: It is a State subject. 

SHRI MANORANJAN BHAKTA: 
This is also a subject which we are discus-
sing now ••. (Interruptions) 

MR. SPEAKER: Why are these people 
trying to do unnecessary things ? 

(Inltrruptions)** 

MR. SPEAKER: Not allowed .•. Mr. 
Minister, tell your Member tbat he is going 
out of control. 

SHRI PRIYA RANJAN DAS MUNSI 
(Howrah): Sir, I gave notice exactly 00 the 
day of opening of the Session, for a dis-
cussion under rule 1 93, concerning the 
positive evidence .•. 

MR. SPEAKER: This is not tbe time 
for deciding the discussion under rule 193. 

SHRI PRIY A RANJAN DAS MUNSI : 
Within Pakistan it has been established that 
there is positive evidence .•• 

l\IIR. SPEAKER: But I decide it in my 
Chamber, not here. 

(/nterrllptions)* * 
MR. SPEAKER: Not allowed. You 

can come and discuss it with me. 

SHRI P. M. SA YEED (Lakshadwecp) : 
I have given a notice of privilege .. 

MR. SPEAKER: Tbat does not matter. 
I will look into it, whatever is the matter. 
You come to me first, and I will take notice 
of that. No problem. No problem. 

Yes, Mr. Mohanty-What is your 
problem? 

SHRI BRAJAMOHAN MOHANTY 
(Puri): Under Article 118 'he Rules of 
Procedure :!nd Conduct of Business in Lok 
Sabha ba\e been framed. These are the 
guiding rules v. hich determine the activities 
io Parliament. I am inviting attention to the 
decision of the Te)ugu Desarn that they 
would adopt a new strategy. According to 
that strategy, "The Telugu Desam has pre· 
pared a detailed strategy for the coming 
Monsoon Session, which includes a sit-in 
by party MPs inside Parliament, and en 
masse fasting before the Prime Minister's 
House and Parliament." 

This is an offence against Parliament 
and the democratic system. Let tbe Minister 
of Parliamentary Affairs make a statement ..• 
(Interruptions) 

MR. SPEAKER: Order, order ••• 

SHRI BRAJMOHAN MOHANTY: 
This is an attempt to terrorize the democra-
tic system. 

MR. SPEAKER: Mr. Mohanty, no 
such thing has come to my notice, and I do 
not believe that it is true-because they 
are very Honourable Members. 

-----------------_----------------- --- - ---------* *Not recorded. • *Not recorded. 
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[Translation] 

SHRI RAMASHRA Y PRASAD SINGH 
(Jahanabad): Mr. Speaker, Sir poor people 
are being killed in our area daily ••• 

(lnterruplions)* * 
[English] 

MR. SPEAKER : It is a State subject, 
not my subject. Not allowed. I cannot do 
anything on a State subject. Don't rake up 
this question. 1 disallowed a similar thing a 
little before this Not allowed. Don't trans-
gress your limits Don't tranligress your 
boundar ies. J t w!lJ boomerang on you. 

(fnterruptions)* * 

MR. SPEAKER: Not allowed. 

(/nterruplions)* * 
MR. SPEAKER: Not alIowed. 

PROF. MADHU DANDAVATE (Raja-
pur): On a point of clarification .. Just now 
the Minister of Law and Justice was kind 
enough to offer some clarification. 

(Interrupt ions) * * 

MR. SPEAKER: Not allowed. What-
ever Mr Ramashray Pr3sad Singh is saying 
without permission, is not allowed. 

PROF. MADHU DANDAVATE: The 
Minister of Law Justice has given some 
clarification. Similarly, can he give some 
clarification abc.ut his remark", regarding 
filling in the vacancies of Jujges jn 
Karnataka ? . (Interruptions) 

{Translation] 

SHRI RAM SWAROOP RAM (Gaya) : 
Mr Speaker, Sir, I have given a notice of 
Calling Attention. 

MR. SPEAKER: I shaH see to it. You 
may come to me in case you have given 
notice of Calling Attention. 
-------------~----- ..... --.--~~- --

·~Not recorded. 

[ gngl/sh] 

This is not the place where I decide 
about Calling Attention, Mr. Ramswaroop 
Ram. You must read the book. 

(Interruptions) * * 
MR. SPEAKER: Not aHowed. What-

ever he is saying is out of bounds. Now 
Papers to be Laid. Shri Vasant Sathe. 

(Interruptions)* • 

[Translation] 

MR. SPEAKER: The State Govern-
ment, State Legislature will take it seriously 
which is meant for this purpose. It does not 
come under your juri')diction. 

12.11 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

l"otifications under Coal l\lioes 
Pro, ident Fund and Miscellaneous 

Provision Act, 1948. 

THE MINISTER OF ENERGY (SHRI 
V ASANT SATHE) : I beg to Jay on the 
Table a copy each of the following Notifica .. 
tions (Hindi and English versions) under 
section 7 A of the Coal Mines Provident 
Fund and f..1iscellaneous Provisions Act, 
J 948 :--

(l) The Coal Mines Provident Fund 
(Second Amendment) Scheme, 1986 
published in Notification No. 
G.S.R. 363 in Gazette of India 
dated the 24th May, 1986. 

(2) The Aodhra Pradesh Coal Mines 
Provident Fund (Second Amend-
ment) Scheme, 1986 published in 
Notification No. G.S.R. 364 in 
Gazette of India dated the 24th 
May, 1986. 

(3) The Rajasthan Coal Mines Provi-
dent Fund (Second Amendment) 

Not recorded. 
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Scheme, 1986 published in Noti-
fication No. S.O. 2045 in Gazette 
of India dated the 24th May, 
1986. 

[Placed in Library. See No. LT 2752/86] 

Muslim Womea (Protection of Right 
on Divorce) Rules, 1986. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ): I beg to lay on 
the Table a copy of the Mus} im Women 
(Protection of Rights on Divorce) Rules, 
1986 (Hindi and English versions) published 
in Notification No. O.S.R. 776(E) in Gazette 
of India dated the 19th May, 1986 together 
with a corrigenda thereto published in Noti-
fication No. G.S.R. 834(E) in Oazette of 
India dated the 4th June, 1986 and Noti-
fication No. G.S.R. 898(E) published in 
Gazette of India dated the 23rd June, 1986 
under sub-section (3) of Section 6 of the 
Muslim Women (Protection of R:ghts on 
Divorce) Act, 1986. 

[Placed in Library. See No. LT-2353/86] 

Notifications under Income Tax Act, 
1961 and Customs Act, 1962. 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR-
DHANA POOJAR Y): I beg to lay on the 
Table :-

(1) A copy each of the following 
Notifications (Hindi and English 
versions) under section 296 of the 
Income-Tax Act, 1961 :-

(i) The Income-tax (Fourth 
Amendment) Rules, 1986 
publisbed in Notification No. 
S.O. 4 12 (E) in Gazette of 
India dated the 9th July, 
1986. 

(ii) The Income-tax (Fifth Amend-
ment) Rules, 1986 published 
in Notification No. S.O. 
413(E) in Gazette at' India 
dated the 9th July II 1986. 

(Placed in Library. See No. LT-27S4/86) 

(2) A copy each of the followina 
Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962 :-

(i) O.S.R. 743 (E) publisbed in 
Gazette of India dated the 
12th May, 1986 together 
with an explanatory Memo-
randum making certain amend-
ment to Notification No. 155-
Customs dated the 28th May, 
1 98 1 so as to insert the 
appropriate heading Nos. under 
the new Customs Tariff in 
order to make its intention 
clear. 

(ii) G .S.R. 762 (E) published in 
Gazette of India dated the 
14th May, 1986 specifying 
Acetic Anydride as goods with 
reference to which special 
measures for tbe purpose of 
checking their illegal export 
and facilitating their detection 
shall be taken. 

(iii) G.S.R. 763(E) published in 
Cazette of India dated the 
14th May, 1986 specifying 
the areas for the purposes of 
the Customs Act, 1 962 having 
regard to the vulnerability to 
smuggling of tbat area. 

(iv) O.S.R. 794(E) published in 
Gazette of India dated the 
21 st May, 1986 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 136-Customs 
dated the 17th February, 1986 
so as to raise the basic cus-
toms duty on Carbolic Acid 
(Pbenol), Nonyl Phenol, 
Styrene from ? 0 per cent to 
100 per cent. 

(v) G.S.R.. S07(B) puhHshed in 
Gazette of India da1ed the 
26th May, 1986 together with 
an explanatory memorandum 
seeking to reduce tbe basic 
customs duty to 40 per cent 
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on certain specified compo-
nents when used in the manu-
facture of Sealed Cylindrical 
Rechargeable Nickel Cadmium 
Cells. 

(vi) G.S.R. 808(E) published in 
Gazette of India dated the 
26th May, 1986 together with 
an explanatory memorandum 
making cf':rtain amendment to 
N0tification No. 314/86. 
Customs dated the 13th May, 
1986 so as to reduce the 
auxiliary customs duty to 25 
per cent on certain specified 
components when used in the 
manufacture of Sealed Cylin-
drical Rechargeable Nickel 
Cadmium Cells. 

(vii) G.S.R. 835(£)836(£) published 
in Gazette of Jnd;a dated the 
5th June, 1986 together with 
an explanatory memorandum 
regarding exemption to filter 
paper imported by a manu-
facturer of tea bags for the 
manufacture of tea bags from 
the whole of the basic, addi-
tional and auxiliary duties of 
customs leviable thereon. 

(viii) G.S.R. 882(E) pu'blisbed in 
Gazette of India dated the 
18th June, 1986 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 38·Customs 
dated the lst March, 1978 so 
as to reduce the basic customs 
duty on polyester filament 
yarn, polyester mono-til and 
polyester strjp~ from 200 per 
cent plus Rupees 15 per Kg. 
to 200 per cent ad-valorem. 

(ix) G.S.R. 893(E) publisbed in 
Gazette of India dated the 
20th June, 1986 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 155/86-
Customs dated the 1 st March, 
1986 so as to extend tbe CQU-

cession to components of the 
specified machinery. 

ex) G.S.R. 894(E) published in 
Gazette of India dated the 
20th June, 1986 together with 
an explanatory memorandum 
making certain a mendment to 
Notification No. 318/86-
Customs dated the 13th May, 
1 986 so as to regulate the 
auxiliary duty of the compo-
nents covered by Notification 
No. 364/86-Customs dated 
the 20th June, 1986, as that 
applicable to the machinery. 

(xi) G.S R. 899(~) published in 
Gazette of India dated the 
24th June, 1986 making cer-
tain amendment to Notifica-
tion No. 208/8 t -Customs 
dated tbe 22nd SeptenJcer. 
1981 so as to add to cerlalD 
other life Saving DrugsjMedi-
cines and Equipments which 
can be imported free of duty. 

(xii) G .S.R. 913(E) published in 
Gazette of India dated the 
27th June, 1986 together with 
an explanatory memorandum 
making certain amendment to 
Notification No. 364/85-
Customs dated the 20th 
December, 1985 so as to 
reduce the basic customs duty 
on aluminium ingots from 25 
per cent ad valof em. 

(xiii) G.S R. 914(E) published in 
Gazette of India dated the 
27th June, 1986 making cer-
tain amendment to Notifica-
tion No. 312/86-Customs and 
3 J 4/86-Customs dated the 
13th May, 1986 so as to 
exempt the imported aluminium 
ingots from the whole of the 
auxiliary duty of customs levi .. 
able thereon. 

(xiv) G.S.R. 930(E) and 931(E) 
published in Gazette of India 
dated the 3rd July. 1986 to-
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getber with an explanatory 
memorandum regarding exem-
tion to audio cassettes in the 
nature of talking books re-
corded with material for the 
blind from books, newspapers 
or magazines when consigned 
by sa)eCified organisation and 
imported by a specified orga-
nisation from tbe who]e of the 
basic, additional and auxiliary 
duties of customs leviable 
thereon. 

{Placed in Library. See No. LT-2755/86] 

Notification under Industries (Deve-
lopment and Regulation) Act, 1951 

THE MINISTER. OF STATE IN THE 
Ol!PAIlTMENT OF INDUSTRIAL DEVE-
LOPMBNT (SHRI M ARUNACHALAM): 
, beg to lay on the Table a copy of Noti-
fication No S.O. 309(E) (Hindi and English 
versions) publisbed in Gazette of India dated 
the 30th May, 1986 making certain amend-
meJ'lts to Notification No. S.O. 98 (E) pub-
Jished in Gazette of India dated the 16th 
February, 1973 under sub-section (2H\ of 
section 298 of the Indul\tries (Development 
aad Regulation) Act, 1951. 

[Placed in Library. See No. LT-2756/86] 

MR SPEAKER: Calling attention-Shri 
Gadadbar Saba. 

SH«'l fNDRAJtT GUPTA (Basirhat) : Is 
it your ruling that even in those cases where 
people belonging to the Scheduled Caste and 
the Harijans are oppressed or killed, even 
that becom~s a State subject and we are Dot 
allowed to discuss it bere ? 

(Tr.Jns!ali0lf1 

MR. SPEAKER : It is not so. 

••. (Interruptions) 

I EngliHlj 

MR. SPEAKER: Don't misquote me, 

SHRI INDRAJIT GUPTA: Then '1 Mr. 
Kamat;bray Prasad is referring to killing of 
tbe Harjjans~ 

[Translation] 

MR. SPEAKER : It is not so. 

[English] 

I know it is not. 

(Trans/ation] 

SHRI INDRAllT GUPTA: You say 
that it is a State subject. 

MR. SPEAKER: You may please find 
out in the first instance. If only Harijans are 
involved then I sha 11 take it up. 

(English1 

Jf it is only Harijans I will take it up. 
There is no problem. 

[Tram"ation) 

SHR 1 INDRAJIT GUPTA: Last time 
you had stnted that it was a State subject. 

MR. SPEAKER: 1 have repeatedly said 
that whenever the Harijans were involved. I 
have allowed it in the past and 1 am prepar-
ed to allow it in future also. (/ntt'rruptions) 

[En.f?li,h1 

SHRI INDRAlIT GUPTA: The Protec-
tion of Scheduled Caste is very much the 
concern of the Centre and of this House. 

[Translation] 

MR. SPEAKER: That is why I have 
said it 1 do Dot at all differ with you. 

[English] 

SHRI BASUDEB ACHARIA (Bankura): 
Last time you did not allow a discussion on 
the kilting of Harijans in Bihar • 

MR. SPEAKER: No, it was only five 
Harijans and 15 were others. 

SHRI NARAYAN CHOU'BEY (Midna-
pore) : How many Harijans must be killed 
fDr a di$Cussion ~9 be b~ld hero? 
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MR. SPEAKER: No. If it is a question 
of only Harijans, I will allow it. Mr. 
Chaubey, do not misquote me; don't put 
words into my mouth. 

••. (lnterruptions) 

MR. SPEAKER: Now Calling Attention 
Shri Saifuddin Cbowdhary. Mr. Chowdhary. 
mind you, we have decid~d that only 10 
minutes win be given and after that you will 
not be on record. 

PROF. MADHU DANDAVATE. Can 
we resign and go to the State Legislature and 
raise it there? 

MR. SPEAKER : You can do so if you 
have got the guts to do that. 

••. (Inferruptions) 

12.13 hrs. 

CALLING ATTENTION TO MAT-
TER OF URGENT PUBL1C 

IMPORTANCE 

[Eng/i~h] 

Failure of the Jute Corporation of 
India to purchase raw jute directly 

(rom jute growers 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : I caU the attenti0n of the Minister 
of Textiles to the following matter of urgent 
public importance and request that he may 
make a statement thereon: 

HThe situation arising out of the 
failure of the Jute· Corroration of 
India to purchase raw jute directly 
from jute growers and the steps taken 
by the Government in that regard." 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): Sir, the 
Motion seeks to discuss the situation arising 
out of tbe alleged failure of the Jute Corpora-
tion of India to purcbase raw jute directly 
from jute growers and steps taken by tbe 

Government in this regard. At tbe outset, let 
me state the facts about the procurement of 
raw jute by Jute Corporation of India which 
would clarify the position . 

India harvested a bumper jute crop in 
1985-86 jute year (July-June) after a spell of 
four consecutive short crops. The Jute Cor-
poration of India was called upon to under-
take a massive procurement operation during 
the year to protect tbe interests of the jute 
growers. The leI, along with its agents in 
the cooperative sector, conducted a prolonged 
precurement operation and mopped up a 
total of 28.15 lakh bales (of 180 kg. each) 
during the year. The comparative procure-
ment figures of Jel during 1984-85 were 
only 10.14 lakh bales and earlier highest 
procurement was 17.61 lakh bales in 1981-
82 . 

As a matter of policy, leI purchases ra. 
jute only from growers and not from middle-
men or traders, so that the benefit of price 
support operation goes to growers. For 
identification of growers, lCI mostly relies on 
jute-cards and/or Pancbayat slips. The same 
system v.as followed during 1985- 86. Hence 
tbere was no failure of the JeI to purchase 
raw jute directly from the jute growers. 

I may further point out that during the 
preceding jute year ending 30.6.86, the 
following steps were taken to safeguard the 
interest of the jute growers : 

(i) Announcement of minimum statutory 
price of ra w jute and mesta; 

(ii) Expansion of market coverage both 
by the Jute Corporation of India 
and State Cooperatives. As many as 
10 Departmental purchase centres 
and 4 sub-centres of leI and 1 S 1 
purchase centres of cooperatives 
were added in 1985-86 as com-
pared to 1984-85. 

(iii) Enlargement of storage capacity; 

(iv) Full manning of purchase centres 
through recruitment of additional 
hands; 

(v) Sanction of credit on cas required' 
basis by the Resen-e Bank of IDdia 
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for undertaking price support opera-
tion, total credit sanctioned being 
over Rs. 100 crores. 

(vi) Issue of directive on 6.9.85 by Jute 
Commissioner to all working jute 
mills in the private sector to build 
up stocks of raw jute up to specified 
levels so as to step up purchases of 
raw jute by mills; 

(vii) Use of mass media by lute Cor-
poration of India to advise the 
farmers not to make distress sale of 
their produce at prices below the 
statutory minimum to unscrupulous 
traders and bring their produce to 
JCI/Cooperative purchase centres. 

So far as the current jute year beglDning 
1.7.86 is concerned, tbe Government has 
already taken the following steps to safeguard 
the interests of jute growers: 

(i) The statutory minimum price of raw 
jute and mesta wc:re announced 
during February-March 1986 i.e. 
before the sowing of raw jute so that 
the farmers can take a view about 
the acreage to be held under jute. It 
was the first time that the statutory 
minimum price was announced so 
early. 

(ii) I had written to Chief Ministers of 
jute growing States months back to 
issue grcwer~' identify cards to all 
the farmers so tbat the traders and 
middlemen are not in a position to 
issue facilities of buying raw jute at 
tbe statutory minimum price by the 
lCI. 

(iii) The leI purchase centres and sub-
centres are already equipped with 
men, material and resources for 
begiuning procurement of raw jute 
as and when the farmers offu raw 
jute to such centres at the statutor) 
minimum price. 

Mr. Speaker, Sir, I have been informed 
that tbe procurement operations of JCI in the 
markets in North BengaJ~ where the jute 

• crop arrives early, is about to begin. As 
pointed out earlier, we have kept the procure-

ment centres of leI in complete readiness for 
the necessary operations. As pointed out by 
the Hon. Prime 1\-1 inister in this House on 
1 8.7.86 lCI will buy wha tever jute is offered 
to it for sale by the growers at the statutory 
minimum price. The Government stand by 
this commitment. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Mr. Speaker, 1 am happy that even 
after tbe Zero Hour you are here to listen to 
tbis debate and I also think that you will 
exert your influence to see that the jute 
industry does not face any problems or the 
peasants do not face such problems, as Zero 
Hour, in the near future. 

This issue about the jute industry is dis-
cussed by us every year in this House. 

SHRI BASUDEB ACHARIA (Bankura) : 
In every session also. 

SHRI SAIFUDDIN CHOWDHARY: 
Yes, in every session, and some good 
announcements are IPade C\er)' time Assu-
rances are given. But nothing is done to 
change the conditions drasti~ally for this 
industry. 

Now, some days ago during his visit to 
Calcutta the Prime Minister announced that 
all the raw jute would be purchased by the 
Jel and that created a kind of enthusiasm in 
the rn inds of tbe peasants and they heaved a 
sigh of relief and they understood that the 
kmd of situation tbey face every year, will 
not be there this year or at least the year 
after. But on the other day in this House tbe 
Pr ime Minister himself said that he had never 
~ald this. What he said was this, that the jute 
that is brought to the Jel, that would be 
purchased. That is the problem. What he said 
was nothing new because the peasants would 
not find JeI when they needed it. When 
distress sale is over, then there is no question 
of intervention by leI. Peasants are not safe in 
this way. What really is needed by the peasants 
has not been done. What we say is that jute 
is not only vital for the Bengal economy but 
it is the prime industry of our country wbich 
earns a lot of foreign exchange for our 
country aud provides jobs for lakhs of people. 
Now, two Jakh people are working in tbis 
indultry and 40 lakh peasants are involved 
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in its cultivation. The prime concern for all 
of us should be to see how we can save this 
labour intensive industry which provides lot 
of employment and also a source of liveli-
hood to the peasants. I am not going into the 
details as to what IJO has said about this 
industry We cannot meet out a kind of step-
motherly treatment to this industry. We can 
not allow some kind of synthetic or polythene 
to overtake this industry and destroy it 
because this provides the livelihood for the 
millions of our countrymen. Not only one 
section of our people, not only Bengalis or 
Biharis but people from different parts of the 
country are working in the jute industry. ~ome 
kind of national integration is there where 
they live together and wor"- together. But the 
owners of the jute industry have sucked all 
the money from this industry. They never 
took care to improve the conditions of tbis 
industry, to spend money in research for new 
kinds of products to be brought and sold in 
the market, to see that production is cheaper 
which could compete with the new challenges 
that are coming. There is a kind of irrespon-
sible behaviour on the part of owners of this 
industry and they ha\'e diverted money to 
other sectors. Now this industry is facing a 
serious crisis. 

We aU know what the UNCTAD has to 
say about this industry. They say that the 
jute industry provides more employment than 
any 10 core industries listed under UNCT AD 
integrated commodities programme. I am not 
80ing into the details of it. But IJO has 
mentioned and I quote : 

"Since 1955 the price of jute has 
declined by about 60 per cent in real 
terms whereas the real prices of manu-
factured goods increasad by 60 per 
cent." 

Same is the picture in our own country. 

In 1985, as claimed by the Prime Minister 
leI had purchased 2·8 million bales out of 
12 million bal~s. It is a very little amount 
that they could purchase. It really did not 
help the peasants. Actually JCI djd not help 
the peasants in time of need. The middlemen, 
the phariahs, the banias took advantage of 
tbo. situation. What usually happe~s is tbat 

JeI enters into the market very late when the 
distress sale has already taken place. So the 
question is as to bow to reach the peasants 
and purchase from them directly. That is the 
moot point of our calling attention. We have 
heard reports last year from Purunia that 
peasants brought jute to the market, but they 
did not find any purchaser. So they burnt tbe 
jute there itself. 

One point has been brought to our notice 
that the Central Government wanted-later 
they dt:nied it-to pbase out the jute culti-
vation. The things that have been taking 
place are ttat the West Bengal State Govern-
ment has consciously decided that they will 
bring down the bectareage of jute cultivation. 
But still that is not solution. You cannot just 
put an end to the cultivation. You have to 
see whether the climate is such that other 
kinds of crops can be grown there. We just 
cannot think of a total ban on this cultivation 
or end of this cultivation. Therefore, what we 
ha\e to do is to reach the grower and 
purchase: directly from him, not in the manner 
the JCI is doing. That is helping only the 
middleman. 

The jute season starts from 1st July and 
the Goyernrr.ent has said here that tbey 
ha \'e already announced the price-and it is 
good, of course, that they have announced 
before hand. But how do they decide about 
what should be the minimum price? The 
kisan organisations have calculated that the 
minimum price should be Rs. 600. And what 
have you decided? Just Rs. 225 as the mini-
mum statutory price. The jute has already 
corne in the market and it is being sold at a 
lesser price than the minimum statutory price. 
When I say that on the 1st of July the season 
begins, the Minister in his statement bas 
stated, "I have been informed that the pro-
curement opera tions of leI in the markets 
in North Bengal, where the jute crop arrives 
early, is about to begin." Now, Sir, today is 
22nd. What will remain after the distressed 
sales and what will they purchase from them? 
Is JeI meant for helping the middlemen? 
Why this delay is thele I want to know. We 
have to reach the growers. We have to 
involve the Panchayat. They can give us the 
true picture as to who are the peasants. We 
have to involve them. We have to go to every 
viUase, not to the market only. 
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T'be Hon. Mitlister has written to the 
Chief Ministers about the card system. Very 
JOOd. But even card system can be manipula" 
ted unless tbe real democratic organisations 
of tbe peasants and other people working in 
the village aDd the Panchayats are involved in 
it. 

Now I come to the storage. I am not 
going into all the data because tbe time is 
short. Regarding storage, ooe point has been 
made but tbat is not a very important point 
which can be considered to be hindering the 
procurement of jute by JeI. The god owns can 
be made available to them. The State Govern-
ment has offered their help in providing them 
godowns. Even it can be kept in the open 
under polythene sheets. Foodgra ins that we 
eat are kept in the open. Jute we don't eat. 
So, why do they not take em~rgency steps to 
see that jute is procured from tbe peasant at 
the real fair price and thus they are saved 
from the present situation? Government is 
trying in different States to see that other 
cultivation is encouraged. But for the runping 
of the industries, for the probabilities of our 
exports and an that, a large amount of jute 
is required. Many people are involved in this 
for their livelihood. How can~t \\e take o\er 
the puchase of the whole raw jute? Then 
o&kr questions also come in. That may be 
diacossed later 00. For the present tbis is 
what I wanted to say. 

SHRI HANNAN MOLLAH (Uluberia) : 
Mr. Speaker, Sir, as the earlier speaker bas 
also said, we know that the leI started 
functioning only to ensure remunerative 
price to the jute growers and for making 
direct purchase from the growers. The 
Public Undertakings Committee in their check 
&eport 1977-78 have said that leI failed to 
fulfil their two objectives of direct purchase 
and remunerative price. So leI failed to fulfil 
their oejectives for which they were meant. 
Tiley never crossed their target. Only around 
15 per cent of the total produce tbey are in 
a positioD to pur~base. So, this is the situa-
tion which tbe growers are facing. This is 
hew the leI is opera ting. 

Tbe HOD. Minister made a statement 
that "Jet along with its agents" are purchas-
ing Jute. ·Wby through asents'? As the 
ascots are the aacots of tbe Dilll owocn, tbe 

asents sabotage the purchase. They help the 
mill owners and Dot the Government. So., 
wby should it be through agents? Why not 
direct purchase '1 The statement said that 
tMY mop up the total or a large amount of 
jute produced. But what is the percenta&e of 
the total production that they purchase? 
That percentage is very low. 

The Minister in his statement sa~d
'minimum statutory price'. What is tbe 
statutory price enforceable by ]aw? It is the 
minimum support price and it is not main-
tained at all. Peop]e suffer. They do not get 
the actual price. It is not correct to say that 
it is the statutory price. It is Dot even equi-
valent to the cost of production. It is far less 
than they are demanding i.e. Rs. 600/- per 
quintal. The Government announced only 
Rs. 232/- per quintal. 

Then comes the question of enlargement of 
storage capacity_What is the e:11argement in 
this year over the ]a~t ),ear, we do not 
kno~ ? They will sa)' that because of this Vve 
canr.ot do this. 1t.(~ ha\ e 81\ cn son:c direc-
tion to the mill ov.ners as said In the Halt-
ment, gl\cn by the Minister. I want to know 
how many rr.ill owners are following tbis. If 
they are not follo\\ 109, what action does the 
Government propose to take ? 

They have given some ad,dce to the 
farmers to come to the JCJ. But only through 
advice nothing wiJI happen. We know that. 

JeI officers in Calcutta declared that only 
300 quintals per day from one market they 
will pureha~e. It is less than 50 per cent of 
tbe amount of jute which comes every day to 
the market. This is not up to the mark. So, 
only through advice they wlH not be able to 
b elp them. They will have to mop up the 
whole amount. Now, they are going back 
and say that they will not purchase the en tile 
quantity. 1£ it is so, they will not be able to 
save the growers. 

They have announced that tbis year 6S 
lakh tonnes may be available. Government 
will purchase only 7 lakb tonnes. They say 
that their gO·dOWDS are full. So how will 
they belp the growers? In this situetion I 
request the Minister to consider monopoty 
parcb~ of jute this ),e&r. 
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The question is about the remunerative 
price and the direct purchase from the 
growers and finally the nationaiisat;on of the 
entire process of purchasmg selling and 
I>roduction of jute is the only solution. I ask 
the HOD. Minister to reply to these 
questions. 

[Trallslation] 

SHRI HARISH RAWAT (AJmora) : Mr. 
Speake_r, Sir, it is our misfortune that when-
ever there is a bumper crop, the procurement 
agencies fail to fulfil their responsibility. 

MR. SPEAKER: For thht purpose he is 
sitting bere and he bas to solve it. 

SHRI HARISH RAWAT : I am thank-
ful to you for providing me an opportunity 
to express my views. Tbe Hon. Mmister bas 
said in his statement. 

MR. SPEAKER: Hon. Minister is pre-
sent here. 

SHRI HARISH RAWAT: The Hon. 
Minister has said in his staterr.em that tbe 
Government declared the support price in 
time and called upon J.C I. to undertake 
procurement operation and informed the 
farmers accordingly. This is a good tblDg 10 

itself but it is seen that the objectives of the 
J C I. are frustrated by the officers and 
emplo)ees at the lower level in ccnnivance 
with the middlemen. 

The first problem is that the procurement 
centres are generally located at far off places 
and the farmers cannot reach {he e in time. 
The farmers do not have the means to reach 
there in time. In the meantime, the middle-
men go to their places and offer some price 
for their produce. Bearing in mind his inabi-
lity to go to the market, the farmer is com-
pelJed to se]) it off. 

This year, we have a bumper harvest and 
as such I would like to request the Hon. 
Minister to increase tbe number of procure-
ment centres accordingly I would also like 
to know from the Hon. Minister how many 
Dew procurement centres have been opened 
this year and secondly, what measures have 

been adopted reprding procurement from 
other States and coordination with other 
States in this regard 7 The HOIl. Minister has 
not made any clarification in his statement 
in this regard. 

Today, J.C.I. is also facing the storage 
problem. In this regard, generally you depend 
on the States and the States in tum depend 
on the middlemen who arrange for henami 
storage. Even J.e I has no proper informa-
tion about the godowDs. Somehow or the 
other, they keep on e:xploiting the farmers in 
connivance with the mill owners. I would 
like to know from the Hon. Minister about 
the present available storage capacity. Is 
J.C.I. in a position to store jute properly so 
that the jute industry could be supplied jute 
in time? 

The greatest need of the hour is to 
modernize this industry. I agree that enor-
mous funds are needed for this purpose. The 
Planning Commission hC2d partly sanctioned 
the projections submHted by you but it is 
insufficient to meet the requirement. 1 would 
like to ask the Hon. Minister whether he is 
going to adopt measures to modernize tbis 
in~ustry so that whatever quantity is pro-
duced by the fanners could be lltilized ? It is 
seen that we cannot meet its demand in 
f('reign countries. That is why the countJies, 
which were our traditional markets, are 
thinking of alternatives arrangements. There-
fore, you should give it a serious thougbt. 

I w(luld also like to know from the Hon. 
Minister what long-term pohey is he going to 
adopt to stabilise tbe jute industry to consume 
the produce within the country and to export 
the finisbtd product. This industry, as other 
Hon. Members have also pointed out, is an 
important industry. Lakbs of people and 
farmers are employed in it and above an the 
economy of our country is also linked with 
it. Therefore, some policy should be formu-
lated for this important industry. A new 
policy should immediately be chalked out by 
revising the existing policy. 

[English} 

SHRI BAlU BAN RIYAN (Tlipura 
East) : Tripura is one of the ju_ srowinl 
States thou,h it is a vtl'1 sma» State. Tn.--
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bas got no industry and jute is the main crop 
and cash crop of the people of Tripura. Last 
year the Tripura peasar.ts harvested a bumper 
crop. AbOut half the quantity of jute pro-
duced last year was not purchased by tbe 
J.C.I. Parts of this produce remained 
with tbe kisan and with the agents. 
I want to know from the Minister 
whether the Ministry wiJI arrange to purchase 
the total quantity of jute produced during last 
year. And the agents of lCI are there. The 
primary agricultural cooperative societies and 
LAMPS are the main purchasing agents of 
JCI. But how much quantity they purchased? 
All the quantity purchased by these agents is 
not taken by the JCI. The lCI said they have 
got no storage facilities and they have got no 
transportation facilities. So they do not give 
the money to their agents and the agents in 
tum are not a hIe to give money to the 
peasants. In this context I want to know 
from the Minister when those agents \\ ould 
get money from the ICI. 

The new jute year has start('d now. The 
jute has started coming in the market, but 
th~ JeI is absent there. Theyare sleeping 
there and these agents are saying that there 
are DO storage facilities. Last year whatever 
quantity they purchased, they could Dot 
dispose it of. So, what to do in this circums-
tance 1 Therefore, I want to request the 
Hon. Minister to do something for the kisans 
of Tripura and other parts of the country, as 
they have no other source of income. 

MR. SPEAKER: The main questions 
remains: Why should 'nt they be in position 
before? 

SHRI KHURSHID ALAM KHAN: Sir, 
I would like to assure the Hon. Members in 
the first instance that the leI is there already 
in the market and from the next week they 
are going to make tbe purchases and there 
wiIJ be no difficulty about it, and we wjJJ 
ensure that adequate infrastructure is available 
and the necessary funds are also availabJe 
from the Reserve Bank. The Reserve Bank 
has promised to give all the necessary funds 
and there will be no shortage of funds. That, 
I can assure you. 

Mr. Saifuddin had particularly mentioned 
that we bave been buying through the agents. 

Our agents are on1y your cooperative people, 
the Cooperative Department of the West 
Bengal Government. 

SHRI BASUDEB ACHARIA: Not 
individual agents. 

SHRI KHURSHID ALAM KHAN : Not 
individual agents, they are the cooperatives. 

SHRI MANIK SANY AL (Jalpaiguri): 
J n my constituency there are individual 
agents. 

MR. SPEAKER : Bring it to his notice, 
we sba11 see. 

(In terruptions) 

SHRI KHURSHID ALAM KHAN: Sir, 
there are more centres covered by coopera-
tives, but I would suggest that your coope-
rative Department bas to be more active and 
more alert and they have to make more 
contribution. 

SHRI BASUDEB ACHARIA: Give 
them money. 

SHRI KHURSHID ALAM KHAN: We 
advance them IT'oncy. Unless we give them 
money, tbey woo't buy for us. 

(lnt~rruptions) 

SHRI MANIK SANYAL : Why do you 
go to leI? They are tel1ing that 'no money 
has been given to us. How can we purchase 
jute ?' 

MR. SPEAKER Now he is giving the 
. reply. 

SHRI MANIK SANY AL: It is a sordid 
affair, we have been witnessing this. 

SHRI ANIL BASU (Arambagh) : Who 
are tbe agents? 

SARI KHURSHID ALAM KHAN: 
Our agents are cooperative people mostly. 
They are your people. 

AN HON. MEMBER: You have to 
find out. 

(Interruptions) 
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SHRI KHURSHID ALAM KHAN 
I do not know if there is any. 

(Interrup lions) 

SHRI AMAL DATTA (Diamond Har-
bour) : First he said that the State Govern-
ment Cooperative Department is the agent •.. 
(Interruptions). In some cases local coope-
ratives may have been designated as agents, 
but not the State Government. 

MR. SPEAKER: That is wrong. Govern-
ment is not the agent. It is the cooperatives. 

(Interruption r) 

SHRI KHURSH1D ALAM KHAN : 
Cooperatives of your State- after all, tbey 
have to be cooperatives of the State Govern-
ment. 

(Interrupt ions) 

MR. SPEAKER: It is all right, don't 
interrupt. Let him fini~h his speech. Take 
your seat. 

(InterruptionJ) 

MR. SPEAKER: \Ye will take it up, 
don't worry. 

SHRI MANIK SANYAL : One point 
should be clarified. When the JCI will start 
purchase of jute from North Bengal ? 

MR. SPEAKER: You can send it to me, 
I will see this. But )'OU can't take part in 
this discussioD, you see. 

SHRI KHURSHID ALAM KHAN: I 
have just mentiont"d tbat in North Bengal 
the purchases will start next week. 

(Interruptions) 

MR SPEAKER: Mr. Minister, you are 
not supposed to ans\\er him. Mr. Hon. 
Member, you cannot take part in this. Your 
name is not here. You can give rr e in writ-
ing. I cannot break the rules for you. Just 
read out the rules aod then come to me. 
You can send it to mc. 

SHRI ANIL BASU (Arambagh): Every 
day ),OU a~ kind b\lt today .•... t 

MR. SPEAKER : I cannot allow it. But 
I will do it on your behalf. 

SHRI KHURSHID ALAM KHAN: Sir, 
jute plays a very important role in the 
Eastern region. Therefore, we should en~ure 
that jute industry is encouraged and all possi-
ble steps are being taken for encouraging 
modernisation of the jute industry. Unfortu-
nate]y. modernisation has not been done 
for a long time and that is the main cause of 
difficulties and trouble in tbe industry .•. 
(Interruptions). Now modernisation scheme 
has been provided. Recently 1 visited 
Calcutta ... (Interruptions.) 

MR. SPEAKER: If all of you speak 
like that, there wi11 not be an end to it. I 
am not allowing. 

SHRI KHURSHID ALAM KHAN : 
Recently I also visited Calcutta and I told 
them, these soft loans must be utilised and 
if there is any difficulty, please Jet us knew. 
We have also told the Jute Commissioner 
that he should interfere and intervene that 
wherever they have to import any machinery 
or tbey ba\e to buy machinery ]ocally, 
instead of paying mone) direct to the mill-
owners, the mill-o\\ners should p]ace tbe 
order for the required machinelY and the 
pa)ment should go through the Jute 
Commissioner So, no money is diverted for 
any other purpose. It is necessary that we 
have to diversify jute produds, particularly 
with regard to carpets, we have to produce 
rr.ore. We r.a\'e to produce decorative mate-
rials also. Jute packmg cloth was not really 
moving earlier because in America, tbey 
have started making s)nthttic bags. Recently, 
our high-powered delegation has been there 
and that delegation talked to the individual 
people and collectl\ely to them and they 
have as~ured the dekgation that they have 
found that the S) Dthetic bag is Dot "ery use-
ful for them. Now they will again revert 
back to the jute cloth for packing. And that 
would be very useful and I ftel that this is 
already moving and there are more orders 
pending. 1 think, it wJJJ be necessary for us 
to produce more jute packing cloth so that 
it will be exported. 

The jute price has been fixed by tbe 
Commission of Agricultural Costs and Prices. 
Tpis bas ~n done by tbeJn. They fix tho 
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price for the W-5 quality. And then on the 
basis of the price of W-5 quality and taking 
into consideration the market prices in the 
various States, the jute Commissioner fixes 
the prices differentiate of other qualities also. 

SHRI SAIFUDDIN CHOWDHARY : 
How do they determine and on what basis? 

SHRI KHURSHID ALAM KHAN: The 
Commission of Agricultural Costs and Prices 
fixes the prices for all the commodities and 
they have to do for jute also, as they do for 
cane or wheat or any other commodity. 

SHRI SAIFUDDIN CHOWDHARY 
It is not a fair price which is fixed. 

SHRI KHURSHID ALAM KHAN 
If it is Dot so, I will convey your sentiment 
to tbe Commission and let the Commission 
consider it. During the last season, we 
procured more than 28 lakh bales of jut~. 

This was not 15% as stated by the Hon. 
Member. Here it is more thall 28% of the 
total produce of jute in the country. Ahout 
the storage capacity, we have got 500 
godowns. 

SHRIMATI GEETA MUKHERJEE 
(pauslrura): What about 7 lakh bales 
announcement now, as against 28 lakhs 
made last year. The announcement of the 
Jel is that, tbey will purchase 7 lakh bales. 
Have you heard that? Have you seen that? 

SHRI KHURSHID ALAM KHAN: I 
do not think leI can make this son of 
irresponsible statement that they will buy 
oDly 7 lakbs. 

(Interrupt;ons) 

MR. SPEAKER: NOt no. Not allowed. 

SHRI KHURSHTD ALAM KHAN = The 
Hon. lady rr.ember can take it from me that 
they WiJJ buy the quantity of jute which wjJ) 
be brought by the jute growers for seJling 
particularly those jute growers who are hold-
ing the card. We have been requesting the 
8'al~ Gl:lverqm~n~8 t~ iss~e the identity cards. 

But I will tell you there also the panchayat 
creates the problem. If we depend on the.-
p~nchayat and no card is issued, tben it will 
create problems. 

( Interruptions) 

~iR. SPEAKER: No interruption. 

SHRJ KHURSHJD AlAM KHAN 
More people go and ohtain the certification 
fr(,01 the rancha}at but if the card will not 
be issued, we will have no option but to 
rely on the panchayat certificate. 

SHRI SAIFLJDDIN CHOWDHARY 
Panchayst certificate will be all right. 

SHRI KHURSHID ALAM KHAN: I 
00 not think it is very corrfct idea. I still 
in~jst that the card should be isslled. 

[Transfarh'l1] 

(Interrupt Ions) 

';HRI HAR1SH RAWAT : !n most of 
the PaT;chayats ~alC'tage activities are spear-
headed b} CPI (M) ••. (InterruptIOns). 

MR. SPEAKFR : The malady is so 
widc!\rread that it is very difficult to single 
out anyone. 

(Interr ,pl ions) 

[English] 

SHRI KHURSHID ALAM KHAN : 
Then we have 299 cooperative centres as 
against 299 which v.ere before. We have 
125 centreli of JeI against 115. Then again, 
we have 72 sub·centlts against 68 of the JeI 
in the previous year. So, the number of 
Centres available at present is adequate to 
take care of all the jute which will come into 
the market. 

I have already mentioned about the 
modernisation. ] said, yes, jute industry bas 
not heen modernised. It is one of the oldest 
industries like the textite indu~tTY and the 
modernisation is very necessary and we have 
given them the whole support for tbis 
modernisJtlon and we have assured of ail the 
soft loan to be made available jf we are 
~oio~ to mod~rn~se tbe iD<Iustry. 
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It is a fact that synthetir'S are repJacing 
the jute industry to a certain extent. But it 
has also to be reaJised that synthetics bas 
come to stay in this country. But, in any 
case to find a via media in which the synthe-
tics do not replace jute industry altogether. 
We have taken certain steps recently. Lami-
nated bags we have produced which will be 
much better for the use of the cement 
industry. Recently the railways bad issued 
an order that they will use only synthetic 
bags. Then I wrote to the Minister for 
Railways and he very kindly agreed that jute 
bags will be used and only they will inspect 
the flooring of the wagons so that it does not 
affect the wagons. 

12.53 hrs. 

[MR. DEPUTY SPEAKER ill the Chair] 

The Hon. Member mentiuned about 
Tripura. In Tripura, Vve purchased 1 55 
lakhs of bales during the last season as 
against 0.28 lakh bales }ear bdore Jast and 
I can still assure them that whatevt:r \\,111 be 
brought to the Centre, we wi1l certalDly 
purchase them and [here is no problem. If 
there is any problt:.m regardmg storage capa-
city, certainly we will also make the experi-
ment of covering the jute which is in the 
open with the tarpaullDs. 

I had already mentioned that the Reserve 
B;lOk is given an assurance that there will be 
no problem a~ out tht: funds made available 
to the leI. Last year they had made Rs. 
100 crores available and, therefore, we were 
able to buy more than 28 lakhs of bales. 

These are some of the important things. 

SHRI ANIL BASU: What is the total 
quantity to be purchased? 

SHRI KHURSHID ALAM KHAN: It 
all depends on how much jute comes. 'Ne 
will purchase all the jute that wiJl be brought 
to the Centre. 

SHRI ANIL BASU : What is the 
market? 

SHRI KHURSHID ALAM KHAN : 
How QlD 1 say? You will bring 10 lakb 

bales or you will bring S lakh bales. Last 
year we were intending to by 20 to 22 lakh 
bales, but when mOTe arrivals came, we 
bought more than 28 lakh bales. 

I suppose I have been also to answer aU 
the questions. If there is any particular 
question, I would be glad to answer. 

(Interruptions.) 

MR. DEPUTY SPEAKER: Now, 
matters under Rule 377 .• (Interruptions.) 

MR. DEPUTY SPEAKER : Mr. Anil 
Basu, your name is not here. I cannot allow 
only those Members who participated in the 
Calling Attention, not all others. 

SHRI SAIFUDDIN CHOWDHARY: I 
have asked \\ hetber the JeI agencies \\ill go 
to tl'e v!llage- and not stay only in the 
Mandis-and in active asscciation with th~ 
panchc )(1ts purchase directly from the 
growers. 

SHRI KHlJRSHID ALAM KHAN: We 
are pa) ing substantial sums to ) our Govern-
n:ent for pro\' iding tbe facilities at the 
centres_ There is no purpose in going from 
,Wdge "'hen the growers are bringing their 
Jute to the MundIS. There is another 
problem ••.••• 

SHRI SAIFUDDIN CHOWDHARY: 
How far is the Mandi from the village, what 
is the average distance? 

SHRI KHURSHID ALAM KHAN : 
Another problem is that the growers do not 
accept cbeques for payment of jute. Our 
people cannot carry money to the distant 
villages risking their lives. 

(In Irrupt i'ons) 

AN HON. MEMBER : What about 
cotton? 

SHRI KHURSHID ALAM KHAN: For 
cotton we are paying througb cheques only. 

MR. DEPUTY SPEAKER 
under Rule 377 ••• -_ 

Matters 
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12.57 brs. 

MATTERS UNDER RULE 377 

[7ranslation] 

(I) Need to make proper Iightiog 
arrangements and to carry out 
necessary repairs 00 Natiooal 
Highway No. 28A CODnect-

iug Muzaffarpur with 
Nepal border. 

SHRIMATI PRABHAWATI GUPTA 
(Motihari): Mr. Deputy Speaker, Sir, I 
want to draw the Governments attention to 
an important matter under Rule 377. 

The Na!ional Highway No. 28A, which 
connects Muzaffarpur with the border of 
Nepal, via Motibari-Rasaul, is full of pot 
holes and is in a dilapidated condition. There 
are no lighting arrangements on the entire 
Highway which remains plunged in darkness 
at night, due to which the peopJe travelling 
on thii route have to face a lot of problems 
and there are frequent aclidents on this road 
which cause a great Joss of life and property. 
Therefore, I would request the Government 
to make arrangements for tbe repair and 
lighting of highway No. 28A to prevent loss 
of life and property. 

[English) 

(Ii) Demand for setting up a Coltural 
Centre at Mifhila in North Bihar 

during Seventh Five Year 
Plan. 

DR. G. S. RAJHANS (Jhanjharpur): 
According to present indications, the Central 
Government is planning to set up Culturc.1 
Centres in different regions of the country. 
These Centres will encompass tbe cultures of 
these areas. While some of these Cultural 
Centres will become operational even earlIer, 
all of them wiU become ready by the end of 
the current Five- Year Plan, i.e., 1990. 

These Cultural Centres are proposed at 
Patia'a (for North Zone), Shantiniketan 
(East), Thanjavur (SOUdl), Udaipur (West), 
Allahabad (North-Centra1). Dimapur (North-
East) and Nagpur (Soutb-C~ntral). 

In this connection it is requested that a 
Cultural Centre be set up at Mithila in North 
Bihar also during the current Five-Year 
Plan. Mithila has been a seat of culture 
since time immemorial. Thousands of years 
ago, Raja Janak, the father of Sita, ruled 
this region and patronised the rich Mitbila 
culture. Since tben, the people of Mithila 
have preserved their culture despite heavy 
odds. 

If a Cultural Centre is set up here, it 
will assure creative development and revival 
of various forms of art. This will also make 
the people of Milbila conscious about their 
cultural heritage. 

This proposed Cultural Centre at MithiJa 
would be at the central place of the eastern 
part of the country. Mithila (Madhubani) 
painting and handicrafts of Mithjla are known 
world o\'er. Similarly, other folklore and 
weddiflg customs of Mitbila are quite different 
from Nher parts of the country. 

There are a number of other strong 
reasons for settmg up a Cultural Centre in 
Mithlla either at Madhubani or at Darbhanga 
and I earnestly request tbe Centre to consider 
this proposal sympathetically. 

13.00 hrs. 

[Trans/atlon] 

(iii) Need to examine tile feasibility of 
generating hydro-electricity in 

Pithoragarh, U. P. 

SHRI HARlSH RAWAT (Almora): 
There is a great potential in the hill areas of 
Uttar Pradesh, specially Pithoragarh for gene-
rating hyJ ro·electricity. Even after the take 
over (If the whole Sharda river valley for the 
purpose of electricity generation, the Hydro 
Electricity Corporation has not made any 
headway and its work is still at the survey 
stage. The same is the condition of the 
minor power projects. During the last two 
years, the survey work regarding 1 S minor 
power projects bas been completed but the 
Uttar Pradeltb Minor Hyde) Power Corpora-
tion is showhg laxity in tbe construction 
work. 
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I would, therefore, request that the possi· 
bilities of generating electricity should also 
be studied at Saryu river and Rarnganga 
river along with Sharda valley in Pithoragarh. 
The construction work at Dhauliganga Phase 
I should be started immediately. The Uttar 
Pradesh Minor Hydel Power Corpf'ration 
should be provided with the required loan 
so that it may start construction work at 
Minor Hydro Electricity Projects. Local 
persons should be given employment in HydIO 
Electricity Projects. 

[Eng lish 1 

(iv) Need to set up urgently the pro-
posed sponge iron plant at Vijaya-

nagar in Karnataka. 

SHRIMATI BASAVARAJESWARI 
(Bellary) : The foundation stene of the 
sponge iron plant at Vijayanagar in Karna1aka 
was laid by our late lamented leader, Shrirnati 
Indira Gandhi, in October, 1971. But till 
DOW no progress ha~ been made in setting up 
the Plant except tbe acquiSition of about 
3,i 00 hectares of land and tbe construction 
of an administrative block and sorre quarters 
at the project site. 

The Central Government has yet to take 
a decision on settmg up the Plant though 
the proposal was sent to it for approval in 
1984. 

The Centre has earmarked Rs. 10 crores 
for setting up of steel plants in tbe country 
during the Seventh Plan period. The alloca-
tion is so inadequate that neither the 
Vijayanagar Plant nor the N ilachal Plant in 
Orissa could make any headway in the near 
future. 

The Karnataka Government is ready to 
create infrastructure facilities and it can 
supply the required quantity of power and 
water. 

Therefore, I request the Government to 
approve the proposal sent in 1984 and to 
set up the sponge iron plant at Vijayanagar 
immediately. 

(v) Need for Legislation to ensure 
minimum wages and bumane condi-

tions of work to agricultural 
labourers in the country. 

SHRI BASUDEB ACHARIA (Bankura) : 
The agricultural labourers, apart from their 
exploItation as wage labourers, are continued 
to be subjected to feudal form of exploita-
tion despite repeated promises made by the 
Government to alleviate their conditions. 
Reports given by two agricultural labour 
enquiries and two rural labour enquiries 
reveal the extent of their poverty, deprivation 
and land lessncss and also exploitation and 
domination to which they are still subjected. 
Bonded labour still survives in lJIany parts of 
the country despite legislations against it and 
Government's programme to rehabilitate 
tbem has made no sifnificant impact on their 
lives. Still now, a '\ery large number of 
hired attached labotlTers suffer from an acute 
sense of insecurity. t'ed as they arc to one 
errployer ClDd can be rerr.o\ed at will. The 
hired casual labourers ale offered "ages 
\\bicb do not rrJeet the basic minimUm 
requiren (l'lt of their fcD'J1ies. On top of an 
these, they are subjected to all kinds of 
atrocities includirg burning cf their huts, 
abduction, rape of their \\-omen and ki11ings. 
A large majority of them belong to Scheduled 
Caste and Scheduled Tribes. 

To end tbis exploitation, what is necessary 
is a Central legislation on agricultural labou .. 
rers which would ensure a minimum wage 
and human conditions of work. The Govern-
ment should take drastic measures to put an 
end to social oppression. 

(\'i) Need to constitute the Cauvery 
"later Tribunal to solve CaU\'erJ 

river dispute between Tamil 
Nadu aDd Karoataka. 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): The Cauvery river dispute between 
Tamil Nadu and Kamataka has not been 
settled till now. The Government of Tamil 
Nadu has urged the Central Government on 
a number of occasions to take action to 
settle the issue as early as possible. The 
perennial river Cauvfry in Tamil Nadu is 
dried up and the agriculturists are facing 
drought conditions. The Chief Minister of 
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Tamil Nadu bas already requested the 
Goverament of India fOl" the formation of a 
Cauvery river dispute Tribunal. The Govern-
ment of India bas not yet constituted the 
Tribunal so far. The Cauvery issue is a very 
impBl'tant one and the Centre has to come 
forward immediate1y for the formation of the 
Cauvecy water tribunal. 

(vii) Need to appoint a committee for 
suggesting proper Indian names 

to the towns and villages of 
Union Territory of Goa, 

Daman and Diu. 

SHRI SHANTARAM NAIK (Panaji): 
The Union Territory of Goa~ Daman and 
Diu was liberated on 19th December, 1961 
after 450 years of Portuguese rule. Obviously 
traces of European culture still exist in some 
form or the other. However, these traces 
are bound to vanish in the course of the 
years. 

But, one thing that will not change 
unless it is done by positive act of Govern-
ment are the names of towns and villages 
which are still written under portuguese 
spelling and pronounced in portuguese tone. 
For instance, names like Pernem, Bicholim, 
Sanltuem, Quepem, Mormugao, Valpoi, 
Margao etc. have to be Indianised. 

L therefore, urge upon the Central 
Government to appoint Committee consisting 
of historians and other experts for the pur-
pose of suggesting prop:r Indian names of 
the Goan towns and villages in consult a tion 
with the local Government. 

MR. DEPUTY SPEAKER: We now 
adjourn for IllDCb and reassemble at 2.05 
p.m. 

The £Ok Sabha then adjourned for 
Lunch till Fiv~ minutes past Fourteen 

of the clock. 

The £Ok Sabha re-assembled after 
Lunch at Eleven minute$ past Four· 

teen of the Clock. 

[S'HRI VAKKOM PURUSHOTHA-
MAN In Ihe chair) 

INDUSTRIAL FINANCE CORPORATION 
(AMENDMENT) BILL-Contd. 

[English] 

MR. CHAIRMAN: The House wiIJ 
now take up further consideration of the 
IndustriCll Finance Corporation (Amendment) 
BiB. 

Shri Janardhana Poojary. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y): My reply is over, 
Sir. 

MR. CHAIRMAN: The question is : 

"That the BiI1 further to an~end the 
Industrial Finance Corporation Act, 
1948, be taken into coasideration.u 

The motion was adopted. 

MR. CHATRMA1\1: The House will 
now take up clause-by-c)ause consideration 
of the Bill. 

Clause 2-Amendment of Sectiao 2 

SHRI MOOL CHAND DAGA (Pali): 
I beg to move : 

Page 1, line 13,-

add at the end-

"including batteries" (4) 

Page 2,-

omit lines 11 to 13. (5) 

[Tran.rlat{a n] 

In my view all have supported the point 
and aU the Hon. Members present here have 
said that the work of hire- purchase is Dot 
an industry. 

SHRI GIRDHARI LAL VYAS (Bhil-
wara): What sood will come out of it ? 
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SHRI 'MOOL CHAND DAGA: If no 
good is coming out of it, even then Jet it 
remain on record. What other good is coming 
out of it ? 

. SHRI BALKA VI BAIRAGI (Mandsaur) : 
Dagaji, I want to know from you why you 
speak in an angry tone? 

SHRI MOOL CHAND DAGA: Mr. 
Chairman, Sir, I am not angry All the Hon. 
Members including m)se1t v.ho participated 
in the debate have ident1fied the sources of 
generation of black money. The dealers who 
deaJ in hire aDd purchase of the machinery ••. 

AN HON. MEMBER: Marv.aris have 
more money. 

SHRI MOOL CHAND DAGA: Mar-
waris do have money but v-hat about 
brahims ? They possess only dhoti anl1 Iota. 
They have nothing more than this. By the 
gracs of G0d they only know bow to sit 1 y 
the bank of the river Ganga and nothing 
else. 

I would like to suhmit that a'O'ost all tbe 
Members have opposed leaSing, sub·leasipg, 
giving on bire and purcJ-.ase as an industry. 
This is a kind of busiDe~s in v.bich people 
purchase machines and then further give it 
on hire thus generating income. In fact, it 
helps neither in the development of industry 
nor in te ... hnol(1gy and ~cience. It is simply 
bU),ing one tbing and giving it further on 
hire There are many such mi1l Ollners who 
bave installed thelT oYvn machines there and 
they say tl-at they brought it on hire They 
purchase the machines with their bJack money 
and say they are paying interest on it and 
thus they also pay less amouDt ~y way of 
income tax. 

In the end, I would submit that ",hen in 
the opinion of the majority of Members this 
is no industry, I hope Shri Poojary wi]) agree 
to it. He should not think that only that Bill 
is acceptable Yvhich ha') tet'n brought by them 
or has been formulated by the bureaucrats. 
The views expressed in the Hl u ... e by the 
Hon. Members should also be taken into 
consideration. 

You want development of batteries. 
Batteries are also essential for energy and 

electricity. This comes under industry. I have 
given two amendments to clause 2. 1 hope 
you will accept them. 

(English] 

SHRI JANARDHANA POOJARY: 
Yesterday, I have stated in details (I do not 
know ~ bether the Hon. member was present 
at that time) a bout the importance of these 
leasing companies. 1 will be very brief and I 
will be able to complete in just two sentences. 
Now, when we are allowmg the leasing com-
panies to lend their machlDes or any equip-
ment to industrial units, they can usc tbe 
equipment for certain period and when it be-
comes obsolete, they can give it back and 
they can go in for new equipment also. 
Apart from helping the~e units, particularly 
the self-employed perscns to have the 
machines, the leasing companies will ba"e 
ir.d~·perdent business of leasing these machines 
to a l art cuJar unit and for hire also. In this 
way~ we are helping the people. Not only 
that. As you are aYtare, sometimes we receive 
complaints that the macbmes hale become 
(' bsoJete and are not in a position to give 
better service. )n such circumstances, these 
unrts, particularly, the o\\-ners of these units 
are in a po~itlOn to replace the old machines 
by goiJ"lg in for new machines. This benefit 
is also avai1able for the units. We feel that 
the amendments propos~d by the honourable 
and efficient Member of ParJiament, Dagaji 
are not acceptable to us. 

MR. CHAIRMAN: Are you withdrawing 
your amendmellts ? 

SHRI MOOL CHAND DAGA : Yes. 

MR. CHA1RMAN: Has the Hon. 
Member leave of th(! House to withdraw his 
amendments ? 

SEVERAL HON. ME"~BERS : Yes. 

Amendments Nos 4 and 5 were, by 
leave. withdrawn 

MR. CHAIRMAN : The question is : 

"That clause 2 stand part of tbe Bill." 

The motion was adopt~. 
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Clause 2 was added to the Bill. 

Claose-3-Amendment of Section 4 

MR. CHAIRMAN : Shri Ayyapu Reddy. 
He is absent. 

Amendme-nt made. 

Page 2, line 29,-

lor "1985" substitute "1986".(3) 

(Shri Janardhana Poojary) 

MR. CHAIRMAN: The question is : 

"That Clause 3, as amended, stand 
part of the Bill." 

The motion was adopted. 

Clause 3, as amended, was added to 
the Bin: 

Clause-4-Ameodment of Section 10 

SHRI MOOL CHAND DAGA: I beg 
to move : 

Page 3,-

a/ler line 11, i,uerl-

"(bbb) one Director each to be 
Dominated by the Speaker, Lok 
Sabha and Chairman, Rajya Sabha," 
(6) 

DR. CHINTA MOHAN (Triputs) : I beg 
to move: 

Page 3,-

omit lines 7 and 8 (16) 

SHRI MOOL CHAND DAGA : Sir, so 
far as the nomination of the Directors is 
concerned. I request that one Director should 
be nominated by the Speaker, Lok Sabba 
aod the other Director by the Chairman, 
R.ajya S.1bba. These two Directors should be 
there on the Board. I would also propose-
and an ex-Finance Minister also proposed it 
-that Members of ParJiaIDent shouJd be 
appointed as Directors. So, Members of 

Parliament should be included as Directors 
in the Board. Therefore, I have recommended 
it, and so many young Members have also 
supported this point Why should you deprive 
the MPs of this? You can appoint anybo(Jy 
as the Director-inc.luding Government emp-
loyees. Why should MPs not be appointed 
as Directors? 

MR. CHAIRMAN: Now Dr. Chinta 
Mohan. 

DR. CHINTA MOHAN (Tirupati): My 
point is that the Managing Duector and 
Chairman should not be one and the same 
person. There should be two different persons. 
Otherwise such a person can misuse the 
powers. 

SHRI JANARDHANA POOJARY: 
Parliament is the supreme body. As an Hon. 
Member said tarlier, \\e are the watch-dog. 
You know what had happened in the case of 
Reliance. 1f Hon. Members of Parliament 
also remain part and parcel of the manage-
ment while granting loans to individuals ••• 

SHRI PRIYA RANJAN DAS MUNSI 
(Howrah) : No, no. Had MPs been there, 
such a thing would not have happened Don't 
blame like that. 

SHRI JANARDHANA POOJARY: I 
have not blamed anybody. I have not blamed 
Mr. Das Munsi. He should have patience. 
We thought if MPs are there at the time of 
granting Joans etc. - MPs ale respectable 
per~ons-and if there is fault or deficiency. 
would it look all right? Parliament is a body 
which goes into an these things, into this 
aspect a]so. In these circumstances, it has 
been felt that it is not desirable to have MPs 
on the Board of Directors. Hence this amend .. 
ment is not acceptable to us. 

Regarding the point made by Hon. Dr. 
Chinta Mohan, I funy agree with him tbat 
the Chairman should be different from the 
Managing Director. We agree there. Hence 
in fFC, it will not be the same person work-
ing as the Managins Di:cctor and the Chair-
man. 
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SHRI PRIY A RANJAN DAS MUNSI : 
One thing I note is that the Millister has said 
tbat the bank loan sanctioned to Reliance 
was absolutely wrong. At least he bas admit-
ted that thing in tbe House. It should be 
reCorded. 

SHRI JANARDHANA POOJARY: I 
want to say that I am not going to be trapped 
by Mr. Das Munsi, because I know what type 
of representation he has made earlier during 
the debate as wen. A bigh-Ievel committee 
has been appointed. It is goine to look into 
all matters relating to Reliance. We are a]so 
not going to be defensive insofar as Reliance 
or any other matter is concerned. We are 
not going to allow any person to go scot-free 
also. At the same time I innocent persons 
also will not be punished. 

MR. CHAIRMAN: Mr. Daga, do you 
withdraw or press your amendment? 

SHRI MOOL CHAND DAGA: Tbis is 
a point to be consid~Ted. If he does Dot to 
accept it. wen and good. 

MR. CHA1RMAN : Has Mr. Da~a the 
1eave of the House to withdraw his amend· 
ment? 

Amendment No.6 was, by leave, withdrawn. 

MR. CHAIRMAN: Dr. Chinta Mohan. 
do you press your amendment? 

DR. CH1NT A MOHAN: Yes, Sir; I 
thank the Hon. Minister for accepting it. 

SHRI JANARDHANA POOJARY : Not 
the amendment; I accepted the principle. 
Even as it is, it wi1l not be like that. There 
will be different pcrsonahties. Particularly, 
the Managing Director will not be tbe Chair· 
man. We are going to create a second-line 
management there. 

MR CHAIRMAN: Dr. Chinta Mohan, 
are YOU withdrawing your amendment? 

DR. CHINTA MOHAN: Yes. 

MR. CHAIR tAN: Has Dr. Chinta 
Mohan tho leave of the HOlJse t9 withdraw 
bis .m~ndm~nt 1 

Amendment ND. 16 was, by letWe, 
withdrawn. 

MR. CHAIRMAN: The question is : 

"That Class 4 stand part of the Bill." 

The Motion was adopted. 

Qaase 4 was added to the Bnl. 

Clause 5-Amendmeot of SectiOP lOA 

SHRI MOOL CHAND DAGA; I beg 
to move: 

Page 3, (i) line 20,-

lor "such term not exceeding" 

substitllte-Ua term of" 

(ii) lines 20 and 21~-

omit "as the Central Government Dlay 
specify in this behalr'(7) 

Page 3, line 33,-

omit "or the Chairman"(8} 

MR. CHAIRMAN: Mr. Ayyapu Reddy 
is not here. Dr. Chinta Mohan, are you 
moving your amendments? 

DR. CHINTA MOHAN: Yes; I bea to 
move: 

Page 3, lines 14 to 16,-

omit "and, in a case where the same 
person is appointed to function both 
as Chairman and as Managing Direc-
tor, such personu (17) 

Page 3, line 45,-

add at the end-

"but in every such case, he shall, as 
soon as may be after the actton is 
taken, make a written report to the 
Board containing a statement of the 
action taken and the circumstances 
under which it was taken.~\18) 

SHRI MOOL CHAND DAGA: It b 
,ai\i in ~be llill ; 
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[Shri Moo) Chand Daga] 

CC{3A) The Managing Director shall 
exercise such powers and discharge 
such duties as are assigned to him by 
this Act or as may be delegated to him 
by the Board or the Chairman'" 

why by tbe chairman? He can delegate 
powers to the members. I say, the powers 
should be delegated only by the Board. It 
says here as fol lows : 

"The Managing Director shall exercise. 
such powers and shall discharge such 
duties as are assigned to him under 
this Act as may be delegated to him 
by the Board." 

You say that the power should be delegated 
by tbe Board. It is tbe Board which takes 
a ' decision ; it is the Board which takes 
certain measarcas and it is tbe Board which 
enforces tbem. Now, you say that powers are 
given to the Board or the Chairman. If the 
Chairman delegates pOVrers. what are the 
powers which are given by the Board? So, 
I don"t think it is necessary that we should 
give powers to tbe Chairman and that he 
sbould delegate those powers only to the 
Managing-Director. Therefore, I request 
you to accept tbis amendment. Secondly, 
the term should not be less than five years. 
Why do you keep it like thi&? The Chairman 
and the Managing-Director hold office for 
such term not exceeding five years. It means 
that it is Dot certain Vr bether he wants to 
keep him for one year or two years or 
three years. I say, at least, )OU give him 
a chance. When you want to employ a 
Chairman or a Managing-Director, at least, 
you must give him some time to work; 
otherwise be does not know when his term 
will be expired; his term may be expired 
at any time. Therefore, I request you that 
you must at 1east give him time to work. 
If you say, not exceeding such and such 
periNi, it does not mean anything. If a 
member cornel to Parliament and says ~bat 
he will not remain as a member exceeding 
five years. what does it mean 1 Does it 
mean that he 6hould not be made a Member 
of Parliament for five years? Otherwise. be 
may not know what is to be done. This js 
not the way of putting an amendmL1Dt. These 
bureaucrats have framed tbis BiD and you 
h"ist that you wou", not aceept it, That is 

all rigbt. Anything can be said on both 
sides. So, please see that at least the Manas-
ing Director or the Chairman or the members 
work for five years and not less than five 
years; and they can be removed if they 
are found COl fUpt and dishonest; then you 
can serve a notice on them and ask them 
to resign. 

DR. CHINTA MOHAN lTirupati) 
There should not be any member from the 
Congress or the ruling party on the Board. 
There are so many Congress Members who 
are on the Board~ and they are utilizing 
these banking resources. So, they should Dot 
be there on the Board. 

. PROF. N. G RANGA (Guntur) : I have 
a word to add here. I am in agreement with 
my Hon. friend, Shri Daga, in regard to his 
sug~estion that tbere should be at least a 
minimum period. Certainly you can have 
the maximum period, that is five years, but 
there should be a minimum period of three 
years or two }ears or something hke tbat. 
There is a lacuna. I am afraid ~ these people 
"to are responsible for formulating this 
Bill need not gi\e sufficient thought to this 
matter. I wou1d like my Hon. fnend either 
to take some time to consider it or to agree 
to an amendment which is already there 
suggesting that there should be a minimum 
period of three years. 

SHRI JANARDHANA POOJARY 
We have considered the ,ery gcod point, the 
pertinent point, made by tbe Hon. member 
and our veteran leader Prof. Rangaji and 
also Shri Dagaji. As you are aware, there is 
a criticism also saying-even in the course of 
the debate here-that SOIDe of 1he Cha1Ttran 
and Managing Directors are not effective and 
there should be a provision also that we 
should not give thfm a lenger period. That 
is one type of an argument that has been 
advanced; The of her type of argument that 
bas been advanced is tbat we have to give 
8 definite period and at least it should be a 
minimum period. Here I will take into 
con4\id er the suggestion made by our leader 
and definitely at tbe time of appointment 
we will give them sufficient time. Already 
you know that in some cases we will not 
live tbem less than three years. 

At the same time if he is not effective, 
then we have to "romove him, That provision 
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is also there. At the same time we will give 
him the maximum per iod and if be is going 
to be effective, we will keep bim. If tbe man 
is Dot gOing to be effective then only there 
may be some provision. He will have an 
apprehension that his tenure is not certain. 
If he is an effective and efficient man, we 
assure Parliament that his term wiII be 
extended. Five years is not all his only 
time. The only thing is his effectiveness and 
also the efficient discharge of the duties is 
to be considered. I request tbe Hon. Members 
not to press for this amendmenl. 

MR. CHAIRMAN: Mr. Daga, do you 
press your amendment ? 

SHRI MOOL CHANDA DAGA: He 
has accepted our views. 

MR. CHAIRMAN: Is it the pleasure 
of tbe House that amendment moved by 
Shri Moot Chand be withdrawn ? 

Amendment No.7 and 8 were by leave, 
withdrawn 

MR. CHAIRMAN: What about you, 
Dr. Chinta Mohan, are you withdrawing 
your amendment? 

DR. CHINTA MOHAN: Yes. 

MR. CHAIRMAN: Is it the plea~ure of 
the House that the amendment mo\ed by 
Dr. Chinta Mohan be withdrawn? 

Amendmelil No. 17 and 18 were by 
leave, withdrawn 

MR. CHAIRMAN : The question is : 

"That clause 5 stand part of the 
Bill. " 

The mol ion was adopted 

Clause 5 was add to tbe Bill 

MR. CHAIRMAN : The question is : 

"That Clauses 6 to 9 stand part of 
the Bill." 

Ti" motion was adopted 

Clauses 6 to 9 were added to the Bill 

Clause ]0 - Amendment of section 17 

MR. CHAIRMAN: Clause to. There 
is an amendment of Sbri Daga. Are you 
moving it Mr. Daga ., 

SHRI MOOL CHAND DAGA: I beg 
to move: 

Page 4. lines 1 7 and 18, 

Omit "any other Director nominated by tbe 
Chairman in this behalf and in the 
absence of such nomination" (9) 

MR. CHAIRMAN : Shall I put it to 
the vote of the House ? 

SHRI MOOL CHAND DAGA: I just 
waht to say one word. If the Chairman or 
any person is unable to attend a meeting of 
the Board. the Managing Director or in the 
event of the both the Chairman and the 
Managing Director being absent or being 
unable to attend the meeting, any other 
Director nominated by the Chairman on his 
behalf can attend the meeting. 

Supposing the Managing Director is 
a bsent, the Chairman is absent, tben the 
Chairman ~ nominate any member and 
then in the absence of such/nomination any 
D irectcr or any other Director can preside 
oyer the meeting. So, this is aU right. Why 
should a Cbairman remain absent or the 
Managing Director remain absent, when 
the other Directors are present? Other 
Directors are elected and any of them bas 
the power. But if there is any Director 
nominated by the Chairman, he will preside 
over the meeting. The only way is that the 
remaining Directors should elect their 
Chairman and he will preside over. I want 
that these words, 

"any other Director nominated by the 
Chairman in this behalf and in tho 
absence of such nomination" 

to be omitted. 

SHRI JANARDHANA POOJARY : The 
Hon. Member has studied the Act etfectively 
and DOW his sugaestiOD$ and the spirit in 
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which be is mating the suggestions are 
known to us. Let us see how it works, but 
1 am not in a position to accept this 
amendment. 

SHRI K. S • RAO (Machilipatnam) He 
can not say like that. It makes the Director's 
post null and void. 

MR. CHAIR MAN : This type of inter-
vention is not allowed. Do you press your 
amendment, Mr. Daga ? 

SHRI MOOL CHAND DAGA 
says, he will consider it. 

He 

MR. CHAIRMAN : Has Mr. Daga leave 
of tbe House to withdraw his Amendment 
No. 9 to clause 10 ? 

SOME HON. MEMBERS: Yes 

Amendment No.9 by leave, was 
withdrawn 

MR. CHAIRMAN : The Question is : 

·'Tbat c1ause 10 stand part of tll~ 
Bill" 

TM motion was adopted 

Cia... 10 was added to tbe Bill 

Qaues 11 and 11 were added to 
tile Bill 

Mil. CHAIRMAN: Qause 13-Shri 
Mool ChaDd Daga-not present. There arc 
tiO amendments to clauses J 4 to J 7. So, 
I will put them together. 

The question is,: 

"That clauses I 3 to 1 7 stand part of 
tbe Bills" 

The motion was Ddopted 

Clauses 13 to 17 "ere aalde4 to 
tile Bm 

MR. CHAIRMAN: Clause 18-Sbri 
Moo) Chand Daga-not present. There are 
no amendment to clauses 19 to 22. So 
I wiJl put them together. 

The question is : 

"That clause 1 8 to 22 stand part of 
the Bill" 

The morioll was adopted 

Clauses 18 to 22 "ere added to 
tbe BiU 

Clause I-Short Title aDd 
commencement 

Amendment made-

Page 1. line 4, 

for "1985" substitute "1986" (2) 

(Shri Janardhana Poojary) 

MR. CHAIRMAN: The Question is : 

"That clause 1, as amended, stand 
part of the Bill" 

The motion was adopted 

Clause 1, as amended was added 
to the Bill 

Enacting Formula 

Amtndment made 

Page 1, line 1, 

for "Thirty-sixth" substitute "Thirty-
seventh" (1) 

(Shri Janardhana Poojary) 

MR. CHAIRMAN : The question is : 

"That the Enacting Formula, as 
amended, stand part of the Bill" 

The motion was adopted 

The Enacting Formula, as amcnded, 
was added to tbe Bill 

De TI~~e was added to the BUI 



297 nis. reo Communal ASADHA 31, 1908 (SAKA) Dis. reo Communal 298 
Situation in Various parts of Situation in Variou. part of 

the cou'ltry the country 

SHRI JANARDHANA POOJARY I 
beg to move: 

"That the Bill. as amended, be 
passed" 

MR. CHA1RMAN : The question is : 

"That the Bill. as amended, be pass~d" 

The mot ion was adopted 

14.39 hrs. 

DISCUSSION RE : COMMUNAL 
SITUATION IN VARIOUS PARTS 
OF THE COUNTRY-CONTO. 

(English] 

MR. CHAIRMAN : Now we take up 
further discus!ioo 00 the communal situation 
in various parts of the country. 

[Trans/alion] 

SHRI BALKAVI BAJRAGI (Mandsaur): 
Mr. Chairman, Sir, I was saying yesterday 
that India had welcomed all the religions, as 
per her tradition. ChristJaDity arrived in 
India in 52 A.D, and \\e gave it every 
opportunity to flourish. The followers of 
Christianity lived in India and they wor-
shipped Gods in accordance with their own 
rites. About 1,250 or 1,500 years a&o, 
Islam arrived in our country and our 
ancestors welcomed it also. Mr. Chairman, 
Sir, a Dumber of religions florished in this 
land of India. In all these religions, empha~is 
was laid, in their own way. on maintenance 
of peace. No confrontation took place any 
time. No. exhortation was ever made from 
any mosque, temple, Gurudwara or any 
place of worship to resort to violence or to 
hate each other. 

Mr. Chairman, Sir, we shall do justice to 
our cause if we keep this in mind. We find 
that with tbe devclorrnent of democracy in 
tbe country and with the spread of education 
after independence, there was increase in 
.oaiou on milious &rounds. It resulted in 

the eruption of riots which have been on the 
increase. It is said that our ancestors were 
more sensible than us. They bad no formal 
school or college education. They never 
Quarrelled with one another. 

I recall my childhood days. This happens 
even today in my village. Probably you may 
agree to this. During Muharram, my mother 
used to pray for my welfare and on the day 
of rakhi festival, Muslim brothef5 used to 
come to our house and get rakhis tied on 
their wrists and our sisters accepted cash 
offering as a token of love. Eeven today 
that practice is being observed and on the 
occassion of Muharram procession, my 
mother used to kneel before the Muharram 
sharief and pray for our welfare. Never such 
thing has happened due to which ~e would 
have put blame on others or others would 
have put blame on us. 

I can give you thousands of such 
examples. Even today, in our vi1lages the 
persons who guard our houses profess a 
religion other than tbat of the persons living 
in these houses. I can quote you thousands 
of such names. My sikh brethren may not 
believe me but I am saying this with all 
seriausnesC) that 50 to 60 years ago, in my 
region Malwa if some woman was molested 
tbe elderly per~ons of the village used to 
hold a meeting in which money was collected 
from all and a delegation of the village was 
sent to a nearby gurudwara for requisitioning 
the services of a sikh from the Granthi so 
that he may guard tbe village for ensuring 
the honour of the women living there. A 
large number of such sikhs are settled in our 
villages who acted as caretaker of the villages 
and did not allow wrong things to be done 
there. They never anowed the religious 
fanaticism to flourish. Even today they recite 
Gurbani in the Gurudwaras. 

Mr. Chairman, Sir, what has happened 
all of a sudden ? Gradually religion lot 
linked with politics at some level whether 
before independence or after independence. 
It resulted in creation of ill feelings. Religion 
is not a week thing. Tbe Hon. Members 
sitting in tbis august House may agree or not 
but I would say that those who say that they 
would defend the religion, are not the true 
followers of that relision. I would 4eem i\ 
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Commercial exploitation of religion. Religion 
is not a weak thing which needs our pro-
tection. Religion is itself so strong that it 
protects us. I am a Hindu and my parents 
are Hindu. My father is handicapped since 
his birth. He is eighty years old. When the 
custodians or protectors of reJigion had not 
emerged in the country, my father and my 
mother remained Hindu. I am Hindu even 
today. No religion ordains to give up one's 
religion. Had the religion been a weak thing, 
probably many people would have given up 
tbeir religion. People do not give up their 
religion even in the face of death. But when 
people started the use of religion for petty 
things, tensions built up. So about hundred 
years back our ancestors, who were sons of 
tbe soil, defined religion in a right way. They 
made an effort to ensure that confrontation 

Sitl/alion in Vario", parts 0/ 
the country 

Danai but if Balkavi Bairagi is in Srinagar 
then the responsibility of his security falls on 
Pn>f. Soz. If I am in Punjab, my safety is in 
the 'bands of Bhai Ramoowaliaji and when 
Shri Ramoowaliaji is in my village, the 
responsibility of his safety rests on me. 
Anyone who considers this land as his heme-
land, must consider it to be his duty to 
protect the minority and uphold their honour 
and must ensule that they are not humiliated 
so that they may also hold their heads Jbigb. 
Political considerations should not be al owed 
to scuttle our effoIts. If I am in Goa, 
natural1y the responsibility of my safety will 
rest on Shn Eduardo Faleiro and if he is in 
Madbya Pradesh, naturally the responsibility 
of his safety will be mine. This is a simple 
thing. When we shuks our responsibIlity, 
on]y then such things take place. Mr. Chair-
man. if We shirk a Iittle ••• (lnterruptiolls) 

did not take place in the name of reliaion. EnglIsh] 
In spite of big differences, we cannot deny 
the role of Congress, they had such type of PROF. SAIFUDDIN SOZ (Baramulla) 
persons. It gives me pain when I find that There is no room for amendment. 
peace commi ttees are formed at the time of 
taking out Muharram Procession from the MR. CHAIRMAN: I cannot give )OU 
village and the representative of the muslims more time. A good number of persons are 
is selected from amoDg the muslims. Similar- there in the Jist. Please conclude in two 
Iy, Mr. Chairman at tbe time of taking out minutes. 
procession of Dol·Gyaras and determination 
of the route of Rath-Yatra, tbe resprcsent- [Trans/ation] 
ative of Hindus is selected from among 
Hindus. When will that day come in the SHRI BALKAVI BAIRAGI : Mr. Chair-
country when some muslim brother will man, Sir, I would like to make a submiSSIOn 
represent Hindus at the time of determining on a very serious subject. Where there is a 
the route of Rath-Yatra procession. Similar- minority community, it becomes the duty of 
Iy, we are waiting for that day when some the majoTlty community, whether they are 
Hindu win determine the route of Moharram Hindus, Muslim-, ChriStians, Sikhs or any 
procession and when we all would sit together othor community, to ensure tbeir safety. 
to determine the programmes of Gurudwaras. But jf we shirk our responsibility, we are 
We found that artificial barriers were erected. not doing justice to the country. I would 
Is it oot an irooy that with the development like to bring a point to the notice of the 
of democracy our hearts got narrowed. The Hon. Home Minister. He is taking notes. 
crux of the problem is who is responsible 1 would like to say that the responsibility of 
for tbe safety of the minorities My inner maintaining peace in tbe area should rest on 
voice says that in this country it is tbe the collector of tbe district, the S.P, and the 
majority community which is responsible for ~~H.o. of the local village. If you conduct 
tbe safety of life and property ot' the a ~ of tbe roits, which have occurred in 
minorities. Mr. Chairman, Sir, I am sayiaa w.))iO IXlU6try, you can find out the Dumber of' 
this with fuJI sense of responsibility. All die ~ who have been punished. Actually, the 
Members, who are sitting in the House, are Government do not take action in the matter 
in majority at ODe place while at anoU.· ,~ rattler .compromise witb them. The 
place we are in minority. Mr. Speaker, if S.H 0, can wry easily ideatiCy the anti .. social 
Prof. Saifuddin Soz is in Madhya Pradesh, o~. ~ ~r 1ll1&-. list of sw:h 
tbe responsibility of bit safety lies on Balkavi J'IIfIODi. PbofOfJ)(J .. ~,~ ~ .. &GQ 

f I , . • 
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gondas are displayed at the office of tbe S.P. tbat wben relil!ion and politics are combined, 
I feel sad when the officer concerned chats all types of difficult situations arise. 
with tbe same anti·social elemf nts and sips 
tea with them .••. (Inlaruptlons) 

I was saying that they Dot only sip tea 
but ultimately tbey harm the country. We 
should not compromise with them but strict 
action should be taken against them. They 
cannot be forgiven. 

Secondly, the Hon. Members of differents 
sections of tbe House will agree that we 
should clearly mention in the cede of con-
duct tbe t such type of persons will not be 
associated with political parties, \\hatever tbe 
position of that person might be. But when 
you give importance to such pen,ons, it gives 
rise to troubles. Mr. Chairman, Sir, I would 
like to submit that there is still an atmos· 
phere in the country under ~hicb ~e can do 
much and coming generations can be ~a\ed 
from the prevailing tension. 1 would submit 
that the dignity and seriousness with \\ bicb 
tbe House has discussed this subject should 
be kept alive. While going out, we should 
hold our heads bigh and should be able 10 
say yes, this is the country of Gandhi, 
Buddha and Nanak aDd we are proud of the 
country where Rahim, Raskhan and Kabir 
were born. 

With these words I conclude. 

[English] 

SHRI JAGAN NA1H KAUSHAL 
(Chancligarb) : Mr. CbairmoJ'l, Sir, I am 
very harpy to see tbat tbe Detate has teen 
started tty the Mo' er on a ~cter ol:'jccti\c 
and dignified tone and tbe tone (f fte Debate 
which has ~en set by him is rraiseworthy. 
The Hon. Speaker has al~o given exptessicn 
to certain sentiments "hich be reneraHy 
giles \\ henever there is a crisis o'er which 
all of us ferl concerned. Tt.e main thrust of 
tbe whole matter was 5umrred up t-y the 
Speaker him~elf. He f:a}'s : lbe l1"ain trouble 
arises when religion and rotities ate mixed 
up. We are a secular c!tD"(lcrac), and lhe 
bedrock of democracy i8 seculari~nl. AI) (.f 
us firmly believe ard act on this presumption 
that religion is the personal matter of the 
indjvidual and the Constitution has given 
full freedom for prcfe5sing any religion and 
lor ptepasstios I'D)' relisiop. All of us know 

Sir, has time not come when Parliament 
and Government should seriously consider 
the banning of communal parties and debar 
them from fighting ele\:tions? I think tbe 
time has come. We should seriously consider 
this matter. 

Another point which Prof. Dandavate 
tried to brirg into focus was this. Apart 
frem other considerations, probably. there is 
an ecolicmic root-cause also sometimes be-
hind these cOlJ1Inunal tensions. Well, be may 
be right; we cannot deny tbis. 1 say that our 
Ccnstit1.lticD makers are quite conscious of 
this fact aed according to me and according 
to v.bat Pref. Dandavate has said, wbenever 
there is a c(lmlT'unal rict, it is only tbe poor 
\\ ho d;e. They are the unprcfected people. 
UnfcTtur.ately tbe poor die on both sides. 
Are "e no having two communities in this 
country, the one ccmmunity being the 'haves' 
and tbe o1her community teing the &have-
Dots'? In crder to remove the disparities the 
only panace1l is socialism. That is why in 
the Preamble of the ConstitutioD, the word 
'socialist' was adced later on by tbe Govern-
ment which \\ as presi ded over by Shrimati 
Indira Gandhi. Therefore, in order to see 
that communal tensions do not take place, 
we have to devote our full attention to 
econC'Inic disparities and the type of edu-
cation which we should give. 

Sir, much has been said about Mahatma 
G,-ndhi. Undoubtedly 50U]5 like Gandbiji 
come in centuries. Christ was born, we all 
knO\\D wben. lord Buddba was born, we 
all know when. But we have seen Gandbiji, 
some of us \\orked Vtith him, some of us 
have teen in~pired by bim. And I remem-
ber \\ hen Gandhiji was going to Naukbali. 
When tte v.hole ccuntry was trying to cele-
brate t]ie Independence of our country, 
Gandbiji said, that Huma~ity was suffering, 
and that he was goil'g CD a mis~icn to Nau-
l.bali and tbat ifhe succeeded there, bis mission 
would be complete. And nobody can deny 
that he succeeded. Where battalions did Dot 
succeed~ he succeeded. I quite agree with 
Prof. Madhu Dandavate that each one of us 
may Dot become Gandhi but, Sir. be was 
very risbt when be said thet we thoutd til 
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in our own way to become miniature 
Gandhis. 

Sir, there is a story that once the SUD 
went to God and ~aid, IOh God, I want to 
proceed on leave, ] have been working for 
millIOns of years. Now, would you give me 
some leave, casual or privilege l' God said, 
'If you go on l~ave there wi1l be complete 
darkness in the universe.' So, it v. as not 
possible for him to give leave to Sun. But 
Sun insisted or gettirg leave. Then God said, 
'All right. she me a substitute'. It was 
difficult to get a sub~titute. Then a tiny lamp 
went to God an d said, '1 can't tecome the 
SUD, but where I will burn, 1 give light to a 
very small distance around me.' SImIlarly 
teeming miUions of this ccuntry can beccme 
those tiny lamps v. ho can disrel that dark-
ness. But, Sir, as we all know, instead of 
trying to tecome the tiny larrps v. hat is 
happening is \\rat we ta\e seen-!!'Ilitant 
senas are coming up, IDlhtCint ~enas fer the 
purpose of protectirg- I do rot know whe-
ther it is for ~he pUlp0se of plotectiI g or 
for the purpose of doing the greatest harm 
to a cause which they propose to espou~e. 

There should be only one Sena, If at aa, 
and that Sena bas to be the sanity sena and 
that sanity sena is no other than the 5anity 
sena of the Parliament y. hose leader is the 
Speaker, who has a noble heart. His hlart 
always bJeeds whenever he finds tbat there 
is a communal riot and wherever he finds 
that innocents are murdered. Can there be 
a greater senseless kiIlipg? I rem em ber Shri 
Rajagopalacbari having said, '} never under-
stood what is all thi' happening- A ha s 
killed B, therefore C has killed D This is 
no formula, I have never understood it.' 
And this is true, innocents are murdered on 
bOth sides. 

I come rrpm Chandigarb. Punjab is engag-
ing the attention of the whole country. The 
entire country is devoting its full attentIon 
to solving the Punjab problem. I must con-
sratulate the people of Punjab. In spite of 
senseless terrorism, communal rioting bas 
Dot come to that State. This is sanity be-
cause terrorists and extremi.sts may be seo~
less, but the people of Punjab know that they 
have to live tosether, they bave lived for 

Situation in Var/ou., parts 0/ 
the country 

centuries together, their interests are common, 
their language is common and therefore, in 
the effort of those extremists and terrorists 
to see that one particU]ar community tries to 
leave the boundaries of that State, Sir, I am 
quite sure they will never succeed Now, 
if we go deep into the whole matter" then 
sometimes one begins to feel that provin .. 
cialism, casteism, communalism-all these 
things are born protabJy because of these 
linguistic States. Sir, it is a matter on which 
the country will have to think over. These 
linguistic States were carved out for the 
purpose of preserving the entity, preserving 
the cultural entity. But they were never 
carved out for the purpose of casteism, for 
the purpo£e of rl'auvinism Therefore, time 
bas come \\hen the country will have to 
think in tomf of-if not, reversing the gear 
- at least creatipg 5 zones in the (cuntry. 
JlJst becau~e each State wants prc{!ress. each 
State \\ants to prC'gress in economic terms, 
DO State should permit that one particular 
section of the people should try to prevail or 
succeed at the cost of tte other recple. 

Now, SIr, \arious suggestions have been 
mooted. I \\ (uld only bring to the notice of 
tbe Hcuse that the Gc\ernment of India 
had aho i~~ued ~uidelines and it hud devoted 
a lot of U~ought t(' It ]n 1985 guidelines 
",ere fr erred ar d then they v.ere reviewed. 
For 1he benefit of the House, I may mention 
tJ:"1at among ~tter things, these guidelines 
envisage, strergthenIDi of intelligence gather-
ing system, speedy in\estigation of ca~eSt 

trial by special courts, action under Jaw 
against those who are indulging in inftam-
rratory writings and unauthorised construc-
tion of places of worship and imposition of 
restriction on slogan sbouting. 

15.02 brs. 

[SHRIMATI BASA V ARAJESWHRI 
in the Chair] 

With regard to processions again there 
is a guide1ine that sensitive areas should be 
avoided. Now, Madam, these guidelines 
have been circulated to the States. We all 
know that quelling of disturbance primarily 
is the function of the States. The Govern-
ment of India issues guidelines and ParJira 
ment discusses this matter over and ove .. 
a.gaia and our mlia effort should be that tbe 
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guidelines issued from time to time should a call, nobody responds, you walk alone." 
be followed. What was the social fabric built up during 

One thing which has been brought to my 
notice is this. Special battalions for the 
purpose of handling communal riots are 
under contemplation and one ~pecjal battalion 
comprising of women has been raised. Well, 
I am very happy because we do wish that 
people should not Jose faith in the law and 
order agencies. In Punjab, unfortunately, 
there was Jack of confidence in the law 
enforcing agency. That was one reason why 
so much time was taken to have an upper 
band. Now, I am glad that the BarnaJa 
Government is doing its very best because 
once the Government is detet mined, I have 
DO doubt in my mind· if the political will is 
there, then no terrori~m, no communalism. 
no extremism can prevall. It is the polItical 
will which matrers and I congratulate the 
Barnala Government. They ha\e for quite 
some time exhibited a role determined to 
fight terrorism, to fight extremism and I have 
every hope that the back hone of terrOTlsm 
has been broken. Ever) body who has tried 
to help the Barnala Government should 
deserve our praise and I very much wish the 
Barnala Government to succeed. 

MR. CHAIRMAN: Shri Brajamohan 
Mohanty. 

PROF. SAIFL1DDJN SOZ: If he is the 
third person from that side, lhen \\e wi1l not 
get the chance to speak. What is the 
arrangemen1? V./e must know it. 

MR. CHAIR MAN: I ha\e ca]]ed bim. 
It is my duty to call and I called him. Let 
him sta rt his speech and conclude. (lnter-
rupti,)fts) 

SHRI BRAJAMOHAN MOHANTY 
(Puri): Madam, yesterday I was very much 
attentively listenlOg to the emotional ~peecb 

of Prof. Madhu Danda\ate. As a matter of 
fact, he made it a lIttle bit emotional. What 
we are discussing here is a probJem which 
needs a realistic approach. We have to go 
dowD to the dust and find out the solutions. 
It is correct when he says about Gandhiji 
moving around in Neukhali· But one thing 
everybody knows that Gandhiji as a desperate 
man was movin8 around. "After IisteniDB to 

that epoch? The socia) fabric was such 
that the entire thing for which Gandhiji stood 
was negated. That was tbe tbing. The 
problem of seculerism is what India is con .. 
fronted with. You look at the East. 
Singapore, Malaysia, Indonesia and most of 
the countries are now fighting against religi-
ous fundamentalism. You saw what hap-
pened in Bangladesh. The Dacca University 
boys, the leader of the federation, a Muslim 
boy, went into the streets of Dacca and 
shouted and declared tbat religion is a matter 
of beart but not the concern of the State. 
Why are you converting it into a theocratic 
State? Secularism in IndIa is in danger. 
The influences are coming from theocratic 
countries in our neighbourhood and they 
have to be encountered I would point out 
that it is not only in this part of tbe world 
that we are confronting it. Even in the 
United States of America. who does not know 
thar John Kennedy ",as tbe Catholic and, for 
that reason, a substantial number of Protes-
tant votes alienated? Who does not know 
why Wilson did not join tbe League of 
Nations? It is for the reason that the resi-
dents of the Treaty of Versailes countries 
were opposed although Wilson negotiated it. 
People belon{!ing to German} and France 
opposed it. I am only POlOt mg out tbat 
allegiance to their mother countries ""as still 
there Regionalism is there. Not onl} that. 
Although it is a democrac-y of 200 years, 
religious considerations are stJ11 there. You 
find that religion has Dot been separated 
fro'l1 public life or political life. That is \\-by 
it is a very difficult job. I say IndIa is a 
secular country but we have not reached the 
stage of perfection. We have to go ahead 
and we ba ve to struggle to make it a perfect 
secular society. 

It is not within a day that it can be done. 
We are fighting. What are we doing? We 
find at times that the political leadership, the 
religious leader~hip, the social leadership, is 
not rising to the occasion. I do nnt blame 
anybody. We do not rise to the occasion. 
We have 40 years of experience and different 
pohtical parties are in administration but 
stdJ then communal riots are going OD. 
Communal tension is the normal feature in 
our poUty. lt is not an administrative 
problem alone, It is not that a .tatocraft ~ 
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answer tbis problem. It means many things. 
It means tbe political appan~tus, State me-
chanism Bnd popular upsurge. If we work 
with a common purpose and a common 
objective, I am sure we can combat the evil. 
It is a very dangerous trend. Even in 
Pakistan which is a theocratic State, what is 
the slogan today '1 The slogan there today 
is: 'Islamic State will not do; it must be a 
Suoi State.' 

My submission would be that we have to 
face the reality. My request to the Home 
Minister would be that the National Integra-
tion CouDcil, which is a representative body, 
shou1d bave a Sub-Committee type of thina 
which should meet frequently and wherever a 
dangerous trend is evolving or some explo-
sive situation is evolvmg, they should give 
their reaction. 00 these matters, the national 
reaction should come. 

Another aspect to which I would like to 
draw the attention of the Home Minister is 
tbis. I have get here the Annual Reports for 
1984-85 and 1985~86. If you go through· 
tIlese Reports, you will find nothing about 
this problem; the problem has not been 
touched at all in tbe proper perspective. 
Why should the nation not be taken into 
confidence in such matters and told which of 
the States have implemented your directives? 
Why should you not mention all these things 
bere ? Wily should the National Integration 
Council Dot be acquainted with these tbjng~ ? 
Wbere an explosive situation develops, why 
is that not being pointed out? It is not 
sometbing secret. There should be a national 
reaction to it. The entire nation is fighting 
against it, So, we must be very clear about 
it. I am placing before you, one by one, 
some of the irritants which load to communal 
t~joD. 

I am new placing before you what the 
Vish"a Hiadu Parishad have stated in their 
Bal1etiD: on page 5, they have Itated: 

··Nowb«e in the wor1d, apparently, 
anydtinl like minority rights exists." 

"But tbe wbo/e question bss to be 
thought afresh in the Jight of the situa-
tion prevailing ever since, and now." 

Will is not create tension? Will it not scare 
away tbe minorities? I know, it can be 
ignored; it has no significance. But there 
must be a national reaction to it. That must 
be countered'. 

I do not mean anything against anybody, 
but I am only pointing out that in the Indore 
Resolution of the National Council of the 
BJP they ha ve declared that their link with 
the RSS should not be an lssue of alliance. 
What does it lOdicate 1 When the Janota 
Party was in power, all tbrough, there were 
intr:l-Party disputes ... 

MR. CHAIRMAN: Please try to con-
clude. 

SHRI BRAJAMOHAN MOHANTY: I 
have just started. I ha\e many other points 
to mention ... 

MR. CHAIRMAN: There are a number 
of Members wh,') are to speak 00 this. You 
have already taken seven minutes. Please try 
to conclude. 

SHRI BRAJAMOHAN MOHANTY: 
Does it not indicate that we give sanetlty to 
the RSS link? In a particular election pro .. 
gramme it was said: 

Pehle Hindu baad mein bandnu 

J saw it in Bundelkaod or some~ here; I am 
not able to recollect. There must be a natio-
nal reaction to it (Interruptions) This was 
reported in the press All the information 
tha t J am placing here has been reported in 
the press. I am equipped with al1 the paper-
cuttings. 

On 23rd May there was a reporting. A 
top leader of the Janata Party-I do not 
want to name him-had given an interview to 
the Australian Rad io .•• 

AN HON. MEMBER ~ 5-verybody 
~DOWI. 
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SHRI BRAJAMOHAN MOHANTY: entity makes way (or the balkaniiariotl of 
There should be a contradiction. At perso-
nal level I had discussed it. It is agitating. 
If Somebody belonging to a secular party 
fatks that, if the MuslIms in a consolidated 
way start revolting, the Indian Army will be 
helpless. These are agitating. That is why I 
say that if there would be a sub-committee 
of the National Integration Council ••• 

-", 
PROF. SAIFUDDIN SOZ (Bararnulla) : 

Why not of Parliame'1t ? 

SHRI BRAJAMOHAN MOHANTY: 
Everybody is there. All the parties are asso-
ciated there. They have to handle many 
things in different \\-ays. The sub-committee 
will sort it out. 

Another aspect I would like to submit is 
regardmg the Punjab issue I would congratu-
late the Pnme Mmister Shri RaJiv Gandhi 
for his outstandmg statesmanship for the 
Rajiv- Longowal accord. 

SHRI M. RAGHUMA REDDY 
(NaJgonda) : That is an old story. 

SHRI BRAJAMOHAN MOHANTY: 
That is not an old story. The story is ever 
fresh. It has been made ever fresh in the 
history of India and in the history of man-
kind. The Barnala Government is a creature 
of democratic practice. It is not there by 
anybody's mercy. The international atmos-
phere is changing. The terrorism is being 
isolated at the international level. That is 
because of this accord. People from Pakistan 
are climbitlg over the tree. The democratic 
apparatus is being worked and the people are 
going to vote and to decide who will govern. 
No matter which party is It It will be the 
popular rul:. They have a right to rule. 
They are at nobody 9s mercy. All these and 
other factors are working tbere. 

Yesterday I saw the rebel res01ution. 
They have started a new concept which is 
foreign to our concept. We have heard about 
the concept of cultural identity, laoguage 
identity. But they talk about religious idtn-
tity. If you like I would quote tbe resolution. 
Where is it? Is it fitting with the secular 
conception of the Government of India ? Is 
it titt.in8 with OW' secalar concept ? llcJi&ious 

India. 

Some women organisation caned Akali 
Stri Dal has come out with a resolutioo 
asking for borne land for Sikhs. The entire 
India IS for Sikhs. What is tbP 
meaning of home land for Sikhs? I would 
point out, with all my respect to Barnala, 
that he conceded to the rebels. He conceded 
to the rebels and saId that if you are unitcf,l. 
tbe Akah Party will support Mann. My 
submission would be that Mann is an anti-
national. At any state of imagination nobody 
should allow him to represent Punjab in 
Parliament. These are tbe limitations we 
must take into consideration. 

So far as the Janata Party is concerned. 
yesterday Prof. Dandavate spoke. I am plac-
ing these for clarification. Your resolution is 
that the Prime Minister must have a dialogue 
with the extremists of Punjab. 

PROF. MADHU DANDAVATE (Raja-
pur) : Who told you that ? 

SHRI BRAJAMOHAN MOHANTY: 
The paper is there. I am placing these. 

PROF. MADHU DANDAVATE: Tbat 
is an inference. Next day our contradiction 
bas come. I am prepared to lay tbe resolu-
tion on the table of the House. 

SHRI BRAJAMOHAN MOHANTY: 
Excuse me. That is why I am grateful to yeu ' 
because I have not seen the contradictiOn. 
All the same, one of the stalwarts of tbe 
Janata Party Shri Krishna Kant immediately 
reacted and said that be had made them and 
they are demanding separate constitutiOD, 
se-parate clause, everything separate. Who can 
have a dialogue with them? 

My suggestion would be that the Citizen-
ship Act must be amended. Those communal 
elements which are working as anti nationala 
their citizenship right should be withdrawn. 
Tbis provision is there under Article 11 of 
the Constitudon and also Section 10 of u.e 
Citizenship Act. 

MR. CHA1RMAN: Please coaducfe .. 
You baVe already tabD 0l\0UIh time, 
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SHRI BRAJAMOHAN MOAANTY: 
Thank you Madam. 

SHRI AMAL DATTA (Diamond Har-
bour): Madam Chairman, the immediate 
ol:casion for this dilicussion today is the 
communal riots whicb took place in Ahmeda-
bad and several other citi(',s of Gujarat and 
also in Allababad some time ago. But really 
speaking as Prof. Dandavate said yesterday 
that the Executive have a fire-brigade ap-
proach towards riots I not only agree with 
him but also think that even Parliament has 
such an ad hoc approach towards communal 
situJtion in the country. It is only when 
riots have taken place, lives have been lost, 
people have been injured, houses have been 
burnt and people have been rendered home-
les'\ that we sometimes, not alway~, discuss 
about the communal situatIOn in the country. 
In every SeSSion WI! should h.\ve one discus-
sion on the CO:TI'llunal situatIon in the coun-
try because of what is happening in the 
country for the last five years. 

Madam you know th=re has been resur-
gence of both the religious communities in 
the country which are really substantial in 
number, viz, Hindus and Muslisms and also 
Sikhs. Disturbances in Punjab have been 
there and w.! have b.:en discussing it for the 
last four years and still I do not know how 
long we have to g") on doing that. But so 
far as the religIOUS situation is concerned 
much has c<)ml! about because of militant 
revival of Hinduism which we have not really 
ever discussed in detail. I cannot go into the 
analysis of how it has happened or for that 
matter why Muslim fundamentalism has been 
growing in the country for the Jast few years 
and neither do I know which is a reaction to 
the other. I cannot do into that analysis to-
day but suffice it to say for the present that 
the militancy which is being shl)wn in various 
parts of the country by some Hindu organi-
sations notably this Vhhvva Hindu Parishad, 
Virat Hindu Parishad, Hindu Sarnaj Ul~av, 

Bajrang Dal and recently even in Delhi ur,der 
the nose of Central Government another 
organisations have sprung up. O'le is called 
All Indi:! Shiv Shaktl Dal and another 
Hindustan Hindu Manch. Apart from these 
organisations RSS has always been there, 
sometimes in the background and sometimes 
in the forefront, but during the past some 
time it has come to the front aud apparently 

the country 
getting Quite a lot of popularity and support 
among the masses. How it is happening and 
why it is happening is something which we 
have to find out. It is not for us the MPs to 
go on missions of inquiry. We may do so 
individually or for party but it is for the 
Government to get us posted about the acti-
vities of these organisations whose ultimate 
objective whether it is ostensibly to attain 
Nirvana for their followers or not but ulti-
mately in the practical field on the ground 
today lead to communal disturbance. Whether 
tbose who die in the communal disturbances 
attain Nirvana or not but ultimately if these 
revivalist organisations are allowed to func-
tion as they tJave been allowed to function 
with full lIberty and particularly in those 
areas which are susceptible to communal 
disturbances then such communal riots are 
inevItable Therefore, monitoring of the riots 
after they have taken place, or a discussion 
of what has been tbe immediate cause, 
political, administrative failures etc. is not 
enough. We have got a much greater duty 
to the nation to discuss at length and in 
depth and much in ad\ance as to wbat these 
people are doing, whose activities will inevi-
tably give rise to comTLunal trouble in one 
part or the other of the country. 

We only come to know of the Ram 
Janam Bhoomi controversy in February when 
suddenly there was a court decision by which 
this was thrown open. It had remained 
closed for the last forty years before tbat; 
nobody seems to have been harmed because 
this was closed for forty years. But suddenly, 
a subordinate court, a Magistrate decided that 
the Hindus must have freedom of access to 
this Ram Janam Bhoomi and that the locks 
s;ould be removed This created a cleavage 
between the two communities; which was not 
there before and the Government stood as a 
silent ~pectator. But the story did not start 
in February. The story of so-called libera-
tion of Ram Janam Bhoomi started two ),ears 
before that when all these organisations which 
I h.lve just named, Viswa Hindu Parishad 
and others, had been criss-crossing around 
UP with chariots showing Ram within a cage 
as if in a jail. Tbey said that Ram was to 
be liberated from the jail, and that was their 
slogan. Other slogans were also there like 
the country has to be liberated by demolish-
ing all those two dozens or more mosques 
wbicb tbe)' say -I do not know wbether it is 
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correct or not-had been at some time or 
the other b.ilt by some Muslim rulers of this 
country, some two, three, four or five hun-
dred years ago by demolishing Hindu t~mples. 
These things are of archaeological interest so 
far as I am concerned. So far as Govern-
ment is concerned, to put an end to all these 
controversies which have been raked up 
deliberately, it should declare them as na-
tional monuments so that no controversy can 
arise as to which community will have con-
trol on these pla:es. The Government has 
not none tbat. Why? We had suggested 
in this House in the last session also when 
we had a chance to discuss it in a short con-
text. 

Many people take pride in the freedom 
which is guaranteed to religion by our Con-
stitution, but when the Constitution makers 
enacted those r:artic\llar Articles, did they 
envisage tbis kind of situation which is pre-
vailing today., this resurgence, militancy. 
revivalist, religious orthodox? They \\ere 
certainly exhilarated by the newly gained in-
dependence. They were euphoric. They 
thought that all the pe( pIe had contributed 
to the independence of tl:e country; they 
would live and V\Jork together and the reli-
gious freedom was given without any limita-
tion. Today we find that the freedom is 
being abused. Has not tbe time arrived to 
rethink the whole thing and if necessary to 
put some fetters on this unlimited religious 
freedom practised in public? I am not 
saying that the people could not have sucb a 
freedom in their houses. Let them do what-
ever they like. I do not stand in their way, 
but what right bave tbey gOt to practise the 
religion in Public in such a way that it will 
not only cause 'inconvenience or annoyance 
to others, but ultimately will lead to religi-
ous, communal disturbance and loss of life, 
property. arson and all that? They have no 
right to do that. We must, th~refore, think 
about it and we must see that so-called rights 
which are capable of being abused, are being 
abused rampantly today are curbed, so that 
people cannot do as they did in Ahmedabad. 
I went there to investigate the situation my-
self not with the Parliamentary delegation, 
but even before that, to ~h.1ve a first hand 
experience of what had happened. We went 
round the city and saw the streets through 
which the procession had passed. Some 
people say that some one and a half lakhs 

joined the procession, some say that about 
three lakh people joined the procession. 

But obviously, there was apprehension 
that if such a procession was allowed through 
such streets, then communal disturbance 
might take place. Such apprehensions were 
there not only this ),ear, but even )a~t year. 
Last year also, the Government wanted the 
Jagannatha Temple people to cbange the 
route. They did not agree and the Govern-
ment SUT! endered to them. This year, the 
Government did not even try. They felt so 
hopeless and helpless in the face of religious 
orthodoxy and obscurantism that they did 
not even try to get the route chan5ed. Not 
only tbat. The Chief Minister Jed the pro-
cess'on! I think that this is very wIong. Is 
he trying to sho\\- that be is v. ith the Hindus 
so that he does not Ime the Hindu vote? I 
am told that he was joining the Muslim 
prccc:ssicn also, But that is not an excuse. 
If r oJiticians go ar,d join all kinds of reH-
gious processions and functions, it is mixing 
up rellSlon with politics. You afe joining 
the rel'glOUs functions Dot because you be-
lie\e in them, Dot because you are practising 
that religio[i, but because )oou want to have a 
vote bank by Joining all such functions. It 
is very wrong to mix UD politics with reli-
gion in tbis way. It gives a handle, it gives 
a lever to those people who \\ ould otherwise 
use religion as a stick to teat their enemies 
and thiS is exactly v.bat bas happened. It 
would also enable such people who would 
use such an opportunity to gain upper hand 
to satisfy their vested interest in lawlessness 
and in the break-down of public order. 

Madam, all this is again mixed up with 
the way States are rUD, the way any parti-
cular State is run, or the way the whole 
economy, the whole society functions. In 
Gujarat, we found and we were told that the 
anti-social elements have an upper hand. not 
only during the riots but even in normal 
times as well. The State is held at ransom by 
boot-Ieggers, smugglers and all such anti-
social people. Many politicians are their 
close associates. A very considerable section 
of the police, are on the pay-roll of those 
people. If those peopJe want a disturbance to 
occur, a disturbance will occur. The State 
does not have the power to stop it. So this 
is how the State of administration bas come 
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to be, in one State i.e. Gujarat which is 
re)atively progressive, industrially advanced 
-and bas been, before these disturbances stated 
happening recently, a more or less peaceful 
State \tith communal harmony prevailing in 
it. Fortubately, because the people are not 
C01l11llonal-minded, I tbink tbe members of 
tile recent riots, which are still smouldering, 
will soon be extinguislled. But the Govern-
ment'did not show that they have the politi-
cal wiH or tbe energy or the competence to 
tackle it, the way it should have been 
tackled, They did not tackle it competently. 
If they bad done so, even after first the phase 
tt. riot could have been stopped. They had 
IIOt tackled it tben. No power on earth could 
stop the riots from starting because they had 
allowed them to take sucb a route. But 
subsequently if quick action were taken, the 
riots could have been stopped even tben. 
That was not done because of a lack of 
political will and lack of competence on the 
part of tbe administration which allowed tbe 
Bandb·call, allowed the Bandb to go through 
and atlowed the riots to spread to the peri-
phery of the city. That was the vital mistake 
committed by the Government. Relying on 
the police was wrong because a large section 
of police is said to be on tbe pay ro11 of the 
amti-social elements. And the others are 
totally partisan. Incidents such as beating up 
rA people belonging to tbe minority commu-
nity, incidents of even burning of people 
alive Iurfe happend in the presence of the 
poHce. The police looked tbe other way. 
when tbrese things occured. It is a major 
failure or the State, of any State Government, 
that the police are so partisan. It is not so 
in Gujarat only. The same thing happened 
in Allababad. In AIJahabad, the riot was not 
actually l'etween the Hindus and Muslims as 
such. There were clashes which started it 
and ~parked it off', but ultimately tbe actual 
killing was done by the Provincial Armed 
Congta'!)ulary. There, it was Police who went 
and harassed the minority community, went 
fna1&fe boUse5, beat them up, took then out 
anit kmed them. This is exactly wbat 
bappened. 

There il another tbinl which bappened 
some time qo. In anotber ci~y of rlGujar~t, 
around 9th' March. i.e. at Veraval, nIDe 
people wete killed during a span of four 
tiOun. Tbat wal aka by the Police. 

Situatian In Variou, parts 0/ 
the country 

MR. CHAIRMAN : Mr. Ratta, you 
have already taken 15 minutes. 

SHRI AMAL DATTA: I thiok we should 
discuss these things in depth. I do not think 
I was skimming on the surface. 

Therefore, I tbink the time has come. I 
will not elaborate on these incidents. Other 
people might have done it already. or will 
do so. These incidents have happ~ned, which 
shows that tbe Administration is not impar-
tial, is not neutral. and that there has been 
a surrender to obscurantist forces whenever 
they have been able to mu~ter enough 
pressure. The police, i.e. the ground force of 
the Executive to maintain Jaw and order, is 
totally partisan. Unless these tbiD8S are 
changed, unless the Constitutional freedom 
which is given to practise religious rites in 
public is curtail~d, I do not think tbis 
country can get out of this kind of a com-
muna] situation-which is prevailing in a 
rampant form today. Thebe forces are on the 
rise. So, we will have more and more riots 
in the future, unless seme hing is done to see 
that the re)jgious practices of one community 
do not impinge on anotber community. This 
must be ensurined in the Constitution We 
must put a SlOp to this now, if this country 
is to progress. For achieving any progress, 
there should be communal harmony in tbe 
country. It should be ensured as I said by 
amending tbe Constitution. 

[Translation] 

SHRI ZAINUL BASHER (Ghazipur) : 
Mr. Chairman, Sir, yesterday. 1 was listening 
to the first part of the speech delivered by 
Prof. Dandavate. Prof. Dandavate said very 
good things in this vicious atmosphere of 
communalism but be failed to touch tbat 
majar point which is fanning and inciting 
communal feelings and causing communal 
riots. I would li"'e to come to that point a 
little later Although Shri Madhu Dandava<te 
said at the outset that no etTort should be 
made to extract political advantage out of it 
yet by mentioning Bharoch in bis speecb be 
tried to give it a little political thing. In 
Bharocb, Sbri Ahmed Pa tel inagurat~d a 
raOway station but Shri Ahmed Patel 11 Dot 
a Minister; be is a Member of p~lhllnent. mre ftS no potiarbandobalt for him tbetO. 
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no officers came and there was notbing which fire. In 1969 riots had occurod jD Abm---
would . bav~ p~sed danger to tbe law and bad and perb;ps tbose were the worst riots 
order sltuatlo~ In B.haroch. I feel that his in the country in which 1000 persons had 
Party bas gIVen him a wrong picture of died. I would praise Shri Cbidambaram who 
Ah~edabad. in .this. connection because of is a young and courageous Minister. Had 
which be said thIS thmg. this bard working Minister Dot reacbed 

Sir, presently two tities~ namely, Ahme-
dabad and AHababad bave been wOrst affec-
ted in so far as communal riots are concerned. 
These two cities have at least three common 
features. On. is that names of both the cities 
start with Allah. Ahmed is alsO another name 
of Allah. Another feature is that both thest 
cities have contributed much to India's 
fr£edom struggle. In Ahmedabad, Sabarmati 
Ashram bas remaintd the hub of the activities 
of Mahatma Gandhi. The old Congressmen 
or the freedom fighters in other parties are 
very much concerned about tbe r:ots in 
Gujarat. I ",as alo;;o sent by my Party to 
Ahmedabad and Baroca 1 talked to elderly 
freed{)m fighters apd other people They all 
expressed their sincere concero about the 
happenings in Mahatma Gandhi's Gujarat. 
Ahmedabad has been the place of the acti-
vities of Sardar Patel \\ bo did so much for 
the unity and th<f integrity of the country 
Every inch of Ahmedabad is filled y.,ith the 
sprit of the Mahatma. When I visited 
Sabarmati Ashram it looked desolate and 
gloomy and it seemed as if the seu} of 
Mahatma Gandhi was wandering there. 
Allahabad used to be the headqualters of the 
Congress Party. In Allahabad, Nehru family 
used to live Pandit Moti Lal Nebru, Pandit 
lawahar Lal Nehru. Shrimati Indira Gandhi 
and tbe present Prime Mini~ter J Shri Rajiv 
Gandhi all were born in Allahabad. Allaha-
bad used to be the city from where the voice 
of the Congress Party used to be raised, 
where meetin~ of tbe Party u~ed to be held 
and from where guidelines used to be issued 
to tbe country. Those very Allaha bad and 
Ahmedabad have become the victim of com-
munal riots. not once but many times. When 
riots can take place in Allahabad and Ahme-
dabad. tbey cao occur in any city of the 
country. Allahabad and Ahmedabad have 
contributed so much for the country. Allaha-
bad and Ahmedabad have influenced greatly 
the basic principles being followed by the 
country and if riots are taking place in these 
cities, if the peorle a-re being burnt alive in 
these places then no part of the country can 
fCJDajO protected from tile flames of mis 

Ahmedabad, there could have been recurrence 
of the incidents of 1969 in Ahmedabad. I 
salute Shri Chidambararu because of whom 
the riots did not reach the industrial belt. 1a 
1 969 tbe riots. had reached tbe industrial 
belt. ) have seen many riots but bere people 
were burnt aJive. Two p~rsons who bad gone 
to see their relatives in the hosp.ital were 
tbrown from the third storey and tbe crowd 
standing below burnt them after dous-ing them 
with kerosene oil. And all tbis bappened in 
a place where Sabarrnati Ashram is situated, 
wbere Mahatma Gandbi preacbed secularism. 
It is a matter of shame for tbe whole of the 
country that people have been. burnt alive in 
that very Ahmedabad. It is a matter of 
~hafl1e for the ~eople wbo live in this 
country. Now ) wou1d like to submit tho 
main reason for the riots. Politics in tbe 
name of c2mmunal;sm in our country is DOt 
a 1'1ew thirg During the freedom stm.1e 
also, the politics of communalism was very 
much in exhtence. MuslIm League and Hituiu 
Maha Sabba were founded. Tbe Britisber~ 
io order to \leaken the Congress aDd to 
weaken the freedom stJuggje, founded politi-
cal parties on cornmunallinrs. For the pcopJo 
of the country, particularly for the MosHms 
that day was the most unfortunate day when 
Pakistan was born. Tbat day was the blackest 
day in the Indian history That day was 
unfortunate not only for the people of that 
time, but it proved to be a curse for tbe 
comiog generations also. I am at a loss as to 
how to under this curse. It is scholars like 
Prof. Ranga, Prof. Dandavate aDd Sbri 
Indrajit Gupta who can shoW the path. It 
was the poison of communalism tbat created 
Pakistan and tbe Hindus of the COUDtry 
started thinking that on tbe one hud ~ 
Muslims have carved out Pakistan for tbem-
selves and on the other band, they are sUI) 
living in India. How this feeling win be 
erased ? After independence also, communal 
parties come into existence. Hindu Maba 
Sabha was already there, tben Rashtriya 
Swayam Sewak 8angb came into existence 
wbich spread the poison of communalism. 
One more C'rganisation which is aoina to be 
Of' bas become the most danproU$ oomlllUMl 
orpnisation. whose PlUDe is Dot bciaI .... 
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tioned at present, is the Visbwa Hindu 
Parishad. Unfortunately,. people from all the 
political parties have joined it. 

(Interruptions) 

If people from your Party have not joined it, 
then 1 have no objection, be happy. Madam 
Chairman, many Governm~nt officers have 
also joined it I shall give you an example. 
Shri Dixit who is a very big leader of the 
Vishwa Hindu Parishad was the Director 
General of Police in Uttar Pradesh about 
one or one and half )fears back. During his 
tenure as the Director General of Police in 
Uttar Pradesh, Ram Janaki Rath Yatra was 
taken out in the entire Uttar Pradesh, and 
the procession was taken to e\ ery village 
There the Hindus were incited and were told 
that they were impotents, cowards and that 
theIr God was locked - if God can be locked 
then there is nothing like God. The Hindus 
were exhorted that their God has been 
locked and they were silent. They also incited 
the Hindus to shed blood and to dnve out 
tbe Muslims when he was Director General 
of Police. he gave permission to take out 
the Ram Janaki Rath Yatra in the entire 
Uttar Pradesh and was intrumental in spread-
ing communal feeling~. The subsequent inci-
dents are a part of history and I do not want 
to rake up the issue as to what happened in 
the matter of Babri Masjid. I do not think it 
proper to refer to that issue at the moment. 
But this much I would say that after that, a 
wave of communal riots engulfed Uttar 
Pradesh, thougb I commend the Uttar 
Pradesh Government that it promptly 
controlled the situation. Had it shown even 
a little sleekness or bad there been Sbri 
Dixit-like person as the Director Genera 1 
of Police, the rioes in Uttar Pradesh would 
have turned worse and more dangerous than 
those of Ahmedabad. But the riots in Uttar 
Pradesh affected other States also. Madam 
Cbairman, give me some more time. I want 
to depict a detailed picture of the situation. 

[Eng1i8h1 

MR. CHAIRMAN : Basber Sahib, you 
have taken fifteen mlnute~. Plea!e try to 
conclude now. 

Situation In Various parts of 
the country 

[Translation] 

SHRI ZAINUL BASHER: I would 
request the Hon. Minister to Jet me have 
some or more time to speak. 

The riots began in Ahmedabad due to 
these very organisations and the Vishwa 
Hindu Parished is responsible for Ahmedabad 
riots also A call for Gujarat 'bandh' was 
given in the name of Hmdu Raksha Samiti. 
Shri Indrajit Gupta and Prof. Madhu Danda-
vate will agree \\ ith me that there has never 
been any strike in the textile mills of Abme-
dabad but it ",as for the first time that work 
in the Ahmedabad textile mills \\as struck on 
a call given b) the Hindu Suraksha Samiti. 
Propaganda to thiS effect was made that all 
the Hindus v.ere in danger. They are unable 
to take out Rath Yatra, their God has been 
locked and Hmdus are bemg klllcd in Punjab. 
In the whole of lndl3, 85 per cent of the 
population consIsts of H mdus. If the Hindus 
are being kIlled in Punjab. do you mean that 
}'ou Will retaltate by killing the Muslims 
because )OU are not gomg to get Sikhs 
there. 

PROF. MADHU DANDAVATE: Mr. 
Chairman, Sir, for the information of tbe 
Hon. Member I may tell him that during the 
1942 Movemnt, the textile milll) in Ahmeda-
bad remained closed for three months. 

SHRI ZA1NUL BASHER: All right, I 
come to the period after the independence. 
The second major role in spreading these 
riots has been played by your police. There 
can be other reasons also but the police bas 
played a prominent role. It is e'tpected froUl 
the police of any country that It will remain 
impartial. But where does our police remain 
impartiaL? You ask the Hindus in Punjab, 
Bengalis and Muslims in Assam. MuslIms in 
Uttar Prade<;h and Gujarat. The police has 
everywhere colJuded with the rioters. The 
police indulges in arson and killing of the 
innocents. ]n Uttar Pradesh new develop-
ment has taken place which is a matter of 
concern. Presently, the Muslims there are 
taking steps to defend themselves. At places 
bombs have heen hurled; they bave resorted 
to firing also and this is 811 a matter of 
concern. ,hey are doing it not with tbe 
intention to attack but because they are 
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afraid that the police is coming to loot them, [Trans/ation] 
to drag them out of the houses to tbrow 
them on the road and the streets. They think 
that police is comiog to break their arms and 
legs and that is why they are preparing them-
selves for self defence. Today al1 the Muslims 
in India are considering themselves insecure. 
They think that they are living under .he 
shadow of death and a sword is hanging on 
their head. Hon. Minister, Sir, the advent of 
such feelings in any community is dangerous 
for any country. What will happen the day 
14 crores Muslims of the country take up 
arms for their protection and SlOp baving 
faith and confidence in the Government and 
the police? You can your8elf imagine that. 

SHRI ZAINUL BASHER: You 10 to 
Ahmedabad .and see for yourself. A Jot of 
damage has been done there. Shops and 
factories were set abla7e right in front of tbe 
police station. Today, the Muslims say that 
if sikhs can get adequate compensation for 
being affected in the anti- Sikh riots, why can 
they not get it for anti-Muslim riots? It is 
a good thing that Sikhs are adequately 
compensated but then the same compensation 
should be given elsewhere also. If the Sikhs 
in Kanpur get more compensation why can-
not the Muslims in Allahabad be also given 
more? All these issues need ~erious deli-

Today when the Muslims say that they too beratiOns. 
become terrorists ]ike the Puojabis it becomes 
a matter of grave concern for the entire 
nation. I agree that not all Muslims say like 
this but there is a sma11 section which says 
it. This is dangerous. It will not only ruin 
the Muslims but would also pose danger to 
country's unity and intc;;grity. Serious thought 
will have to be given to it 

Indiraji had formulated a IS-point 
programme in re~p('ct of the Police force. 
1t envisaged among other things. recruitment 
of the minorities in the police force. The 
Hon. Prime Minister and the Hon. Home 
Minister repeatedly wrote to different State 
Governments to recruit minorities in the 
police force but no State Government, 
whether it was Congress ruled or non- Cong-
ress ruled. ever paId heed to it. They did not 
recruit the minorities The Govtrnment 
should set up a special force like the CRPF. 
at least in those areas which have been riot-
hit or have been affected by it as in Gujarat, 
Uttar Pradesh. Maharashtra etc. It has come 
to + our notice that such a force doc:s not exist 
everywhere. Therefore, such a force should 
be set up in the riot-affected arc-as and 
Muslims should be appointed in it. 

Now a last suggestion. The GovermQent 
gives relief to riot victims but it gives only 
Rs. 5000 to the next of kin of those who 
are killed in riots. 

[English} 

SHRI HAROOBHAI MEHTA (Abmeda .. 
bad) : I am on a point of information. 10 
Gujarat it is Its. 20,000/-

Today tbe country's unity and integrity 
is threatened from within and witbout. )n the 
border States the unity and integrity is 
particularly endangered Do not let this fire 
spread to other puts of the country. Check it 
immediately. 

I fully agree with Shri Jagan Nath 
Kaushal who said that any regional party 
which wants to work on religious or linguis-
tic lin~s should be banned, whether it is a 
Hindu organisation or a Muslim one. Shri 
Banatwalla should not mind it. 

SHRI G. M. BANATWALLA (Ponnani): 
V.'hat caD we do if you fa it to urderstand 
us? Ask )'our leader. Has he not formed 
coalition Go' ernment with us in Kerala ? If 
you ask bim he \\' ill be in a better position 
to give our introduction. 

SHRI ZAINUL BASHER: Even if a 
Sikh organisat~on indulges in politicking on 
religious or lillguistic lines, 1t should be 
banned. Unless these organisations are 
banned they will cantin ue to incite communal 
clashes for politICal ends and it will not be 
possible to root out communalism. 

W1th these words, 1 thank you fo r giving 
Ole time to speak. 

SHRI DHARAM PAL SINGH MALIK 
(Sonepat) : Mr. Chairman, Sir, Shri Madh~ 
Dandavate initiated the discussion on thiS 
matter in an excellent manner but 1 was 
~isappointeo to listeD to tbe speakers wbo 
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.poke prioMo me. There are very few occa-
,iODS when the House is unanimous on a 
subject, as for example, today when all the 
Hon. Members of this august House unitedly 
spoke of resolving the problem of communa-
lism. 

.16.00 hrs. 

It would have been much better jf a 
Hindu Member bad advocated the cause of 
the Muslims and a Muslim Member or a 
Sikh Member had espoused the cause of the 
Hindus. If I advocate the cause of the 
Hindus, it does not look nice. 

We have to continue the discussion on 
tbis subject with the same feeling with which 
it was initiated Everybody kn ows and agrees 
that the problem which we are discussing 
today is grave and irrespective of the phrase-
ology that the speakers had used, atmost 
everybody has said th~ same thing. Every-
body bas agreed that it is a serious malady. 
The malady has been diagnosed as commu-
nalism. We have gathered here to ponder 
over it and find out the causes of this mdlady 
and also the remedy to resolve it. I would 
like to point o~t a few causes behind this 
malady and would all)o like to give a few 
suggestions in thiS regard. All the Hon. 
Members are unanimous that political parties 
are behind the communal virus. If the poli-
tical parties follow ethical path and rise 
above the narrow considerations of votes 
they can play an important role in resolvin~ 
the problem. During the elect ions, beef is 
thrown in temples to incite the Hmdus and 
pork is thrown in mosque~ to provoke the 
Muslims. The poJiticians stoop so low to 
get votes It is these politicians who u(\e 
black-marketeers, unemployed youth and 
communalists in these activities Any Hon. 
Member can go to his constituency and see 
for himself who gives patronage to these 
anti-social elements? One can easily guess 
't. Tb("re is one thing more Not even a 
single speaker here mentioned that the Press 
too has a hand in flaring up communalism. 
There is a story. A person died and when he 
reached yamaloka, the yamaraja took him 
round hi. garden so as to show him what is 
happenin& there. The person saw that there 
was a bell wbkb used to rioS sometimes and 

the country 
stop automatically. When be questioned 
yamaraja about it, the latter replied tbat 
when sflmeb<'dy spoke a lie on earth the be Il 
starts ringing. One day when tbat person 
passed by that bell around midnight he saw 
that the bell was continuously ringing. He 
went to J amaraja 'and told him about it and 
asked him to fir.d out the reason. The 
yamaraja asked hIm Dot to worry because a 
newspaper in Indi~ might be under printing . 

I do not Want to name the newspapet 
but the yamaraja had named it. I mean to 
say that the newsparer is published from 
JaJandhar. It is because of misreporting in 
that newspaper that the dispute between 
Haryana and Punjab has arisen. J do not 
want to name it as the Hon. Members can 
guess which newspaper is published from 
Jalandhar. Ramoowaliaji is present in the 
Hou ... e and I would like to remind him the 
day "hen he "as travelling 10 a trajn through 
my cor.stituency. That day 'HaT}al'l8 Bandh' 
was being obsrned Some peol'Je stopped 
the train and ~erved him \\ell; he was ('Iffered 
mIlk and taken round the vdlage. The 
elders of the vl1lag\! told hIm that there is 
no ill wilJ betwl?en the Sikhs and the HlOdus 
but it is the hdndiv.ork of the politicians. 
In th;s connection, I v.ould like to submit 
that if the politicians and the press give 
right direction to the people they will not 
be misled. Rut it is unfortunate that truth 
is published in small print whercal) blatant 
lie, which is also called 'table story' is 
publJshcd in bold print. I would like to 
give a suggesticlO in this regard I would 
suggest that if a news report 'in any news· 
paper is found wrong the registration of 
that newspaper should be cancelled. A 
separate dep.utment should be set up for 
this purpose which should enquire into the 
reports pubJic::hed in the newspapers suo 
molo. If a fallOie rerort is published, there 
should be r.o need to file a complaint and 
in fact the Government should initiate action 
against the newspaper jUO moto and cancel 
the registration irrespective of the fact that 
the newc;paper belongs to an influential person 
or it is a weekly or fortnightly. This is my 
suggestion. 

It is true tha t communal riots are the 
handiwork of the politicians, the pre~s, 

black markcteers and hoolleggers but at the 
same time the foreiSD hand is also there. 
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The foreign powers also playa major roJe 
in it. These foreign elements infiltrate aliens 
into our country and provide tbem funds 
and weapons to disintegrate tbis country. 
As India is a country of diverse religions 
the . best thmg for them is to spread hatred 
in the name of religion, one way or the 
other. These things are done by foreign 
powers and, therefore, 1 request the Govern-
ment to take it seriously because this has 
been repeatedly raised here and the Punjab 
Chief Minister Shri Barnala is also of the 
view that the communal riots and terrorism 
in Puujab is the handiwork of foreign 
powers. Aliens have infiltrated into Punjab. 
It does not take much time for anyone to 
become a Sikh in the erstwhile Punjab-
which is now a part of Pakistan ~ because 
language is the same Anybody can become 
a Sikh there in two months time. They 
grow a beard and wear a turban and enter 
Punjab. This should be fully checked. 

Finally, as all the Members have said, 
would also like to say that reltgioD mll~t be 

separated from politics. This is easier Said 
tban done. \\'hen I have to contest for a 
seat during the Etc.ctions, obviollseiy, I ~hall 
try to get \-Oles by telling the people of rry 
own sect that I am one of them, for I 
belong to Arya Samaj. Till this weakness 
exists it will be exploiled. Therefore, some 
sort of a solution to this problem has to te 
found under our l)drliamentaIY set up, so 
that public opinion could be sought with-
out taking recourse to sectarianism. Smce 
1947. the value of every corr.rnodity-has 
increased except (If ours. Tb is is because 
of the difference bet ween our practice and 
profession. We are good at lecturing .•• 
(Interruptions) 

Mr. Daga is not to be included ••• 
(Interruptions) 

) want to imply that a law should be fram-
ed to ensure that those who misuse or 
exploit religion should be disqual.fied. 
Again. as all the speakers ha\e mentioned, 
Mahatma Gandhi bad to sacrifice his ~ife 

due to communalism. About two years 
back. Shrimati Indira Gandhi, the great 
daughter of this land, bad also to sacrifice 
her self for this reason ) would like to 
ask as to how many more Jives have to be 
AQificed? After Shri Rajiv Gandhi became 

the Prime Minister, this pestilence wat 
correctly identified and as a consequence the 
Punjab-Accord, the Assam-Accord and more 
recently an accord with Shri LaJdenga was 
signed. All these three accords were signed 
to deal with the problem of communalism. 
lherefore. all the Members of this House 
should give serious consideration to tbis 
matter and maximum lime should be allotted 
for its discussion. There is a saying which 
means that they meet, discussed and 
dispersed. This is not proper. After discus-
sions there must be some tangible result. 

With these words I would like to 
conclude. 

[English] 

SHRI P. KOLANDAIVELU (Gobichetti-
pala)am) : Madam Chaj.rman, while parti-
cipating in the discussion on communal 
violence, I may say that durable clImate of 
communal harmony must prevail in almost 
an parts of the counuy. The primary 
responsibility- of maintainir.g law and order, 
the primary responsibility of ensuring that 
no such communal incident takes place 
inside the State, lies Vtith the State Go\erQ-
m~nt. But here y.e see that in Gujarat, 
Ahmedabad is in fire. More than 60 
per~ons ha,e already lost their Ihes and 
Ahmedabad is in the hot-bed ncw. Madam, 
v.e see how communalism has come into this 
land. Eevn in the statement, the Hon. Minis-
ter b~s corne forVtard to say that because of 
imperiali~m, i.e. Britbh imperialism, 
communalism has come into existfnce in 
India. But I see that actually communalism 
is not new to India. It is prevailing time 
immemonal t for the last 2 centuries or three 
centuries. If we see the bistory, we will 
find that communalism is prevailiDJ there. 
We have to put an end to it. But it can 
be done only with our determination, with 
our dedication and we have to fight it out 
and we have to put an end to communal 
violence. In Tamilnadu, there is 00 
communal violence. The credit goes to tbe 
greate~t champion of social justice, our 
E. V. Ramaswami and Dr. Anna and la_ 
to our Hon. Chief Minister MGR. Because 
of the dedication and the determination, 
there is no communal viole.nce in Tamiludu .. 
But in the land of G&D.~· we sec ... 
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communal violence is going on. Why? 
Gandhlji preacbed love and affection among 
Hindus and Muslims. Gandhiji preached 
that there must be unity between Hmdus 
and Muslims. Gandhiji said every time Ram 
and Rahim. But Gandhijt was shot dead 
by a Hindu and he died. Unfortunately, 
communalism is spreading all over the 
country. At evert stage, we see it because 
of the minority and majority problem. Even 
there is a scheme which is being implement-
ed by the Central Government, 15 point 
programme, i (] order to safeguard the 
interesis of the minorities. Here we review 
things with regud to 20 point programme 
and not with regard to I 5 p0int programme 
in order to safeguard the interests of the 
minorttles. But I request the Central 
Government that they have to make a review 
of the 15 point programme, every three 
months of six months. It is only the econo-
mic and social development and advancement 
which bolds the major k.ey to the solution of 
communal problems and there should be a 
rapid economic growth. Then only we can 
put an end to the communal problem. 

The regional imbalances are also one 
of the causes for the communal problem. A 
feeling of discrimination will also result in 
a feeling of repression. So, these are the 
causes for the communal problem. The 
State of Gujarat has become a new hot-bed 
of anti-social elements and smugglers and 
mafia gangs. This is not the first time. 
Even last year also when Radha Yatra was 
there, many people died. So, I request the 
young Minister. Mr. Chidambaram to rise 
to the occasion. I know fully well because 
he is coming from Tamilnadu where there 
is no communal violance. 

SHRI AJAY MUSHRAN (Jabal pur) : 
He comes from India, not from Tamilnadu. 

SHRI P KOLANDAIVELU: All right. 
I am from Tamilnadu. I have to say that 
the credit goes to Tamilnadu. 

DR. A. KALA NJDHI (Madras Central) : 
He belongs to India no doubt but his 
competency is much better than you. 

SHRI P. KOLANDAIVELU: Commu .. 
naJ poison has already beell jDjected into 

the country 
the minds of the p~ople. We have to see 
that the poison is not against and again 
injected into the minds of the people. 

I request the Hon. Minister to rise to 
the occasion and see that the communal 
violence is put an end to. 

SHRI N. TOMBI SINGH (Inner Mani-
pur) : Madam, it is a pity that after so 
many years of our independence and the 
functioning of our Republican Constitution, 
we bave to make this discussion on the 
communal situation almost in every Session 
of Parliament. We are going to complete 
four decades of independence next year. 
We have inherited this leg.1cy of communal 
ter.dencies. Ours is a vtry vast country 
with 22' States and 9 Union Territories. 
It is not only vast in area. We have 
variegated cultures, languages, religions and 
traditions of food and dress. We are bound 
to Jive with these traditions, we are bound 
to live with these diversities. Yesterday, as 
this Hon. House took up this discussion on 
communal situation all over the country, in 
my part of the country, in Cachar District 
of Assam, another flat occurred arising out 
of the issue of language This communalism. 
whether it is associa ted with religion or 
language, is equall)' menacing and dangerous. 
In our part of the country, yesterday, this 
very ugly incident of a language riot has 
taken away as many as nine lives and caused 
injuries to as many as 23 to 24 persons -
very serious injuries to some of them. It is 
a matter of grave concern. It is time we 
gave a serious thought to this matter. It 
is not that the Government of India, under 
the leadership of our able Prime Minister, 
has not done anything. Our Government 
have certainly done something. The only 
thing is that the proposals and the plans that 
have been taken up have not yielded fun 
results, the results tbat were expected. 
Naturally, it is now time that we gave a 
serious thought to it. 

We are paying tributes to the memory 
of Mahatma Gandhi and we are remember .. 
jng great national leaders who were the 
founding-fathers of our Constitution. Refer~ 
ring to the greatness of Gandhiji. I would 
like to recall an incident. In the Pragj-
yotishpur Session of the Indian NatioQal 
ConlTe6~ \Vhi~b was presided over by Shri 
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U. N. Dhebar, there was a debate: Shri 
Morarji Desai had moved a Resolution on 
language, for replacement of English by 
Hindi; Sbri C. Subramaniam was opposing 
tba~ Resolution, and in the AleC Session 
tbe'debate became so protracted that it was 
thought that there could be no easy conclu-
sion. But Panditji, who bad inherited the 
moral strength from the Father of the 
Nation, addressed the delegates on these 
lines ~ ·'We may not be great men 
ourselves, we may not all be Mahatma 
Gandhis, but having been born in his 
generation, having worked with him, having 
followed him, we have imbibed the greatness 
of Gandhiji; such a vast country like India 
shuuld not be divided; we should never 
dream of division on the question of langu-
age. on the question of religion, on the 
question of regional issues; imbibing the 
greatness of Ganhiji, we should rise above 
the issue of language and issue of religion 
and work for the integration of the country." 
It is time that we refreshed or renewed our 
commitment to the legacies tbat bave come 
from Gandhiji. It appears that there is a 
generatien gap. Even during the life-time 
of Gandhiji, there were clashes between 
communities. Now, although Gandhiji is 
not alive, his words are alive, his message 
is alive. When he returned flom Noakali, 
a pressman asked him as to what was the 
cause of the communal riot in Noakali. 
Gandhiji said in one sentence: '"The cause 
was the idiocy of the communitIes involved." 
He did not defend his community or oppose 
any other community. He only said: 
'Idiocy of the communities involved~. What 
] would like to suggest throueh you is that 
tbe Government of J ndia has, now, to 
strengthen the machinery for the detection 
of the possible riots in the riot- prone 
districts of tbe country. There are so many 
riot prone districts already identified. The 
action taken so far in those riot prone areas 
are wekome. We have to see this through 
a mechanism of intelligence whkh can 
work from the centre through their State 
machinery. 

Such things are likely to happen. 
Prevention is always better than cure. We 
discuss a matter of this type of riots and we 
Just condemn the happenings. We may also 
abed tears (or wbat has happened. But the 

best thing should have been prevention and 
also stopping its recurrences by measures that 
could be taken through the administrative 
machinery. It has heens aid that the adminis-
trative machinery, the Government machinery 
cannot be sufficient. Because there are 
political parties. There should be no conceal-
ing of the fact that there are politIcal parties 
founded on the communal issues, they are 
communal political parties. Dnles these 
political parties are just disbanded, made 
unconstitutional, made illegal, I think the 
root for the communal clash, communal 
tension will continue to exist. 

As we have all seen, it is such a delicate 
matter that every time a generation produces 
young people, young boys and girls without 
much deep rooted education on the need for 
the communal harmony, fall prey easily 
to the cause of this community or that 
community on the issue of this religion or 
that language or region. This is how things 
are happening. 

In the end, my sugg~tion by way of 
conclusion is that the whole machinery of 
the Government, the political parties and 
the social organisations should be just 
clubbed together to curb this malady. 

SHRI SHARAD DIG HE (Bombay North 
Central): Madam Chairman, we have been 
discussing the communal situation in various 
parts of the country since yesterday. Many 
thought provoking suggestions have been 
made. 

SHRI MOOL CHAND DAGA: The 
time sboulJ be extended so that all can be 
accommodated. 

MR. CHAIRMAN: Let me see how the 
discussion goes on. There are a number of 
Members who want to speak. Please try to be 
brief. 

SHRI SHARA l) DIGHE: As 1 was 
saying, many thought provoking suggestions 
have been made by various spea,kers in this 
House. 

This malady of communal situation bas 
been as old as the birth of this country .. Thit 
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is not only a curse to this country but, 1 
should say that even this country's Indepen-
dence has been born in the communal riots 
situation itself. Had there been no communal 
riots in 1946. even tberewould not have been 
partition of this country. Since that time: this 
malady continues in this form or that form 
aDO we have been discussing about the solu-
tions to this problem for all these years. 

By tbis time, I should say that the sensi-
tive places where the commuDal riots take 
place from time to time in this country have 
already been sufficiently identified. Not only 
the places, but the various festivals, various 
occasions on which communal riots take place 
in this country ha've also been sufficiently 
identified throughout the country and in 
various parts of the states also. 

For examrle, in the State of Maharashtla, 
places like Bhiwandi, Maligoan, Aura~gabad 
have already been identified as places where 
from time to time communal situation arises. 
The festivals also on which they arises are 
already sufficiently identified. So my _submis-
sion would be that as we have been sa) iog 
that prevention is better than Cure we can 
very well take effective preventive steps 
throughout the country when we put before 
us tbe sensitive places and the sensitive occa-
sions on which these communal riots always 
take place and from that point of view the 
States should be told that on these occa~ions 
tbey should be alert and if they have not been 
taking sufficient steps then it is for them to 
make immediate arrangements as far as these 
occasions and these parts are concerned. 

] am very glad to know tha t already at 
the time of the late Prime Minister a 1 S-
poiDt programme on minor ities welfare had 
been circulated amoog all the States. Some 
modified version has also been re-circulated 
and in those points the various suggestions 
which have already been made in this House 
have mostly been incorporated. The tirst 
auaestion which is very impor tant in that is 
about the appointment at sensitive places of 
officers whose record as far as their secularism 
is concerned is very welJ tested and examined 
and if from that point of view that suggestion 
would be implemented by tbe States, I think, 

the country 
on many occasions we would be able to avoid 
communal riots which always take place in 
the various parts of the country. 

Therefore. as I was saying, the maiD basic 
responsibility is of the States and they can be 
very well guided by the various points in the 
programme of mjnorities welfare which has 
been re-circulated by the Centre. Centre can 
guide them. Centre can always give them help 
in the form of material support, in terms of 
para- military forces and then timely alert 
may be sounded and advice can also be given 
to tte States but the basic responsibility of 
the States cannot be forgotten in this respect. 

But as we have been discussing this for 
all these years, a thought comes to my mind 
that even though we have been agreeing on 
the various points as far as secularism is 
concerned some introspect ion is necessary 
throughout the country and by the various 
political parties also. We should now agree 
to a Code of Conduct whereby the communal 
situation or communal tensions ~hall not be 
used for politicisJPg our life as far as this 
country is concerr.ed. SCllle undustandirg 
among all the patiopal part its is neceHary in 
this respect ard rea1Jy speClkir g as far as the 
peopJe of India are c('ncerned J bec( rre bold 
and say that seme illtrmpectlon is necessary. 
Though we ha \Ie put secular'~m in the PI e-
amble of our Constitution itself and \\e boats 
tbat ours is a secular country, yet e\ery 
Indian has also to introspect and find out 
"hetber we have really assimilated this idea 
of secularhm or whether sometimes "e llse 
this seculari~m as a cover to push our aggres-
sive fundamentaJi~m as far as religion is con-
cerned. Therefore, it is necessary and high 
time that introspection is made not only by 
the political parties but also by many citizens 
of this country. When the time comes, many 
people become religious fanatics though they 
always preach and say we are secular and our 
country is secular. It is a very gOQd idea and 
we are bound by this ideal. But in practice. 
many times we find that even responsible 
citizens also fa)) prey to religious fanaticism 
and behave in such a manner that we never 
expect them to behave in such situations. 
From tbis point of view introspection' is 
necessary. 

Lastly, we should also concentrate not 
only on the education of tbe public from this 
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Point of view but the forces of reformism in 
various religions have also to be encouraged 
and also strengthened from this point of view. 

Only when the people of this country 
accept reformism and give up conservatism in 
religion and accept newer and ne"er ideas 
and concentrate upon the ecoJ"lomic progress 
of this country and do not fall prey to the 
fanatism of religious heads, we would be able 
to avoid these communal riots for ever 

With these words. I conc1ude and thank 
you for the opportunity given to me. 

(TrallS/Olion] 

SHRI BALWANT SINGH 
Rl\MOOWALIA Madam Chairman, 
would btgin with Shri Buta Sirgh's statement. 
"hlCh IS I rue, that in ~pite of alJ the efforts 
made by the Government, the Communal 
incidents are cn Ihe increa'"e and for ",hich 
the ordinary p:::('ple cf tl b country cannot be 
bald resporsible. Ho\.\e\er, we, \\l'ether sittlDg 
on tbis side or 1he other side, cannot escape 
from the responslbJI,ly. Again, cue to scrre 
errors OD our part or cut of some sdfhh 
mothes, we had adopted certain p()lic t"S 

which have created probh.ms fLT us and \\h',-b 
we are tryipg to undo now, but 81 (' not arle 
to do it. There is a sa) ing In Punjabl \\-hich 
means that man's propensity to error brings 
about his own do\\ ntall. )t seems to me that 
we the politicians have been del. bel ately 
c~ating Sl!ch an atmo~phere frem time to 
time, in order to achie\c our ov.n ~elfi~h ends 
and to capture power, so that it day we are 
burning in the fire of our own creatlOD. Is it 
not true that in order to become powerful, 
'We ourselves, take recourse to muscle power, 
which always cncouregrs the anti-social 
elements? 

I want to emphasize that the people are 
increasingly suspecting and wrongly thinking 
that a nexus is developing between crime and 
politics and that our nationalism is getting 
eroded. Is it not true tf\at we are caught in 
the illusion that we are like nalional kaders 
in our regions and we want to do worthy 
work inspjt~ s>.f Alcina SQ ~Q1aJl ? 

This country will remain the same, 8S it 
has remained for the last thousands (If years 
and it will continue like this in future also. 
But if we fail to play our role propel]) then 
History would say that we are smal1 people. 
Therefore, ] feel that we should think over 
all these matter~, not inside the Parliament 
House only, but outside as well. When we are 
inside the House, we must speak with a sense 
of responsibility, but outside we are free to 
talk in any manner we like. I understand tbat 
the C0ncept of seculatism is being misused 
and small matters are being exaFgerated. ut 
us take tbe example of Ram Janam Bhoomi 
temple. Is Ram's place of birth, confined to 
only one particular place and that too within 
an area of 5 or 10 feet. Is this the only place 
in Ayodh)a which belonged to Rama. 10 our 
Guru Granth Sahib, Lord Rama has been 
eulogised fifteen thousand times and for which 
J 5,000 synonyms have been used. 

SHRI AJA Y MUSHRAN (Jabalpur): It 
is not praise, but eulogy. 

SHRI BALWANT SINGH RAMOO-
'VALIA (Scngrur): ] am impl}ing that we 
ha\e re<'D told :0 foHow him. ]f I use tbe 
"OJ d prai~e then also my intention is tbe 
~aJre. I treen that he has been i'eld in high 
es1eem. lhe titre bas ccme today, w}-en we 
must Jrake an <ffert to ensure tl1at p(ople do 
not lese cor fidence in us. Wbene\er there is 
any trouble in Amritsar, Allahabad or 
A hlT1cdabad, the peorle outside the Parlia-
rnept allege that \'. e are the ones who create 
;:!11 the trcuhle. Scmev.bere they b1ame us 
openly and scmev.bert: they discuss in low 
tones but their inteDticn is al9.'ays to make us 
hear their aJlega1iofls. Regardless of OUf poli-
tical affiliations we must not be blaO'led in 
this manner On the contrary, we must lead 
the country in proper direction, and we must 
follow the path shown to us by It-Iabatma 
Gandhi, Subhasb Chandra Bose, lawabar La) 
Nehru and Shrimati Indira Gandhi. We must 
IT'ake it known that we are leading tbe 
country in the right direction and JK)t com-
plicating the matters. We do not want our 
country to tread a thorny path. Bot it is 
regretful that we have to hurl aU~ations at 
each other. In Delhi, tYTe8 weye thrown 
&round the necks of the Sikhs and then 
kIlled. Only two persons were guilty of the 
crime. but everyone of the community was 
pUllisbed. No ono was aptUOd. >M ..... 
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Gandhi was also a great leader and was simi-
larly assassinated by a foo1isb person but 
everybody was not penalised for it. Why is it 
so, that we all drift with the wave, which is 
out of control of the people. 

Again, Mahatma was shot dead by a 
foolish fanatic Hindu because he advocated 
Hindu Muslim unity. Similarly, when Sant 
Harcband Singb Longowal spoke of Hindu 
Sikh unity, he also became the target of a 
cruel Sikh's bullets inside a Gurudwara. In 
my opinion be was the murderer of unity. 
Even today tbe situation is bad. We have 
made great efforts in Punjab and it has been 
appreciated in this House. \Ve in Punjab, are 
fighting the forces of disintegration with all 
our might. In our efforts, we are getting the 
assistance of other political parties and of the 
entire country. In spite of it, the State is still 
in a disturbed condition. In our country there 
is an organisation called 'Jai Bajrang Ball'. 
Similarly, there is anothd organisatIon known 
as Shiv Sena. Before Shri Chidambaram was 
inducted mto the cabinet, it was your res-
ponsibility to look into the activities of the 
'Jai Bajrang Bali' organisation, because these 
people are distributing inflaml!latory handbi1ls 
by inserting them inside the newspapers. In 
these pamphlets it is written that the Sikhs 
will not be allowed to stay on tbis earth. 1 do 
not understand wherefrom they come because 
tbey have not been apprehended so far. A 
killer is always a killer, whether be kills with 
a bullet or with a pen. They are also terro-
rists. 

What I want to say is that these riots 
cannot be checked un less we develop the 
required political will and administTative 
honesty. Wh("n violence is spreading in cer-
tain areas and it is ignored tben also distur-
bances are created. In regard to this matter, 
it is being heard that responsibility will be 
fixed. But how are you going to fix the 
responsibility 7 I know about this and I would 
give an example without naming anyone. 
There is a Hindi-speaking State next to West 
Ben2al. There a certain officer had filed a 
case against ;ome Ministers. The Minister 
was at fault, but it was tbe officer who was 

punished. He spoke the truth but he WIS 
penalised and the case of the gUilty people 
was not even enquired into. 

ONE HON. MEMBER 
name. 

Tell us the 

SHRI BALWANT SINGH RAMOO-
WALIA: Why should I tell the name ? If 
aD enquiry is conducted, the matter would be 
clarified to all. I am 110t saying this to hurt 
anpone. If would be made clear as to who is 
at fault. 

Today, the foreign powers are trying to 
destabllise us and you must counter it. I 
would speak about it in de.tail during the 
discussion on the 28th of tbis month. At 
present, aU this is happening at the instance 
of some mischievous and imperialist forces. 
The demand for Khalistan was not our 
demand. This demand was made by sC'me 
mischievous elements. Therefore, I would 
say that there are some elements which create 
disturbances and unrest by indulging in 
mischief. 

Every society has its own principles. In 
our society. if a person does any wrong, he 
is excommunicated regardless of whether be 
is educated or whether he belongs to the 
rural or the urban areas. He misinterprets 
the matter and in this way he adds fuel 
to fire. I regret to any that there are 
some newspapers which do not report 
correctly, There is a well· known editor who 
had wntten an article in which he warned tbe 
SOikha that an hour is left before it strikes 
12 O'clock. Shouldn't the press people boy-
cott him? Shouldn't such people be thrown 
out of the press commuDity, who spread 
hatared by writing articles of this kind? 

In anotber newspaper there was a beading 
like this and I quote "Two Sikhs loot Jammu 
bank". When the two rascals were apprehen-
ded then it was found that their beard was 
artificial. Only becanse they sported a beard, 
it WdS said that they were not Sikhs. Even if 
th~Y sported a beard they were not SIkhs 
but anti-socia' elements. Therefore. I am 
saying tbat if a well-known editor could 
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spread hatred among tbe people then what few months and years. It is shameful that a 
would otbers do ? secular country like ours should claim to be 

In the end, I request tbat strict action 
should be taken against persons inciting 
communalism. We the Sikhs, who are in 
majority in Punjab, are reasonable for the 
disturbed conditions there. We should be 
criticised or punished for not dealing with 
tbe situation properly. We openly confess 
that the situation in Punjab is very bad. We 
have to rectIfy it despite the fact that some-
one else is responsible for it. In the same 
way, in the rest of India our Hindu brothers 
have to assure both the Muslims and the 
Sikhs that it is the responsibilIty of Hindus 
to protect them. We have to create such a 
type of environment. 

The police depal tment needs to be res-
tructured. The police and P.A C. are th1eves 
in uniform. During the Operation Bluestar 
I was in the Golden Ter'lple for three days 
and after the entry of the military in the 
Golden Temple, even some military jav. ans 
indulged in lootirg A demand is also being 
made that milItaTY be deployed there. I 
request that the use of military shculd be 
minimum in the inteJest of the umty and 
the integrity of tbe country. This is tbe only 
institution Jeft bow which symbolises the 
unity and the integrity of the country. If the 
military is used then the Hindus and not 
Sikhs will be sent to Punjab. The Hindu 
would think that he has been posted there 
because he is a Hmdu and the Sikh would 
think that he has not been posted because 
of being a Sikh. So it wilt lead to dissension. 
Keep tbe military away from petty politics. 

With this I say that all of us together 
should create an Jtmosphere of goodwlll and 
peace in the country. We should always be 
ready to sacrifice ourselves for humanity and 
human values and on ly then can our country 
be strengthened otherwise the country wiJI 
curse us. 

[English] 

SHRI RANJIT SINGH GAEKWAO 
(Baroda): I rise to condemn with every drop 

culturally rich to claim to be secular, with 
such k i11ings and senseless riots amongst us. 
This legacy of communal riots bas been 
percolating over the years. We got our 
independance forty years ago, even then we 
had these riots Time and again the names 
of Mahatmaji and Panditji hava been men-
tioned. Today these names do not carry 
weight because they have been used too often 
without any effect, witbout any action being 
taken. 

Sir~ today in dIfferent parts of the country 
uneasiness, hatred for e&ch other is perco-
latjng-has been peTcolatir g. I ccme frem a 
State where jokingly it "as said that tbe 
people of Gujarat, Gu]aratis are timid, tbey 
do not like to go into the sen'ices. because 
they do not lIke to fight. We are a cultured 
pecp)e from Gujarat. But tcday in a State 
like ours, "here t:ecpJe are industr iaJ mirded, 
this cornrnUI'al unrest is C omir'g up and a 
very ugly p;cture can be seen. 

Sir, let us not go to the reasons why tbe 
cCfi1munal flots are taking place, ~hy tbe 
Hindus and Muslims v.1l0 have lived for 
)ears together ne:xt to each other are today 
enemies sworn enemies? 

Sir, i feel aft er having spoken to many 
reor1e that the tT'ajority today is feeling 
insecure. It is because of tblS insecurity and 
they ba\e nobody to turn tbelr wrath on It 
is the minority ~bo u]t'(Ilately are tbe sufferer 
of the wrath of the majority. If you notice, 
it IS always in the cOI'gested areas in tbe 
cities that riots have been taklDg place. Theft 
it is easier to get to the mil'1onties. The riots 
have taken place only in tbe city of Gujara t 
were th(re is unemployrr.ent. Surat has got a 
very Jarge community of Mushms. There 
were no nots there. In Barcda Yo hen the lath 
yatra took plClce, there v.ere no incidents. 
But a~ soon as the bnndb was called, tb 
rioting started. It is DOt because of tbaet 
reason but because of previous incidents that 
riots took place. It is like a case of burning 
members. Tbe hatred was there and on a 
slight excuse the fire erupts. 

of my blood the communal riots or killings I tell you a funny story. A few days 
that bav~ been taking place during tbe last • before the riot took place, in the M\)$}im 
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~rca in _ r,Qlily there wa! a dea~h. The bo~y 
'lias ta~en for burial at night. At that parti-
~l.r tiIqe, tbe I\gbts ",ent off in that area. 
Pepple were running about and there were 
sboutiqgs that ther.e were no lights. In tbe 
~~bouring area, which is a Hindu area, 
1be people sleeping thought that the Muslims 
~fC going to attack them. And on just this 
~xcuse stone tbrowing started. This way, 
Plerc was no. previous excuse and still riats 
took place. This shows what is the feeling of 
the people today snd what we must do. 
What happened in Ahmedabad there was a 
logical reason. What i"tappened elsewhere 
there also there were other reasons. But at 
places where nothing has happened. why 
should there be riots? One can definitely say 
ti\at what has been happening in the past is 
the cause for our unrest. 

The Government of Gujarat took very 
prompt action in que1ling the disturbances. 
In spite of having inadequate p(\lice force 
especially in Baroda they clamped the carfew; 
otherwise hundred times more deaths would 
have taken place. Only beeause the authori-
ties took prompt action that tbe whole thing 
was saved. Out of four deaths took place in 
the city, twa deaths took place because of 
the stupidity of the victims. One Muslim and 
one Hindu, both were coming back from 
work. Instead of going straight home when 
the carfew was damped, the Muslim boy 
went to a pan shop on tbe way home. That 
pan shop was in the midst of a Hindu area 
which has always be~n against Muslims and 
there he got killed. The same th ing happened 
with the Hindu boy who was coming home 
from work. Instead of going straight home 
be went to a shop which. was not supposed 
to have opened and there be got killed, 

We are a bit slack in imposing structures. 
But before tbe ba.,dh took place. the Chief 
Minister of Gujarat had caJled the dharma-
gurus to request them to take back the bandh 
and he warned them that if the bandh tl)ok 
pface. there would be more killings and 
morn genocide. I have beard that the 
dharmagurus after an hour·. discussion with 
the Cb*ef ~tioister. agreed to call off the 
bandh. They understood the situation but 
ifi4 Il9t ~" r~r a .)ud~aJ iaquiJ')'. lat Jbt 

. . 
the ~u"try 

mQJllent they left the premises. tbey we~e 
gheraoed by the ves.ted forces who impres$ed 
on their minds that Hinduism was in peril 
and we ~ust do something. That is how the 
whole talks failed and the bandb took place. 

17.00 hrs 

[MR.DEPUTY SPEAKER In the Chair] 

Why are all these Hindu organisations 
suddenly cr('lpping up. Is that not an indi-
cation again that tbe majorities are feeling 
insure, unsafe, neglected? I think, partly the 
politicians who instead of Quietly workins 
for the betterment of the minorities are 
making too much of a fuss by not Jetting the 
benefit go to than and by not trying to 
improve the relationship between tbe minori-
ties and the majoriti~s, 

I appreciate wbat my elder coUeague 
Prof. Madhu Dandavate said yesterday 
except fOJ One point-the incident tbat took 
polce at Broach. The function was at another 
place The rioting took place at the tbird 
place. I do not know why Prof. Dandavate 
bad to bring this topic up. Because the 
local M. P. happened to be the Pradesh 
Congress President, he bad to bring in this. 

PROF. MADHU DANDAVATE.: May I 
intervene for a second. I made myself extre-
mely clear. I had nothing against Shri 
Ahmed Patel. J do not want to attribute that 
motive because inaugural function was going 
on. Tbe police were diverted and tbat is ",hy 
dsiturbance took place. 

SHRI RANJIT SINGH GAEKWAD: 
How do you attnbute to that 1 There was DO 
polico there also. 

MR. DEPUTY SPEAKER: Please wind 
up 

SHRI RANJIT SINGH GAEKWAD: 
Long discus5lion is not going to solve tbis 
evil. We must forget our political differences 
and act and help the Government to step 
these lon, Jasting disparities between tbo 
castes. Only then can we hold our 'heads 
hip atld say - yes, we are a secular State. 
NO'iVbcrfM,fa the world "'lifofOl\! GlSto ..,d 
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creed people 'have Uvt;(i for so many years ples, mosques and gurud.,aras have been 
together. erected in such large number tbat tbeyare 

I We have to take stringent steps to see 
tbat interests of all communities, all sides are 
kept together and we may strive together for 
the future peace and harmony io our 
country. 

MR. DEPUTY SPEAKER: Shri Ban-
wari Lal Purohit. I request tbe Members to 
be brief. There are many Members to 
speak. 

[Translation] 

SHRI BANWARI LAL PUROHIT 
(Nagpu r) : Mr. Deputy Speaker, Sir, first of 
all I thank Shri Dandavate and Shri 
Ramoowalia for the; discussion initiated in 
the House. It is the right time for the 
discussion on tbis subject and for follow up 
action. 1t should not be assumed that only 
the Government IS responsible for checking 
these riots. Every citizen of this country is 
responsible for it and each Member of 
Parliament, who represents 15 to 20 lakb 
people, is all the more responsible for it. 
our preceding speakers have elaborated the 
causes of riots. There are many reasons 
behind them. There is no ill will among the 
elected representatives to this House. We meet 
with great cordiality but we have made less 
efforts for creating the same atmosphere in 
our constituenclcs We should do maximum 
efforts in this direction. Most of tbe nOlS are 
caused by anti-social elcments. I say tbat 
Temples, Mosques, Churchs and Gurudwars 
are in such large numbers in our conutTY 
tblat tbere is no need to construct more such 
Paces. If the existing ones are maintained 

pr operly, tbey r,JID serve the purpose of the 
respective relision. If a family'does not have 
some place to Ii \fe in, it encroaches 00 a 
large area and established an idol of God 
there. It declares it a temple by applying 
5sindoor' on the idol and starts reciting 
religious rites and prayers. A demand is 
made for two acres of Jand, even if it 
obstructs a road. He needs Jand for'the 
temple and a new temple is to be constructed 
for encroaching upon the land. lhe same 
thiDI applies in the case of Mosques and 
Gurudwaras. Ours is a ~ecular state and 
every reliBion ~espeets tbe' other which should, 
of course, be there. But, today these tem-

not being properly maintained and are in a 
dilapidated condition. More new temples, 
tnosques and gurudwaras are being coostl1!C-
ted Serious attention sbould paid to this 
matter and if a law is necessary then it 
sbould be enacted that the existing Dumber 
of temples, mosques and gurudwaras is 
enough. I want to vehemently stress tbis 
point. 

(Interruptions) 

[English1 

MR. DEPUTY SPEAKER: The main 
tbing is, you have to control tbe population. 
The population is increasing. They are 
construcfing tempJes and churches are also 
coming up. 

[Translation] 

SHRI BANWARI tAL PUROHIT: The 
secord thIDg I ",ant to stress is that bis 
processions are also the causes of riot •. 
Government should make a provision that 
whether it is precession of Shiv Jayanti or 
Ram Yatra or Muharram or Urs, it should 
Dot be considered as precession of one par-
ticular community but it should be ensured 
that at lea~t 10 per cent people are from 
other communitJes. If we declare it compul-
sory then in future there certainly will be no 
such riots If it is procession of Lord Sbiva, 
persons from other communities should 
offer prayers. The processions may be of 
any type such as Ram Yatra, Muharram of 
Shobha Yatra but we should try fo make it 
compulsory that people from other communi-
ties Join tbem. If it does not succeed the 
Government should enact a legislation to 
make it mandatory that 10 per cent persons 
in such processions should be from other 
communities. It will establish goodwiU in the 
country and the chances of confrontation 
wou!d be minimised. At the same time we 
agr~e with Shri Dandavate tbat all the riots 
wbether in Bhiwandi, Thane or Ahmedabad 
or Meerut have been followed by lootina 
and arson by anti -social elements. Besides. I 
agree that there is a class of smualers atnOIlI 
the anti-social elements which bas crotes of 
rupees and that class spal"\s otT rioh by 
spreadiDI communalism. ThC;l' have ~r 1IlCIl 
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in every village. 1 here are gangs of gamblers 
and s\?CCulators in every village. Each such 
shop bas 15 to 20 'goondas'. They go from 
street to street and incite riots. In this way a 
gaog of 400 to 500 persons is formed which 
causes riots This must be checked. Every State 
Government is responsible to control these 
anti-social elements. 1 would suggest that a 
list of all the anti· social elements of the 
identified riot affected areas should be with 
the Central Government and whenever the 
neWS of possibility of roits a t such pIeces 
is received then all these persons should be 
rounded up beforehand. 

ODe more thing is that in this connection 
our newspapers have the biggest responsi-
bility. We have seen that wherever the riots 
occur the detailed report about them is 
pubJised in the next day newspapers and 
that report is onesided. So, sometimes even 
newspapers spark off riots. They publish 
exaggerated reports of such incidents in bold 
letters despite tpe fact that the code of 
conduct of newspapers states that news 
about such riots should be given in a subdued 
form. But \\h:lt happens is that all the 
newspapers, whether leading or small ones, 
publish the news in banner and bold headli-
nes and in this way add fuel to the fire. The 
newspapers give maximum coverge to the 
riots. The good things which happened 
during tbe riots, such as protection given by 
a Hindu family to a Muslim family or vice 
versa, are not covered by the newspapers. 
The feelings of brotherhood appearing in 
such incidents should be given prominently 
in tbe newspapers. The Government should 
ban such newspapers which spread com-
munalism. 

I agree that the Government can not do 
aH tbe work but it should do attentively and 
efi'eciently whatever is under Its contr,}1. Jt 
is my request. 

[English) 

SHRI SOMNATH RATH (Aska).: To 
add to my friend"s speech, news is being 
exaggerated and motivated to undermin~ or 
to make propaganda asainst lDdia, outside 

SituQtian In Various parts of 
the country 

the country. That is -also the motive behind 
it and that must be stopped. 

SHRI INDRAJJT GUPTA (Basirhat): 
Sir, the debate has been going on since 
yesterday and we are, of course, also very 
interested to hear ••• 

MR. DEPUTY SPEAKER 
continue tomorrow also. 

It may 

SHRI INDRAJIT GUPTA: You should 
give us early warning about it. 

PROF. N. G. RANOA (Guntur): Sir, 
so, many other subjects should be discussed. 
Why do you prolong it to tomorrow? 

MR. DEPUTY SPEAKER :. Many 
Members are interested to speak on the 
subject. 

SHRI INDRAJIT GUPTA: Sir, we are 
very eagerly awaiting- -at Jeast I am awaiting 
-the reply of the Hon. Minister for 
Internal Security because I would lIke to 
hear from h.im wi:lat is the GovernmenCs 
assessment of the situation which bas deve-
loped and which is further de\-eloping every 
day. Here HOD. Members from all sides of 
the House are giving their own assessments, 
there a re some shades of difference and all 
tbat, but ] think by and large the Members 
here have expresseo quite a high degree of 
unanimity. As to the disease which has 
taken our society, they are of the opinion, 
I thlOk, that this is not something which is 
unconnected wilh political motivation. I do 
flot know what the GovernmenCs view is. 
Under the British in the old days, this 
communal rioting specially between Hindus 
an~ Muslims as we knew used to be enginee-
red for the purpose of the colonial power's 
policy of 'divide and rule'. Now, after 39 
years of Independen(e we should ask our-
selves: 'Who are the forces now who want 
to profit from this communal tension and 
communal rioting and whether they are also 
interested in some modern version of 'divide 
and rule'. The situation is not irnprovin&, it 
is getting worse. That is to say, these com-
munal forces are growing. They are not 
diminishing, they are growing. That is a 
f~t, we Ibould admit it. All tbe secular 
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minded people and the democratic forces which never generally wants to have anything 

. who want to resist this onslaught of com- to do with us, the INTUC, the AITUC. the 
munalism seem to be getling more and more CITU, the HMS and b or 10 organisations 
he)pless, paralysed and frustrated. 1 am together-held a convention here in 
thinking bow ordinary people whichever Mavalankar Hall attended by 1,000 dele-
community or faith they belong to, bow is gates and decided that jointly, unitedly on 
it possible for an ordinary man to be roused tbis is,ue at least, they must struggle against 
to such a pitch of frenzy on the basis of these forces of cornmunatism and divisive 
religion that he could cold-bJoodly murder forces y..hich are trying to tear the country 
his neighbour'? Normally no human being apart. And last month, a joint delegation 
behaves like that-to set fire to his neighbour's of trade-union leaders went to Punjab and 
house, throw his children into the fire, throw in both Amritsar and Ludhiana, there were 
people down from the roofs of houses and meetings and processions_ All these things 
set fire to them, coJd-bloodely kill his are never puhlisbed in any newspap~r it is 
neighbour. Could anybody sitting here do Dot a sensational news. No newspaper 
it? (Interruptions). Well, the people are publishes these reports Demonstration took 
roused to some pitch of frenzy where peopls place of Hindus and Sikh workers marching 
behave like that at lea~t temporarily. together and shouting the slogan together: 

I think when the anti-Sikh riots were 
taking place here in Delhi in those fateful 
days of October-November, 19~4, there 
were a number of Hindus and Hindu 
families which gave shelter to Sikhs, sa\ed 
them, took them into their own home and 
kept them there in safety. In Barabanki, 
when Muslims who 'here demonstrating on 
the Babri Majsid issue were attacked by the 
police, shot do\vn by the police and they 
were running helter-skelter, from all reporte 
it appeared that there \\ere a number of 
Hindus who gave shelter to those Muslims. 
And those Muslims although they were 
demonstrating on ap issue "hich concerns 
their religion, they did not raise a single 
slogan against the Hindus as such. There 
were no anti-Hindu slogans f..lised. There 
were anti-Government slogans aDd anit-
police slogans. And when the police attacked 
them and they were running helter- skelter 
for shelter, many Hindus in tbe neighbour-
hood took them into their houses sheltered 
them and protected them from the police-
men~s wrath. 

I know from personal experience that in 
the labour areas, jn the industrial areas of 
the Punjab, in Amritsar, Luhdiana and 
sucb places SiKh and Hindu workers together 
have kept those areas virtually peaceful and 
immune from any kind of disturbances. OnJy 
last month-you should know this because 
trade-unions of this country including the 
JNTUC for tb~ first time-the INTUC 

"Na Hindu raaj na Khalistan-
jug-jag jiye Hindustan" 

This is the slogan they were shouting. Where 
are all tbose reople? Where are these 
fOf(~el)? Wby can't v.e collect them? Why 
can't we organise them and unite tbem in 
d .fferent parts of the country? 1 am afraid, 
Sir, a gigantic operation of destabilisation 
i:-. going on clue to political motivation. 
PolItics IS misusing or abusing religion and 
the rdigious faith of our people for political 
purrOSl.S. :M ixing religion with politics bas 
been feft rred to already. This bas become 
necessary either for electioneering purposes 
or sometimes now as we have seen in the 
Punjab, for justifying secessionims. Otherwise 
there is no reason wh) there should be an 
outburst of communalism in the Punjab 
where Hindus and Sikhs at least for various 
social reasons and other reasons have alv.a),s 
been so clo~e to each other. Secessionist 
forces are misusing religion now in the 
Punjab in order to put through their conspi-
racy of secessionism. There is a basic 
refusal in the country to accept the fact that 
India is a composite multi religious secular 
state. We talk about it alJ the time. We also 
pat ourselves from the back saying tbat we. 
are one of the oiggest democracies in the 
world and all that 1 do not understand any 
concept of democracy which does not provide 
for protection of the mioQrities' rights. How 
Can there be a democracy where the mino-
rities~ rights are not protected? I was. sur-
prised that my friend, Shri Ranjit SiDah 
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Gaekwad, of course, he is dabt when be 
said tbat the feeling is being sedulously 
inculcated among tbe Hindus that it is they 
who are imperilled, it is they who are 
insecure and it is they who are endangered, 
not the minority. It is a fact. This is being 
done. But, I atn surprised that my friend is 
more or less justifying this idea. 

sHiu K. J. ABBASI (Domariganj) : No. 

SakI INDRAJIT GUPTA: Yes. He 
said that tbe majority is feeling insecure and 
diat is why they want to take it out of the 
minority. 

SHRI K. J. ABBASI: Nobody said. 

SHRl INDRAJIT GUPTA : Nobody 
said? Then why is it? It is correct or not that 
they should feel insecure? Please tell me. 
<fnluruplion.J) Just because he is your party 
man. do not go on like this. Try to under-
stand. 

THE MINISTER Of STATE IN THE 
MINISTRY OF PERSONNEL" PUBLIC 
GRIEVANCES AND PENSIONS, AND 
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : Mr. Gaekwad played 
a very important part in Baroda in tbose 
days. 

SIlRI INDRAJIT GUPTA: I am not 
diSputing that. 

SHRI P. CHIDAMBARAM : I do, not 
think any aspersion should be cast on him. 
I do' Dot think that he said that it is his 
view. He merely expressed what people are 
talkina outside. I do not think he subscribed 
to tbat view. 

SURI INDRAJIT GUPTA: Mr. Chida .. 
mbaram, I Dever questioned what Mr. 
Q~kwad bas done or not done in tbat riot 
situation. 

PROF. N. G. RANOA: Even DOW yout 
reac:till8 is' wrona. 

m,. ,e : Communal 
Slt.tlon /11 J'at1o,"lpan~ \D/ 

,'lit CcI';"t,., 
SHRl RANnT SlNGH OAEkwA'D : 

Arter talking to peop1e in my area, 1 folih4 
ftiat majority of people are sayiug so. 

SAltl INDRAJlT GUPTA: Do you 
think that feeling is justified? Did you keep 
qwet about tbAt ? 

MR. DEPUTY SPEAKER: When be 
said that he has not meant like tbat, then 
you leave it at that. I do not want it to go 
any further. I do not want any debate 00 
that. Now it is clarified. Therefore, you 
forget about it. 

SHRI INDRAJIT GUPTA : He has 
said tbat "I heard froOl people this is ttie 
impression among people." May be. Tbat is 
correct. Tbere are so many people .. 

(Interruptions) 

Prof. Ranga, plrase. J did not interrupt 
you. 

PROF. N. G. RANGA: I am not 
interrupting you. 

SHRI INDRAJIT GUPTA: This is too 
agonising and painful a matter to allow this 
kind of frivolous interruption. I am sorry. 

PROF. N. G. RANOA: I wanted to 
help you. You go ahead witb your argument. 
Why do you waste YOLlr time unnecessari1y? 

SHRI INORAJIT GUPTA: Whether 1 
am wasting my time or not, is my hea'dache, 
not yours. 

PROF. N. G. RANGA: You do dot 
know when anybody is helping you in your 
argument. You think you are supreme in 
your own idea. Yoo do not even realise that 
you may be wrong also. We can be wrOna 
also. 

MR. n£PUTY SPEAK'ER: Please take 
your seat. 

PROF. N. O. RANOA: We must be 
prepared for sayina it. What is tbis ; 
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SURI INDRAJIT GUPTA: I can also 
qupte l\')aJlY statements, I~tters to Editors of 
newspapers and so on w hich j~t1fy this. 
Please giv.c me one minute. It is a lett~r 
whifb appeared .in 'Statesman' in April, 
198'6 : 

"It is increasingly becoming apparent 
that to be a Hindu in India is a 
disadvantage. Ours is the only country 
where the majority community is 
under ~onstllnt pressure. The Indian 
concept of secularism allows not only 
fuB but unusual freedom to all minority 
groups" 

and so on. It is the idea that it is the 
majority which is in!'ecure. The future is 
insecure. Some people are saying that in a 
few year' time, Hindus wil] become a 
minority in this country. I do not know how 
they ca Jculated, but they say so. I am not 
disputing the report which is given by my 
friend Mr. Gaekwad. 

SHRJ P. CHIDAMBARAM: It shows 
tbat the teaching of arithmetic is velY bad 
in our sclwQls. , 

SHRI INDRAJIT GUPTA: My point 
il that tbis idea is leading to the aggressive 
prop~ga.ion of the idea of Hindu Rashtra. 
Unles~ there is Hindu Rashlra, Hindus C8BJl6)t 
be secure Thest" people who are propagating 
these ,h'ols want us to follow in the 
footsteps of Pakistan There is an Islamic 
Rasblra there. So, there must be a Hindu 
Raabtra. This not what we stand for. This 
is !lot aur ideal. Til is is not what we are 
prepared to accept. We are proud that this 
is a multi-religious country and people of 
all faiths and communities who have decided 
to live together ar'C living in a COlPposjtc, 
secular State. But that State is now \)efore 
our eyes being torn to pieces. It is not a 
q~tiQn of isolated riots here and there. 
S~body talked about Ahmedabad. 
SQmebody else talked about Allahadad. I 
can talk about Jamshedpur or talk about 
hundreds of other place-i. I think so many 
rjels have taken pJace in the last one year 
and in so many towns of UP and those news 
have DOt evon C<'Gle out properly. Pilibhit 
and Meerut and so many other places. The 
wl\o1c of UP ~ a powder k~g at tliis 
moment and it ~ blow up at an)' timo. 

With tbe growing· mutual suspicion and 
even mutual hatred which is being inculcated. 
I fully agree wi th those membefs who bad 
earlier talked about tbe undesirability. I usc 
a very mild word 'undesirability' of peoplo 
who are representatives of Government and 
who ar~ representaives of tbe State even 
identifyil1g themselves publicly with ceremo-
nies and functions wh i~h belong to ono 
particular community only And then it is 
given publicity in the media, television. ia 
tbe radio and in the newspapers. What kiD4 
of an impaCt it Will have on all tb~ other 
comtnunities ",bo are minorities? We are,. 
of coune, to be a secular State. The Heads 
of the State and the symbols of the Stato 
and Government and so on should not be 
identified in this manner. 1 cannot unders-
sand. Why does not the Government stop 
it 1 What prevents the Government f1'om 
stOPPMla it ? Except a total lack of will. I 
cannot understand. There is no attempt by 
tbe Government to reaJly fight for this 
concept of unity and oneness. It is one 
th,ng to go on paying lip service to do it 
but to harness all the forces in the country 
and to use the go\ernment power and 
governrrent machinery to fight for this 
concept of real one ness and unity-this will 
is totally lack ing. 

I would su@gest tbat in all these incidents 
which are tak ina place, it is obvious that 
there is a hand of conspiracy behind these 
riots. I cannot understand. When a Ratb 
Yatra takes place in Ahmedabad, I can 
uDderstand if samebody makes an allefatwn 
that somebody tbrows stones OD it. Somebody 
said tbat the processionists shouted some 
abusi\le slogans against the other community 
like that But there wa, no Ratb Yalra in 
Baroda. There was no Rath Yatra going OD 
in Baroach But why do tbe riots spread 
like that -from Ahmedabad to other towns 
and attempts made to instigate people in 
other towns 1 There is a conspiracy behind 
it. Therefore, these forces are now on tbe 
rampage. Here it is being threatened in UP 
when the UP Government put a ban on the 
Ram Jank' Rath Yatr .. being taken out .. 
Tile organisers of this Rath Yatra baw 
th1roateaed that if this ban is not removed 
they will call, for Bha11lt bandb. That mcaas 
a b8lldb by the Hindu& apinu aaotba' 
CC4P'W'\a,. 
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I would also say about the Muslims 
that it is because of what is happening here 
that many sections of the Muslims are 
falling avictim and prey to those fundamen-
talist forces among them ~ecause they do 
not see any other way out. Tberefore ct what 
my friend, Mr. Zainul Basher has said that 
there is a mood of desperation growing-
special1y I find it among the younger 
Muslims. We have to live here. This is our 
country. We cannot run away and save 
ourselves. Then it is better to fight and die 
here and then they take to some violent 
methods and so on. I think everytody here 
knows that Nawab of-they no longer call 
themselves Nawabs-the Nawab of Pataudi 
Mansur Ali Khan, the famous cricketer wh~ 
led our country as captain of cricket If 
somebody considers him as a communalist, 
that is a diifere'lt matter but I do not. He 
has made a public statement ~a:ylng that yeu 
must understand that beca use M usl ims ha" e 
got tbis psycbol0gy of insecurity here in 
this country, any move taken by the majority 
is sometimes misinterpreted and mi'1unders-
tood by them to mean as an attempt to 
impose something on them against their 
will They are not Pakistanis. But half the:r 
familtes are Jiving in Pakistan. How can we 
forget that? If the country is divided into 
two. it results in this that thousands of 
Indian Muslims today have half their 
relations across the border. But that does not 
mean that they are communalists. Therefore, 
what I would just say is this -- because you 
are ringlDg the bell and there is no time. 
There is a National Integration Council. 
recently resurrected, but it seems to be quite 
powerless to do anything in such a situation. 
The Standing CommIttee hac; not even met 
once since the Ahmeda bad, Gujara t. riots 
took place. I cannot understand this. Whate-
ver capacity they have got to do something 
they should try it out. Inquiry into the 
Ahmedabad riots has been entru4)ted by the 
State Government only to a District Judge. 
A District Judge is to hold the inquiry. Of 
course, now, after what our great Govern~ 

ment has done, 1 suppose, it i5 not much 
use entrusting that inquiry to a High Court 
Judge or a Supreme Court Judge also 
because the Commissions of Inquiry 
(Amendment) Ordinance/Bill ha~ come. 
Whenever the report of an inqu1ry into a 
riot proves uncomfortable or embarrassing 

the country 
to the Government, they will simply use 
that measure now to say that that Commi-
ssion of Inquiry report will not be divulged 
or made public or 1aid even before Parlia-
ment. So, you are, in a way, making a 
dangerous provision which would ~hield the 
culprits ••.••• 

SHRI P. CHIDAMBARAM: We will 
discuss that tomorrow. 

SHRI INDRAJIT GUPTA: We will 
discuss it, of course. But why should I not 
mention it here? It is something which has 
a bearing 00 riots also. So many riots have 
taken place and there have been so many 
Commissions of Inquiry. After that, here 
your Members are complaining that not a 
singte person is caught and punished .•.• 

~lR. DEPUTY SPEAKER: Please wind 
up. 

SHRI INDRAJIT GUPTA: 1 am glad 
Mr. Chidambaram found tbe time and the 
will to visit Ahmedabad. But, I think, the 
Cabinet Minister of Home. Affairs should 
have gone there once at least. He has not 
found it necessary to visit Ambedabad where 
such things have taken place. In any case, 
tht:se are mir.lor matters. I do not think 
these are very important matters because 
these have become: I think. some kind of 
moves and gestures which do not really solve 
the crisis or give confidence to anybody. 
The main thing now is whether the Govern-
ment is prepared or not to mobilise all the 
anti-communal and secular democratic forces 
in the country for action, not simply for 
talhing, because, I think, in every sensitive 
place in the country some of them can be 
identified. There can be a united and joint 
mobilisation of all forces This is an issue on 
whi:h we should be able to join hands, go 
do~ to the localities together and compaign 
among the people and see that all the 
notorious, aTlti-social elements and commu-
nalists who~e hands are stained with blood 
are brought to book. I know, in many places 
in Jamshedpur for instance - nothing is 
done to them; they go scot free even when 
Government has all the police reports about 
them. Then how do you expect nn)'thins tQ 
be done 1 
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MR. DEPllTY SPEAKER. : Please wind 
up. 

I, SHRI INDRAJIT GUPTA: I have much 
to say, but I have no time. I think, the 
whole note of tbis discussion in this House 
is one.of frustration and I do not think it' is 
surprising. From what is happening all 
around, it seems tbat tbe country is being 
engulfed, and we are making speeches here, 
we are invoking the memories and names of 
Oandhiji. What is the use 1 There is no 
Oandbiji here now. We are not capable of 
producing a Gandhiji now. Why talk about 
that ? Try to make same collective effort, 
But please remember that, if the minority 
rights are not protected in this country tbe 
whole image of our country in the world 
outside also is going down rapidly because 
of this it will be damaging to our whole 
international reputation. Therefore, Govern· 
ment should tell us what they propose to do 
about it. 

SHRI C. K. JAFFAR SHAR1EF (Banga-
lore North): M" Deputy Speaker, Sir, I 
would like to begin with something 
which I had learnt in my childhood. As a 
Congress Seva Dal volunteer, we were taught 
a sloka. 

Ahinlo satyestyeh Brahmacharya sangrahah, 
SharirshrtJmah aswada sarval, bhaye varjana 
&rvadharmi samanatwa swadeshi 

sparshbhawaRQ 
Hi ekdalhy sewa vim namraleh vritrishche 

What does it mea[\' and where are we living? 
As my esteemed colleague, Shri Indrajit 
Gupta, bas just DOW said, we are living in a. 
situation .••. 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : You 
translate it. 

MR. DEPUTY-SPEAKER Certain 
quotations cannot be translated; the meaning 
will cbanae. 

SURI C. K. JAFFAR SHARIEF: We 
.rQ ljv~ in ~n ~ttnospben; Qf ~risis Qf ~ll-

fidence. I must say with all pride as an 
Indian tbat the basic character or the Indian 
people is secular. If they bad been commu-
nal, as a person belonging to a minority, 
conimunity~ pershaps I would not have been 
sitting here representing or speakinl what 1 
intend to speak. 

Whenever these situations arise, discus-
sions have taken place-whether it is in 
Moradabad, Meerut, Aligarh, Ahmedabad or 
Allahabad there have been discussions For 
the last more than a decade we have been 
sitting in this House and listening to these 
discussions. What is the discussions about 1 
Every time it is being said that it is the fana-
tics who create this problem and it is the 
anti-s~ial elements who take advantage of 
it. Tbe wbole blame goes on tbe anti-social 
elements. 

Who 'are these anti-social elements? 
Have they come from abroad? Have they 
come from heaven"/ Are tbey not 
our own people? They are a section of 
people who are neglected by the society and 
who have not been taken care of by the 
Government. If we allow them to continue, 
where are we going to lead? We are going 
to lead to anarchy. I must say here that 
every member, before attacking the anti-
social elements must try to understand who 
they are, bow tbey have become anti-social 
elements and what for. This is a matter 
which we should, with all serious ness take 
into account. unemployment, povertyalJ sorts 
of socio·economic problems have driven 1htm 
to accept anti-social activities as a profession. 
or a hobby or even as a tamasha. We tako 
pleasure in just attacking them. We forget 
for a moment tbat they are -our kith and kin, 
our own children. 

The society as such, the Government as 
such bas a responsibility. We do not do it. 
We do not want to pin-point the fanatics. 
We make a passing reference to those fana-
tics who are the culprits-whether tbey are 
Hindus or Muslims. Why donllt we take up 
that? When the problem comes about, we 
blame each other. We take the blame, beinl 
responsible to everything in public life. The 
political parties, the politicians have for vote 
catching created this. We sit here, discuss 
.. od ab\1se each otber. Then, we dO 1lQt' 
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deserve to be here. Why should we be here ? 
We become a part of the Government be· 
cause I belong to a majority party which is 
bolding office here; so also my friends since 
in some of the states my friends are ruling. 
We blindly defend the administration becaust! 
we owe that we are here to protect, to 
defend them. Whether they are right or 
wrong, we have duty to protect them. 

I did not find anything wrong when 
Shri Zainul Basher has said something 
about some of the officials. In my State, 
one of the officials who was a Police 
Commissioner, Director General of Police. 
after retiring became tbe Vice President of 
the DIP State Unit. Are we prepared to go 
into these things? What might have been 
his role when he spent his last thirty years 
of service in the Government? Whit would 
have been his feeling and his attitude? I do 
not blame because he is a free citizen, he 
has a right to join any politicaJ party. Once 
he retires he i~ as free as we are. But it 
speaks in volumes 'Ahat may be their 
psychological thinking. what might be their 

• attitude when they were in service 

I must tell you here, it is not the question 
of majority or minority, Everyone of us 
have shed our blood and sweat to the 
freedom of this country. Mahatma Gandhi 
gave his life, whom all of us remember. 
Khan Abdul Ghaffar Khan is sti1l alive and 
Prof. Madhu Dandavate quoted him during 
his speech. Jawahar Lal Nehru gave secula-
rism to this country and Indiraji recently 
gave her life again to that evil force. This 
is aJl happening under our nOCle and during 
our lifetime and stiIl we take pleasure in 
just debating and leaving it for documenta-
tion of this House. I must tell you what is 
required. One friend was telling tbat it is 
DO good to call the Army every time. I 
entirely agree with him. But what is tf1e 
credibility of the police? It is at the lowe.;t 
ebb. Whom me should look to protect us ? 
Here COaJei the responsibility of the 
Government. I am telling you the new 
generation which is anxious to take the 
respon~ibiliiy has greater responsibility for 
the future. In a climate which is now getting 
created in this country unless you firmly 
deal with the administration the thinss will 
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become very difficult. This matter has been 
debated so many times in the National 
Integration Council and so many suggestions 
have been made in this House and so many 
inquiry commission reports are there with 
the Government but the question is that it 
the political will of the Government and the 
political will of the leadership which is 
r\!quired today to put down this evil. I may 
also tell you that I have been in Government 
and I know bow much difficult it will be for 
you to move this administrative machinery. 
It is }1ere that we must have the political 
will and dictate terms. As long as \\e caU 
it a democracy and sit here as representatives 
of the people we must demonstrate our 
political will. We must force things to take 
prorer shape otherwise as has been said by 
Shri Indrajit Gupta it is true the country 
which is known for secularism, the country 
v.hich bas its pride in the non-aligned 
cQuntries' movement our image will get 
tarnished. Many small and big incidents 
take place. Many a lime when we go out 
of the country it makes us fecI bow to explain 
to the people of what happens here ",ben 
so many countries outside Jf:>ok to India as 
a leader of the non-alifned movement. 
With what face should we go out? We have 
to educate our people about the responsi-
bility that tbey have. 

I must take this opportunity here to 
quote one incident which recently took place 
in my home State. A friend of ours who is 
a member of the other House, Mr. F. M. 
Khan was involved in a small incident which 
is not of any significance and a Member of 
Parliament whose address is available and 
whose face is familiar, the police should . 
have the audacity to fire at him. Was it 
required ? If this could happen to a repre-
sentative of the peopJe then what will be 
the fate of others. 

AN HON. MEMBER 
Government over there. 

It is Janata 

SHRI C. K. JAFFAR SHARIEF : 
Whether it is local Government or Central 
Government we must exert and discipline 
these force~. 

Now 8 word about the inteJ1igence 
branch. We sbould coneentratc on these 
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areas. Prevention is better than cure. What 
is the political intelligence that we do ? I do 
Dot know whether the mechinery is very 
strong or not. They must try to identify the 
sen'sitive areas and help the Government to 
prevent these things and take preventive 
measures in time. It should not be as Prof 
Madhu Dandavate sa id, a fire brigade 
rushing to the site of incident after the 
occurrence. That does not help. 

Secondly, I do not know whether we have 
enough force. I for one feel that sometimes 
we have to criticise the police, but it is also 
ndt in our interest to bring down the!r 
morale unnecessarily. But what is more 
important is tbe training and the structure 
of the police force, not the riot force, BSF 
or the other forces. These are the forces 
which will come after the concurrence. What 
is required is proper training and proper 
structuring of the police force which deals 
with day-to·day law and crder. Their train-
ing bas to be on proper lines. Post ;ngs will 
have to be proper. Do yeu know what the 
postings are. One is posted in a control 
room, or as a watch and word officer in a 
public undertaking. For name sake the 
recruitment is dene, but in ('pcration eert,,"n 
people are no where. This not PJ opec. I am 
Dot talking of minorities on]y; it is eycry 
section of the societies, whdha it is 
scheduled castes, whether it is any minority 
like Sikhs, Christians, Muslims or even 
Hindus. There are so many poor commt:nities 
in Hindus also. As my friends have observed, 
it is the rich, it is the elite who sits at home 
and it is the poor who suffers. It is here 
that we must make up our mind to see that 
we unitedly a:t. You are getting SUppOI t 
from every section of the House on this 
issue. Nobody will deny and go back ; after 
all t~ey are all on record here. The question 
is that those who are at the helm of affairs 
must make up their mind with the political 
will, with the determination to see that we 
put an end to this menace. 

As has been rightly obsf;_fved by some 
friends, I feel, with due respect to )'~U, )on 
are my young friend, an honourable friend, 
who is smart, intelligent and capable and 
who has taken the trouble to go there, but 
as a party roan I feel that not only the 
Homo Minister, but even the Prime Minister 

should have been here, because this concerns 
the question of the single largest minOIity of 
the country. This has Dot been taken 
seriously. You go bundred times to meet 
Barnala and others. What are we? Are we 
nobody here. This is not the correct type of 
treatment. This should be paid proper 
attention. I only feel sorry about it. I hope 
this kind of lapse would not occur in future. 

SHRI AJA Y MUSHRAN (Jabalpur): 
Mr. Deputy-Speaker, Sir. I have been listen-
ing very intently my Hon. friends like Prof. 
Madhu Danda'Vate and otbels. It is a matter 
of great national concern and I would like 
to define it as a matter, tbe communal 
unrest existing in the country, v.hich is 
virtually cuttipg at the roots of our inte-
gration and freedom. 

I am neither desp(lndent nor frustrated 
like Guptaji "'hen he saId tbat this debate 
e"presses frustration of the House. I beg to 
differ with him because the timely discussion 
of such an important and series matter of 
national concern does not illustrate our 
frl stra1 ;on but amply illustrates our concern 
and anxiety to sohe tbe problems. 1 wi1l Dot 
go jn to the details of causes of various 
riots that ha\e taken place in the .country. 
The) have been amply discussed in details 
by my learned friends here. But there is no 
denying the fact that \\ hether it is the 
Government. Of the police. or the Press or 
the politicians or people"s representatives, 
everyone, at some stage or the other, at 
some place or the other, has faltered in 
playing a correct role which may have 
resulted in these riots not taking place. So 
f~r as the Government is concerned p both 
the State and Central Governments are 
equally re~poDsible for fostering peace and 
tranquillity in the country. 

The 15 -Point programme for police 
modernisation and for activising the police, 
or as I would like to call it, making the 
police noo·political, has been chalked out. 
But I am afraid that nothing bas been done 
in the way of practically giving it a shape. 
The police rersonneJ 1oday, more often than 
not, are virtually posted at the political will. 
The efficiency of the police people, or thQ 
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suitability of the police people for a parti-
cu1ar job is not taken into account. 

As an army officer for about 27 years, I 
have been associated with a large number of 
aids to dVil powers on occasions such as 
riots and my experience has been that the 
knowledge about tbe local anti-social people, 
knowledge about the streets, lanes, gullies, 
puUas of tbe towns is not at all uptodate and 
the people in the police force are not at all 
intimate with such detail~. You may take 
any town, like my constituency Jabalpur. It 
has always been suceptible to communal 
riots. But a riot has never taken place 
becau~e the police people, somehow or tbe 
other, have been able to round up the anti-
social people before any eventuality could 
arise, where anti-social peop1e can playa part. 
It is not only the anti-social people. There 
are goj·farhers of these anti-social people 
who are abundant in the police. This is . one 
of roy experiences which I would like to 
share with my Hon. friend, the young 
Minister. Shri Chidambaram. 

So far as the Government is concerned, 
I do not think that there is any government 
either in the State or at the Centre, which 
would not ba ve shown its concern -deep-
concern-for nipping in the bud these riots, or 
for controlling them at their fury. But so far 
as the police is c~:mcerned, I am afraid a lot 
of borne work and a lot of field work has got 
to be done-homework by way of modernis-
ing them and field work by way of will to 
resist anti-socidl elenlents. Today, the police 
people are obviously demoralised because 
even if they rightfully use force to disrupt a 
mob which is intent to create a riot. the 
local representatives of the peopJe become the 
soldiers for defending the mob, whether or 
not the force used is excessive or enough. 
These are some of the places, where the 
police have to show their mettle and the 
political will has to substain the p~lice 

action. 

Now I come to my friends, .... tbe politi-
cians. When we talk of politicians, we 
should not only think of the members of this 
august House or of the other House or the 
members of the Legislative Aesembbes. It i& 
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the small politician who often plays a very 
dangerous role. 

PROF. MADHU DANDAVATE: 
Present company is always excluded. 

SHRI AJA Y MUSH RAN : Whether it is 
your company or my company. the small 
politician has to be watched by you and me. 

SHRI V. KISHORE CHANDRA S. DED 
(Parvathipuram) : It is the small-minded 
politician, not the small politician. 

SHRI AJAY MUSHRAN : Not small-
minded. Small level politician working at the 
local and lower levels. They are the people 
who need to be watched by those who are 
members of the National council of various 
parties or presidents of various political 
parties in their States or at the Centre. They 
are the people who create problems and they 
are the godfathers of social evils and anti-
social elements. 

I corne to the other politicians. We also 
had politicians before Independence and there 
bad been cases when eelch of the Indian 
State was ruled by a ruler \\' ho belonge<i to 
the other religion. I will give you an example 
of a very big State, viz Jammu and 
l<.ashmir, where the ruler was a Hindu, and 
the majority of people were Muslims. I will 
also give you an example of a very small 
State viz. Jaora where the ruler was a MusHm 
Nawab, and the majority of people living 
there wen- Hindus. There was so much of 
peace there. 

I will give you a smaU instance. In Jaora, 
there was no rain for 2 or 3 years. So, the 
Nawab asked a Brahmin priest to organize a 
Yagna, and at the culmination of the Yagna, 
people carne and put Ii/ak on his forehead. 
When the Muslim fundamentalists objected, 
he said; "I do not belong to any particular 
religion. I belong to people. U It is only 
after he got the political colour of Muslim 
League and become closer to Muslim 
League's leaders, that he became one of the 
finest examples of fundamentalism. This is 
what reltsious politics do to a 800d ruler. 
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I will not can a Conector or a Deputy 
Commissioner as the ruler. He is virtual1y 
tbe costodian of law and order. It is the 
small politicians who go to poison the mind 
of th~ Conector with all sorts of informatioll. 
They are to be guarded against, and they are 
the people wllo create these religious pro-
blems. 

We have got Minister of State for Rail-
ways. His grandfather being a Hindu, used 
to send his son, i.e. the fatber of the present 
Minister of State, to attend the M uharram 
procession with green kurta and fakiri 
around his neck, and he used to lead the 
procession. It is not because he wanted to 
appease the Muslims; but he wanted to make 
a symbolic gesture that the ruler had no 
religion. He belonged to all people. Secula-
rism does not mean that you believe in all 
religions, but tbat you not only recognize the 
private freedom of ever:, person to profess 
his religion, but also have tolerance and 
respect for others' religions. 

Today, we turn religious functions into 
official functions at places. I will not name 
the functions or places. This is not really the 
problem, but people misuse such occasions. 
Going to religious places is not a sin, but 
sman politkians make a story of it. That is 
where we have to make our stand clear and 
draw the line. 

Now I come to the Press. It is very true 
that people today read of Press than listen 
to politicians. I suggest Press must be given 
8 guideline on all those reports and news 
items; also. Letters to the Editor which are 
written by people must be, I will not say 
censored, but must be seen with a careful 
eye and editorial attention, so that such 
things arc not published which unnecessarily 
arouse people's religious fervour. 

Now I come to the people's representa-
tives, i.e. myself. I have a feeling that we 
talk here something; when we go to our 
State or our constituency, we talk something 
else. When we go to our religious places, we 
talk somethioB entirely dilferent. 

PROF. SAIFUDDlN SOZ (Baramulla): 
Kindly don·t say "We." Say: 'I do tbaf. 

SHaI AJA Y MUSHRAN : Y ()U< are mY' 
b.rother. 

SHRI P. CHIDAMBARAM: Each one 
must say, "I". 

SHRI AJAY MUSHRAN: We must 
make sure that when we go to a religious 
place we go for a purely religious pursuit. 
There should be no political discussion at 
religious places. Otherwise, we will make tbe 
religious place a place of suspicion. 

J8.00 brs. 

When I go and talk to people only of my 
religion in a religious place, others who can-
Dot listen get a very suspicious doubt that 
God knows what he is talking about in bis 
own relgious place. These things should be 
curtailed. 

Now, communalism is a double-edged 
weapon. What we see today is the ugly edged 
of the communal weapon. What I have seen 
in Army is the finest edge of the communal 
weapon. In every regiment, there a war cry 
is associated with the religion; religion is used 
for binding a force to give life for the nation. 
In lat Regiment or in Sikh Regiment, irres-
pective of the officer's own religion, be 
becomes a lat, he becomes a Sikh. In Assam 
Regiment, he becomes a Christian, not by 
faith, but by the symbolic unity of the regi-
ment. Why cann't we do the same thing? 
Why cann't we be the Indian first? We talk 
of being Muslim first; Sikh first, Hindu first, 
Christian first. Why cann't we talk of Hindu 
first like roy friend, Shr i Bairagi said? 

SEVERAL HON. MEMBERS: Indian 
first. 

SHRI AJAY MUSHRAN: Yes, Indian 
first. In Hindu festivals, a Muslim should 
lead; in a Muslim function, a Hindu should 

·lead, and like tbat we can create national 
integration. Simply by talking in various 
councils, whether of national integration or 
~ marches, this thina is not aoina to be 
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permanently solved. What is required is not 
only the political will but tbe show of the 
political will and a I ittte sacrrifice on the part 
of tbe followers of every religion for the sate 
of others than for the sake of the country. 
Thank you. 

MR. DEPUTY SPEAKER: The discus-
sion will continuo tomorrow. The House 

stands adjourned to re-assemble tomorrow 
at 11 A.M. 

18.01. bn. 

ThlJ Lok Sabha thlJft adjourMd till 
EleHft 0/ the Clock on Wednesday 

the 23rd July, 19861Sr~ana 1, 
1908 (Saka) 




